Friday. April 26. 1968
Vaisakha 3, 1890 (Saka)

Fourth Series, Vol. XVII No. 51

LOK SABHA
DEBATES

Fourth Session

LOK SABHA SECRETARIAT
New Delhi



CONTENTS

[Fourth Series, Vol. XVII—Fourth Session]
No. 51—April 26, 1968|Valsakha 6, 1890 (Saka)

Columns

Oral Answers to Questions — v
- *Starred Questions Nos. 1467 to 1469, 1471 to 1473 1—31
Short Notice Question No. 26 31—43

.Written Answers to Questions—
Starred Questions Nos. 1470, 1474 to 1496 43—56

Unstarred Questions Nos. 8538 to 8544, 8546 to 8580,
8582, 8583, 8585 to 8589,

8591 to 8729 57—173
Correction of Answer to USQ No. 7915 dt. 19.4.68 113—174
Question of Privilege . 174 252
Shri Rabi Ray 174—80
Shri Ranga 180—85
Shri Amrit Nahata 187—89
Shri Kanwar Lal Gupta 190—95
Shri Chandra Jeet Yadav 196—202
Shri Madhu Limaye 202—06
Shrimati Tarkeshwari Sinha 207—13
Shri S. M. Banerjee 213—15
‘Shri Govinda Menon 215—-21
Shri J. B. Kripalani 221 —24
Shri Umanath ®. 224—28
Shri P. Venkatasubbaiah 228—30
-Shri Srinibas Misra 230—33
Shri F. A. Ahmed 234—38
Papers Laid on the Table 253—54
Committee on Government Assurancgs—
Minutes, Evidence and Seeond Report 254
Estimates' Committee —
Fifty-fifth Report 254
Committee on Public Undertakings— )
‘Nineteenth and Twentieth Report 25455
Business of the House ﬁ5—6l

" Union Territories (Separation of Judicial and Execuuve
Functions) Bill— Introduced T 26162

*The sign + marked above the name of a Member indicates that tha .question was
actuolly asked on the flogr of the House by that Member, .



(i)

Committee on Private Members' Bills and Resolutioas—
Twenty-ninth Report .

Bills Introduced—

1. Constitution (Amendment) Bill
(Amendment of article 217) by Shri M. Narayan Reddy

2. Labour (Participation in Manuemem) Bill
By Shri Srinibas Misra

_ 3. Constitution (Amendment) Bill
( Amendment of articles 90, 92 etc.)
By Shri Srinibas Misra .

Representation of the People (Amendment) Bill
(Imsertion of New section 86A) by Shri S. S. Kothari

Salaries and Allowances of Members of Parliament
(Amendment) Bill—
( Amendment of section 6) by 8hri Manibhai J. hul

Motion to introduce— Negatived

Salaries and allowances of Members of Parliament
(Amendment) Bill— Withdrawn .

(Amendment of sections 3, 6 exc.) by Shri P. L. mrupal
Shri P. L. Barupal .
Shri Gadilingana Gowd

Shri Teénneti Vishwanatham

Shri Sezhiyan

Shri Madhu Limaye

Shri Chengalraya Naidu

Shri S. M. Banerjee

Shri Gulam Mohammad Bakshi «

Shri Tulshidas Jadhav
Shri Samar Guha © e
Shri Umanath

Shri Sheo Narain

Dr. Ram Subhag Singh

o
Motion Re. Salaries and Allowances and other Ameni-
ties to Members of Parliament—
Dr. Ram Subhag Singh
Al India Ayurvedic Medical Council Bill
By Shri A. T. Sarma

Motion to Circulate—
Shri A. T. Sarma

Half-an-Hour Discussion Re. Suspension of Production
of Films in Bombay—
Shri George Fernandss

§hri K. K. Shah ‘:r " e

Columns

262

263

267

263—67

267—301
267— 68

21 —74
274—176
276—82
282—84
284—-86
286—91
291—93

298 —300

301—03
301—02

303—-06
303—06

306—24-
306—14
N4



LOK SABHA DEBATES

LOK SABHA

Friday, April 26, 1968/ Vaisakha 6, 1890
(Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. Spesiker in the Ch'air]
ORAL ANSWERS TO QUESTIONS
Assistdiicd given to Flimhéhat Pradesh

*1467. SHRI PREM CHAND VERMA
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the extent of annual financial assis-
tance given to the Himachal Pradesh
Governmeirt out of the Central Revénues ;

(b) the Himachal Pradésh’s share ih
the ' Central Taxes, if it were given the
status of full Statehood ;

(¢) whether Government propose to
bring up their financial assistance to
Himachal Pradesh to the level of its share,
if it were a full State till such status is
granted to it ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MTNIS'H(Y OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Thee
following amoums of Central assistance
have béén given to thé Government of
Himachal Pradesh from 1964-65 oawards :

(Rs. in lakhs)
Year Grants-in-aid Loans
1964-65 792,50 467.42
1965-66 895.96 535.49
1966-67 1495.86 700.63
1967-68 1816.47 1226.57

(b) The share of a State in the Central
Taxes is determined on the basis of thy

2

recommendations of the Finance Commise
sion as required under the Constitution.
The Commission make their recommenda-
tion after taking into account a number of
factors, viz., population, collection, back-
wardsness, etc.,, of the State concerned.
It is, theréfore, not possible to indicate
what Himachal Pradesh would have got
from the Centra] Taxes, if it had been given
the status of full Statehood.

(c) and (d). 1In view of the fact that
the entire gap in the annual budget of the
Government . of Himachal Pradesh is
at present mét by means of Central
assistance --grants-in-aid for revenue items

.and loans for the net capital expenditure,

the question ) of giving to them any finan-
cizfl ‘assistance beyond that level does not
arise.

&t waw wwt o F A g
mﬁaﬁ%mmﬁﬁrmﬁw
TE § foad famrae g2 1948-49 §
qAT 9T, a9 TEAY WA ¥ 87 AT
T ft, AFTET AT M4 FAT A,
o ff zaET @= 21 @gmz‘rm
el NwIaRRE
Gara ¥ T ¥ A2 6 g AT
sHArY, faad geEd § dEE SART
¢, foamae wAW A S ¥ AR A
for T E1AAY FTO qIEE T A
fema wdw # adf @I A 3 &
A SEAT § W A aoR W
drod qoerd Wl O dew dord
it dfcfan AW o frare w9 ar
"aﬁ a—ziigaﬁvh? W g, dt %

Q‘*@t. ﬁ’é“f'“‘fﬁ’
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it frererw gew ;a5 A AW R
f& foam=e W@ 1 WS FTH Al
21 ag N SiF & &5 S @ i FT
T AfFT @ 99 Fr FTW I
7z 781 & 5 T wg 9w FHETQ
Frdrasar Fag St @ e §
W FHIA g, o qe ol o |
N, ¥ agi s faew 9 AR @R
FH @ W@ E I FIW T AT @«
g 1 9T gg 9T QT & fF agi
faaet oragd Y €, Su¥ & vawT,
guar, foqa agi &7 &S R AT S
A A qET ¥ QT FET qTAT &) R
W aete g3 T EE R R g
FETA FAIMET F FIW TgT @« AT
2, @ g9 I IFHT AT FLA |

oW wR i @rag g g fE
ferre Ry F 9% faffed W@
qER & wiw FY g fF g A o
Y7 T AATE UF T § fgEra w_w
# BegE Tt ¥ oW W A A
RE? T 3w fawfad & wwetT g
FA St #Y 1S eRg-aT W AN T §
X Fa1 7 ) g & fF w fafrex
N T ¥ I @R F ag WG
e mar & fF afe fgrmea R

aHfme e #1 g ? faar s & W

ATHF Y A2T £ A6 T W, A IO
sareT Y wiEr ALY &0 ! gfEEr, @t
ferae w2 Y gHfeae q¥ &1 gt fag
o H A @ e 7

st frgracy gee : @ F AR § 54
R g9 WaT ¥ @@y g SR 9
qara &1 fawrga gEmar, s@ §wa oft
wh A ¥ agr o 9w gE ) g
NE gF A ¢ 5 fewraw Ry § afy-
fafy X @19 F AT qeeq = 97
g Tuf, Y @ G ¥6 I 98 Q
§ 920 19 T I PR A

APRIL 26, 1968

Oral Answery 4

fouraw R A R TS FT @I A
|F ) ¥ T F gew AA AN FE
I gw i 1 o forer &1 AfFR St
] i yzAa ¥ g Foagi @
frast swet 2, Sgy g, fagAr @@i
FTEs & fa% gwdr A § QO TN
qear ¥ | gafeu o ToT & 999 @A
T aET 5y gaoFs A F WA

W T I, 79 TW T X 7AW &
gErfagEs fawre frar st o

st st Maw ;. goiw wET,
e W S A feaee T s Q@
TSI FTIWT A3 FT 0FH a5 g 7T
f& wfas zfee ¥ fgarae Ry owR-
foiz aff 31 fog qeaRaT §fF
fenrae @ A yfw & A= I
giv § ¥ dF1 $W, saqgw sy faw,
faad a ¥ feamw WRu F gaArd
wreat ®1 faearfya AT ger a1, I
qg SIg AT ¥ Y, w1 IF AN HY
wTg &1 A W 0 fewraer W F) A
faear & 1 afs s i) &7 w5 F7 A
fearaw e &1 ) fady, @t ag wRw A
aifas gfee & smew-fasi aaom ST T
2 T EE W gfw ¥ 5@ W AR
a0 ?

st faeeru gw: @ aw@ ¥ W
o< fa=r far @ 91 ag S Y awar
¢ fr a3-a8 @iaf ¥ 777 ¥ gg 0 A

faemfera g aer &Y 1 gR ag A& AW

& f St org Y ff g & aier wmar
g A mamdw dfram @ o
fa=a fFar mar o, a9 &7 @« aEl B
19 § @Y TGT 9t |

SHRI HEM RAJ : May I know whet-
her it is a fact that the Chief Minister of
Himachal Pradesh has represented to the
Government that a share of betterment
levy that is collected by the States which
arg the beneficiaries of the waters of Sutle}
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and Beas, should be given’to Himachal
Pradesh, and if so, what action has been
taken on that ?

Secondly, may I know whether any
reference has been given to the Fourth
Finance Commission, which has just been
set up, to find out what would be the
share of Himachal Pradesh in tbe taxes
which will be levied by the Central Govern-
ment, excise duty, etc. ?

SHRI VIDYA CHARAN SHUKILA :
At present I am not aware of this better-
ment levy.

SHRI HEM RAJ: What about my
second question, whether any reference
has been given to the Fourth Finance
Commission ?

SHRI VIDYA CHARAN SHUKLA :
If the hon. Member gives me notice, I will
find out.

st vamfag : 7T qg @9 &
e qadde WY re-zEaE feRTe
RY F I &, @AY 00 AN I
a9 wd fear omar g W deeey
e @ § Fe—areT gfaw, o
ago lﬁﬂ,%ﬁ?ﬁ cx'-nf#m, o o alo
Ao, QT FHGHA, WRT ofew sfa
g9, Fg ? AT I8 A9 g § av fR
WFRX N T A@ FAAATH FA @
wead § 5 ag fgarae Ru 1 797 90
cEeT A ?

T - T FFR T 9 H 7g A
2 fr fomew Ry M feafa et gfaw
Hede & gmeas faege wem g, wifs
va fgamw w2@ 30 ea-a¥r faryl
FY faara ur gfte q7mET @ oan, S9
g% Q@R A A g A a% wI
ot fi5 98 T ST 1 T5T R, I
F ag AT TEEL T AR I9 afe-
fageelt TAET @ M A TEEIR
qeg 1 wew ¥ fear wmm & s
w1eaT § fF W gud awR ¥ ame e
Woagsg ?
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fr—ar W wE € aew 2
frfgmaa R ¥ 20 a9 3 o8 ¥ ag
Wt #E et A amd af & swfw
g 9 AT Qe -RREE AigE
8, 3w Y TZ T W T M W
T § & AR R AA-HE AT, §a
& 05 T 20 @@ & W T
&Wﬁ?ﬂﬁﬁ&»ﬁ‘(é’ro TQo, é}oQo
wREd g g ?

st frwrerw gew : w@t aw oEw
T &1 gFaeT ¢, T 3F ¥ TG qgw 2
fF 7 S qgraar a7 §, SO fgAraw
Ry a@ER ffa qEIad s g
afer wgi av § amer g—wfaer
T qt gEd el F A d, @Y ¥
A NG §, S Qe ¥ aewae
frar ST d 1 TR fafd @,
afs X ReF guT @4 A" gar
&, SEwT & oo ¥ qoe § fewrar omar
g

T % AL A BT g g—ody
N e & T A, W TR AR
argw AE & AfwT dtar A oFEr g
fFR N TR R TAFEJASF
fag gt g wreefa & 5w wieefan
< 9 fguT=e RY FT §AIH /T F1AT,
qa @ ga Suu f=e w30

Declaration of Tons Valley in U.P. as
Probibited Area

*1468. SHRI INDRAJIT GUPTA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Tons Valley in Uttar
Pradesh has been declared a prohibited
notified area under the Foreigners Act,
1946 or the Criminal Law (Amendment)
Act, 1961 ; and

(b) if so, the grounds for such action ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) and (b).
A statement is laid on the Table of the
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House. [Piaced in Library. See Na: LT-
1047/68].. ’

SHRI INDRAJIT GUPTA: I find
from the copies of the various orders which
have been laid on the Table of the House
that several of them were passed or lssued
during 1962-63. May I know whether dur-
ing these five or six years since the orders
were passed, it is a fact that certain
foreigners have been permitted by being
given special permits, to ‘enter this area
or to reside there, and whether it is a fact
that some of them are reported to be
living there in houses which they have
rented and so on and are carrymg on cer-
tain activities which are rather suspicious ?

SHRI Y. B. CHAVAN : As far as my
information goes, at least I have no infor-
mation about whether anybody is staying
there. Naturally, under the Act, the State
Government do consider individual cases.

SHRI INDRAJIT GUPTA : Nothing
has come to his notice ?

MR. SPEAKER : Hg has said ‘No'.

SHRI INDRAJIT GUPTA : This
order of 1963 notifies certain restricted
areas mcludmg this partncular area in UP.
There are also other areas including five
districts of West Bengal, Darjeeling and
all that area. May 1 know whether the
hon. Minister’s attention has been drgwn
to the reported reprcseptauon made by the
Governor of West Bengal to the Central
Government that this “order should be
withdrawn from these five northern districts
because he thinks that the prohibition of
foreigners going -there in the form of
tourists is causing a lot of economic loss
to that area? May I understand from
that that while the Home Ministry is
interested in security, Mr. Dharma Vira is
more interested to tourism ?

SHRI Y. B. CHAVAN
this effect.

SHRI INDRAJIT GUPTA : No such
thing has been received ?”

SHRI Y.B. CHAVAN: At least I

have not seen it.

APRL 26, 1968

1 hayve not
seen any report from M: ‘Dharma Vira to,
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SHRI INDRAJIT GUPTA :
things get published in the press.

ot ggrow oy Aol & s
wRT § S W § f ag W A
T ¥ wgi-orai wfraew @ §, WA
9 T T & 91 S af wr qiEw
qrET I FTAN q07 97 SR frawr AW
gl F @R F g A aGH oAt R
IIH AT IWF W W7 G4V, AT qG
aft @ § 7

SHRI Y. B. CHAVAN : I really do
not know whether it is the same ilagka to
which the hon. Member is referring. * What
is Tons valley is very well known. Of
cource, there are two Tons rivers ; one in
Faizabad, Azamgarh, Ballia and nearby
areas ; the other one is in Uttarkashi
district. and that part of the Tons Valley
which is in Uttarkashi district has been
declared as prohibited area.

These

Kidnapped Indians in Pak Cystody

*1469, SHRI V. NARASIMHA RAO:
Will tho Minister of HOME AEFAIRS be
pleased to state :

(a) whether the attention of Govern-
ment has been drawn to a news-ilem
appearing in the ‘Patriot’ of the 23rd
March, 1968 to the effect that the Assam’s
Finance Minister made a statement that
29 kidnapped Indian nationals were still in
the custody of Pakistan ; and,

(b) if 50, the agtion, taken by Govern-
ment thcreon ?

¢ THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) : (a) Yes, Sir,

(b) The Border Secunty Force, and the
Government of Assam lodged protests wit!
their Pak & counterparts. Four of these 29
persons  have since returped to lqd;a.
Efforts to secure the release o£ the remain-
mg 25 persons are conunumg

SHRI V. NARASIMHA RAO : May
I k.now whether there have been any talks
by the High Commissioner to have these
Indian persons released and if so, when ?
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SHRI RANGA : Were any representa-
tions made by our High Commissioner, and
if so, when ?

SHRI Y. B. CHAVAN : The infor-
mation that 1 have got is this. In these
matters the procedure during the last so
many years, which bas proved effective
also is that these matters are taken up with
the counterpart police officers. In the
courses of the last seven of eight years, we
have had many cases of kidnapping, and we
have secured the release of a large number
of people from that side. This -i§ being
done only at that level.

ot gHR W wgwE : A1 S J
qargr fs ¥y 2w R, @ & AT
Jgar g f5 ¥ 25 afm T g
IR AN AR @ E
agfe ¥ s § At § A
R mff 9% ITHY IR ¥ T w1 &
2?29k ot gk wlg @f FaEE §
T IR W qifeeEnT ¥ §F aERa
A 7 afk A A R A ww ¥
TER W g F A T A QY

?
' SHRI Y. B. CHAVAN : This kidoap-
ping is of people living in the border areas:

sometimes government employees also are
included in this.

SHRI RANGA : What has happened
in regard to these people ?

SHRI Y. B. CHAVAN: 1am just
giving the information. Qut of: thesg 29

persons, in the case of four, they have
secured their return. About the other 25
they are making efforts and they arg hopa-
ful tbat possibly they will succeed,

SHRI RANGA : Were they military
mpqle ?

o} PV, IR ERIR : W R §W
X war-wm sEEd W ) W e
gfeerd ¥& s ®§ ! fea
o & JOE LW 3 g O e,
E &, W A IS e S & ol
IAR T, A
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SHRI Y. B. CHANAN : [ have al-
ready said that the matter was not taken
up through the High Commissioner. From
the record that I have got I find that this
matter has been going on for years with
the counterpart police officers on the other
side, and they have met and discussed the
facts of the cases......

SHRI RANGA : For how long has
this been going on ? Will it be now taken
up at u higher level ?

SHRI Y. B. CHAVAN : [ personally
have started feeling that it is high time that
we certainly take it up through the High
Commissioner. 1 quite agree there.

SHRIMATI JYOTSNA CHANDA :
May T know from which districts of Assam
these 29 persons were kidnapped ?

SHRI Y. B. CHAVAN: | have got
detailed information about every case, and
there are 29 cases. If the hon. Member
wants, I am prepared to give her the infor-
mation.

SHR] HEM BARUA : Apart from
these 25 persons kidnapped from the Assam-
East Pakistan border, who are even now
in the custody of the Pakistanis, there are
some 79 Indian persons in the custody of
the Pakistanis whom we have not succeeded
in getting relcased. In spite of the policy
of appeasement followed by our Govern-
ment so far as Pakistan is concerned, Pakis-
tan continues to be intransigent. In the
context of this, and in view of the fact that
this behaviour of Pakistan is a challenge to
the Tashkent agreement, may I know
whether our Government have discussed
this matter with Mr. Kosygin when he air-
dashed to India and wanted de-escalation
of Indo-Pakistani. tensions ? He made
certain suggestions for the de-escalation of
Indo-Pakistani tensions. May 1 know
whether this particular thing that Pakistan
continues to kidnap our people even after
the Tashkent agreement and detains them
was discussed with the Russian leader or
not ?

SHRI Y. B. CHAVAN: I would
certainly like to assurg the hon. Member
that there is no question of any appeass-
ment in these matters. These incidents do
take ng_ce on the border areas. I have
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seen the papers, and 1 find that this is a
continuous problem. Kidnapping and the
taking away of people from this side is
taking place. 1 have found that this
method of discussion between the counter-
part police officers and the Border Security
Force etc. has succeeded in getting back a
large number of people.

SHRI HEM BARUA:
succeeded so far.

It has not

SHRI Y. B. CHAVAN : Even then, [
feel as far as these 25 persons are concern-
ed that it will be necessary to take up the
matter through the High Commissioner
also. That is what I have felt.

SHRI HEM BARUA : The reply to
my question has not come. I may say
that there were some Pakistanis in our
custody also and we have released all of
them lock, stock and barrel, but Pakistan
has not released so far 79 persons who are
in their custody, besides these 25 persons
whom they have kidnapped. So, how does
the hon. Minister say that our efforts have
succeeded at the level of the police ?

SHRI Y. B. CHAVAN: 1 do not
know to which category of people the hon.
Member is referring, because there are
different categories of people. 1 do not
want to commit myself here without that
information being available with me here.
1 do have full information only about these
29 persons. I can tell the hon. Member
that there are some Pakistanis also in our
custody.

SHRI HEM BARUA :
leased them all.

We have re-

SHRI SRADHAKAR SUPAKAR : The
statement of the Finance Minister of Assam
is dated the 23rd March. May I know for
how long these people are in the custody
of Pakistan and whether Government have
any machinery to see that assoon as people
are kidnapped, proper steps are taken at
the earliest opportunity to get them re-
leased ?

SHRI Y.B. CHAVAN: 1 see from
the facts that are detailed that some were
kidnapped in 1965 ; some were kidnapped
on the 23rd September, 1965 ; some were

APRIL 26, 1968
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kidnapped on 20th November, 1965 ; some
were kidnapped in 1966 and some in 1967 as
well This is a sort of accumulation from
1965, 1966 and 1967.

. SHRI HEM BARUA : 1 think you
will agree with me that at this rate Pakis-
tan would kidnap our Hom: Minister also.

h_ﬂR. SPEAKER : The Home Minis-
tership may not be vacant then.

SHRI RANGA : Has the hon. Minis-
ter heard the very good question asked by
Shri Supakar ? What is the procedure laid
down in order to see that as soon as our

people are kidnapped they are brought
back ?

SHRI Y. B. CHAVAN : The normal
procedure followed is this. These matters
are discussed with the counterparts, if it is
the DIG on this side with the DIG on the
other, if it is the DSP on this side with the
DSP on the other. Sometimes the police
say they are involved in certain offences
and the cases are being tried. These mat-
ters have to be gone into.

I do not think I need reply to Shri
Hem Barua. But 1 can assure him that he
need not fear that this Home Minister is
likely to be kidnapped. I can also assure
him that we will see that hc is also not
kidnapped.

St I AW qR: H¥A H are
BT 9T TR e &Y @
M ag FEAE FE 1 w9 5 W=
qifFeT Y wEw ¥ ot aF WIgE § A%
Aarar fray #R g9d o § | 99 A
FE Y fFeAfm F I N7 &1 T@r
qT W& Agad readier WY A § 137
Y foaw arfeeam s 9 Fara R
T g G8 § fF WRE e ¥ wew
@R B qg agr & fr A oifeear
TIfteeged gt aX W § g W A@gh |
AR, 9 AW @ Wiq A Iy sfegw
faAomfag ¥ ¥ arfee, @ fae o
fesgrm s anfen fF S ag @i W
f& fo o arfeee aifew S9en & O
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for #t agl AorT & Tae aog ¥ W
TEiE @ A 9T QU AT g W
@ Ay fag wmr oww oW
Tl W g S e ag N -
fredum gt T @ @1 & 9% A oK
o FA ¥ fAw 9Y I oW
Iy ?

SHRI Y.B. CHAVAN : The hon. Mem-
ber is either misinformed or wants to put
his own intrepretation of facts—I do not
know. There is no question of giving any
instrutions or even suggesting to the
Assam Government that infiltrators, if
they have stayed for 4 or 5 years should be
allowed to stay on. That is not so. There
are no instructions like that. The Assam
Government is certainly free to deal with
the infiltrators.

SHRI KANWAR LAL GUPTA: He
has issued instructions that a tribunal
may be set up. That tribunal may decide
whethsr they are Pakistanis or not.

SHRI Y. B. CHAVAN : I would su-
ggest to him to table a separate question.
1 will discuss the whole matter with him.

SHRI P. VENKATASUBBAIAH : We
have a vulnerable border in Assam with
China and Pakistan engaging in subversive
activities. In the case of these 29 kid-
napped persons, has Pakistan come out
with old story that they have been
indulging in spying activities after trans-
gressing into their territory ?

SHRI Y. B. CHAVAN : No, Sir.

SHRI GIRRAJ SARAN SINGH : You
have the privilege of calling any Member
and you call them by name. I was
a member of this House from 1952-57.
My name is Girraj Saran Singh and [
represent Mathura. I hope in future you
will kindly remember me also. You are
able to pronounce even the most extra-
ordinary names.

MR. SPEAKER : If the hon. Member
will attend the House more frequently, it
will be easy for me. After all, I cannot
Femember all the 520 names. I can casily
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remember the names of those who are
regularly in the House. In the case of
Members who attend the House only
occasionally, I forget their names.

SHRI GIRRAJ SARAN SINGH : We
have surely a certain number of Pakistanis
in our custody whom the Pakistani Govern-
ment wish us to release. Is it not possi-
ble to arrange for some form of exchange ?

SHRI Y. B. CHAVAN : Itis a good
suggestion.

SHRI N. K. SANGHI : Are Govern-
ment going to do anything for the families
of the kidnapped persons ? I understand
certain of these families are in a difficult
pecuniary condition and they have also
came and secen some of our Ministers to
represent that they are in great distress.
Is something going to be done for them ?

SHRI Y. B, CHAVAN : [ think the
Assam Government is doing the needful in
the matter. But certainly I will also take
up the matter with that Government.

SHRIS. S. KOTHARI : In view of
frequent kidnapping cases, would the Home
Minister kindly consider requests from
those living on the border, I mean our
citizens, for arms, and would he supply
them with arms ?

SHRI Y. B. CHAVAN : This is a
rather very complicated question. Supply
of arms in border areas is a double-edged
weapon. One has to be very careful about
it. Naturally individual cases are consi-
dered on merits.

SHRIMATI SUSHILA ROHATGI
Apart from kidnapping being absolutely
in contravention of the Tashkent spirit,
is not kidnapping absolutely illegal ? If so,
would the Home Minister give a categorical
assurance to the House that not only
would this be prevented in future but that
the safety and safe return of those who
are kindnapped will be given top priority ?

SHRI Y. B. CHAVAIN : Of course
I entirely agree with the hon. Member.

SHRI NARENDRA SINGH MAHIDA:
The hop. Minister said that we bave somg
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Pakistanis in our custody. WHat is their
number and have we any means of knowing
how out kidnapped peérsons are treatéd fn
Pakistan ?

SHRI PILOO MODY : Also whéther
they are males or females ?

SHRI Y. B. CHAVAN: W¢ do get
information about the treatment given to
them etc. But I cannot say that it is 100
per cent réliable.

SHRI HEM BARUA : Of these 29, how
many are women ?

SHRI Y. B. CHAVAN : Looking at
the list, | must say there is one- woman.

SHRI HEM BARUA : My information
is that there are 2.

MR. SPEAKER : He will find out.

Advisory Committee for Indian Airlines

+
*1471. SHRI D. C. SHARMA :
SHRI JUGAL MONDAL :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether an  Advisory Committee
has been constituted to advise the Indian
Airlines on the improvement of service
and other facilities; °

(b) if so, the constitution and terms of
reference of the said Committee; and

(c) when it is likely to submit its report
and whether a copy of the same will be
laid on the Table ? ’

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRIMATI JAHA-
NARA JAIPAL SINGH): (a) The Advisory
Committee for Indian Airlines set up under
Section 41 of the Air Corporations Act,
1953 was reconstituted with effect from 9th
February, 1968.

(b} The functions of the Committee are
laid down in Rule 50 of the Air Corporations
Rules, under which the Committee is to
advise the Corporation, infer alia, on pro-
vision .of amenities: for air travel, tiine.

tables:of oir sePvieoy and: MRt of gede-
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ril public intérest or public cohvénience,
provided that matters relating to staff,
discipline and appointment are not to be
réféfied (o the Comdhittee for advice. The
Committee consists of 17 members repre-
senting various interests.

(c) The Committee is a standing advisory
body and i§ not required to submit any
report to Government.

SHRI D. C. SHARMA If the
Committee is not to tackle the problems of
the promotion, transfer and upgrading of
the staff, what useful purpose it is going to
serve so far as IAC is concerned ?

) THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
Problems of promotion and so on are
within the sphere of the Corporation itself ;
it is not something which an Advisory
Committee can handle. But the Advisory
Committee does have a useful roie because
it gives an opportunity to the representa-
tives of the travelling public to get to
know the functioning better ; it gives an
opportunity to the Corporation to receive
comments and suggestions from members
of the public.

SHRI D. C. SHARMA : Whenever we
fly abroad in other airlines such as KLM,
Air France and BOAC, we are given certain
forms which we are asked to fill up in
which we are asked to state our opinion
about the working of those ‘airlines very
freely and frankly. Here we are not asked
to sign such forms. Has the hon. Minister
introduced something of that kind in Indian
Airlines and Air India International. If
so, may I know how it has worked so far
and whether those things will come within
tl':e purview of these advisory committees
or not.

DR. KARAN SINGH : Even Air
India’ has always had a system of this sort
like évery other international airline. Very
recently in the Indian Airlines also we have
introduced a questionnairs. I think it was
just a few days ago, and it is too early yet
to assess what is the impact, but we have
already begun receiving g large number of
uséfiil and valuable suggestions.

SHRI RANGA : ls-the hon. Minister
awitg of the fact that while the fares arg
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going up, the kind of food,that is being
supplied there is going down, I mean the
quality of the food. Except on occasions
when the Minister himself is found to be on
the plane, the somosas are as cold as dead
and the rest of the food is uneatable. 1 am
glad that they are having this advisory
committee, but are they having this com-
mittee at all the principal airports so that
the local people would be able to give the
benefit of their advice in the same way as
the Air India Committee does ?

DR. KARAN SINGH : The advisory
committees include Members of Parli
representatives of the Chambers of Com-
merce from the four main areas and various
other travel agents and so on. 1 am sorry
that the hon. Member has had a bad experi-
ence with the Indian Airlines.

SHRI RANGA : Ask anybody.
not my experience alone.

St gow W @AW 7 ft G
qA@AN |

It is

SEVERAL HON. MEMBERS rose

MR. SPEAKER : 1 think all of them
are hungry now. .

DR. KARAN SINGH ' 1 can only
assure the hon. House through you that
efforts are <onstantly being made to
improve the food and I hope a marked
improvement will be visible shortly.

SHRI K. K. CHATTERJEE : The hon.
Minister has stated that so far as promo-
tions and other service conditions are
concerned, the advisory committee has no
role to play. In view of the fact that on
promotion and other service conditioas
there have been a consierable number of
complaints about the injustice done by
this Corporation, will the hon. Minister
think about the advisability of giving this
advisory comdiittec some powers in the
matter ? '

DR. KARAN SINGH : [ do not
think it would be correct administrative
procedure for an advisory committee of
this sort to really get concerncd with
matters of promotion. These are within
the sphere of the Corporation which is an
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autonomous body. If there are any
complaints certainly they will be looked

into.

SHRI TENNETI VISWANATHAM :
With regard to the questionnaire intro-
duced by the hon. Minister recently in the
Indian Airlines, is the hon. Minister aware
that Members generally do not fill up those
forms because whatever item is filled, it
will be uncomplimentary to the Airlines ?

DR. KARAN SINGH: The whole
idea of inviting the suggestions is to hear
the uncomplimentary remarks.

SHRIMATI SHARDA MUKERIJEE :
While I admit that the advisory committees
are unfortunately necessary evils of demo-
cracy, may we first know, first of all, what
is the estimated cost of this advisory
committee ? Secondly, will the report of
this advisory committee be made available
to anybody or will it be just put into the
archives of the department or the Ministry?

DR. KARAN SINGH : I would
venture to differ from the hon. lady Mem-
ber when she describes it as a necessary
evil. I think that an advisory committee
of this sort in a democratic system can
play a very useful role. As I submitted
caclier, the advisory committee doss not
give any separate report. The reports of
the two Corporations are placed every year
on the Table of both Houses of Parliament.
The advisory committees are a continuing
body which meet under the chairmanship of
the General Manager of the Corporation,
and they constantly give suggestions. I am
told by the General Manager that the new
advisory committee that has been constitu‘ed
has so far, in the first meeting, proved to
be very valuable and useful.

With regard to the actual expenses
incurred, I do not have the figures. But [
would not think that they are in any way
very great.

SHRIMATI SHARDA MUKERIJEE :
How much would they be ?

ot wWie A AXAC 2 9FA aqrg
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SHRI K. NARAYANA RAO: Mr.
Speaker, Sir there appears to be a lot of
dtstinction between the services rendered
in the different airlines from route to route
nowadays. [ travelled, for instance, from
Vizpgapatam to Hyderabad and Hyderabad
to New Delhi. I found as though I had
been travelling in two distinct Air Corpo-
rations. For instance, Mr. Speaker, when
1 asked for a copy of the Shanker's Weekly
on my travel from Vizag to Hyderabad, I
was furnished with a three week’s old
Shanker's Weekly, and 1 told the air hostess
that they were old copies. Immediately
came the reply that they were the latest
ones ; that was perhaps out of ignorance.
Now' when I travelled from Hyderabad to
PNew Delbj in g Caravelle, I asked for
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Shankey's Weekly and T got the Iatest
copy.

MR. SPEAKER :
complaint.

This is all general

SHRI K. NARAYANA RAO : This
is not a complaint, but I have given just
an illustration.

MR. SPEAKER : It is all complaints.
This is Question Hour, unfortunately ; it is
not a complaint hour.

SHRI K. NARAYNA RAO: It is
only by way of an illustration of the exist-
ing disparties in the various items. In
view of this, will the Government see that
there is uniformity in the services in all
the airlines ?

DR. KARAN SINGH : It is always
our attempt to provide the latest facilities
on all the planes. Naturally, the trunk
routes where the Caravelles operate, they
are more expeasive routes and therefore it
is usually found that to some extent the
services there are superior. But it is
always our attempt to see that in every

service there is  uniform facility.
(Interruption).
SHRI RANGA : So far as food is

concerned, let there be uniformity.
SHRI PILOO MODY rose—

SHRI HARDAYAL DEVGUN : What
is the fare for him ? (I rerruption).

SHRI PILOO MODY : The Minister
said just now that the new committee con-
stituted had made several valuable sugges-
tions to the Corporation. [ would like
to know when we are likely to see the
results of such suggestions in the actual
service performed.

As far as the food is concerned, I
certainly sympathise with my hon. friend
Shri Kachwai about the quantity. But as
far as the quality is concerned, the only re-
medy that 1 can suggest is that the Council
of Miuisters should be made to cat nothing
but IAC food for a month, and I guarantee
that the food will be improved presto.
Is there any such move in the mind of the
Minister 7 '
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DR. KARAN SINGH : The first
question was, when will the rdsults of these
suggestions become visible. As I said,
this is a continuing process. It is not as if
there is any particular dead-line. TItis a
constant process to improve the services.
In any public utility service like the airlines
the idea isto be constantly trying and
keeping aware of what the public feel and
to try to make improvements.

SHRI PILOO MODY : The time-lag
between the suggestion and the implemen-
tation.

DR. KARAN SINGH : It is impossi-
ble to say at present. Suggestions are
made and many of those things are already
in the process of being implemented.

SHRI1 PILOO MODY : What is
process of being implemented” ?

“the

DR. KARAN SINGH : Running any
commercial organisation, as the hon.
Member perhaps knows, is a process where
these things have got to be constantly done.
It is not as if you Jay a date with regard to
this question.

About food, the hon. member is a fre-
quent air traveller and 1 think it is fairly
clear that he has not sufferred in any way
by taking that food. 1 myself am a fre-
quent traveller.

SHRI RANGA : The hon. minister
cannot take umbrage on the fact that he
has been a frequent traveller. First of all,
he has been a Raja and after that, heis a
mipister.

~"MR. SPEAKER : Next question.

Road Bridge over Pambaa
+

SHRI KAMALANATHAN :
SHRI MAYAVAN :

Will the Mimister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether there is any proposal to
“construct a Road Bridge over Pamban
across Palks Strait in Madras State ;

(b) whether it is a fact that the Latc
Prime Minister Shri Lal Bahadur Shastri
had stressed the importance 'of this road

*1472.

VAISAKHA 6, 1890 (S4kA)

Oral Answers 3
bridge while inaugurating the Tuticorin

Port Project ; and

(c) whether it is also a fact that the
priority has been pushed down after his
death ?

THE DEPUTY MINISTER IN THE

MINISTRY OF TRANSPORT AND SHIP-

PING (SHRI BHAKT DARSHAN): (a)
Yes, Sir.

(b) and (¢). The Late Shri Lal Baha-
dur Shastri had desired that the question
of including this bridge in the Third Five
Year Plan itself might be considered ; but
it could not be done due to financial
stringency. The rough estimated cost for
the bridge proper and approaches comes
to Rs. 5 crores.

Its inclusion in the Fourth Five Year
Plan also depends on the availability of
resourcss, and relative priorities of demand
against such resources.

SHRI KAMALANATHAN : If I re-
member airght, Sir, when you were Trans-
port Minister, the then Prime Minister
while inaugurating the Tuticorin port, re-
alised the importance of this bridge and
immediately suggested that it should be
taken up. Estimates were prepared. But
so far it has not been taken up. The
policy of the Government bf India is to
give first priority to the missing links.
Is this not a missing link in National
Highway 48 between Mandapam and
Danushkodi ?  Priority has been given
to sther projects, but this has not been
taken up. Will the Minister assure us that
it will be taken up immediately ?

SHRI BHAKT DARSHAN : Sir, in
November 64 the late Prime Minister had
expressed the desire, during his inaugural
address at Tuticorin, that this matter may be

ined. 1 diately in January 65,
estimates for detailed survey were sanction-
ed. They were ready by April 65 through
the State Government. In the meantime,
we were in the last year of the third plan
and nothing could be included in it. As
far as the Fourth Plan is concerned, the
House is aware that everything is in
the melting pot.

SHRI KAMALANATHAN : This is
a very important bridge and it can form a
link to Ceylon also. It can form part of
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the internationai roadways. Moreover, it
will be the shortest route to Ceylon because
it will connect Thalaimannar also. So,
will the minister make efforts to make it a
part of the international roadways ?

“SHRI BHAKT DARSHAN : Sir, this
point of view will be taken into considera-
tion.

SHRI MAYAVAN : - Is it a fact that
the train service has been discountinued
and if so, the reasons therefor ?

SHRI BHAKT DARSHAN : Sir, ac-
cording to my information, after the recent
cyclone, the train services were dislocated
for sometime.
ed functioning.

SHRI G. VISWANATHAN : The
minister said this project could not be
taken up due to financial stringency.
Under ‘National Highways” during 1967-
68. out of Rs. 15} crores, Madras was given
only Rs. 12 lakhs. Under “State Roads of
economic or industrial importance”, out of
Rs. 236 lakhs, only Rs. 7 lakhs were given
to Madras. Under *‘Central Road Fund” out
of Rs. 67 lakhs, only Rs. 1 lakh were given
to Madras. Thus, so much expenditure
has been incurred by the Central Govern-
ment, but Madras was completely neglect-
ed. Is this not discrimination? How
does the minister reconcile this ? ]

SHRI BHAKT DARSHAN : Sir, there
is no discrimination whatever against
Madras or any other State. We take a
decision according to the demands of the
various State Government and the availabi-
lity of funds. If the hon. member wants,
I can explain it to him at length.

SHRI V. KRISHNAMOORTHI : If it
is a new construction, the question of
financial stringency can be raised But this
bridge was in existence and it was washed
away. 8o, trains could not move. It is
a question of rescue operation. Am I to
understand that even for rescue operations,
financial stringency is considered ? Rama
constructed this bridge for going to Ceylon.
This Ravana should not stand in the way
of its restoration.
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MR. SPEAKER : There are no
Ravanas in this House ; all are Ramas.
Next question.

Mizos Going to Burma
+

SHRI CHENGALRAYA
NAIDU :
SHRI ANBUCHEZHIAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

*1473.

(a) whether Government's attention has
been drawn to the Press report that 200
Mizos are heading towards Burma ;

(b) if so, whether Burma Government
have been requested not to allow them to
enter and also to hand them over to the
Indian authorities :

(c) if so, the reaction of the Burma
Government thereto ; and

(d) the steps taken to prevent them

" from escaping to Burma ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) Yes, Sir.
But there is no information available with
Government to confirm the press report.

(b) No, Sir.
(¢) Does not arise.

(d) Border posts have been alerted. The
Security. Forces are maintaining constant
vigilance to check the movement of hostile
elements across the border. -

SHRI CHENGALRAYA NAIDU : Is
it a fact that in the past also, our Govern-
ment have made several requests to the
Burmese Government to take effective steps
against those Mizos who cross into Burmese
territory and hand them over to us ? If so,
may [ know how many Mizos or Nagas
have been handed over to us so, far ?

SHRI Y. B. CHAVAN : At least 1
know one case when immediately after this
rebellion in Mizoland started, some families
did move to Pakistan and some to Burma.
The Burmese Government did send those
Mizo families back.

SHRI CHENGALRAYA NAIDU : Is
it a fact that our security men first saw
these 200 Mizos infiltrating into the arca
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of Churachandpur sub-division and they
werc also sighted at Simzol in* March 68 ?
If so, why did not our security forces inte-
rcept them then and there instead of allow-
ing them to cross the border ?

SHRI Y. B. CHAVAN : As 1 said,
there is no confirmation of the information
that they have crossed the border. Bt
certainly in March, some incidents did take
place in which the post of the volunteers
in a village nearby was attacked. But it is
not true, at least there is no confirmation
that any of them have crossed the border.

SHRI R. BARUA : This has been
going on for a long time and the army also
is there. But till now there is no sign
that this situation is under control. This
has created a very disturbing psychology
in the entire area. May I know whether
any positive steps are going to be taken to
see that the entire situation is brought under
control within a short time, so that the
divisive forces in that area do not get en-
couragement from the activities of these
people ?

SHRI Y. B. CHAVAN: The hon,
member has certainly raised legitimate
question. 1t is true that the whole thing
is not yet under complete control But
that only shows the complexity of the pro-
blem. Cerlainly as far as the Mizo area
is concerned we have taken serious steps
which have certainly brought some order
in parts of that area. To begin with, there
were many encounters with those who
were very active rebels and they were
forced to take shelter sometimes in the
most interior and difficult areas or to cross
over to other countries. Recently I had
informed the House that a considerable
population was grouped in a number of
villages. The idea was to take away the
bases for the rebels to operate. It has
partly succeeded. 1 cannot say thc whole
thing has yet completely succeeded. This
question will ‘certainly take some time.
When | said complexity, 1 meant, this is
not a problem which could be solved with
the guns of the army.

There are certain economic aspects of
it, there are certain social aspects of it and
there are certainly some political aspects
of it also.
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SHRI BAL RAJ MADHOK : Sir,
the Mizo area is a continuous area to
Pakistan on one side and Burma on the
other. We have been told very often that
these people have been going to Pakistan
and also Burma for one reasen or the other.
Whenever it has been asked why they
are not stopped the argument given is that
the terrain is very difficult. May I know -
whether we arc a peculiar country where
the terrain is such that we cannot stop
people going outside for hostile purposes
and are the laws for going out and coming
in only meant for law-abiding citizens ?
If that is the reason why Government so
far have not been able to stop it and if
the regular methods have not succeeded,
have they thought of clearing the border
area upto an extent of five or ten miles
in breadth of all population and taking
other steps so that this daily occurrence of
people going 10 Burma, Pakistan and China
can be checked and this going and coming
as if they go out of onme parlour to the
other and come back is stopped ?

SHR1 Y.B. CHAVAN : It is not as
easy as going from one parlour to anothey
and coming back. That is exactly the diffi-
culty. If that had been the position wg
could have easily sealed.the border. Very
often this phrase’ sealing the border’ is
used. Particularly this terrain, the Naga
terrain and the Mizo terrain, is very diffi-
cult. I wish the hon. Member sometimes
pays a visit to that area and finds for him-
self, the position there. But that is no
excuse for not doing anything. I am not
putting that forward as an excuse for not
doing anything. On the other hand, a
large numter of persons have been arrested
and a large number of persons were killed

in action while crossing the border. This
kind of action is being taken obout it.
SHRI BEDABRATA BARUA : Con-

ventional deterrents to this, what they call,
‘China traffic’ have not been effective and
this House is obliged to get reports after
reports about their going to China and
coming back. In view of, also, the fact
that the Burma Government cannot be ex-
pected to co-operate in a very substantial
manner and they are afraid even to be
known that they have talked with us about
this trafficc may I know, in view of the
regrouping that the hon. Minister has re-
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ferred to, which means that there would be
no movement of people and all movements
outside the regrouped areas are illegal,
whether it is in the public interest for
the Government to tell this House whether
they have decided to ban movements in
those areas which are outside the regroup-
ed villages ?

SHRI Y. B. CHAVAN 1 would
certainly make a request to hon. Members
that we should not discuss some of our
friendly countries when we are trying to
make some settlement with them. In some
areas in that part the tribals were supposed
to go freely from one area to the other.
That also has been done with very much
restriction and under severe watch.

SHRI N. K. SOMANI : We have
been hearing about this clandestine and
illegitimate traffic between some of our
border areas and other foreign countries so
regularly that it seems some people are
systematically using this as a free way for
their own purposes. While it is impossible
for the Government to hermetically seal
the border would it be too much to expect
the border security force to be provided
with helicopters and . tele-communication
equipment so that their mobility and ability
to check them could be increased and this
traffic is put an end to once for all ?

SHRI Y. B. CHAVAN : The border
security force does mot function on the
borders of Burma—this is just forethe
information of the hon. Member. As far
as the security forces which work in this
area are concerned, they have been equipp-
ed with necessary wireless communication

equipment.

SHRI N. K. SOMANI : What about
helicopters ?
SHRI1 Y. B. CHAVAN : | think we

should leave these matters of operational
requirements to those persons concerned.
Merely having helicopters is not enough
because to keep them operative, the hon.
Member must learn, there must be adequate
arrangement for their maintenance and
also fue! supply etc. Helicopter is not a
thing that can be used as a permament
weapon in that part of the country. 1 do not
want to give any final opinioa ia this
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matter. Thjs is a question in which we
must go by the advice of those who are in
charge of operation.

SHRIMATI TARKESHWARI SINHA :
May 1 know whether the Government is
aware of the possibility of a combination
of Mizos and Nagas and that combination
indulging in a concerted effort to have the
movement from India to China and vice
versa? May | also know whether the
Government border security forces or check
posts maintain any liaison with the check
posts in Burma ? As the hon. Minister is
aware, they all go through Burma. The
terrain in Burma is also very difficult. Do
you maintain regular contact with the
border check posts in Burma ? If so,
which are the border check posts in Burma
with which you maintain contact ? May I
also know whether this matter was discuss-
ed with Gen. Ne Win when he came here
as to how to stop this going and coming
in of Naga hostiles and Mizo hostiles ?

SHRI Y. B. CHAVAN : | think the
hon. Member is asking my opinion about
a matter which is beyond me. I do not
think I can give any informaiion about it.
All that I can say is that we can take
effective steps to prevent this movement by
intensifying our patrolling in depth on our
side. That is being done.

SHRIMATI TARKESHWARI SINHA :
When GEN. Ne Win came here it was
expected that this matter would be taken
up because it concerns India and Burma
both. Now, do we not expect the Home
Minister would be aware of what transpired
between the Prime Minister and Gen. Ne
Win ?

MR. SPEAKER : It is for the Prime
Minister to say about this and not the
Home Minister. ’

SHRI SAMAR GUHA : May I know
whether it is a fact that the press Mynamati
in the district of Comilla in East Pakistan
is printing propaganda material on Mizos ‘
May I know whether it is also a fact that
the Mizos have now diverted their atten:
tion to a very large extent to Tripura ares
adjoining Mizo Hills, they are creating a
lot of trouble there and about that g
number of reports have appeared in Tri
pura papers ?
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SHRI Y. B. CHAVAN : I would
answer the second part first. The Mizo

cookies have been attacking the villages on
the Tripura border. The Tripura police
are taking ne-essary steps about it. About
the first part of his question, I think we
will need a little more notice to get further
information.

SHRI SAMAR GUHA This has

appeared in the press there..
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SHRI Y. B. CHAVAN : I have already
explained whatever steps we are taking.
The only thing we can do is to intensify
our petrolling in that area and prevent

them going in any large number. That
is being done.
SHRI HEM BARUA : The Mizo

hostiles together with the Naga hostiles
marched into the Karen area in Burma.
They were given open hospitality there
and from there they were transported in
motor trucks to Peking. That is the
liaison going on between the Karens in
Burma and the Mizo hostiles and Naga
hostiles in India. In view of that may I
know why is it that the Government did
not ask specifically General Ne Win when
he visited this country to ask his country-
men the Karens not to offer hospitality to
our rebels the Naga hostiles and Mizo hos-
tiles to stop it altogether ? Secondly, is
it not a fact that Chinese troops are
already being airlifted from Peking to
Dacca in East Pakistan from where they
march to Mizo Hills and the Mizo National
Front has already adopted a resolution
allowing Chinese troops to be stationed in
Mizo Hills District of Assam for three
years in order to step up the rqvo)qtioq
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which is going to intensify by the sccond
half of June ?

SHRI Y.B. CHAVAN : The hon.
Member is quite right in his anxiety, I can
understand that. It is true that these
people who crossed the border did pass
through the Karen area. But let us under-
stand one thing, that the Burmese Govern-
ment also is facing a similar problem in
Northern Burma. It is not merely a ques-
tion of taking up a matter and making
them aware of their own problems. It is
presumed that they are aware of their
problems.

SHRI HEM BARUA :
not replied to my question. [ had asked
for specific information from him. I know
the Karens are revolting against their own
government. Our people are also revolt-
ing against our government—the Mizos and
the Nagas. I am not concerned with the
problem of the Burmese ; I am concerned
only with our problem and how far the
Burmese Government is in a position to
help us in stopping the Mizo and Naga
hostiles going to Peking via the Karen
area of Burma. The second part of the
question was also very specific, about the
Chinese troops -being airlifted to Dacca in
East Pakistan from where they march to
the Mizo hills and the Mizo National
Front adopting a resolution that they are
prepared to offer Mizo Hills to be occupied
by tle Chinese troops for another three
years in order 1o step up the revolution
which is to be intensified by the middle of
June.

Sir, he has

SHRI Y. B. CHAVAN :
heard about it. But there

I have also
is no confirma-

. tion of this proclamation or agreement.

SHRI J. N. HAZARIKA : May I know
to what extent the- effective dealing with
the Mizos by the Government is being
hampered on account of the fact that every
Mizo, wherever he lives, either in Burma
or elsewhere, is a Burmese citizen under
the Burmese Constitution and also because
of the fact that the tribals living in the
border can freely travel to the other side of
the country to a depth of 25 miles and, if
so, what steps are the Government takmg
to get over thiy dnﬂiculty ?
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SHR1 Y. B. CHAVAN : 1 really do
not know what question he is asking me.

SHORT NOTICE QUESTION

Death of Students of Nursing College Attached
to Irwin Hospital, New Delhi

+
SNQ. 26. SHRI BAL RAJ MADHOK:
SHRI KANWAR LAL
GUPTA :
SHRI NIHAL SINGH :
SHRI K. LAKKAPPA :
SHRI MADHU LIMAYE :

Will the Minister of HEALTH, FAMI-
LY PLANNING AND URBAN DEVE-
LOPMENT be pleased to state :

(a) whether it is a fact that four stu-
dents of the Nursing College attached to
the Irwin Hospital, New Delhi died within
3-4 months under mysterious circumstances.

(b) if so, the causes thereof; and

(c) the steps taken to prevent similar
occurrence in the case of Nurses and
Nursing students ?

THE MINISTER OF HEALTH. FAMI-
LY PLANNING AND URBAN DEVELOP-
MENT (SHR! SATYA NARAYAN SINHA):
(a) Yes, Sir.

(b) and (c). The Police is investiga-
ting into the causes of death under the
normal law. It has also been decided to
heve a judicial enquiry into the matter.
Suitable action would be taken when the
report of the enquiry is available. With
your permission, T may add that the
SDM, Daryaganj is also holding an ad-
ministrative inquiry into the circumstances
leading to these successive deaths.

SHRI BAL RAJ MADHOK : This
problem of suicides and mysterious deaths
of nursing students in Delhi hospitals has
assumed a very dangerous proportion.
There have been about six cases in the last
few months, four in the last few weeks,
and the main reason for it is that till
recently the nursing profession was mainly
staffed by people or women coming from a
particular community and a particular
region but of late because of socio-economic
circumstances and conditions the girls from
gther communities and areas are alsg

APRIL 26, 1968

Orai Answess 2

coming and }oining the - profession in large
numbers. But the atmosphere in hospitals
continues to be what it used to be, even
though there were complaints about it.
Though a certain committee made certain
recommendations on this matter, they were
never implemented. In the circumstances,
may I know whether probe, not only into
this particular incident but into the entire
system of nursing, the teaching of nurses,
their educational and working conditions
in the hospitals, will be made and for that
purpose a commission consisting of some
educationists and some medical specialists
will be appointed ?

SHRI SATYA NARAYAN SINHA :
As I said. when the judicial inquiry report
is submitted, the suggestion made by the

hon. Member will also be taken into
consideration,
SHRI BALRAJ MADHOK : The

reports are that these suicides were mainly
due to cases of misbehaviour by a number
of doctors and senior nurses, the so-called
matrohs. I have Just now before me a
report which says that the doctors are so
possessive in their rclations with the stu-
dents that the slightest rebuff to their
advences by the young girls mikes them
retaliatory in their action. It is there in
this report. Then, soms of the doctors
are missing; they are not vailable. The
Sab-Divisional Mugistrte who was holding
the inquiry was not able to get at some
of the doctors there. If some doctors are
found to b2 guilty, may I know whether
they will bz given deterrent punishment
so that such things are not repeated again ?

SHRI SATYA NARAYAN SINHA : I
fhave also read the report which the hon.
Member has mentioned in some of the
newspapers. [ cannot rule it out: I cannot
say that it is not happening. But we must
wait for the report of the judicial inquiry.
If any doctor is found guilty, he will be
seriously dealt with because this is a very
serious matter.

SHRI HEM BARUA : Guilty of what ?

SHRI SATYA NARAYAN SINHA ;
Making advances. oy
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SHRI HEM BARUA : Could that be a
guilt ?

SHRI SATYA NARAYAN. SINHA :
Yes, if it is done without mutual consent
and agreement.

ot $aT W YA © FeqT AL, WG
St 79z AT &, T TF AgT TAEE FE
¥ ¥ wT R gfeeT & a3AE
Treed, foedll & q3-98 G I A1 AR
FIIT I@TA Fard miaw § I agi
¥ I #Y e ¥ T 9] 9% 98 @9
T § frag TR IW FLAR &
T ¥ FTH 98 FAW I ITF FR qF
T FX I Y I MW HIAT I §, F
avg & ATl gy AW gt |G @Y
21 % qeft wElew ¥ SAe g oag
A FEY AT T R F T
aq FAW, T AW T AT I =T
anit ?

A g W AGS F1 N FHN
Y I afgq Faew § ar s o A=
T SIAEAT §  9gd @9 § g s<fad
gifeqest § 797 N gEAr aga 7 I 8,
YR I geqr qgm F ¥ faesy
wefafEaa # i are T8 I E
WIS G FY 5 qear v gfvear dfewa
feiaE ¥ 8, 999 F09 33 aadvE AqT
wi ) Fw §, gaife wha gifees
faeet #7 Tay e grfeqew § | FAT -
s T giferes & afdr Fam
# qar gy afaw T E A ¥
i waE ?

it grgaoraw fag : 87 m s
et mF ww FE & awar R
fir &t &, T i —* 3 7d F7 &,
A 9 g Al FRE 30
T H A FEw weEy o, @ &Y
areaT ¥ 9oy &, Aw Ry aw, S
fd st & o §f g7 @ MR e
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T | 99 gEIfES Y @ 8
MW ar P agd & v =J1
AT F1E I S | AT qFF qF TR
feoey FT 9T § AEAE @EEw W

AW § f ag A faoot efuframr
¥ T grEY AT 2, 99 F gfea §
& — 1Y 9 @ AR TIATIET F A
N @Y, eAgfer FIfEaT & g
fear a1 f5 agi g TETEQ
gt ifed ik g gl & i 9 9
& A fear & 1 o9 Zwst w1w 6 A
g, WA TAFFH qaFaA!

=t ¥ I g AW @A qqH
gg a1 f& gxfaq gifeze & 797 A gorr
Iga F, I afaw wEww aga
qUTE— wmﬁmﬂmﬂim
Fqga ?

o g fag c a2 Sw -
AfeT 7 T N O Nfew e 2
W I A WA qAFK AL 2 #Y
s far § 6 9 s A fod
qA F A GA AW q@qr 0T fF W}
it Y Y T &, A e |y A

ot wy foed : weaw wElEw, w@i
% T F qATAT FT 9 2, RN T
tETTFTET IR T F TR AN Y
fawg @ ST, Tt wrE 6w T4 2,
WHFARX A giga 1 AfFT Fow g
ST TEAT § R TR ow w9 & foeet ®
F1TA W sqaear farg wf § o @@ w1
TG T I% T g 99T § qE@r |
% qg Y St F T ArEET 2L

MR. SPEAKER : The question is
being answered by another Minister. Only,
the Home Minister happens to be here.
How could he address it to him ?

oft 7y femd : Aqwr 9%, A9 g
F owmg a3 AR 1 ey g
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[« wy fmd]
ws ) § qw mowg fagr v ¥
99 awa 2, dfew afe ag sex A §
TR’ YR ey § W
# ¥a1 w€ W qen feemEy |

MR. SPEAKER : Let him ask the
question. He will get the information.

ot 7y famd : gg ¥ FTU AT §
1 77 @RYT §A @A, @ WA
gfaw ¥ gvaww W@ &

MR. SPEAKER : The concerned

Minister will give information in consulta-
tion with other Ministers.

g famd: 3w s g & %
g ¥ #7190 ¥ FIq AR Eedar W
A & faAt § aga fawret & ) & Wl
wdeg ¥ s = g e 81 fawa
#1 12 a¥, weqr TR & wAre-dw § Fav
g1, 39 & A= gfwe aret & faarw A
R A 91 @ & 37 H W awet ww
WEizg A g D ¥ @
et g e faeelt & w1 o saedr
gura & iy 3 F17 ¥ 3 wRA 7 9
N AN EITRE ? °

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) rose—

MR. SPEAKER :
fication... (Interruption).

it vy fawd : wouw AdRy, ag A

wara X F R e )

MR. SPEAKER : This time he is
ready. I do not mind if he answers.

o wy fawd ; s TR s
N T el oweE ¥ varmr w
ifgd 1

MR. SPEAKER': Let bim answer if

he wants to ; 1 have no objection, but the
point is that if the question is addressed

For my own clari-
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to the Health Minister, he must come ready
after consulting other Ministers.

stwy fawd : g, @ A% &, 4@
StamE 1

MR. SPEAKER : Let me try to under-
stand so that [ will follow the same pro-
cedure in future. If a question is put and
the Ministers are ready to answer it, ] have
no objection. From tomorrow 1 will ask
all of them to be here so that anybody
may put any question and they answer
it.

ot wy fomd : wEw § ag & TWE
ot ® F TfRgA 91 1 gAR  fyarey
FW Y, T #41 TH FAE

MR. SPEAKER : My understanding
of the Question Hour is that if the ques-
tion is addressed to a particular Minister,
all the information pertaining to that ques-
tion the concerned Minister must get. Shri
Chavan is ready to answer it. He may
answer it.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : Sir, I have a sub-
mission to make.

st<fr T : Fr @ET  syEedr W
s g ?

SHRI MORARII DESAI : If a ques-
tion legitimately arises from another ques-
tion, it is certainly the right of my hon.
friend or any other Member to ask that
question, but if the question does not
directly arise from it and arises only in-
directly and other Ministers are concerned
with it—Shri Chavan is present and he
may answer it or he may not answer it ;
that it his own look-out...(Interruption).

oft vy fomd : @ Frd 3R w e
¥ §a QW wrd

SHRI MORARIJI DESAI: But this
should not become a precedent afterwards, "

so that if there is a question like . tha
other Minister should be s
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MR. SPEAKER : The Chair is help-
less. The Minister is réady to answer.
That is the position.

SHRI MORARIJI DESAI : I am not
saying that you should disallow the Home
Minister from answering it. [ am only
saying that this should not become a pre-
cedent.

ot vy fand : wogw wReq, M-
7 39 7917 g &N wETE, W RAT
SaeT 1 5T & | TR S W auE
faar § <7 sqaeaT T YW I F AR
21 T w1 TEY FE §vEw ALY
% afew ST g 70 7 N wr &, SEE
4T ¥ ¢ | A9N OF aeqr 33y fe
grafrag WA g ARATEHAT § QT
gifow & s & 1 afe ¥ T feafy
# a4 g ot ez gvafrag a0 §f S@@ 4

MR. SPEAKER :
why are you worried ?

He is answering ;

SHR! Y. B. CHAVAN : [ will certain-
ly answer the question which he has raised.
I do not want to start a new procedure,
but may I point out our difficulties also ?
A challenging question is raised and it
goes on record. If we do not give a reply
to that, it will look as if we have no reply.
If you reject the question, certainly I do
not want to start any new procedure.

The concemned
should be ready to

MR. SPEAKER
Minister, 1 think,
reply.

SHRI Y. B. CHAVAN: The hon.
Mecmber has raised a general question of
the law and order situation in Delhi in thee
context of...(Interruption). ’

SHRI MADHU LIMAYE : Arising
out of this.
SHRI Y. B. CHAVAN : Arising out

of this. He made a general statement
that the law and order situation has deteri-
orated in the last year .and a half since 1
took over. He cited a case that we have
started cases against the police. Here is
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an instrument of law and order, the police
...... (Interruption;.

o g fored : 8 7 wiveh & Ay #
v ¢ Faw ¥ wishmi @ §, 9
gt b TaAvak ¥ X af

sa

SHRI Y. B. CHAVAN; No. There
also I have said that some of those who
failed in their normal duties have been
suspended. Therefore the action certainly
is taken. But I want to point out to the
hon. Member that if there is a deteriora-
tion in the situation, there are certainly
some political attitudes of some of the hon.
Members opposite responsible for it......
(Interruption).

ot wy fowdy : faega a€f 1 ag o
1§ waw gur ? 31 few=wT Ay e
g § o 1g gur 39 far Fi fow-
TR & ? war goAifaw e Iad fad
e e, = g w=R SE g
war?

ot Ho o W : ATEFET ATH AELT |
g S §W 9XE ¥ @IEE 9SET 9 §,
0 Ta% faefar & wowr frgw smed
&1 T og & AT IIW AW A A
& 7 s & ey« w9 S s
IR FI@aEFE@TTIHT |

MR. SPBAKER : 1 have understood
your point. I am myself not clear in my
mind. I still feel that except on a rare
occasion the concerned Minister should
get up and say that this is not relevant,
because tomorrow they may demand that
all the Ministers must be here and they
must answer. It will arise...(Interruption).

SHRI SONAVANE : The question of
is to be decided by you.

MR. SPEAKER : In the middle of a
sentence you get up and start speaking. I
am on my legs. [ have spoken balf a sen-
tence and you get up. I thing, you want
to compete ; that is all.
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[Mr. Speaker]

1 am not clear in my mind where this,
if it continues, will lead to. The concern-
ed Minister must say that this is not rele-
vant or, “I am not able to answer about
law and order.” If they demand this, then
the Law Minister will have to be here ; the
Home Minister will have to be here ; ‘the
Finance Minister will have to be here ;
everybody will have to be here. It will
be a dangerous precedent and it will be
impossible for any government, not only
this government, to function.

SHRI SONAVANE: May I make
a submission ? You have said about the
question of relevance. Who is to decide
the question of relevance ? It is the Chair
which has to decide whether the question
is relevant or not and whether it should be
allowed or not.

MR. SPEAKER : The question may
be an allied question also ; or, even if it is
relevant, the concerned Minister may not
be in a position to answer it. Now, about
the nurses, on the point that the police
has not taken proper action, it is relevant,
hundred per cent rclevant, but still the
Health Minister may not be able to answer
it. 1f girls are dying and anybody is
asking that, it is hundred per cent relevant
but the Health Minister may not be able
to answer about law and order. Please sit
down. Every minute you are getting up.

SHRI SONAVANE : We have
every right to address you.
be cowed down like this.

MR. SPEAKER : Please sit down
now. Shrimati Sushila Rohatgi. ~

SHRI SONAVANE : Let me make a
submission. We have got every right to
make a submission. We cannot be cowed
down like this.

got
We cennot

SHRIMATI SUSHILA ROHATGI : As
it is, there is a great dearth of nurses in
the country and the ratio between doctors
and ourses is not very compatible. May
I ask the hon. Health Minister whether,
while the judicial inquiry is going on, he
is at the same time prepared to make a
thorough probe into all the working con-
ditions—the causes of social security,
stability, emoluments and all the conditions
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under which .nurses are working'-—so that
all the doubts may be removed from this
profession and our sisters, who are fighting
under great hardship, may not find it diffi-
cult to become nurses in future ?

SHRI SATYA NARAYAN SINHA : 1
have already answered this question. Two
hon. Members put this question and I said
that after the inquiry report is received,
we shall look into this matter.

SHRI HEM BARUA : The death of
these four young girls under mysterious
circumstances is a very tragic thing and
I expected, the Minister would express his
regret and sorrow about this which he has
not done. The Minister has said that he
has ordered an inquiry to be instituted into
this incident. There are contradictory
reports in the papers. Over and -above that
there are certain allegations -against or
about the working of the Irwin Hospital.
In that context, may I know whether the
Minister is prepared to expand the ambit
of the inquiry and conduct an inquiry into
the working conditions of the hospital so
as to find out the real truth ?

SHRI SATYA NARAYAN SINHA :
I have replied to this poiat. Of course,
my hon. friend has simply paraphrased
what other hon. Members have already
said. I have said that after the report of
this judicial inquiry which will certainly
be a thorough, inquiry is received, if we
consider that certain points about the wor-
king of the Irwin Hospital also need to be
looked into, we shall look into them.

SHRI HEM BARUA : My question
was very specific. He is very good in
ordering an “inquiry into the incident of
the death of the girls, but I want the scope

« of this inquiry to be expanded so as to in-
quire into the working conditions of the
hospital against which there are many alle-
gations.

SHRI SATYA NARAYAN SINHA :
The judicial inquiry will go into the causes
and how these things have happened. After
that, if necessary, another inquiry will be
instituted as the hon. Member has sugges-
ted.

DR. SUSHILA NAYAR : A Jot of
things have been said here by hon. Mem-
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bers. Shri Kanwar Lal Gupta and some
others, accusing big doctors, small doctors,
exploiting the nurses. The death of these
nurses is a very sad thing while the judicial
inquiry is on, will the Minister see to it
that the reputation of the medical profe-
ssion as a whole is not unnecessarily
jeopardised (/nterruption,

SHRI UMANATH : You are not caring
about the innocent girls. You are caring
more for the officers, doctors and wealthy
persons ... (Interruptions)

DR. SUSHILA NAYAR : We are
extremely sorry and aggrieved thaf tl.resc
things should have happened...(/aterruptions)

MR. SPEAKER : Shri Banerjee.

SHRI UMANATH : Girls are being
exploited by certain elements...([nterrip-
tions) She does not care about them. She
cares more about officers and doctors...
(Interruptions)

MR. SPEAKER : I have called Shri

Banerjee.

DR. SUSHILA NAYAR : We want to
know the causes; we want to stop such
things. But in the meantime, these imputa-
tions and sweeping allegations should not
be made.

st *fy T : weww wRiEy, dfew
ST FIET FT 7Z LT AW FT T
T ATE 9 @AT A1, ., (Sqa9™). ..

st o Wo ¥t : Mo FEfaT FAX
¥ 3y aw foan gafog & a6 &g o
# fFft ST AT Y @ I A
FTAT FA1gaT AfFT g Y aefm T w7
aFar fF 3@ 7P ¥ w=fEn N seua
92 afea wrgw wEar d fo o wrefeal
N wad gF I § far @ @
¢ eoo(ETEET).

DR. SUSHILA NAYAR : | have been

working (Interruptions).

MR. SPEAKER : Don't get excited.
Shri Banerjee.
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st qo WYo @well : weyEd WA,
g# wer gwe & fF ag R agT et
T A€ § A qgAl 71 GT gAT AN I
FaR ¥ N awme ) R afes
T8 99z Sl Y g9 FO ¥ fog @
& Y. (aem)... Td AR 99 &
At wefrai Aidt a1 gawdl [ 9T )
;T ogaC ¢ 7. (waem),, G #
W AT FIAT R | WA AGIRT W
g A8 & fr 97 9g fagw At @@l
fedlt ¥ fwre Frag @ WA WK
TG I AEER AWG F oy Fafew =Wy
gT ¥ a1 98 79I HIT gAY AEA BT A=
wE 5@ & faq gawgdn fear m@n fw
98 99 qgX ¥ wfafafadi ¥ o9 #\=
wed Y feaT A S ? v qg aT@ W
o ¢ fr 77 & wefedl & oo fafgal
¥ w7 <ol #1 garen far ar AfFT I
TAF AR Ay N TAgH F T
X 9 7€ WifF ag g T R ag A
37 & faars we &7 ravdr § 7
F47 ag a1 37 & Afes Fad § wk
| TR gy S fam 7
.. (swwm). ..

=it g fag o qT wee
yd@rad F) & @ ofwddw & A
qaErd § 9% ¥ Iy 59 vage aT &
€ FgA1 AEW A gw Ak A
® ¥ OF Yfefr wRwd @ o
§ o agT awg M TE...

. st ®o W Tt : faH ww
forefy & an 7Y ?

st eI fog : ag ezt s
teR @O W agw Aad § @
are gfefoas FRmEd & amy smism
WX §9 AT A F AR | qEA
gaeq T R O o wewt ¥ &
AN § WA v Qg g R oo
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giefae R @ Tt X A ww w@

agi 7 W W A o dgfew 7
frar s

o gaten Juc : gegw  w@ew, §
Tg 93 WIT & arq ¥ A g fr oAy
itia Efes #1 w9 0% aga g ww
ot ¥ Q7 ¥ g ahy wear A &
aqt g weqer @ 3o & ool ot I fair
FH FE § AT 77 qE w7 g
fr z=iis fes & TT0 St Agwe g
F T F A1 TR A ARy T R
MATH & q30F T aa B &
A 5 az A ifew #r ¥ F@
® & §N AEEm o @m  fafree
A FT 1 gw gy & fF g s
# TIT TEFUT G 9 oY qge )
twua g = ¥ afew ard ek aw
wrEd & fF @ ¥ fae g sl T
=R AR I A a7 T $few w1 s
T FAT AT T IR By 9T w@w
feat wra. . . (sawewm). .

MR. SPEAKER : You can take it up
next time.

WRITTEN ANSWERS TO QUESTIQNS
Sales Tax Revenue in Delhi

%1470. SHRI M. L. SONDHI : * Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the leak-
ages in Delhi’s Sales tax revenue total
Rs. 5 crores annually ; and

(b) if so, the steps taken to check
leakages: of such magnitude ?

THE MINISTER OF STATE IN THE
MINISTRY 'OF HOME AFFAIRS (SHRI
VIDYA CHARAN. SHUKLA) : (a) and
(b). A statement is, laid on the Table of
the House. [Placed in Library. See No.
LT-1048/68).
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Bomb Explosions in West Bengal

*1473. SHRI GANESH GHOSH :
SHRI K. ANIRUDHAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether a team of experts or any
individual was sent to West Bengal to
examine bomb explosion cases in  Lal
Bazar and Shantiniketan ; and

(b) if so, the composition of the team
and its specific jobs ?

THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN) : (a) and (b).
No experts were sent by the Central
Government. However, the Government
of West Bengal appointed a Special Investi-
gation Team consisting of the D.I.G.
(Intelligence branch) West Bengal, as
Chairman and Director, Forensic Science '
Laboratory, West Bengal, [nspector of
Explosives, Calcutta, Special Suprinten-
dent of Police. C.I.D. West Bengal,
Deputy Commissioner of Police, Special
Branch, Calcutta and Additional Deputy
Commissioner of Police, Detective Depart-
ment, Calcutta, as Members. The team
examined some of the recent cases of bomb
explosions in Calcutta and in the districts
of West Bengal to find out—

(i) whether the bomb; were imported
ones, and

(ii) whether there was a common

source of supply indicating a joint
net-work of saboteurs.

Bills from West Bengal for A ssent by
President

*1475. SHRI BHAGABAN DAS :

SHRI B. K. MODAK :

SHRI MOHAMMAD ISMAIL:

Will the Minister of HOME AFFAIRS
bBe pleased to state :

(a) the number of Bills received from
West Bengal between the Ist March, 1967
and 20th November, 1967 for President's
assent

(b) whether any of them

\ actually
received the President’s assent ;
(¢) if so, when ; and

(d) the details of the Bills re.ceived
during the above mentioned period ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) Eight.

(b) Yes, Sir. All of them received
the President’s assent.

(c) and (d). A statement giving the
required information is placed on the Table
of the House. [Placed in Library. See No.
LT-1049/68).

Defence Weapons with Dacoits

*1476. SHRI DEIVEEKAN :

SHRI Y. S. KUSHWAH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that arms and
ammunitions, smuggled from Pakistan and
from the Ordnance factory at Jabulpur have
been recovered from the decoits and per-
sons artested in connection with the com-
munal troubles in India ;

(b) if so, whether any enquiry has
been ordered to investigate the arms flow
from Pakistan ; -

(c) if so, the findings thereof ; and

(d) the steps taken in the matter ?

THE MINISTER OF STATE IN THE
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MINISTRY OF HOME AFFAIRS (SHRI .

VIDYA CHARAN SHUKLA) : (a) Some
arms and ammunitions allegedly smuggled
from Pakistan and also pertaining to
Defence stocks have been recovered from
dacoits. Information regarding recovery
of arms from persons arrested in connection
with communal incidents, is being collected
and will be laid on the Table of the
House.

“(b) and (c). On receipt of a report
from the Government of Madhya Pradesh
the Director, C.B.I. was asked to look
into ths problem. The enquiry did not
reveal apy regular flow of arms from
Pakistan.

. (d) Security arrangements on the bor-
ders have been tightened and specisl ‘watch
is kept on persons indulging in smuggling.
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Flying Clubs in U.P.

*1478. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of TOURISM
AND CIVIL AVIATION be -pleased to
state :

(a) the total nmumber of Flying clubs
functioning in Uttar Pradesh at present ;

(b) whether there is any proposals to
set up a Flying Club at Gorakhpur ; and

(c) if so, the type of training to be
imparted there and whether it will include
training in flying of Helicopters ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) There is at present only one flying
club functioning in Uttar Pradesh, namely
Hind Flying Club with head quarters at
Lucknow and a branch at Kanpur.

(b) Government of India are no( aware
of any such proposal.

(c) Does not agise,
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Efflux of Indian Scientists to America

*1479. SHRI KAMESHWAR SINGH:
SHRI A. SREEDHARAN :

Will the Minister of EDUCATION be
pleased to state :

(a) whether Government’s attention
has been drawn towards the U.S. Panel’s
concern at the inflow of Scientists from
India ;

(b) if so,
Government
India ; and

(c) if not, the reasons therefor ?

the measures
to check the outflow from

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The question
presumably refers to a news item entitled
“Brain. Drain from poorer Nations alarms
U.S.A.” appearing in the Statesman on
March 31, 1968 No precise information
is available with Government.

(b) and (c). Indian nationals with
scientific and technical qualifications go
abroad for advanced studies, study-cum-
employment and employment and there is
no general ban on this. '

A number of steps have been taken to
facilitate return of scientific and technical
personnel to India. A statement regarding
these is laid on the Table of the House.
[Placed in Library ~See No. LT-1051/68].

C.S S Officers

*1480. SHRI YAJNA DATT SHARMA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that 45 posts

of ‘Deputy Secretary (Selection Grade) and

375 posts of Grade [ provided for the
‘C.S.S. Officers were sanctioned in 1955 and
1959 respectively and since then no increase
has been made in the numbers in spite of
huge expansion of the set-up of the
Central Secretariag in the past 12 years ;
and .

(b) if so, the steps Government pro-
pose to take to review the strength of
Selection Grade and Grade 1 of the C.S.S.
taking into consideration (i) the expansion
in the Central Secretariat (ii) the fact that
C.S.S. officers have avenues of promotion
outside the Secretariat and (iii) that all
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other organised Services have balanced
cadres ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The authorised permanent strength
of Grade I of the C.S.S., which was refixed
at 375 in 1959, has been reviewed every
year there after, but the reviews did not
justify and further increase. The review
of the authorised permanent strength of
this Grade, as on Ist May, 1967, is pre-
sently in hand.

The question of review of ths autho-
rised permanent strength of the Selection
Grade of the C.S.S. is also being consi-
dered.
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Bridge over Rupn-nii River at
Kolaghat

*1482., SHRI S. C. SAMANTA : Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) when the newly constructed road
bridge at Kolaghat on the Rupnarain river
was opened for traffic ;

(b) whether some minor works of con-
struction are still going on ;

(c) the original estimate for construc-
tion and whether the estimate was revised;
and

(c) if so, the final cost of the construc-
tion ?

'

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) On the 3rd of December, 1967.

(b) Yes, Sir; only the work on the
staircases is still in progress.

(c) The original estimate for its con-
struction amounted to Rs. 112.21 lakhs.
No revised estimate has been received from
the State Government so far, but it is
understood that it is likely to be Rs. 136.00
lakhs approximately.

(d) The final cost will be known only
after the accounts are closed finally.

Proposed visit to India by Pilots
of Pakistan Airlines

*(483. SHRI N. K. SANGHI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that some pilots
of the Pakistan Airlines were to visit India,
on or about the 20th of March, 1968, at
the invitation of their counterparts in the
Indian Airlines Corporation and that it
had to be cancelled at the last moment ;
and

(b) if so, the purpose of the proposed
visit and on whose initiative the visit was
proposed ? .

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a)' No, Sir. ) -

(b) Poes not riss,
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Indigenous Aircraft Industry to augment
the I.A.C. Fleet

*1484. SHRI HIMATSINGKA : Will
the Minister of TOURISM AND CIVIL
AV]AT[QN be pleased to state :

(a) whether Government have taken
any policy decision to rely on the indige-
nous aircraft industry for supply of aircraft
required for use in the I. A. C. ;

(b) if so, the steps taken to modify the
types of aircraft produced at the Hindus-
tan Aeronautics Ltd. to the standards re-
quired for use in the I.LA.C. ; and

(c) how many aircraft produced at the
H. A. L. are proposed to be acquired by
the ILA.C. for augmenting its fleet during
1968-69 and 1969-70 ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Indian Airlines have placed
orders for the purchase of 14 HS-748 air-
craft, which are suitable for use without
any modifications.

(c) Five aircraft each are expected to
be received during 1968-69 and 1969-70.

Ceatral Inland Water Transport

Corporation
*)485. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of TRANSPORT

AND SHIPPING be pleased to state :

(a) the States where the Central Inland
Water Transport Corporation is running
transport services ; and

(b) the total mileage covered by the
Corporation so far ?

THE MINISTER OF TRANSPORT AND
SHIPPING (DR. V. K. R. V. RAO): (a)
and (b).. The Corporation is providing light-
erage and ferry services and pleasure cruises
on holidays within the Calcutta Port. In
Assam, the Corporation has been entrusted
by the State Government with the Jogig-
hopa-Pancharatna Ferry from the st April,
1968. Subject to availability of traffic, the
Corporation also provides goods transport
services in Assam by river between Dhubri
and Dibrugath, 4 distance of about 710
kms. i
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Communal Riots in Tinsukia, Assam

#1488. SHRT HEM BARUA :
" DR.SURYA PRARASH
PURI ; |
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SHRI SHIV KUMAR
SHASTRI :

Will the Minister of HOME AFFAIRS
bz pleased to state :

(a) whether it is a fact that communal
rioting broke out recently in Tinsukia,
Assam : and

(b) if so, the number of people killed
and injured in the incident as also the
measures taken by Government to prevent
such incidents taking place in a border
State like Assam ?

THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN) : (a) Ye:s, Sir.

(b) No one was killed in the riots.
Information regarding the number of per-
sons injured is being collected. The State
Government have issued necessary instruc-
tions to the local officers emphasising the
need for constant vigilance and to take
adequate preventive measures and firm ac-
tion to keep communal and anti-social ele-
ments under check. The police have regis-
tered 48 cases and arrested 273 persons in
connection with the disturbances in Tin-
sukia.

*‘Farmer’s League'’

*1489. SHRI MADHU LIMAYE:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Nasik Zila Parishad
has drawn Government’s attention/passed a
resolution against the organisation like
“Farmer’s League” (translation from Mara-
thi) sponsored by foreign missions ;

(b) whether the Chief Minister or any
other Minister of Maharashtra has given
any assurance to the Maharashtra Legisla-
ture in regard to no extension of missiona-
ries visa permits ; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) A
resolution passed by the Nasik Zila Pari-
shad stating, inter alia, that the activities of
the Maharashtra Shetkari Mandal, Manmad,
and Maharashtra Prabodhan Mandal, Nasik, -
and all their sub-branches should be jmmee
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diately stopped, has been reeeived by the
Government of Maharashtra.

(b) No, Sir.
(c) Does not arise.

Voting Rights for Kashmiris

*1490. SHRI INDER J. MALHOTRA:
SHRJ BAL RAJ MADHOK :

‘'Will the Minister of HOME AFFAIRS -

be pleased to state :

(a) whether it is a fact that ther_e are
th ds of people in J and Kathua

Districts of Jammu and Kashmir State who
have no voting rights to participate in the

clections to the State . Assembly, but have -

for Lok Sabha ;
(b) if so, the reasons therefor ; and

(c) the action Government propose to
take in the matter ?

'THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Yes, Sir.

(b) and (c). For Parliamentary con-
stituencies, the qualifications of voters are
the same in Jammu and Kashmir as in the
rest of the country. For elections to the

Jammu and Kashmir Assembly, under the -

State Law, voting rights are restricted to
permanent residents ; there is no proposal
to change this.

Complaint About ‘Big Money’
_ Causing Defections

*1491. SHRL.SAMAR.GUHA : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether Government . are aware of
the frequent complaints made by political
parties about the use of ‘big money’ for,
causing defections in different State Assem-
blies ;

(b) whether a Madhya Pradesh M.L.A.
made.a disclosure in the Assembly throw-
ing a bundle of currency notes on its floor
to the effect that he was induced ta defect
in favous of the Congress by the offer of
that money ; and

(c) if so, whether Government propose
to ask the Committee. of Members of Parlia-
ment to- deal . with the  problems ;of defeo-
tion to. enquire into these allegations 2.
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THE MINISTER OF HOME AFFAIRS
(SHRI : Y. B. CHAVAN) : (a) Govern-
ment are aware of the complaints regarding
the methods adopted for securing defec-
tions in different State Assemblies.

(b) Facts are being ascertained.
(c) No, Sir.

Scheol Text Book

*1492. SHRI SITARAM KESRI:
Will -the Minister of EDUCATION be
pleased. to state :

(a) the number -of .States that have
nationalised School Text Books ;

(b) whether complaints have been
received of factual errors in the text books
and of using the text books for political
ends by the State Governments ; and

(c) if so, the steps proposed to have
uniform- text books all over the country ? .

. THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) All State
Governments except Gujarat have nationa-
lised text books production at wvarious
stages of school education and in varying
degrees.

(b) Complaints were received that some
of the textbooks, prescribed for schools
in certain States, contained objectionable
passages. . A Committee 10 examine this
issue has. been :set up and. its report is
awaited. .

&) The national Council of Educa-
tional - Research and Training has a
programme of preparing model : textbooks
in different subjects, and making them
available to the State Governments for
adoption and adaptation. Some of the
State Governmeats have already prescribed
the textbooks prepared by National Council
of Educatiopal -Research and. Training.
This includes the Central Board of - Secon-
dary Education, Delht and Delhi
Administration.

Indian School of Iuternational Studies -

*1493... SHRI RABI RAY :
Minister of EDUCATION
state :

(a) whether his attention has been
drawn to a news report in ‘Patriot’ of the
Ath April, 1968 that his Ministry is likely

Will the
be pleased ta
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to review early next year the work and
programme of the Indian School Inter-
national Studies ;

(b) if so, whether an expert committee
is going to be appointed for the purpose ;
and . -

{c) the details thereof ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) and (b). I
have seen the news report. As the
Estimates Committee of the' Parliament
has recently reported on the School, there
is no proposal to further review its work
through the appointment of an expert
Committee.

(c) Does not arise.
University Centre at Rohtak

*1494. SHRI  BENI SHANKER
SHARMA : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether a proposal fo set up a
University Centre at Rohtak is under
consideration ;

(b) if so, the broad details thereof ;
and

(c) the stage at which the matter stands
at present ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and (b). The
University Centre is already functioning
since August, 1966 at Rohtak for pos¢-
graduate teaching in English, Economics,
Political Science and Hindi.

(c) Does not arise.

India-Africa Shipping Service

*1495. SHR1 BABURAO PATEL :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) the number of ships of the shipping
Corporation that ply between. India and
Africa ;

(b) the numbcr of passengers carried
annually both ways on the above ships
and the amount of revenue collected
annually during the last three years ;

(c) whether it is a fact that the
passengers on these ships are not given
good treatment apart from numerous
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discomforts whith they have to undergo ;
and

(d) if so, the measures taken to lessen
the distress of the passengers ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R.V. RAO):
(a) to (c). A statement is laid on the table
of the Sabha. [Placed in Library. See No.
LT 1052/68]

‘Jehad’

*1496. SHRI, R. S. VIDYARTHI:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware of
the Pakistani Book entitled ‘JEHAD'
containing matter likely to promote feelings
of enmity between Hindus and Muslims of
India and also material prejudicial to the
safety and security of India, being sold
in the open market throughout the
country ; and

(b) if so, the steps taken by Govern-
ment to stop its sale in India ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) and (b).
The information gathered so far from the
State Governments and Union Territory
Administrations does not indicate _that
the book entitled “Jehad” is being openly
sold. A book with that title, written by
Khawaja Syed Mehboob Shah Sahib
Mahdes Hazarvi, was declared forfeited by
the Ceantral Government in their order
dated the 7th July, 1966. Another book
with same title, written by Mufti-Azam
Pakistan Hazrat Maulana Mobammud
Shafi Sahib, declared forfeited by the
Government of Punjab in their notification
dated 29th March, 1968. This notification
has been sent'to other States and Union
Territories for taking necessary action. A
copy each of the order and the notification
is liad on the Table of the House.
[Placed in Library, See No. LT 1053/68)

Instructions have been issued to the
Customs authorities for preventing import
into India of copies of these two books.
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Collection of Road-Tax in Delhi

8538. SHRI O. P. TYAGI : Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state :

(a) the average number of people stan-
ding in queue at ten O’clock in the morning
at each of the collection booths for
payment of road tax for motor vehicles in
Delhi for the year 1968-69 ;

(b) the reasons for which Government
discontinued collection of road taxes
through Patrol Filling Pumps and whether
any assessment has been made of the
suffering of the tax payers since the above
practice was given up by Government ;

(c) the total number of motor vehicles
for which road tax was collected in Delhi
during the year 1967-68 and the total
number of motor vehicles for which this
tax is expected to be collected in 1968-69 ;
and

(d) the steps Government propose to
take to set the matters right ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHR1 BHAKT DARSHAN) :
(a) 5 to 35

(b} According to the Delhi Administra-
tion, which is responsible for collecting
road tax, the petrol filling pumps them-
selves discontinued collection of road tax,
on behalf of their customers.

(c) The total number of vehicles, for
which road tax was collected in 1967-68,
was about 1,07.000. The number of
vehicles, for which tax is expected to be
collected during 1968-69 is 1,15,000. '

(d) According to the report received
from the Delhi Administration, 84 coun-
ters have been opened for the collection
of motor vehicles tax in Delhi, a system
of issuing ‘tokens’ has been introduced to
reduce the queues ; tents have also been
provided for the convenience of the tax-
payers ; the collection centres are super-
vised by the senior officers of the
Directorate of Transport and, when there
is heavy rush at any counter ; arrangements
are made to immediately start another
counter by its side.
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Strike by Students of Indian School of Mines
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8539. SHRI MADHU LIMAYE:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that the strike
by the students of the Indian School of
Mines is still going on;

(b) if so, their demands;

(¢) whether these demands are being
considered by Government; and

(d) if so, the steps being taken by
Government to bring to an end to "the
present strike ?

THE MINISTER OF EDUCATION
(Dr. TRIGUNA SEN): (a) The student
were still on strike when the school closed
for summer vacation on 1-4-1968.

(b) and (¢) : A statement is laid on the
table of the house [Piaced in library. See
No. LT--1054/68]

(d) The representatives of the students
who saw the officers of the Ministry of
Education, were told about the steps taken
to meet their demands. The representatives
stated that, on their return to Dhanbad,
they would advise their colleagues to call
off the strike.

Conference of Presiding Officers of Legisla-
tive bodies in India

8540. SHRI PRAKASH
e . SHASTRI:
SHRI NATH PAI :
SHRI S. S. KOTHARI :
SHRIMATI TARKESHWARI
SINHA :
SHRI BHOGENDRA JHA:

Will the Minister of HOME AFFAIRS
Ve pleased to state :

1a) whether it is a fact that a Con-
ference of Presiding Officers of the Legis-
lative Bodies in India was held in New
Delhi recently ;

VIR

(b) if so, the importanet dicisions
taken at the Conference ;
(c) the extent to which Government

agree to the said decisions; and

(d) the action being taken to give
statuory shape to the said decisions ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS,
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) A copy of the resolution passed
by the.Conference is Laid on the Table of
the House. |Placed in Library. See No.
LT—1055/68]

(c) and (d) . The resolution is being
carefully considered.

Boat Aceident near Calcutta

§541. SHRI JYOTIRMOY BASU:
SHRI BHAGABAN DAS :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state ;

(a) whether it is a fact that six
persons were drowned in a country boat
ferry in Jagatdal near Calcutta recently;

(b) if so, the details there of;

(c) whether Government propose to
take over these ferries and introduce
modern river crafts for speed and safety ;
and

(d) whether the Central Water Trans-
port Corporation will consider the take-
over of these services ?

THE MINISTER OF TRANSPORT
AND SHIPPING (Dr..V. K. R. V. RAO).;
(a) and (b) : The Government of West
Bengal have reported that. Chandernagore-
Ranirghat country boat ferry, between
Hooghly and 24-Parganas  Distrjcts,
capsized at about 0830 hours on the
14th April. 1968.. The boat was carrying
30 passengers and was not overloaded. One
dead body was recovered. 18 persons were
rescued from water, 8 peryoas swam ashore
and 3 persons are still missing. This ferry
is being run under the supervision of the
District Magistrate, 24-Parganas. . The
prelimipary enquiries iato the accident
conducted, by the Government of West
Bengal do not indicate any lapse.

(c) The Government of West Bengal.,

considering the possibility of replacing the
existing country craft with sails by powered
boats; which are less susceptible to storms
and gusty winds..

(d) The Central inland Water Transport...

Corparation, .are not ,ponsiderin_s the
question of taking over  these services at
present.
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'Arresu af Hippies

8542, SHRI BABURAO PATEL
Will the Minister of HOME AFFAIRS be
pleased to state ;-

(a) the number and names of foreign
tourists and Hippies who were arrested in
1967 under the Excise act, Arms Act, etc.
for possessing contraband narcotics drugs
and arms and for committing immoral act ;

(b) the result of the cases filed against
each of the arrested persons ;

(c) whether it is a fact that these-
foreigners: smuggle various narcotics and
drugs and hawk them in the streets of the
cities and. indulge in various immeral
activities ; and

(d) if so,
ment to ban
activities ?

the steps taken by Govern-
their illegal and immoral

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The information so far received from
various State Governments and Union
Territories is' furnished in (he statement
laid on the Table of the House. |Placed in
Library. Sce No. LT-1056/68). The infor-
mation from the remaining States is being
collected and will be laid on the Table of
the House.

(¢) From the available information, it
is gathered that foreignsrs/hippies were
arrested mostly for being in possession or
selling charas and ganja. No instance of
their selling these articles by hawking in
the streets . of the cities has come to the
notice of Government.

(d) In Delhi a special drive was .carricd
out to check ‘the papers ete. of tourists
particularly ‘‘Hippies" who were suspected
to be indulging in such activities. A
general watch is also being maintained on
such activities.

Kolhapur Airfleld

8543. SHRI BABURAO PATEL:
Will' the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the total cost of the proposed
scheme to construct an all-weather airfield
at Kolhapur for Indian Airlines Corpora-
tion and the date by which it is expected
to be ready ;
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(b) the cost and result of the soil test-

ing done by the Central Water and Power
Commission in this regard ;

(c) the number of administrative and
other buildings proposed to be built and
their estimated cost ; and .

(d) the area and the estimated:cost of

the land proposed to be requisitioned with
names of land owners ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) An all-weather aerodrome at Kolhapur
is likely to cost Rs. 52 lakhs on a rough
estimate. In view of the difficult resources
position, this project is not likely to be
given high priority. It is not, therefore,
possible at this stage to indicate the date
by which an aerodrome at Kolhapur may
be ready.

(b) The results of the soil tests as well
as cost thereof are awaited from the Central
Water and Power Commission.

(c) It is proposed to conmstruct a termi-
nal building, garages and residential
accommodation, at an estimated cost of
Rs. 6.50 lakhs approx.

(d) The Central Public’ Works Depart-
ment are carrying out survey in connection
with the acquisition of land.

- STk AHAATCE
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-Central Reserve Pelice

8546. ' SHRI P. R. THAKUR will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) the present strength of the Central
Reserve Police ;

(b) the number of Scheduled Castes
and Tribes separately therein in various
grades ; and

(c) the steps taken to give adequate
representation to these communities in this
PRelice Force ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c)
The percentage of members of the Central ,
Reserve Police, belonging to the Scheduled
Castes and Scheduled Tribes, to the total

--strength of the Force, as on the 18t January

1968 is as under :

Class Percentage of Percentage of
members of Scheduled
Scheduled Castes Tribes.
Class | — —
Class I1 .62 —
Class I 9.94 3.43
Class 1V 40.28 6.72
Total for the
Force 12.26 *3.66

The instructions about reservation in
services for Scheduled Castes and Scheduled
Tribes are applicable only to posts filled
by direct' recruitment or by promotion
through Departmental competitive examina-
tions. The majority of the Class I and
Class 1l posts are filled through other
sources and as such these instructions are
not attracted in their cases.

The unit commandants who are the
appointing authorities for the bulk of the
Force, have been specially directed to recr-
uit an adequate number of members of
thess communities, keeping in view the
instructions of Government on the subject.

IJAT AWK A o { g aq
whfaat
8547. =t wisaT XA : FTWT -

et ) o T ¥ GICRAT " S Wk A g gy e w3 fr

F gargea qT @ & o |
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Kidnapping Cases in Pak Border

8550. SHRI B. K. DASCHOWD-
HURY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that the Pakis-
tani intridefs are committing murders and
dacoities along the India-Pakistan border,
and have already kidnapped Indian citizens,
ohe from Coochbehar District and another
from Delhi ; and

(b) the number of Indian citizens
kidnapped during the last eighteen years,
yeatwise ?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI'

VIDYA CHARAN SHUKLA) : (a) There
have been instances of trans-border crime
from time to time on the Indo-East Pakis-
tan border. Recently one Indian was
kidnapped on 5th March, 1968 and another
on 26th March, 1968, from .the Cooch
Behat District of West Bengal. No Indian
stational has been kidnapped from Delhi.

(b) The information is being collected
and will be laid on the Table of the House.

Nicobarése Commercial Company,
Car Nicobar

8351, SHRI HUKAM  CHAND
KACHWALI : Will the Minister of HOME
AFFAIRS be pleased to state :

. (ay whether the Nicobarese Commercial
Cdémpany, Car Nicobar, is not liable to pay
rbyalty on exports of copra and betelnuits
ftem Ntcobar Islands under exemption
given in the Andaman and Nicobar Islands
ptotection of Aboriginal Tribes Regula-
tion ;

(b) whethér such royalty levied pre-
viously ran into lakhs of rupees and the
actual amount of royalty collected annual-
Iy;

(¢} whéther Governrhent proposé to
amend the Protection of Aboriginal Tribes
Reéguldtion to rémove the lacunae in the
levy of royalty on egports by tribal trading
concerns ; and

(d) if not, what other measures Govern-
ment propose to take to loss of ;gya!ty on
ekporty frod Nicotiar islands 7

VAISAKHA 6, 1890 (54K4)
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME. AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Roya-
Ity on expert of copra and betelnuts pur-
chased from ‘reserved areas’ in the Nicobar
Islands is levied by the Chief Commissioner
on 2 licensee authorised to carry on trade
or business in any such area under section
-6(1) of the Andaman and Nicobar Islands
(Protection of Aboriginal Tribes) Regula-
tion, 1956. The Nicobarese Commercial
Company being partnership concern of
tribals themselves is not required to take a
licence under the said Regulation for carry-
ing on any trade or business in Nicobar
Islands. As such no royalty is being levied

~on this company.

{b) The amount of royalty recovered
from M/s. Car Nicobar Trading Company,
Car Nicobar during the year 1966-67 was
Rs. 1,44, 613. 70 p.

(c) and (d). The Andaman and Nico-
bar Islands (Protection of Aboriginal Tribes)
Regulation, 1956 was promulgated to pro-
vide for the protection of the interests of
socially and economically backward aborigi-
nal tribes in the Andaman and Nicobar
Islands. As such; thete is no proposal
under consideration of the Government to
amend the Regulation to levy royalty on
the tribal trading concerns.

Microliths

8552. SHRI C. CHITTYBABU : Will
the Minister of EDUCATION be pleased
to state :

(a)- whéther it is a fact that some micro-
liths have been found in an exploratory
trench at Selbalgiri village in Garo hills
district of Assam ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHri SHER
SINGH) : (a) Yes, Sir.

(b) According to the report of the
Head of the Department of Anthropology
of the Univeérsity of Gauhati who conduct-
ed the excavation, a very rich Stone Age
site yielding a large number of scone tools
and pottery has béén discovered. It in
cludés a well-developed blade-and-flak@
industry, a microlithic. mdustry besi
heavy tool industry of stoag axespgﬁ
ptound &hd chippéu kit
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Training to People Against Nuclear . |
Attack

8553. SHRI M.L. SONDHI: Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether Government propose to
train people against nuclear attack ;

(b) if so, the details of this scheme and
from which date it will be implemented ;
and

(c) whether Government have sufficient
reasons to expect nuclear attack on the
country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY): (a)to (c). The
question whether there is a possibility of
nuclear attack on India, and if so, from
which source and of what magnitude is
being examined. Based on this assessment
the feasibility of civil defence measures
and their nature are proposed to be con-
sidered. The entire examination is yet ina
preliminary stage.

Fwifa® aqr awAter srraf s A
fagfeat
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Old Monument in Kidwai Nagar
New Delhi

8557. SHRI M. L. SONDHI: Will
the Minister of EDUCATION be pleased
to state :

(a) whether Goverument are aware that,
an old monument is situated in the heart
of Kidwai Nagar, a Government residential
colony in New Delhi ;

(b) whether the monnment presents a
dilapidated look and contributes to insani-
tary conditions in the area ;

(c) whether Government propose to
beautify the said monument and also main-
tain a proper garden there ; and

(d) whether Government propose to
dedicats it to the memory of the late Rafi
Ahmed Kidwai in fufilment the desire of
the residents of Kidwai Nagar ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI

SHER SINGH) : (a) Yes, Sir.

(b) No, Sir. The monument is in a
fair state of preservation.

(¢) No, Sir. The monnment is sur-

rounded by asphalted roads on all sides
except for a small strip of land around the
platform. It is not possible to develop any
garden worth the name in such a small
space.

(d) No, Sir. This Ministry is not
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aware of any such proposa] from the resi-
dents of the colony.

Directors of Nationa] Laboratories/
Institates

8558. SHRI KASHI NATH PANDEY:
Will the Minister of EDUCATION be
pleased to lay on the Table a statement
showing the amounts received as Consulta-
tion Fee or Royalty by the Directors and
officials of the National Laboratories and
Institutes under the control of the Council
of Scientific and Industrial Research from
Industrial concerns in the private sector
during the last ted years ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : The information
is being collected and will be laid on the
Table of the House.

foesit A quiel a7 fas <
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Foreign aid to lntlividﬁals and Parties
for Political Purposes

8560. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of HQME
AFFAIRS be pleased to state :

(a) whether there are any legal or fina-
ncial restrictions on foreign countries giv-
ing aid to individuals or parties in this
country for political purposes ; and
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(b) if nat, the steps taken by Govera-
ment to-check foreign interference in the
internal affsirs of this country through this
process ?

THE MINISTER OF STATE IN THE
MINISTRY  GF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). 1t would be a violation of the pro-
visions of the Foreign Exchange Regulation
Act, for the Indian national to receive re-
mittance from abroad except through the
authorised dealers, namely, banks handling
exchange transactions. This. however,
applies to the means through which remit-
tances are received and not the purposes
for which such remittances are received.
The general question of the use of foreign
money in the last general elections and
for other purposes is being considered on
the basis of the report of the Inteligence
Bureau.

Arable Land in Imphal Cantonment

8561. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the'lmphal Cantonment
area occupied by the 4th Bn. Assam
Rifles in Manipur has a big arable land
popularly known as ‘Khuman Lamhang’
and whether the land is kept unused for
the last many years ;

(b) if so, whether the land is being
made available to the local people for
cultivation purposes ; and

(c) if not, the reasons for keeping it
unused ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to ).
A piece of land known as ‘Khuman Lam-
hang’, measuring 140.67 acres, situated
west of Imphal river in the Imphal Town
area, which was being used for training
purposes by the Assam Rifles, has been
transferred to the Government of Manipur
on the 19th February, 1968.

Of this land, thirty five acres have been
allotted by the Government of Manipur for
the construction of a stadium and five
acres for the Government Press. The re-
maining land is proposed to be utilized
after development for the construction of
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buildings for (he accommodation of

Government offices and for the e&pansnm
of Imphal Town.

Delhi Transport Undertaking

8562. SHRI D. C. SHARMA : Wil
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) the number of cases of brcakdown
of Dethi Transport Undertaking buses in
1967 ;

(b) the number of such cases during
the current year so far ; and

(c) the steps taken to reduce the
number of breakdowns ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) 65,143.

(b) 13,630 (upto 31-3-1968).

(c) The following steps are being taken
by the Delhi Transport Undertaking to
improve the situation :—

(|) Efforts are made to improve
the maintenance of vehicles.
(ii) The functioning of 14 main-

tenance points on the line has
been made more officient.

In order to cope with an in-
creasing number of tyre pun-
ctures on line, a special squad
for sypply of tyres has been
set up. .

(iti)

Central Mining Research Station

8563. SHRI D. N. PATODIA : WIll
the Minister of EDUCATION' be pleased
to state :

(a) whether the working of the Central
Mining Research Station has been review-
ed ;

(b) whether the research conducted at
this Station has been of practical help to
the Industry ; and

(c) the total amount spent on research
work done at this Station ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The working
of the Central Mining Research Station
was last reviewed by the Third Reviewing
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Committee of the C. S. L. R. in 1963. Pro-
gress of work of the Station is continually
done by its Executive Council and Scienti-
fic Sub-Committee which meet -normally
twice a year.

(b) The work carried out in the various
DivisionsfSections of the Station has been
practical help to industry. Details of the
research work of the Station are given in
the Annual Reports of the C.S. L. R,
copies of which are laid on the Table of
the Lok Sabha every year.

(c) The amount spent on research work,
including expenditure on infra-structure,
from inception of the Station i.e. 1955-56
to 1967-68 is given below :—

(Rupecs in lakhs)

VAISAKHA, 6, 1490 (§4KA)

SI. N. Budget head Amount
1. - Recurring 158.716
2. Capital 72.437

Total 231153
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Development of Andaman and Nicobar
Islands

8566. SHRI S. C. SAMANTA : WiN
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether proposals for speedy deve-
lopment of Andamans and Nicobar Islaads
wege. placed before the Prime Minister dus-
ing her second visit to the Islands : and
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(b) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). On her visit to the Andaman and
Nicobar Islands in February this year, the
Prime ‘Minister was made aware of the
propusals for the development of these
islands both by the Administration as also
by the representatives of the public. The
Prime Minister took note of the work
being done and was anxious that .the pro-
posals pending finalisation should be decid-
ed and implemented speedily. Necessary
action in this behalf is being taken by the
Andaman and Nicobar Administration in
its various departments.

Land for Academy of Fine Arts, Calcatta

SHRI MOHAMMAD
ISMAIL :

SHRI B. K. MODAK :

SHRI A. K. GOPALAN :

SHRI C. K. CHAKRAPANI :

Will the Minister of EDUCATION be
pleased to state :

8567.

(a) how much land has been given to
the Academy of Fine Arts, Calcutta by the
Central Government ;

(b) the specific terms and conditions
re. this land allotment ; and

(c) whether Government have any
machinery to ensure compliaace &f the
said terms and co_nditions ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) No land has
been given by the Central Government to
the Academy of Fine Arts, Calcutta.

(b) and (c). Question do not arise.
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Offensive Plan by Hostile Nagas and Mizos

8570. SHRI M. L SONDHI :

SHRI SRADHAKAR SUPAKAR:
SHRI RAGHUBIR SINGH
SHASTRI :

) SHRI JUGAL MONDAL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government are aware that
ths rebel Nagas and Mizos are planning a
concerted offensive in June in Nagaland,
Manipur and Mizo hills; and

(b) if so, the steps proposed to be taken
to meet the situation arising out of lhls
strategy ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The Government have no such defi-
nite information. However, Security For-
ces are maintaining vigilance and are alive
to all possible threats to the security of
the country.

Nizam of Hyderabad

8571. SHRI M. N. REDDY : Will the
Minister of HOME AFFAIRS be pleased to
refer to the reply given to Starred Question
No. 836 on the 25th March, 1968 and state:

(a) the exact date on which the lists
of Private properties were furnished by the
late Nizam of Hyderabad und also the
dates on which these lists were scrutinized
by the then State Government;

(b) the names of the then members of
the State Government of Hyderabad
(Cabinet Ministers) during whose period
the lists were scrutinized and discussions
were held by the Central Government; and

(c) the dates or datef on which the
Central Government heid ‘discussions with
the then State Government of Hydmbad
on the above lists ? :
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (c).
Government do not consider it proper that
details relating to the settlement of private
property of Rulers should be a matter for
public disclosure.

(b) A statement is laid on the Table
of the House [Placed in Library. See No.
LT—1057/68)

Bomb Explosions in Calcutta

8572. SHRI DEIVEEKAN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is-a fact that three per-
sons were injured and other killed when
two bombs burst in central Calcutta on the
29th March, 1968;

(b) if so, whether any enquiry has been
conducted;

(c) whether it is also a fact that two
more bombs were recovered from the same
place; and

(d) if so, the steps taken to check this
increasing incidents of bomb explosions in
Calcutta ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY) : (a) to (d). The
information is being collected and will be
laid on the Table of the House.

Assam-Nagaland Boundary Dispute

SHRI DEIVEEKAN :

SHRI ANBUCHEZHIAN :

SHRI CHENGALRAYA NAI-
DU :

SHRI SITARAM KESRI :

SHRI H. AJMAL KHAN :

SHRI MEETHA LAL MEENA :

SHRI GIRRAJ SARAN SINGH:

SHRI K. M. KOUSHIK :

SHRI O. P. TYAGI :

SHRI RAM GOPAL SHALWALE,

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that there is
a boundary dispute between the Assam and
Nagaland Governments:

(b) if so, whether recently the Naga-
land Governmtent forcibly burm cermn
houses in Assam’ vnllages ;

8573.
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(c) if so, whether some parts of Assam
have been Fforcibly taken over by them;
and

(d) whether the Centre has been asked
to intervene in the matter in view of gra-

vity of the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) and (c) According to the infor-
mation received from the Government of
Assam, the Chief Minister of Assam had
stated in the State Assembly on 30th
March, 1968, that abput 200 houses in the
Doyang reserve had been burnt down by
Nagaland police. On the other hand, the
Government of Nagaland have reported
that 258 labourers who had been brought to
Pangtong village from the plains on Inner-
line permits and who were refusing to
leave the State on the expiry of the per-
mits were evicted by the Nagaland police
as the State Government decided fot to
extend the permits.

(d) The Assam Government have taken
up the matter with the Nagaland Goveéin-
ment.

Carfew in Parts of Assam

8574. SHRI DEIVEEKAN: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is ‘a fact that ciirfew
was reimpos:d on the 30th March, 1968 in
certain parts of Assam ;

(b) if so, whether communal troubles
are still -being created by Pakistani agents
there ; and

(c) what assistance Centre has assured
to Assam Government to maifitain law and
order in the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
Curfew was imposed at Tinsukia on 30th
March to help maintenance of law and
order. It continued on 3Ist March and
partially on the 1st of April.

(b) The Sate Government have mtp
mated that there is mo gvsdnco upm sovy
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to indicate- existence of any hand of
Pakistani agents.

(c) The State Government’s resources
of Armed Police have bten reinforced by
the. 'GOvernment of India to the exient
possible.

Special Cell to Expedite Hote) Projects
in India

SHRI DEIVEEKAN ;

SHRI ANBUCHEZHIAN :

SHRI CHENGALRAYA
NAIDU :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the
Federation of the Hotel and Restau-
rant Association of India have suggested
to Government for the setting up of a
special cell to expadite the hotel projects
in India :

(b) the other suggéstions made by the
President of the Association ; and

857s.

(c) the reaction of Government thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(@) Yes, Sir. The Federation of Hotel
and Restaurant Associations of India at
its annual Convention held at Madras in
April, 1968 has passed such a resolution.

(b) Other resolutions passed at the
meeting relate to (i) making available
hotel sites at reasonable rates, (ii) incen-
tives and facilities to be given to the hotel
industry, (iii) issue of import licences,
(iv) safeguarding the interests of hotels
and restaurants located in rented premises,
(v) liberalization of Prohnbmon rules, (vi)
reduction in excise fees, (vii) mcetmg the
ration requirements of new hotels and
restaurants, and (viii) reconsideration of
the Government decision in regard to ceér-
tain projects.

(c) These will be examined when they
are formally referred to the Government.

%@ A, ANy, wn

8576. =i TrRTAATT TTEA : FAT faveny
N yg qA ) Far 0T fir :

(%) & &=, TR Wl



81 Rritten Answers
(ve1) % fead o qur Hefeai o

&

(=) =% & fray Sg wrar Wy
&

() #a1 95 AT AT & farenfaat
N 93 faary @ 1 agen aw @
yarom ¥ fag @ ag § v frgw
frgr mar ; ok

(o) afc adfi, @ @ ¥ FQ@
§7
fomn ot (v Pmw W) (F) ¢
374 wE¥ WX 234 wfat |

(=) & (7). 93 wrar et fenfrai
& ger ¥ a F gIAr oA ALY
FhT el F OFey weEaad ¥ 1
gag & fau mehy wor g frEw
¥ grg-aw ¥99 e sl washt @
g N AT | W WG WG
T A R Eenr e w95
fag A N S saear @ §oafx
feft &w & w19 qarg ¥ ¥ Fremft
gt orf ST @ ey § Q@
g7 afea sweas (wsamowy) 4
qTEATE FT UTAT & AWQIIT FE A
daT

fE @

8577 s YTATAAT WIEH : FATIZ-
& #4f ag JqOF ¥ FO WA

(%) 1950 & =g % wieg & fa
T IrEIfaF & go §;

(@) 7% g fFon aaflm W
m; ‘
() =& sFTT AR 7Y ufEal § wew-
i (gaemm) wifa & aafe feay
;

(®) @ & g e mfr g
"

VAISAKHA 6, 1890 (SAKA)

Writte;, answers 82

(¥) wrevgens anfoal ¥ safeqai
feat arfr g€ ?

-1 v § g (st Fo
@o TETend) : (%) A (3). gEw
oFf & 91 W & AT a5 F awr qe
9T 7@ & St

faeeit maw wivw afufy & gt
qar foeolt e fom ® qredl & fasg
AT
8578. it FTATR :
&t Yoot fag :
Y waT ™ g
& IT AW q

T YFwE HAT 9g TA FY FaT
i fF e ‘

(¥) fe=ht o wivw afafy ¥ frg
qifewrd ¥ fawg g & give ¥ wraary
N SuF AW AT Y, I9F faeg ww
e § qar gfm A FAr wwand
Ll A

(&) a7 g W a= & fr a< o
¥ oF g ¥ favg W FTdAE 7 0L E;
Uird

(m) afz &f, aY 9w @EEw F1 AW
a7 § Tar 39k fatg W AT § ?

TgwTd weeE ¥ Tew §A (s
faat wxw gw) : (F) d0T ST geew
sifafaaw, 1953 #Y 917 9 & el faeelt
R FHT F AeTE AW Wi F
faeg s wrwen &S fRaT TaT 91 Ry
dT fwar dfgar ¥ arr 114 3 e
ardt A% fAduwns s A g A
Sigrl I A mfrw Yy ¥ fao
IFAR F WAT qTA 9X ¥ ¢ g
AT F FRY WA gy Ay
nar g )



83 Written Answers

(w) <, &, e |

() =t w a ¥ fewg e
33 dfgar &Y ara 436/115 & wdfi
UF ATHAT T fHAT T4T WG AT ) 99 W
T e Fmy Ty § iR e dgd
Tt ¥ frarfed Y F@T o7 I
W ¥ fag Ivamar 9

Disposal of Leave A pplications of
Governments Servants

8579. SHRI MANGALATHUMA-
DAM : (a) whether it is a fact that
Government servants wishing to proceed
long leave to their home towns availing
travel concession, are harassed and put to
great inconvenience by the Departments
concerned in disposing of their leave
applications ; and

(b) if so, the action taken in
matter ?

the

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) No such
instances have becn come to the netice
of the Home Minister.

(b) Does not arise.
ga=mgT § awwi w1 gAfaga feto
8580. it wgwTAIRTeN
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Unemployment Among Town Planners
and Architects
8582. SHRI ANBUCHEZHIAN :
SHRI CHENGALRAYA
NAIDU :

Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that there is an
acute problem of unemployment among the
Town Planners ;

(b) the number of such persons annually
qualifying the two-year course of Planning
and Architecture ;

(c) whether it is a fact that Planning
Commission in their report had mentioned
that 2,000 town planners would be provid-
ed jobs during the Fourth Plan period
and

(d) if so, how far this has proved true ?

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN): (a) According
to the Directorate General of Employment
and Training, only 5 Town Planners were
on the live registers of employment ex-
change on 31-12-1967.

(b) According to the reports received
from institution, 51 persons qualified as
town planners in 1967. )

(c) and (d). According to the Com-
mittee of Planning Ministers, the demand
for Town P!annin; personnel at varjoyy
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L]
levels for 1966-1975 was estimated as 2,100
some yecars back. Since the revised Fourth
Plan has yet to be formulated, no precise
estimates are available at this stage of the
requirements for town planners during the
plan period.
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Chief C issi of And
Nicobar Islands

and

8585. SHRI VISHWA NATH
PANDEY : Will the Ministry of HOME
AFFAIRS be pleased to state :

(a) whether the Chief Commissioner,
Andaman and Nicobar Islands was recently
involved in a contempt of court proceed-
ings in the Calcutta High Court ;

(b) if so, the facts of the case ; ~

(c) the court’s decision in the above
proceedings ; and

(d) at what stage is the original writ
petition of M/s. R. Akoojee Jadwet & Co.
about their trading rights in the Nicobar
Islands out of which the above contempt
Proceedings arose ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
In the wake of Government's decision that
the licence of M/s. Nancowrie Trading
Company nced not be extended beyond
30-9-1967, the said company obtained
an interim injunction from the Calcutta
High Court in September, 1967 restraining
the Andaman and Niccbar Administration
from interfering with the trade and business
of the company. However, to meet the needs
of people in those islands, the Andaman
and Nicobar Administration  opened
certain civil supply stores.. M/s. Nancowrie
Trading Company moved the Calcutta High
Court for contempt of the orders issued by
the Court and as a result the High Court
issued a rule asking the Administration to
close the stores till the rule was decided.
Later on, the Court made its rule absolute
and fined the Chief Commissioner and the
Deputy Commissioner - rupees fifty each
which was remitted by the Court on an
oral apology tendered by the Solicitor
General. An appeal has been filed in the
Appellate side. of the Calcutta High Court.
The matter is sub-judice.

(d) The contempt of court proceedings
arose in the case of writ filed by M/s.
Nancowrie Trading Co. and not M/s. R.
Akoojee Jadwet & Co. However, M/s.
R. Akoojee Jadwet & Co. have filed a
separate writ petition in the Calcutta High
Cours. In this case, no regular hearing
of the writ petition has yet taken place
though. some interlocutory matters have
been heard.

C. 8. S. Grade 1 Association

8586. SHRIYAJNA DATT SHARMA:
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 238 on the 18th
August, 1965 to state :

(a) whether any reply has been sent
to the C. S. S. (Gr. 1) Association in reply
to the Resolutions passed by the Associa-
tion in June, 1965 ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Being Resolutions, no formal reply was
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sent by Government. The demands made
by the Association were, however, discussed
with their representatives in their meetings
with senior officers of the Ministry.

Departmental Promotion Committees

8587. SHRI YAJNA DATT SHARMA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it isa fact that service
matters of officers of all other Central
Services like 1. A. & A.S.,I.D.A.S,,
Indian Postal Service are dealt with by the
Officers belonging to these Services ;

(b) whether it is also a fact that in all
Departmental Promotion Committees set
up for higher appointments in the above
Departments, majority of members belong
to the "administrative service concerned
with a Member of the U.P.S.C. as
Chairman ;

(c) whether it is also a fact that the
above facility is not available to Officers
of the Central Secretariat Services ; and

(d) if the answer to parts (a), (b) and
(c) above in the affirmative, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (d).
Information is being collected and will be
placed on the Table of the House. <

Smugglings of Foreign Goods into Mizo
Hills : ’

8588. SHRI B. N. SHASTRI: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that Pakistani
gangs are busy in smuggling foreign goods
"into Mizo. hills ; and

(b) if so, the steps Government propose
to take to check it ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA' CHARAN SHUKLA): (a) No
reports of smuggling of foreign goods by

. Pakistani gangs into Mizo Hills have been
received.

(b) Does not arise.
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Regrouping in Mizo Hills

8589. SHRI B. N. SHASTRI : Will

the Minister of HOME AFFAIRS be
pleased to state :

(a) whether itisa fact that Villages
in Mizo Hills have been regrouped ;

(b) if so, whether it has brought the
desired result ; and

(c) the number of villages and persons
that have come under regrouping ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) This measure has succeeded to a
large extent in its objective.

(c) Between January and Fcbruary,
1967, 100 villages involving a population of
45107 were regrouped into 18 centres.

Shiva Sena
8581. SHRI KANWAR LAL GUPTA:
SHRI1 T. P. SHAH :
SHRI MURASOLI MARAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government’s attention has
been drawn to the statement of Shri Bal
Thakre, the Shiva Sena Chief, which
appeared in the ‘“‘Hindustan Times”, dated
the 4th April, 1968, in which he has denied
that the capitalists are financing the Shiva
Sena in Bombay ; and

(b) the
thereto ?

reaction of Government

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Enquiries have been made from
the State Government. They have stated
“There is a suspicion that thc Shiva Sena
Organization is being backed by local
business interests. However no evidence
‘is forthcoming to substantiate the allega-
tions that the or, ion is being b:
by capitalists”.

Led
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Accident ot Qents,

8594. SHRI S. C. SAMANTA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the Accident Investigation
Section is proposed to be taken out of the
purview of the Director General of Civil
Aviation and placed directly under the
Ministry of Transport or under any other
Ministry considered suitable ; and

(b) if so, the action taken in the matter
so far ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). The question of separation of
the Accident Investigation Branch from
the organisation of the Director General
of Civil Aviation, in implementation of a
recommendation of the Estimates Com-
mittee, is under examination.
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Cl.:sh between Manipur Rifles and
Hostile Nagas

8599. SHRI HEM BARUA :
SHRI HIMATSINGKA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that a heavy
exchange of fire took place between the
Manipur Rifles and Naga hostiles on the
Ist April, 1968 in the Scuth2ra part of
Tamenglong  Sub-division of Manipur ;
and '

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). On the 1Ist April 1968,
there was an exchange of fire between the
security forces and the Naga hostiles near
Nonei village in Tamenglong sub-division
of Manipur for half an hour, after which
the hostiles withdraw.
casualty on either side.
registered by the Police.

A case has been

Bomb Explosion in Shillong

8600. SHRI HEM BARUA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware of
a big bomb explosion in SHILLONG on
the night of the 1st April, 1968 ; and

(b) if so, the details of the incident ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). On the night of Ist April, 1968, an
explosion took place in a cinema hall under
construction at Shillong. Some minor
damage was caused to the southern wall
of the building and glass panes of the
doors of & car parked near the site were
shattered. The total loss is estimated at
Rs. 200/-, The casp js under investiga-
tion, '
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Integration of three Sub-Division of Manipur
with Nagaland

860l. SHRI MADHU LIMAYE :
Will the Minister of HOME AFFAIRS be
pleased to state : '

(a) whether the Naga National Organi-
sation has demanded integration of the
three cease-fire sub-Divisions of Manipur
with Nagaland ;

(b) whether the Manipur Territorial
Council has protested against this ; and

(c) the reaction of Government there-
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to {(c).
The Naga- Nationalist Organisation, in
Nagaland has been urging the integration
of contiguous Naga areas with the State of
Nagaland. The Prime Minister had receiv-
ed a telegram from the President, Manipur
Congress expressing concern about press
reports regarding the reported agreement
between Naga Nationalist party and the
Government of India about the merger of
three Hill Sub-Divisions of Manipur with
the State of Nagaland. There is no truth
in reports that any agreement has been
reached by the Government with the Naga
Nationalist Party regarding these three Hill
Sub-Divisions of Manipur.
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Recovery of Dead Body of a Woman

8603. SHR1 MADHU LIMAYE:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the news item published in
the ‘Indian Express’ is true that a woman's
dead body was recovered by the Delhi

Police from Mundkar Nulla (Nangloi
Mundka Railway Station) ;
(b) whether it is a fact that some

person had killed the woman many days
back and threw the dead body and that it
had decomposed so much that it was diffi-
cult to recognise the same ; and

(c) if so, whether Government have
looked into the matter and arrested the
culprits ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) The identity of the deceased and
the cause of death could not be ascertained
in the post-mortem examination as the dead
body was in an advanced state of decom-
position and bore no marks of injury.

(c) Enquiries are being made in the
matter. So far none has been arrested.

Expenditure on Enquiry Commission
into Mahatma Gandhi Murder
Conspiracy

8604. SHRI1 O. P. TYAGI : Will the
Minister of HOME AEFAIRS be pleascd
to state : v

(a) since when the one-man commission
is enquiring into the Mahatma Gandhi
murder conspiracy ;

(b) the expenditure incurred on the
said commission till the 31st March, 1968 ;
and
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(c) whem the Commission s likely to
submit its final report ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
commission was set up on the 23rd March,
1965.

(b) From 23rd March 1965 to 3lst
March 1968 an expenditure of Rs. 46,109.12
Naya paise has been incurred.

(c). Efforts are beihg made to complete
the work of thc Commission by the 30th
June, 1968.
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Functioning of Council of Scientific
and Industrial Research
8606. ‘SHRI D. C. SHARMA :
SHRI SHASHIBHUSHAN
BAJPALI :
Will the Minister of EDUCATION be
pleased to state : s

(a) whether Government have decided
to appoint a Committce of Members of
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.
Parliament, Scientific experts and some
others to go into the overall functioning
of the Council of Scientific and Industrial
Research and suggest ways and means of
improvement wherever necessary ;

(b) if so, the constitution of the Com-
mittee, its terms of reference and scope of
work ; and

(c) when it is likely to submit its

report ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) The Committee is not constituted
yet.

{c) Does not arise.

Intimjdation of Loyal Teachers in
Delhi

8607. SHRI D. C. SHARMA : Will
the Minister of EDUCATION be pleased
to state :

(a) whether any cases of harrassment
and intimidation of school children and
loyal teachers by their colleagues, who
joined the recent strike in Delhi, have been
brought to notice of Government ;

(b) if so, whether the same has been
inquired into ; and
(c) the steps taken in the matter.

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Some ases of
cthis nature were brought to the notice of
the Delhi Administration.

(b) and (c). The cases were enquired
into, but mesanwhile with the improvement
in the atmosphere in schools and gradual
return to normalcy, the Administration
did not consider it necessary to take action
in individual cases. However, a circular
letter was addressed by the Directorate of
Education, Delhi Administration to the
Principals of the Schools in connection
with this matter.

All Party Meeting Against Anti-
National Activities

8608. SHRI SAMAR GUHA : Will
the Minister of HOME AFFAIRS be pleas-
ed to state ;

(a) whether Government proposc to
convene a meeting of all Political partics
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to jointly denounce anti-national and sub-
versive activities of the Maoists, as exhi-
bited through ‘Mao-Tse-Tung Zindabad®
slogans, posters in West Bengal, the Jorhat
incident and to mobilize public opinion
against them ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir. We are hopeful that nationalist opin-
jon will assert itself, isolating those who
are being influenced by a pernicious ideo-
logy.

(b) Does not arise.

Financial Aid to Olympic Association

8609. SHRI SITARAM KESRI ; Will
the Minister of EDUCATION be pleased
to state : )

(a) whether the Indian Olympic Asso-
ciation has approached Government for
suitable financial aid to hold the 1970 Asian
Games ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) Government are unable to agree to
the proposal.

» Arrests of Employees of Chinese
Embassy

8610. SHRI RABI RAY :
SHRI B. N. SHASTRI :
SHRI R. R. SINGH DEO :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that a Chowki-
dar and a Driver of the Chinese Embassy
who were wanted for the alleged kidnapp-
ing of an Indian Policeman on the 6th
March, 1968 were arrested on the 3rd
April ;

(b) if so, their names and the charges
against them ; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Two Indian employees of the Chinese Eme
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bassy, namely, Kafil Ahmed, a Driver and
Bir Bahadur, a Chowkidar, were arrested
on 3rd April, 1968 in a case under Section
365 1PC on the charge of wrongful confine-
ment of constable Ghanshyam Parshad of
the Central Reserve Police.
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Demand for Separate High Court for

Manipur
8613. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME

AFFAIRS be pleased to state :

(a) whether the Manipur Bar Associa-
tion has submitted a memorandum urging
Government to set up a separate High
Court for Manipur in place of the present
One-Judge Judicial Commissioner’s Court ;

(b) whether the same has been conside-
red ; and

(c) if so,
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). Yes, Sir.’

(c) Itis not proposed to establish a
separate High Court for Manipur.

the decision taken in the

Non-Assamese Central Government
Employees ip Assam

8614. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that non-As-
samess Central Government employees are
being harasscd by the Assam Government,
Assam Police and unsocial elements ;

(b) whether it is also a fact that not
only the civilians but the military personnel
who are non-Assamese are being harassed
and several persons have been arrested
without any offence being comitted by
them ;

(c) whether it is a fact that tension is
still prevailing since the 26th January, 1968
g;sturpances and
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(d) if so, the action proposed to be
taken in the matter ? .

THE DEPUTY-MINISTER IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI K. S. RAMASWAMY): (a) to
(d). Facts are being ascertained from the
State Government.

Demands of Lachit Sena

8615. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Lachit Sena of Assam
has demanded that 90 per cent of Jobs in
State and Ceutral Governments industries,
both public and private, should be reserv-
ed for persons belonging to Assam and the
same should apply to other States in the
country ;

(b) whether they have also demanded
that contracts, loans, licences for industries,
trade and commerce, allotment of land,
admission to educational institutions should
be made only to Assamese ;

(c) whether these demands have been
looked into ; and

(c) if so, with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The Lachit Sena has demanded that
all_‘employmcm either in the State or Cen-
tral Government establishments must go to
the Assamese people, It has also demand-
ed that the State Government must provide
sufficient land to the indigenous peasants.

(c) and (d). Government are making
efforts to ensure balanced regional develop-
ment but the demand to restrict emptoy-
ment opportunities in any State to the
people of that State will not be in accor-
dance with the Constitution.

Rires in Assam
8616. SHRI - BENI Y SHANKER
SHARMA : Will the Minister of HOME

AFFAIRS be pleased to state :

(a) whether one person was killed and
72 families were rendered homeless by fires
in different parts of Assam on the 30th
and 31st’March, 1968 ;

(b) if so, the estimated loss ;
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(c) whether any Central assistance has
been sought in the matter ; and
(d) if so, the action taken in
matter ?

the

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) and (b).
According to information so far available,
one woman died, 32 houses and 2 bazars
were gutted and 64 families rendered home-
less.

Estimated loss is Rs. 34.000.
(c) No, Sir.
(d) Does not arise.

Air India Publicity Work

8617. SHRI BABURAO PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that M/s. J.
Walter Thompson Company, an advertis-
ing agency with 40 per cent foreign hold-
ings, earned a commission of Rs. 5,18,433.77
on the publicity work of Air India during
the four years en ding 1965-66 ;

(b) whether it is also a fact that
Clarion McCann Advertising Services,
Delhi, a foreign advertising agency, earned
a commission’ of Rs. 1,95000 in two years
ending 1965-66 on the publicity work of
Indian Airlines Corporation ;

(c) the precise reasons why Government
do’ not patronise 100 per cent Indian
Advertising Agencies of which there are
many competent and well-organized ones
when the national policy of Government
is to support Indian enterprise in every
field ; and

(d) how long Government propose to
continue the present state of affairs and
the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Yes, Sir.

(c) and (d). Air-India function in a high-
ly competitive field and they require adver-
tising agents of a calibre which can satisfy
their requirements. M/s. J. Walter Thompson
Company had been handling satisfactorily

their advertising for nearly 30 years, and
Air India would, therefore, prefer to conti-
nue having the services of this Company,
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especially as they are one of the outstand-
ing advertising agents in the world.

Clarion McCann is treated as an Indian
agency haviag foreign collaboration. They
have their branches at the four regions
where I.A.C function. Further, this com-
pany had been giving satisfactory service
to the Corporation.

Government do not propoéc to inter-
fere with the decisions of the Corporations
in such matters.

Christian Missionaries

8618. SHRI BABURAO PATEL:
Will the Ministry of HOME AFFAIRS be
pleased to state : '

(a) whether Centre has given any
advise to the Government of Madhya
Pradesh for implementing various recom-
mendations contained in reports of Nyogi
and Rege Commission regarding activities
of Christian Missionaries ;

(b) if so, the attitude taken by the
State Government in this regard ; and

(c) whether the Centre proposes to fur-
ther direct the State Government to enact
suitable legislation to give effect to salient
recommendations of the two reports ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Since the Niyogi and Rege Commiittees were
appointed in 1954 by the then Government
of Madhya Pradesh and Madbya Bharat
respectively, it was primarily for ° the
State Government to consider their
Reports. This was also done by them.
In doing so they had requested for the
reactions of the Central Government,
which were supplied to them.

Madras Government’s Opposition to
Formation of All India Services
for Engineers

8619. SHRI CHANDRA JEET YADAYV:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Govern-
ment of Madras have opposed the Central
Government’s plan to form an All India
Service for Engineers ; and

(b) if so, the reasons given by the
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State Governsnent and the reaction of the
Central Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) The State Government have said
that they do not intend to participate in
new All India Services which relate to
subjects strictly within the purview of the
States. The reply of the State Govern-
ment is under consideration.

West Bengal Inland Waterways

8620. SHRI JYOTIRMOY BASU :
SHRI BHAGBAN DAS :
SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether Government have received
a copy of the Survey Report submitted by
the Calcutta Metropolitan Planning Organi-
sation on Inland Waterways in West
Bengal ; and

(b) if so, Government's reaction thereto?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) The Calcutta Metropolitan Planning
Organisation has submitted to the Govern-
ment of West Bengal a report on Inland
Waterways. A copy of the Report has
been received by the Gove.nment of India.

(b) The development of Inland Water-
ways other than those declared as National
waterways is the responsibility of the State
Governments. The Government of West
Bengal have intimated that the Report
referred to in this question is under the
consideration of the State Government.

Airport at Balurghat

8621. SHRI JYOTIRMOY BASU :
SHRI BHAGABAN DAS :
SHRI GANESH GHOSH :
SHRI B. K. MODAK :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there is

an airport at
Balurghat in West Bengal ;
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.
(b) if so, the purpose for which it was
built ; and ¢
(c) whether there is any proposal to
run air services between Balurghat and
Calcutta ?

ibs

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir. There is an aerodrome at
Balurghat fit for operation by Dakotas.

(b) After partition, Balurghat aero-
drome was used as an emergency aero-
drome between Calcutta and Siliguri to
avoid over-flying Pakistan territory. It

has also been used as an emergency aero- _

drome between Calcutta and places in

Assam.
(c) No Sir.

Scheme to Assist Indian Authors

8622. SHRI SBHIVA CHANDRA JHA :
Will the Minister of EDUCATION be
pleased to state ;

(a) whether Goverament have any
scheme for assisting Indian authors ; and

(b) if so, the broad details thereof and
the number and names of those who have
been assisted so far ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) A statement giving details of the
various schemes and the names and the
numbers of authors assisted under them is
laid on the Table of the house. [Placed in
Library. See No. LT-1058/68].

Shanti Sewa

8623. SHRI SHIVA CHANDRA JHA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that Govern-
ment are not giving any help to Shanti
Sewa of the Sarvodaya people ;

(b) if so, the reasons therefor ; and

(c) if not, the kind of assistance given
to it by Government so far and what have
been its successes and in which areas ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a)to (c). The
Shanti Sena is not functioning in Nagaland,
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Manipur, Tripura, Laccadive, Minicoy,
Amindivi Islands, Dadra and Nagar
Haveli and Pondicharry. The Govern-

ments of Haryana. Goa, Daman and Diu
and Chandigarh Administration did not
receive any request from Shanti Sena for
financsal assistance. Information regarding
the remaining States and Union Territories
is being collected.

Arrest of Foreigners

8624. SHRI SHIVA CHANDRA JHA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of foreigners arrested
in India within the last five years showing
their nationalities ;

(b) the charges framed against them

and their terms of imprisonment ; and
(c) how many are still in jail at present?

THE MINISTER OF SFATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The information is being collected and
will be laid on the Table of the House.
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Voting Rights of Kashmiris

8626. SHRI PREM CHAND VERMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have under
consideration the question of voting rights
to be given to the residents of Kashmir
who went from other parts of India and
settled there ;

(b) if so, whether the views of the
Government of Jammu and Kashmir have
been invited in this case and if so, their
views ; and

(c) the reaction of Government thereto
and when a decision in the matter is
expected to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) For
Parliamentary Constituencies, qualifications
of voters in Jammu and Kashmir are the
same as in the rest of the country. For
the Jammu and Kashmir Legislature voting
rights are restricted to permanent residents;

there is no proposal to change this
position. . .
(b) and (c). Do not arise.

Nebru University, New Delhi

8627. SHRI PREM CHAND VERMA:
Will the Minister of EDUCATION be
pleased to state :

(a) whether any decision has been taken
about the facilities. to be started in and
policy of affiliation of Colleges to the pro-
posed Nehru University in Delhi ;

(b) whether any staff has been recruit-
ed for the runaing of the University, and
if not, when it is proposed to be done ;

(c) whether any date-line has been
fixed for the opening of the University ;
and

(d) if so, which ?
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THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) No, Sir.

(b) No staff has yet been recruited.
This will be done after the Vice-Chancellor
is appointad.

(c) and (d). While no date-line has
been fixed, efforts are being made to open
the University as soon as possible.
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anfyer & fad sy s &

(=) 8,900

() 478

e s § o an fare amh

8630. =it o o A : F @A
ag wdfRs IYw@R G4 4g @@ A

Fo 0 fF 1967-68 ¥ weq ww §
frqy fadelt wdes wA ¥ 7

TR quT vt Ixvaw A (W
i fag) - gdeq faum qdes  gwaw
FFST F) AfEe AT HIGT 9 T@AT
HT-HAT TAT F W 9 A& | g@iag
qeq N3W Tq § Wiy faRa qdEsi Y
gear & qrk § gIar goaew g g |

weq waw § ~qaren
8631. =it Wo wo i’tfm:mqq—
g H3Y qg I HY FAT FA 6
(F) #a1 wex W I qTAEL WY
T ¥ WA @ AAEd A A
#1 gear woaia &; W

(=) wa1 gwawl g9 & 90
7 fagaiefta A F AXTT SR
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e ¥ fawrodd gAE afewe
e § @ gu awwR 1 fagr =ar-
oY A g g w1 3 ?

AR weweE A e oweR (o
farert W W) ¢ (F) ok (@), g
1 IS qATET A AT A AR TG
21 T gwrR Rt @ feem
F1 @M ¥ @I gU ATy g
FT AW FE IAT AAFFAT T T
apgreita #t dear § afg F wwE Aow
AN gag & 7% g 1 6 N wsT TR
¥ i 9F W A TEE AT qEY
gre

Cases Against Foreigners

8632. SHRI R. S. VIDYARTHI : Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) the names of foreigners along with
the names of their countries against whom
cases are lying in the Indian Courts as on
the 31st March, 1968;

(b) the names of such foreigners who
left the country pending Court cases against
them; and

(c) the action taken by Government to
proceed further in such cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The information is being collected and wili
be laid on the Table of the House.

wifgeq @A, AW FIT & A qTH
QT

8633. it wYsT wv® AT : FaT fvew
H# qg FOW FT FI4T FA

(%) "ragaa g fF §A. 1567 &
fert wifgr a¥vem, samr (semgraE)
1 wvas afewe ¥ arfgen wedee g
df W et TQeTH #7 AT 3 &
faw faerr soreg aﬁ@nmgﬂ
a1, W%
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(@) afz &, @ 98 = w1 WA
Fr oY ?

foer dawa ¥ www wen (s
i fag) : (F) N g, ¥ 1967 § fy
arfged aF e YA (SAZEIE)  EAE
aftwg, 7€ faeett & @ifgea av AT N
‘e w1 famg’’ e Y qreaar
W Fwaw § oF 97 7A@ gAV AT

(@) saF ¥ gfaq F< faar mr ar
fF ¥ fo=dt fawg 7 QiR &
ararT A F gvaew § faue far smar
L

Government of India Overseas Scholarships

8634. SHRI DEORAO PATIL : Will
the Minister of EDUCATION be pleased
to state :

(a) the number of applicants for Govern-
ment of India Passage Grants, received
from the Scheduled Castes, Scheduled
Tribes, Denotified, Nomadic and Semi-
Nomadic Tribes and Backward classes
students for the year 1967-68; and

(b) the number of applications sanctio-
ned out of these and the number of students
who were not admitted to foreign Uni-
‘versities and the reasons for not ad-
mitting ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) During the year 1967-
68, nine applications were received for
Passage Grants for candidates belonging to
Scheduled Castes, Scheduled Tribes and
Other Backward Classes.

(b) Of the nine applicants, four were
selected for Passags Grants. Of these four,
one candidate was not given the Passage
Grant since he was selected for a scholar-
ship under Overseas Scholarship Scheme
for Scheduled Castes/Tribes, etc., which
included cost of Passage also. Of the
remaining three candidates who have been
sanctioned Passage Grants two have al-
ready secured admissions, while the third
one is yet to finilise the admission. Passage
Grant is made only after the admission
has been secured by the student.
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feeett § wyw gz

8635. st gww Wy wHMT: AT
qftaga aar draga #4Y 98 I99 7 FA
w3 f :

(%) 1962 ¥ g g% wfg a9 A«
fanw & @7 ¥ fead ge gaEd
Fit

(=) == gToai & ofwmeasy
sft ad frad safsa gamga g@ Ak W
;

() =7 grary ¥ wfy a9 fFax safee
firgarx f&r a1 =i fradl ¥ faeg go-
Iq TJX Ty ; 7]

(=) =araragt grer I fraa sufadt
&t &2 fear war gar  fFAY eafma) Ty
&re fear mar ?

afcaga aqr Ataga aexwg § gaws
(s wex TWa) : (F) ¥ (7). Mfag
gaar oot warET ¥ oxfa &1 o1 @
& AR T 9T AT 9I 9T NEq
FQ FrE

faatn & ¥vg fead gfa o dont o
ST AT ATAT

8636. =it gAw av7 wEAW : AT Tg-
wTq §t 7 FATX I FA F fF -

(%) aar 7z @a & f5 73 =faw
strfYa AYat 7 faair & g foad gfaw
N g W & 70 I0 A @ Jar fF
2 wda, 1968 & ‘fgrgeara’ @A o F
ssifaa gar § ; #R

(=) =fz &f, aY 29 qrag & g
EITr F4T FIEAC #Y wE 27

g 10 WANT ¥ T w0 (o forer
ITW %) : (F) 31 A, 1968
fevai & s gfeq gro garfa &
& A 9 grar Ay & afcgraease
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TF WTT ¥ OF T F 17 ‘gz ¥ 6y
areft dOR R A @ dR qeE
FRHAmEn 17 Aw Tey Kd
gfe & #o # Y, 9, oA TwEq,
1968 ¥ &ret #T faqv a1 1 ¥ 377 foord
gfaa & 78 o1

| (@) @ s ¥ s gf ¥
8 =fyy ftwae fF & qur T @
T H AR

arfee Tfewi @ frewrd

T qF-WG HAY g qAH AT FAT
O &5

(F) 71 1 =dw, 1968 F FEwE
TrEFE § g guT 48 M adr R
& wr<, 1968 ¥ mffaq qerg & 99
w37 & gaaEgR f ¥ 1y @Y @ifs-
@ amfer g /Yy 9 &

(@) srag e g feo7% oW
¥ ¥y wg@TW IEAES quAe fRY M
;W

() feax mifsear afies frawme
fRrag e Isa AR svd R
Frw|e!?

TE-ETE weATHT § Ie-HA 0 (S Ko
t|e Twrear) ¢ (%) & (7). wafed
9T CHfAd &1 o1 W AR qA F
FAT-IEH I & & I3 |

e gfew far aar Areea st
qw & qufow afwerd

8638. &t gww WX VAW : F4T K-
wn W 20 frara}, 1967 ¥ wardifea
&7 &7 5053 ¥ IO & W § 43
TaTy # Far w4 fF

(%) swe ke W wer w@w A
ey qfre ar F wiwwfal
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W ymafas dar & afawfal S
e FRat & gwfaw fear mn ar

(=) gnfas e T 9w wfemial
¥ ¥ fray afswrd ot @ gufce § ;

() Fa7 3 ¥ fawg wmy T ANy
A F A aE g ; AR

() afcgr, ST TaNTATYE?

ngwW qem # e W (st
e mww ) (%) & (7). wfawrfa
Y 9= F oA, AT £ w, 16,
afa3 =t wraw Tk & AT & SR
frifaa w¢ faar aar v | srrafgr &
AT F

(&) @

“Gopala Sena™

8639. . SHRI D. N. PATODIA : Will
the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether Government's attention
has been drawn to the news item appearing
in the “Hindustan Times,” dated the 26th
March, 1968 that the ‘“‘Gopala Sena’ has
now a strength of 15,000 volunteers who
are trained by the ex-military personnel;

(b) whether the Government of Kerala
are utilising huge amounts of public money
for propagating party ideology and for
spreading anti-centre propaganda and the
Gopala Sena is playing a leading role;

(c) whether the activities of the Sena
are posing a threat to the Civil liberty of
the popuiation in the State; and

(d) if so the reaction of Government
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA) : (a) Yes, Sir.

(b) and (¢). According to the state
Government public money is not being
utilised for propagating party ideology
and for spreading anti-centre propaganda.
The State Government have further stated
that the activitie§ of the CP (M) volunteer
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corps do not pose a threat to civil liber-
ties.

(d) The Central Gowernment arc kee-
ping a close watch. over the activities of
the volunteer corps organised by the
CP (M).

Militant Group of Communists

8640. SHRI D. N. PATODIA :
SHRI PREM CHAND VERMA :
SHRI ONKAR LAL BOHRA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government'’s attention has
been drawn to the news-item appearing in
the “Hindustan Times* dated the 2nd April
1968 that the extremist sectiom of the
Communist Party will form itself into a
new militant group on the lines of the
Chinese Red Guards; and

(b) if so, Government’s reaction in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) (a): Yes,
Sir.

(b) Government are keeping a close
watch on the activities of the extremists.

Foreigners Visiting Mahesh Yogl’s Ashram
At Rishikesh

8641. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that two Rus-
sians have approached the Ashram of
Mahesh Yogi for meditation;

(b) If so, the names of the other coun-
tries from which persons are coming to
the ashram;

(c) whether Government are keeping a
watch on the activities of the foreigners;
and

(d) whether Government have detected
some sospects; and if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) ; () Yar
Sir. ’
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(a) Persons from U. S. A., Germany,
Sweden, Norway, Denmark, German Demo-
cratic Republic, United Kingdom, Ganada,
Australia. Ireland and West Indies have
visited the ashram.

(c) and (d). The Government maintain
vigilance and no espionage activities on the
part of any foreigner have come to thei
notice so far. )

Madakasira of Andiira Pradesh

8642. SHRI K. LAKKAPPA : Will
the Minister of HOME AFFIRS be pleased
to State :

(a) whether it is a fact that Mada-
kasira people and Panchayati in Andhra
Pradesh have passed a Resolution and also
urged Government expressing their desire
to join Mysore State; and

(b) the grounds on which they have
urged to join Mysore and the reaction of
Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Gov-
ernment have no information on this
subjeet.

(b) Does not arise.

Fire in Barracks of 14 Madhya Pradesh
Armed Police at Nefabari, Jorhat

8643. SHRI S. R. DAMANI : Wwill
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether it is a fact that some bar-
racks housing 14 Madhya Pradesh Armed
Police at Nefabari in Rowriah near Jorhat
were recently completely gutted by fire ;

(b) if so, the causes of the fire ; and

(c) whether arms and ammunitions were
also destroyed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) The cause of the fire is bging
enquired into. S

(#) No, §ir,
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Fiights Cancellad by Indign Alclines

Corporation

8644. SHRI K. P. SINGH DEO :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state

(a) the number of flights cancelled
during the last one year by the Indian
Airliges Corporation ; and

(b) the loss suffered by the Airlines as
a result thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The number of flights cancelled due to
various reasons during the year 1967 was
1847 out of 42483 as detailed below :

Strikes and Bandhs 382
Bad weather 901
Other operational reasons 564

Total 1847

(b) The loss of revenue due to cancella-
tion of flights om account of strike/bundh
during the year 1967 is estimated at Rs. 25
takhs. It is not possible to assess the
loss of revesuc due to other reasoss.

Pak. Inflltrators in Assam

$645. SHRI K. P. SINGH DEO :
SHRI ONKAR LAL BOHRA :

Will the Minister of HOME AFFAIRS
be pleased to state -

(a) the nimber of Pakistani inflitrators
traced im Assam in 1967 ;

ty the number of the
deported to Pakistan ;

(c) the steps taken by Government to
deport the remaining Pakistami infiltrators
in Assam ; and

(d) the measures taken by Government
to check Pakistani infittration in Assam ?

THE MINISTER OF STAILE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SMUKLA) @ (a) to (c).
The. infe reaation. is being collected and will
be laid on the Table of the House as soon
as i¢ is avaitable.
fd) Suitable meesures have beas taken

detection and aviction of Pakistani

infiltraters

for
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infiltrators and for prevention of further
infiftration. These measures include streng-
thening and increasing the number of
border outposts and inteasifying patrolling
of the border.

I. A. S. Cadres in States

8646. SHRI AHMED AGA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the normal pattern of constitution
of I. A. S. Cadre in the States ;

(b) whether the same pattern is
applicable to the State of Jammu and
Kashair ;

(c) the nature and posts which are
normally encadred in I. A. S. in other
States but have not been encadred in Jammu
and Kashmir State ; and

(d) the preseat sanctioned strength of
the I. A. 8. Cadre in Jammu and Kashmir
State ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
normal composition of the I. A. S§. Cadres
in the States is as follows :

1. Senior posts under the State

Govesnment A
2. Seaior posts under the Central
Gowvernment ...B
3. Posts to be filed by promotion
. and selection in accordance

with rule 8 of the 1AS (Recrwit-
meat) Rules, 1954 @ 25%, of

A&B ..C
4. Posts to be filled by direct
recruitment A+ B—C ..D

S. Deputation Reserve @, 20%, of
D .

Leave Reserve @ 119, of D:
Junior pests @ 28.60% of D
Traiwing Resesve @ 19.9%. of

D ..H

Qmm

Direct recruitmsent posts
(B+E+F+G+H) ol
Promotion posts ..C

Total authorised strength
(L+C)
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(b) The .LA.S. Cadre of Jammu and
Kashmir is also .of the same pattern except
that :

(i) the number of posts to be filled by
promotion and selection in accord-
ance with Rule 8 of the IAS
(Recruitment) Rules, T954 is 50%,
of the senior posts in Jammu and
Kashmir for 10 years from 4-9-58
as against 259, in other States ;
and

(ii) the number of senior posts under
the Central Government is 33}%
of the posts under the State
Government in the case of Jammu
and Kashmir as against 40%, in
other States.

(c) Normally, all posts of Collectors
and other superior administrative posts of
Commissioners, Members of Board and
Revenue, Secretaries to Government e.g.
some posts of heads of departments and
Deputy Secretaries are included in the
I.A.S. cadre of State.

All such posts except posts of Deputy
Secretaries have been included in the cadre
of Jammu and Kashmir.

(d) The present sanctioned strength is
51.

o< gfaat ST QaTEAT SRaRmT §

wggfaa wfadl aar wggfea wfaw
nfaat & sda |

8647. st WWg SWW : W @
aqr w@f® JggaR e ag @ @
Fq7 3 5 : '

(F) =@ awg ®aT m:f—sm L1114
EfeaT TITHTEY FTERAT ¥ JAF A ¥
gt X FfE e e
sk gad § mgglad wfvat s wge-
fag wifew wifad & . sw=fa &Y
gear feat € ;

(@) #a1 g-wWE AeAE F wgREl
¥ wrgar angfae sfaat ok squfea
srrfen anfdt & ToF o= &7 smee e
mr g A

(w) afk g, @ e =T AT ?
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e aar  wEfrs ITwER wel
(o w Fog): (%) & (7). =fer
{WE?{B‘?#TW'(@’%W qAT-92F
ax @ & e )

wrefe IrEw

8648. st Wiwg g :  FAT qfcaEw
a1 dYagw WA gg SO W FO HA
f:

(%) So e ¥ ofcag fnmr F°
frigrde e #1919 8 o)
firs Soww 99 )@ § AR T@F ST §
et Ooft ool g€ d;

(@) =¥t duadiy wafq & saw
for ¥ #1917 3 ofis Sowel &
AT 9 F7 [F9R & AR 7 ¥ 93%
9T srgATa: e afceas e,

() TR FT fa=r @l IwR
sy § R s e N g
FAFEAF @ T § R W
R fFar a1 &% o & ST #
fregt ag-saaegr #1 qfewd 9O Ry F
forelY #Y wd-sgaear & @WI R AT W
F; O

(w) afz g, D SEwT AT AT 7

qftaga aar AagA weew ¥ J9-
wef (s www qWR) (%) ¥ (7). W
AT IUX R A qFR Y o 9
AT @Y § AT O N 9T N9 9%
TEgT FT & 1 |

4

aetfirs Igaw

8649. it Wiwg wATT: W WEwT
wfY ag AT A AT FH v ;

(%) SO T @R F 07 fawmr &
frarredie faemat s-aa & ainfie

BT A @ € AR WA S

fooh gt iy 5
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(&) = quaefa FroEr @ owafy
¥ sl fadr § FF-6 ¥ NAfF s9-
Fal 1 carer wF &7 fa @ AR
% A YAF I HGE: e afeas
g

() 7T gTFR 1 fqare gEt SE
su ¥ Rl sfenfns saww #1 erreAr
F 1 & arf g AT § FQwwmd S
g frar o &% Wi g ST Rw A
frg€) ad-saaear ¥ I 9 AQT AT
T ; =@

() afx g, @ S&F AT @R 7

q_gwﬁ Iq-A (ﬁ #o
qao THTERR (%) & (7). S RW
AHET J I @O W A1 @R AR
97 G99 §qF F TAT-9EH 9X @ &
STy

i

wsfaw faarits

4650. st Wwg wwE : Far faen
HHY T AT A FATH F ¢

(%) Far @I 7 A GEEEly
Qi ¥ usda faenr wggeET qar
sfusra afceg & wrean ¥ 3@ F fafiw
Wit & sfowy ¥ fer 3| F @ =@
wfws o eqrfaa #@ &1 faaia fear &,

(=) afz g, @ & & waw faerds
qx fFaT sy Fo F7 faac d qwr ¥
fa Tt o earfua R S,

() Fa7 IO N7 ¥ AAF w@ A
Gt AT AT ud g W Ffe
¥ oer Ol & qrar @A & o gox
2w #§ N wfag faardis A=y w7
far & ; #)

(%) afz &f, @t = aw ?

faw Rt (wo fagm dW) (%)
T (@), ushy dfew  wgEew
ok sfowg ofisg & pew &
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iz

gganr ¥ s gw wins  faemie
(madee dred) wAmicEs W@ &
s & gwrer faar (fad e
W wfrw ?) smaafas shraw sk
gonfas  fasar (ArR, srEfE @)
didarer ¥ el wfew) ¥ faw g
aeAFEH A ¥ fau enfiw s #
T fRaT & 1 A7 aF oF ¥ ¥ qas
Famge < far § ol g@w =%
g & g& w1 & weara fwar R
Wt aF AW FT 99 § L& 6 e A
I} AT FH Y FH AT IIAH qALS
et & wges fafeaa & s
TR fFEaar Ay § §@F I W
MW 90,000 To 3T AW WTTH M
TF I F a9 T 60,000 To FV
T BT |

() A (7). By I & fafaem
F w5 qT wft e At frar mar

Sales Tax Tribupal in Delhi

865!1. SHRI D.C. SHARMA : Wwill
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether the proposal regarding the
appointment of Sales Tax Tribunal in
Delhi has been considered ;

(b) if so, the decision taken in the
matter ; and

(c) the stage at which the matter stands
at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The matter is under consideration of the
Delhi Administration.

‘Wage Board for Hotel Industry

8652. SHRI N. K. SANGHI :
SHRI B. N. SHASTRI :

SHRI R. R. SINGH DEO :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Presi-
dent of Federation of Hotel Industry has
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suggested that a Wage Board on am all-
India basis be set up for the Indystry and
that the price of foreign liquor served to
tourists be subsidised by reducing the ex-
cise and other duties ; and

(b) whether Government have any plan
for rationalisation of the structure of char-
geé in hotels and boarding houses of the
different star categories of hotels ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) The Hotel Review and Survey Com-
miltee set up by this Ministry to classify
hotels and approve restaurants has been
asked to review the rates charged by the
hotels which are classified under the star-
system, with the object of determining a
rational system for standardizing the rates
in each category.

Indian Institute of Historical Studies

8653. SHRI K. ANIRUDHAN :
SHR1 UMANATH :

SHRI C. K. CHAKRAPANI :
SHRI NAMBIAR :

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 5661 on the 29th
March, 1968 and state :

(a) the names of the projects of the
Indian lastitute of Historical studies fina-
nced by the Asia Foundatiom amd the
amount of grant to each project ; agd

(b) the number of foreigners employed
in each Project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a)aad(b). In-
formation is being celected.

Preveative Detentivn Act in Jaman
and Kashmir

8654. SHRF A.K. GOPALAN :
SHRI P. RAMAMURTI :
SHRI VISWANATHA
MENON :
Will the Minister of HOME AFFAIRS
bo pleased. te state :
(a) whether it is a fact that a large
sumbes of Government omployees were
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arrested in Jaouary, 1968 under the Preven-
tive Detention Act in Jammu and Kashmir ;

(b) if so, the number thereof ; and
(c) the reasons for their arrest ?

.y " ' .
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
According to information received from the
Government of Jammu and Kashmir, no
Government emplayee was arrested in
January 1968. In December 1967, however,
63 Government employees were arrested and
detained under the J & K Preventive Deten-
tion Act with a view to preventing them
from acting in a manner prejudicial to
maintenance of public order; all these have
since been released.

Material for Workiag Astists

8655. SHRI A. K. GOPALAN :
SHRIMATI SUSEELA
GOPALAN :
SHRI GANESH GHOSH :
Will the Minister of EDUCATION be
pleased to state :

(a) the total value of imported artists’
materials brought by Lalit Kala Asademi
during the years 1963/1966 for distribution
amongst the working artists in India ;

(b) how much of it was sent to West
Bengal ;

(c) the method of distribudion of such
materials ; and

(d) the precautions adopted to prevent
misuse ?

TME MINIKSTER OF EDUCATION
(DR . TRIGUNA SEN): (a) The total
value of the artists’ material imported by
the Akademi during the years 1965-66 and
1966-67 for distributien amongst the work-
ing artists in India was as under :°

1965-66 Rs. 20,899.63
1966-67 Rs. 17,380.31
B) Out of the amounts mestioned
above, material sent to West Bengal was :—
1965-66 Rs. 2294.90
1966-67 Rs. 2138.64

(c) The material is distributed through
the Stato Akadugnies and wel estadlished art
arganisations recognised by the Akademsi in
States where there are no State Akademis.



128 Wrilten Answers
For this purpose the country-has been
divided into four zones as under :

(1) Northern. Comprising Rajasthan, Pun-
jab  including Himachal
Pradesh and Haryana,
Jammu and Kashmir, Uttar
Pradesh and Delhi. Except
in Delhi, there are State
Akademis in all the four
centres and the material
is distributed through them.
In Delhi the distribution is
done through All India
Fine Arts and Crafts Socie-

ty and the Delhi Silpi
Chakra and in certain
cases by the Akademi
direct.

(2) Southern. Comprising of Andhra
Pradesh, Madras, Mysore
and Kerala. In all these

States, there are State Aka-
demis and the distribution
of material is done through
them.

It comprises West Bengal,
Bihar, Orissa, Assam and
Nagaland. Since the State
Akademi i1 West Bengal
has_been established only
recently, the material meant
for artists in West Bengal
and Nagaland used to be
distributed through the
Akademy of Fine Arts,
Calcutta. In Orissa and
Assam it is distributed
through the respective
State Akademis.

It comprises Maharashtra,
Gujarat, Madhya Pradesh
and Goa and as such the
material in Maharashtra
and Goa is distributed
through the Bombay Art
Society, Bombay which is
one of the oldest art orga-
nisations in that area. In
Gujarat and Madhya Pra-
desh, where there are State
Akademis, the material is
distributed through them.
Within the zones, each distributing
centre is allotted a quota in proportion to
their assessed requirement based on the de-
mands of the practising artists vis-a.vis the

(3) Eastern.

- (4) Western.
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stock available with the Akademi. To de-
termine the quota, each distributing centre
is req d to give adeg publicity not
only among their members but also to the
individual artists of their respective areas
and to obtain their applications in the
forms prescribed by the Akademi. On re-
ceipt of the applications from each distri-
buting centre, the position is reviewed by
the Akademi and the allocations are decid-
ed in the manner suggested above. On
each fresh import by the Akademi, a circu-
lar is sent to all the distributing centres
enclosing a copy of the materijal available
for sale and the prices fixed by the Akademi.

The material is distributed through the
distributing centres on the condition that
they submit a proper account of distribu-
tion of material together with signed re-
ceipts from the artists. No further material
is supplied to any distributing centre, un-
less the requirements of the Akademi re-
garding the earlier distribution are com-
pleted.

In order to ensure that the maximum
number of artists get the benefit of import-
ed -material, a ceiling to the tume of
Rs. 200/- has been imposed by the Akademi
for each artist. The Akademi distributes
the material directly to the artist members
of its General Council.

(d) As stated in (c) above, the fresh
material is not issued through the distri-
buting centre unless the details of earlier
distribution together with the acknowledge-
ments of the artists are received by the
Akademi. The Akademi does not sel the
imported material to any of the artists un-
less his or her app'ication is recommended
by the distributing centre of the area con-
cerned. While announcing the arrival of
new material, all the State Akademis, re-
congnised art organisations are supplied
with a copy of the material available for
saje as well as the price list. Each distri-
buting centre is required to collect the cost
of the material as per the prices determin-
ed by ,the Akedemi together with sales tax
@ 5% in case of local artists and 10%, for
the outstation artist, °

Saipher from Assam Coal

86?6: SHRI D. N. PATODIA : Will
the Minister of EDUCATION be pleased
to state :

{8) whether it is'a- fact that the Rogioy
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nal Research Laboratory at Jorhat
has successfully developed a commercial
technique to extract elemental sulphur from
Assam coal ;

(b) whether the new technique, if ex-
ploited fully, will go a long way to provide
adequate source of sulphur for the
country ;

(c) if so, whether any Central scheme
has been formulated to develop the exploit-
ing of sulphur from coal ; and

(d) if not, the reasons therefor ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and (b). The
Regional Research Laboratory, Jorhat has
worked out laboratory processes for the
recovery of Sulphur in the form of com-
pounds from Assam Coal. Detailed invest-
gations are under way.

(c) and (d). A Study Group appoint-
ed by the Ministry of Steel, Mines and
Metals (Departmeant of Mines and Metals)
has recommended inter alia in its report
that a detailed scheme for coal based fer-
tiliser project, adopting complete gasifica-
tion of coal with by-product sujphur re-
covery should be drawn up by the Coal
Board, if necessary, by seeking assistance
from the Regional Research Laboratory,
Jorhat, the Fertiliser Corporation of India
and the consulting firms in the field. This
report is under consideration.

Indian Constitution

8657. SHRI JYOTIRMOY BASU :
Will the Minister of HOME AFF_AIRS be
pleased to state : .

(a) whether Sheikh Abdullah was one
of the signatories of the Indian Constitu-
tion ; and

(b) if so, whether he signed it as an
Indian citizen ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b),
Yes, Sir.

Nefa Tribesmen Helping Naga ﬂostites

8658. SHRI M. L. SONDHI :
SHRI C. CHITTYBABU :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have received
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reports indicating that some tribesmen of
NEFA are co-operating with the Naga’
Hostiles in their nafarious activities ; and

(b) if so, the measures being taken in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Does not arise.

fa@ A AETE gerEeEw

8659. s TH@AR TWT : FAT Tg-
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Tomb of Zauq in Delhi

8660. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Mimster of
EDUCATION be pleased to state :

(a) whether the Tomb of Zauqg, the
8reat Urdu poet and Ustad of Bahadur
Shah Zafar, the last Mughal Emperor in
Amarpuri, Delhi, has been converted into
a public lavatory ; and

(b) if so, the steps being taken in the
matter ? ’

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER §INGH) : (2) and (b). This Minis,
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try has rio such information. The tomb
is not a centrally protected monument.

Subordinate Executive Service of Delhi

8661. SHRI NIHAL SINGH : Will
the Minister of HOME AFFAIRS be
pleased fo state :

(z) the number of Grade H Officers
of the Subordinate Executive Service of
Delhi  Administration, who have been
promoted to Grade 1 after the enforcement
of Delhi Administration Subordinate
Services Rules, 1967 ;

(b) the number of Grade II Officers of
the Subordinate Executive Service of the
Defiii Administration, who were promoted
to Grade I posts owad hoc basis before
the enforcement of the Delhi Administra-
tion Swbordmate Services Rules, 1967 and
are still continuing onm the same posts ;
and

(c) the number of Grade J1 Officers of
Subordinate Executive Service of the Delhi
Administration, who have been regularised
on duty posts and on non-duty posts
séparately, afier the enforcement of the
DEM  Admimistration Subordmate Services
Rules, 1967 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR(
VIDYA CHARAN SHUKLA).: (a) Nil

(b) 28

(c) Whereas no officer has been regu-
larised against any Duty Post, two officers
have been regularised as Industries Officers
agdinst non-Duty posts.
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Code of Conduct in Dealing with
M P.and M. L. As
8667. SHRI INDER J. MALHOTRA:
SHRI K. LAKKAPPA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Government
have issued instructions to all Officers both
at the Centre and in States ; with respect
to the code of conduct in dealing with
Members of Parliament and State Legis-
Jatures ; and

(b if so, the nature of the instructions
issued ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Instructions were issued in August, 1957,
impressing on all officers of the Govern-
ment of India the need to observe coyrtesioy
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in their dealings with Members of Parlia-
ment. A copy of the instructions is placed
on the Table of the House. [Placed in
Library. See No. LT-1059/68]

. Apart from the instructions mentioned
above, a draft Code to regulate the
relationship between Members of Parlia-
ment and of State Legislatures and the
Administration (both Central and State)
is also under conmsideration. A copy of
the draft Code ‘was placed on the Table
of the House on 21.3.1967 in fulfilment of
the assurance relating to Starred Question
No. 630 dated 24.8.1966.

Sheikh Abduliah
8668. SHRI INDER J. MALHOTRA:
SHRI K. LAKKAPPA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have agreed
to have a second round of talks with
Sheikh Abdullah and his wen ; and

(b) if so, the nature of the specific
issues that will be discussed between * the
two parties ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) and (b).
The Government have not received any
proposal for talks from Sheikh Abdullah.

Mangalore Port

8669. SHRI INDER J. MALHOTRA.

SHRI K. LAKKAPPA :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) the stage at which the construction
of an all-weather major port at Mangalore
stands at present ;

(b) whether any representation with
respect of rehahilitation and other com-
pensation made to people uprooted from
the areas has been received ; and

(c) if so, the action taken in
regard ?

that

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(aj All the preliminary works relating to
the Mangalore Harbour Project have
already been completed. Some marine
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works, namely, the excavation of the
harbour area and the construction of a
portion of the breakwaters are in progress.

(b) and (c). Representation have been
received from the persons whose lands
have been acquired both in respect of
rehabilitation and compensation for the
acquired land.

As regards rehabilitation, the repre-
sentations received were passed on to the
State Government, as the' subject is their
concern. The measures tgken by the State
Government for the rehabilitation of dis-
placed persons comprise allocation of
house sites free of cost, removal and trans-
port of building materials free of cost, ex-
gratia payments, grant of three vears’ rent
to “Chalgeni’ tenants, grant of community
amenities like, wells, market places, roads,
schools and places of worship.

As regards the payment of compensa-
tion for the acquired land, the amount of
compensation is fixed by the land acquisi-
tion officers on the basis of the sale
statistics available with them and awards
made by the courts while disposing of the
references under the Land Acquisition
Act.

Leakage of Question Papers in Andl“-ms

8670. SHRI K. R. GANESH : Will
the Minister of EDUCATION be pleased
to state @

(a) whether question papers of the fimal
exaninations of the Senior Basic Classes
-of the Diglipur Senior Basic School in the
Andaman and Nicob Islands leaked
out ;

(b) if so, the reasons therefor ; and

(c) whether action has been taken

. ‘against the negligent persons ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.
Question papers of Centralised examination
of Class VIII for Senmior Basic School,
Diglipur did leak out ; ’

(b) Question papers kept in the office
room were stolen by removing sliding bolts
of the room ; and

(c) The police have registered a case
under sections 457/480 1. P. C. Police in-
vestigations and departmental enquiry are
proceeding to bring’ the culprits to book:
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Out Break of Fire in C.S.1.R. Building
8671. SHRI BEDABRATA BARUA :

SHRI D. N. DEB :

SHRI GADILINGANA
GOWD : ;

SHRI S. K, TAPURIAH :

SHRI RAMACHANDRA -
VEERAPPA ™

Will the Mimister of EDUCATION be
pleased to state :

(a) whether it is a fact that a fire broke
out in the Council of Scientific and Indus-
trial Rescarch Building in the first week of
April, 1968 ;

(b) if so, the amount of loss ;

(c) whether any investigation has been
made in the matter ; and

(d) if so, the details thereof ?

TH_E MINISTER OF EDUCATION

(DR. TRIGUNA SEN): (a) Yes, Sir.
There was a fire in one of the rooms;

(b) to (d). The matter is under in-

vestigation.
nhfi.e Services
8672. SHR] BEDABRATA
BARUA :

SHRI D. N. DEB :
SHRI RAMACHANDRA
VEERAPPA : .
-‘Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :,

(a) whether it is'a fact that a Com-
mittee has been appointed by Government
" to go into the question of scales “of Pay
and Allowances of Officers of Marine
Services of various ports ; and

(b) if g0, the terms of refereace there-
of ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) Yes, Sir. A Committee has been ap-
pointed to go into the question of scales
of pay and allowances of Officers of w«:
Services of the major ports of "Calcutta,
Madras, Cochin, Kandla, Vishakhapatnam,
Mormugao and Paradip.

(b) Tte terms of reference of the Com-
mittee are to enquire into and make re-
commendations on the scales of pay and
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allowances of the officers of the Marine
Services of the Major Ports referred to ?

University Courses in Military Science

8673. SHRI P. R. THAKUR : Will
the Minister of EDUCATION be pleased
to refer to the reply given to Starred
Question No. 1245 on the 20th Apri, 1966
and state :

(a) the names of the Universities along
with the corresponding Departments con-
ducting the Courses in Military Science ;
and

(b) the majn fegtures of the syllabus
followed by each of them in this respect ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Facilities for
the study of Military Science are offered by
the Departments of Military Science in the
Universities of Allahabad, Gorakhpur and
Poona.

Similar facilities are also provided in
some of the affiliated collecages of the
following Universities : —

Agra
Gorakhpur
Indore -
Jabalpur
Jiwaji
Meerut
Panjab
Punjabi
Poona
Ranchi
Calcntta.
- (b) A statement is laid on the Table
of the House. [Placed in Libraey. - See No.
LT—1060,68].
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All-India Services

8675. SHRI M. N. REDDY: Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) the number and category of services
that have been approved and recognized as
All-India Services in the recent past and
the category of services which are pot yet
made All-India Services ;

(b) the reasons for the delay in making
the other Services as All India Services and
the time required for taking a final decision
in the matter ; and

(c) whether services of agricultural
Graduates and scientists have been reco-
goized as All India services, and if not, the
Treasons therefor ?

THE MINASTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) In
the recent past, the constitution of the
following All India Services has been pro-
vided for by amending the All India
SBerviges Act, 1951 :—

1. Jndien Sesvice of Engineers (krri-
gation, Power, Buildings and
Roads) ;
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2. Indian Forest Service ;
Indian Medical and Health
Service.-

Of these, the Indian Forest Service has
already been constituted with effect from
1.7.1966. Steps are being taken to consti-
tute the other two.

(b) The Rules and Regulations relating
to the constitution of All India Services
are framed by the Government of India
only after all the State Governments con-
cerned have been consulted and the advice
of the Union Public Service Commission
.has been taken. The process of consulta-
tion with the States takes time as the
State Governments can formulate their
views after having the draft Rules consider-
ed in the concerned Departments of the
State Government including the Finance
Depariment. The draft Rules together
with the view of the different State Govern-
ments are then communicated to the Union
Public Service Commission for their advice.
It is only after all these formalities are
completed that the y Rules can be
notified and further action taken to consti-
tute the Service.

It is difficult to indicate at this stage
the time that would be taken in creating
these new All India Services.

(c) No. A Resolution under article
312 of the Constitution was passed by the
Rajya Sabha in March, 1965, with regard
to the creation of the Indian Educational
Service and the Indian Agricultural Service.
The All India Services Act, 1951 has how-
ever not yet been amended to provide for
the constitution of these two Services.

Radars at Air Ports

8676. SHRI K. P. SINGH DEO:
Will the Mipister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government propose  to
install some high power air route surveil-
lance radars at some Air Ports in the coun-
try ; and ’

(b) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). It is proposed to install Long
Range Air Route Surveillance Radars
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(A.R.S.R.) at the airports at Bombay, Cal-
cutta, Delhi and Madras.

Kabuli Money Lenders

8677. SHRI K. P. SINGH DEO: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware of
the money-lending business being carried
on by Kabuli money-lenders in India ;

(b) if so, the number of such foreign
money-lenders carrying ‘on the money-
lending business in the country ;

(c) whether Government propose to
curb such trady by Kabuli money-lenders ;
and

(d) if so, the steps taken by Govern-
ment in this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir. -

(b) The information is being coliected
and will be laid on the Table of the House
as soon as it is available.

(c) and (d). Apart from the restric-
tions imposed by the Money-lending Acts
in force in the various States, starting of
new and expansion of existing business of
money-lending is discouraged. For this
purpose, entry into and stay in India of
Afghan nationals is regulated under the
law relating to foreigners.

Issue of Identity Cards to Muslims in

Border Areas

Y]

{6678. SHRI GEORGE FERNANDES :
ill the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government propose 1o
issue Identity Cards to Muslims living in
areas bordering on Pakistan ;

(b) if so, the reasons therefor ;

(c) whether Government have received
any representation suggesting the issue of
such identity cards ; and

(d) if so, from whom ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
A suggestion for the issue of Identity
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Cards to Muslims residing in border areas
50 that the police may not treat them in
any way as foreigners, was made at the.
meeting of the Informal Consultative
Committee for the Ministry of Home
Affairs held on the 29th February, 1968.
The matter is under examination.

Boards of Members of Air-India and I. A. C,

8679. SHRI JUGAL MONDAL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the names of Members constituting
the Boards of members of the Air India
and the Indian Airlines Corporation ;

(b) the qualifications of these persons
and their dates of appointments and re-
appointments, if any ; and

(c) their remuneration and duties ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). The required information is given
in the statement laid on the Table of the
House. [Placed in Library. See No. LT-
1061/68].

Naxalbari Type Extremists in A, P.

8680. SHRIJ. MOHAMED IMAM :
SHRI C. MUTHUSAMI :

SHRI GADILINGANA GOWD:

Will the Munister of HOME AFFAIRS
be pleased to state :

(a)_whether the Naxalbari type of
extremists are at large in Srikakulam and
other Districts of Andhra Pradesh ;

(b) whether pamphlets on Mao’s
thoughts in Tulugu and Mao's portraits are
being freely circulated and displayed in
various parts of Srikakulam ; and

(c) whether Government have taken
note of this development and the action,
if any, proposed to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : | (a)
Attention is invited to reply given to parts
(a) and (b) of Urnstarred Question“No.
5687 on 29th March, 1968.

(b) Information is being collected.

(c) Adequate measures have been taken
by the Govgrament of Agdhra Pradesh t
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curb unlawful activities and to maintain
law and order in the area,

Merger of LF. A S. withLF.S
8681. SHRI GADILINGANA GOWDi:

SHR1 C. MUTHUSAMI :
SHRI J. MOHAMED IMAM :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) Whether a plan was mooted out
to merge the Indian Frontier Administra-
tive Service with the Indian Foreign Service;
and

(b) If 'so, whether that plan has been
shelved and if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) (a) No
Sir.

(b) Does not arise.

Private Educational Institutions

8682. SHRI K. LAKKAPPA : Wil
the Minister of EDUCATION be pleased
to state :

(a) whether it is a fact that many
private educational iostitutions in the
country have become commercial centres
and are making profits exploiting the people
in the name of institutions ; and

(b) the steps proposed to stop this
profiteering in all Private educational
Institutions ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and (b). At
its meeting held in October, 1964, the
Central Advisory Borad of " Education
brought this matter to the notice of the
Government and recommended that . —

“States should take necessary action,
including legislation to prevent unauthoris-
ed people from setting up institutions,
conducting examinations, awarding diplo-
mas and certificates and adopting names
such as Universities, Vice Chancellors, etc.
The Board suggested that the Government
of India should prepare a draft Bill for
this purpose to serve as a model.to the State
Governments. The Bill should provide
that any private party starting an educa-
tional iostitution should obtain the pers
mission of the Government (9 do so,
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. . .
The Universities should before recogniz-
ing or affiliating a college ensure that the
managements of private institwsions have
the resources to establish and maintain
fproper standafds. ¥f any institution is
found to be functioning on a commercial
basis and is fonnd guity of non-ethical
tices, the. Universities should disaffiliate
such institutions.”
. The Ministry of Education circulated
the above recommendations to the State
Governments/Union Territories and also
forwarded a model Bill to regulate and
control the activities of such Institutions.
e Government of Madras has already
enacted this measure. and the matter is
sndor the consideration of the other State
Governments. As regards Union Torri-
tories, the Manipur Administration has also
enacted this measure The enactment of
the measure for other Union Territories
(which are without Legislative Assemblies
of their own) including Delhi is under
consideration ; a bill for the purpose is at
Lment being sosutinized in the Ministry of
w.
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Fire at Indlan Freighter ‘< Vishva Vir®

8684. SHRI C. CHITTYBABU :
SHRI SHIVA CHANDRA JHA:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether it is a fact that the Indian
Freighter ‘Vishva Vir' caught fire at
Bangkok on the 5th April, 1968 ;

(b) if so, whether it is also a fact that
jute goods and anmimal hides -worth inore
than Rs. 25,000 were burnt ; and

(c) if so, the cause of the fire ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO) :
(a) to (c). On the 5th April, 1968 fire was
detected in the starboard deep tank number
4 of m.v. ‘Vishva Vir, when jute bales
wero being loaded from a barge. The
following quantities of cargo, damaged on
accommt of fire and water flooding for
extinguishing the fire, were discharged at
Bangkok prier to sailing :

Jute ...1500 bales
Kapok .. 200 bales
Timber . 235 bundles.

Damage to other cargo, if any, will be
ascertained at the ports of discharge in
Japan. Money value of damage to cargo
is still to be assessed. The cause of the
fire is being investigated.

Dredger for Kerala Ports

8685. SHRI C. CHITTYBABU : Will
the Minister of TRANSPORT AND SHIPP-
ING be pleased to state :

(a) whether it is a fact that the first
Dredger made in India has been launched
in Kerata for the use of minor ports ;

() if so, the cost of the Drédger ; and

{e) the ship-yard where it was huilt ?
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THE MINISTER OF TRANSPORT
. AND SHIPPING (PROF. V. K.R. V.
RAO): (a)to(c). A 12" cutter suction
dredger has been built by Messrs Brunton
and Company in their yard at Cochin in
collaboration with Messrs 1. H. C. Holland,
ata cost of about Rs. 24.10 lakhs for
supply to the Government of Kerala for
use in their minor ports. The trials of
the dredger are scheduled to cc e on
the 29th April 1968. This is not the first
dredger to be built in India as dredgers
have been built in the past indigenously in
collaboration with foreign concerns.

Cyclone Warning Station, Madras

8686. SHRI C. CHITTYBABU : Will
thc Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that a Cyclone
Warning Station is proposed to be set up
at Madras ;

(b) the total expenditure likely to be
Incurred on the scheme ; and when it is
likely to be set up ;

(c) whether Government are getting
any aid from any foreign country for the
purpose and if so, from which country ;
and

(d) the capacity of the radar system
to be installed at this station ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). A scheme for the setting up
of a Cyclone Warning and Research Centre
at Madras and installation of storm-warn-
ing radars at various stations on the east
and west coasts of India, was included in
the draft Fourth Plan of the India Meteo-
rological Department. It has hot how-
ever been possible to take it up so far due
to non-availability of funds. According
to the latest assessment, the total expendi-
ture on the scheme is estimated at
Rs. 240 67 lakhs over a period of four
years.

(c) No, Sir, not for this scheme.

(d) The rangg of the radar is 400 kilo-
metres, '
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Theft in Salar Jang Museam, Hyderabad

8687. SHRI H.'N. MUKERIJEE.:
SHRI GEORGE FERNANDES :

Will the Minister of EDUCATION be
pleased to state :

(a) whether the attention has been
drawn to certain articles in “Anticorrup-
tion” weekly of Hyderabad in January,
1968 regarding the alleged theft of exhibits
in Salar Jung Museum ;

(b) whether the allegations against
certain officials of the Museum made there-
in have been examined ; and

(c) the steps, if any, taken in
regard ?

THE MINISTER OF STATE
MINISTRY OF' EDUCATION
SHER SINGH) : (a) Yes, Sir.

(b).and (c). The loss of art objects
from the Salar Jung Museum was referred

this

IN THE
(SHRI

to the local Police as well as to the
Central Bureau of Investigation. The
Central Bureau of Invsstigation have
recently suggested departmental action

against two employees of the Museum. The
Salar Jung Museum Board is being asked
to take action in this behalf as the disci-
plinary authority. The Salar Jung Museum
Board appointed a high power Committee
to examine the various allegations against
the Director and other officers. . According
to the Report of the Committee the alle-
gati®as were not in effect charges against
the Director and other officers but are in
the nature of bringing to the notice of
administration certain lacunae in the rules.
The existing Security arrangements have
been tightened. The Board has appointed
a Sub Committee to review th: rules and
to reinforce these arrangements a full
time Security Officer has been appointed.

Ajanta-Ellora Frescoes

8688. SHRI H. N. MUKERIJEE ; Will
the Minister of EDUCATION be pleased
to state :

(a) whether Government’s attention has
been drawn to an article in “Indian and
World Events” (Dethi) of March 17, 1968
entitled ‘*‘Ajanta-Ellora Frescoes on the
verge of ruin” ; .

'(b) whether it is a fact that all the
sitc -musoums under the Archacologica)
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Survey suffer more or less for lack of
adequate measures for preservation, research
work and watch and ward ; and

‘(c) the real position in this regard ?

THE MINISTER OF STATE IN' THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) No, Sir.

}(b) No, Sir.

(c) Adequate measures are taken for
preservation of the exhibits in all the site
museums under the Archaeological Survey
of India. No permaneat arrangements for
conducting research on an organised basis,
However, exist there, but on request from
individual scholars, all possible facilities
for the study of antiquities, their photo-
graphing, etc. are afforded. Watch and
ward arrangemonts have been made at the
museums as best as possible within the
limitaiion of funds available to the Survey,
aithough these can by no means be regard-
ed as adequate. Strengthening of such
arrangements will be undertaken when-
ever adequate funds become available.

Secretaries in the Government of India

8689. SHRI LOBO PRABHU : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) the total number of Secretaries in
the Government of India drawing Rs. 4,000
and those in the 1.A.S. Scale ;

(b) the grouands for selection to those
posts, if they are not given according to
seniority ; .

(c) whether Government propose to
Jeave the selection to-the U.P.S.C. ;

(d) the number of cases where Govero-
ment have ignored the rule that posts in
the Secretariat may be held only for three
or five years: and the reason therefor ;
and

(¢) whether Government would ensure
the strict observance of the rule of rota-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
Secretaries (including Special Secretaries)
rawing pay of Rs. 4,000 p.m..........34
¢ Add Rs. 3,500 pm: ... e0on §
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(b) Posts of Secretaries are filled on the
basis of merit from among the eligible
officers.

(c) No. Sir, as the scheme for staff-
ing senior administrative posts including
those of Secretaries to Government has
already been formulated in consultation
with U.P.S.C.

(d) The rule which prescribes the
period of tenure for various Secretariat
posts also provides for extension of tenure
in the public interest. There are 62
officers holding Secretariat posts in whose
cases, their continuance beyond the normal
tenure has been considered necessary in the
public iaterest.

(¢) The tenure rule is observed and
exteasions of tenure are granted only to
the extent considered absolutely necessary
and in the public interest.

Wooden Statues in Mekkekattu Temple
in South Kanara District

8690. SHRI LOBO PRABHU : Will
the Minister of EDUCATION be pleased
to state :

(a) whether it is a fact that the wooden
statues, some measuring 15 feet in the
Mekkekattu temple in Barkur Magne of
South Kanara District are to be shifted
to a museum in Delhi ;

(b) whether Government are aware of
the public resentment over the replacing
of the original statues by replicas, currently
being made at the temple ; and

(c) if so, whether government propose
to provide a suitable accommodation for
these Status at the site itself ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) No, Sir.

(b) and (c). The Archaeological Sur-
vey of India has been requested to make
enquiries and submit a report.

Liquor Shop at Paradeep Port

8691. SHRI CHINTAMANI PANI-
GRAHI :  Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) whether recently a liquor licencee
of the Qrissa  Government had undertaken
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construction of a building for a liquor shop
within the Paradeep Port area without any
prior permission of the Paradeep Port
Trust ; :

(b) whether an emergent meeting of
the Port Trust was held recently te consi-
der the situation : and

(c) if so, the result thereof ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) Yes, Sir.

(b) A special meeting of the Paradeep
Port Trust Board was called on 4.4.1968
but could not be held for want of quorum.

(c) The matter has been amicably
settled by discussion between the State
Government officers and the Chairman of
the Port Trust. [t has been agreed that
the licences will vacate the plot on which
he had started coustruction and that the
port would lease out a house to him on
the other ‘side of Atharbanki creek till the
31st March, 1969.

Senas

SHRI K. P. SINGH DEO :

SHRI BEDABRATA BARUA :

SHNI D. N. DEB :

SHR1 RAMACHANDRA
VEERAPPA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have recently
jssued certain directions to State Govern-
ments to curb the activities of various
Senas in the country ; and

(b) if so, the reaction of the State
Governments thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The Central Government are in touch
with the State Governments regarding any
infungement of the law by volunteer
organisations styled as Senas. The State
Governments are taking appropriate action
under the law to deal with breaches of the
law.

Construction of a Jetty at Areal Bay

8693. SHRI K. R, GANESH : ' Will
the Minister of HOME AFFAIRS be
plcased to state ;

(a) when the project for the construc-

8692.
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tion of a Jetty at Areal Bay in North
Andaman Island was sanctioned, and the

stage of the construction now ;

(b) the reasons for the inordinate delay
in completing the project ;

(c) what facilities exist now for em-
barkation and disembarkation of p
gers aqd handling of cargo ; and

(d) when the project is likely to be
completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
sanction for construction of jetty at Areal
Bay was acdorded in July, 1967. Hydro-
graphic survey, wind and wave observations
for a complete cycle of one year to decide
location of jetty, finalisation of design,
cellection of construction material and
plant etc. have been completed. Casting of
R.C.C. piles and driving piles for jetty is
in progress.

(b) The progress of work has been
according to programme and there has
been no delay in construction work.

(c) Embarkation and disembarkation
of passengers and handling of cargo from
ship to shore and vice versa is being done
with the help of dinghies on contract basis
as no jetty is capable of berthing inter-
island ferry vessels.

(d) Construction of the jetty is expect-
ed to be completed by December, 1969.

Settlers in Anda nan Group of [slands

8694. SHRI K. R. GANESH: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of settlers and others
in the Havelock, Neil, Baratang and
Kadamtalla Islands in the And group
and when were these settlements started;

(b) the frequency of ferry services to
these Islands and whether these are ade-
quate; and

(c) whether there are proposals for the
extension of ferry services?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) A
statement is laid on the Table of the House

(b) and (c) The normal frequency of
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ferry service for Baratang and Uttara
(Kadamtala) is twice a week while for
Havelock and Neil it is once a week. The
Andaman and Nicobar Administration have

APRIL 26,

184
a proposal under consideration to introduce
a biweekly ferry gervice from Port Blair to

Rangat via Neil and Havelock instead of
weekly service.
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STATEMENT
Name of 4 Year of Number of Population
Place _commencement settlers according to
of Settlement 1961 Census
Havelock 1955 181 families 897
Neil 1967 86 families -
Baratang 1959 143 families 720
Kadamtala 1954 153 families 698

Kidnapping of Indians by Pakistavis in Barmer

8695. SHRIMATI JYOTSNA CHA-
NDA : Will the Minister of HOME AFF-
AIRS be pleased to state

(a) whether it is a fact that a Harijan
weman and her son of village Padanria in
Barmer district were kidnapped by Pakis-
tanis in the first week of April, 1968;

(b) whether 271 heads of cattle and
four camels had also been lifted by the
Pakistanis from the Districts of Jaisalmer
and Barmer during the same period; and

(c) if so, the. steps takem to recover
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) (a) : On
the night between 28th and and 29th
March, 1968, one Harijan woman and her
son were taken away from Padaria (ndf
Padanria) Village, District Barmer, by an
“ Indiin national to Pakistan.

(b) 270 sheep and goats were lifted
by Pak criminals on the night between
20th and the 2Ist March 1968 from the
Barmer area. Five camels were also lifted
‘from the Jaisalmer area on the 28th March
1968. ’

. (c) The kidnapped Harijan woman and
ther son and all the lifted sheep goats, and
icamels have since been retrieved.

tal Shipping Services

f 8696/ SHRI GEORGE FERNANDES :
gWill#h€ Minister .of TRANSPORT AND
SHIPPING be pleased to state :

9 (a) whether his Ministry have taken

any steps to improve and expand the coas-
tal shipping services in the country;

(b) if so, with what result ;

(c) the rate of growth in the coastal
shipping tonnage in the country; and

(d) the factors hampering the growth
of the coastal shipping services ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R.V. RAO): (a)
to (c). The coastal tonnage which stood at
1.19 lakhs GRT at the time of independe-
nce, steadily rose to 4.11 lakhs GRT as on
31.12.1964. Thereafter there has been a decline
and the tonnage as on 1.4.68 is only 3.35
lakhs GRT. However problems relating to
coastal shipping are under constant review
of Government.

The National Shipping Board has set
up a study group on 8.9.67 to study the
current problems of coastal shipping and
make recommendations for its development.
The study group has submitted its réport
to the National Shipping Board on 4.4.68
and the . Board is currently seized of the
matter. Government will consider the
report, after they have received the com-
ments and recommendations of the Natio-
nal Shipping Board on the same.

(d) The main factors which have ham-
pered the development of coastal shipping
are— !

(i) Uncertainty regarding the availa-
bility of bulk cargoes particularly
coal;

(ii) Non-availability of foreign ex-

change for the acquisition of ships
from abroad;
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(iii) Lack of eathusiasm among coastal
shipowners because coastal freight
rates do not, according to them,
yield an economic return; and

A measure of under-utilisation of
capacity due to delays at ports
and draft restrictions particularly
at Calcutta.

(iv)

Memorap ium from Miniog Students of
/.Bnaras Hinda University

7
~—%¢97. SHRI GEORGE FERNANDES:
SHRI YASHPAL SINGH :

Will the Minister of EDUCATION be
pleased to state :

(a) whether he has received a. Memo-
randum from the Secretary, Mining Stu-
dents’ Committee of the Banaras Hindu
University; ,

(b) if so, the grievances and demands
listed therein; and

{c) the steps Government propose to
take to resolve these grievances ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes Sir. The
Memorandum received is -on behalf of the
Mining Engineering Students of the I[ndian
School of Mines, Dhanbad, and Banaras
Hindu University.

(b) and (c) A statement is laid on the
table of the House [Pliced in Library. See

. No. LT—1062/68]

Bridge near A mta in West Bengal

8698. SHRI JUGAL MONDAL : Will
the Minister of TRANSPORT AND  SHIP-
PING be pleased to state :

(a) whether a bridge was sanctioned
near Amta on Damodar River in the Third
Plan Budget of West Bangal;

(b) whether the construction work ‘of
the said bridge has started; and

(c) if not, when the work is likely to
to be started and completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHI-
PPING (SHRI BHAKT DARSHAN) : (a)
to (c). The information is being coollected
from the State Government and will be
laid on the table of the Sabbha in due
course. :

VAISAKHA 6, i8% ($4k4)
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“‘Mushvarat”’
8699. SHRI MAHANT
NATH : Will the Minister
AFFAIRS be pleased to state *

(a) whether it is a “fact that a new
orgapisation of Muslims called “Mush-
varat” has been set up by one Dr. Faridi
in Utlar Pradesh;

(b) if so, whether it is also a fact that
aims and principles of the said organi-
sation are anti-lndian and pro-Pakistani;

DIGVUJAIL
of HOME

(c) if so, whether there is any proposal
under the consideration of Government to
ban this organisation; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) to (d). The
Informotion is being collected and will be
laid on the table of the House.

India. Thailand Air Services
8700. ‘'SHRI MAHANT DIGVIJAI
NATH :
SHRI BEDABRATA BARUA :
SHRI D. N. DEB : .
SHRI RAMACHANDRA
VEERAPPA :
SHRI SWELL :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that an agree-
ment has been reached betweea India and
Thailand for the restoration of air services:

(b) if so, the number of weekly flights
of each country to the ather ; .

(c) tho terms of the agreement ; and

(d) the reasons for discontinuation of
the air services during the last year ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) Thai Airways International have
been authorised to operate not more than
seven services a week in each direction to
or through India. Of these, not more
than four services shall be operated to or -
through Delhi. Reciprocally, ‘Air India
has been authorised - to operate not more.
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than seven servicss per week to or through
Thailand.

(c) The Agreement provides for imme-
diate resumption of air services by the
designated .airlines of the two countries.
Thai Airways have been granted traffic
rights in India at Calcutta and Delhi.
Additionally, they have also been granted
traffice rights between Kathmandu and
Indian points. Reciprocally, Air India
has been granted traffic rights at Bangkok
on a route via Tokyo to New York across
the Pacific.

(d) Air India’s services through
Bangkok and Thai Airways services to
Calcutta were discontinued from Ist
November, 1967 as no agreement was
reachéd during the two rounds of negotia-
tions held earlier at Bangkok. However,
in terms of the agr now hed,
Air India have resumed services through
Bangkok from 19th April, 1968 and Thai
Airways resumed their services to Calcutta
from 25th April, 1968.
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gfew ¥ w1 qifwe A WA ;c:‘d 1967 with their State-wise break-up ;
8703. sff T YT TYEATN : WT (b) the corresponding number of the

g G 7 T 2 T N f::‘eed:l;c:mT;lbes appointed during the

(%) w7 78 & & fr sremw-ATIE
drar gz frgea ow gfew ¥ arfesr
W TgT ;W%

(=) afx gf, @Y @ @Fw ¥ |
waaTy Ay g ¢ ?

-5 RerEq § T W (s
fauracw ) ¢ (7) oF wieefaw ot
sraTR-ArIve d@ar o7 frgEs el qw
&1 §IET 97 21 A7+, 1968 § qraar
IqF qIfFETIT B A7 A A AE F«:'ﬁz
wie agi g &

(=) #ietfasr 1 @97 F w@q
fRrsm @&

Yardi Committee Report

8704. DR. MAHADEVA PRASAD :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Yardi
Committee was formed in May, 1967 ;
(b) whether it is also a fact that the

report was released to the Press before its
presentation to the Lok Sabha ; and

(c) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) Yes, but the
Study-group was set up in April 1967.

(b) Government have not released the
report of the group to the Press.

(c) Does not arise.

Scheduled Castes & Scheduted Tribes
mIAS. &1 P.S.

8705. SHRI P. R. THAKUR : Will
the Minister of HOME AFFAIRS be
plegsed to state :

(a) the number of Scheduled Caste
candidates selected for appointment to the
1 A.S.and I P. S; cach year from 195

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Two statements giving the requisite infor-
mation are laid on the Table of the House.
[Placed in Library. See No. LT-1063/68]

Amount spent due to Police Strike ia
Delhi

8706. SHRI DEVEN SEN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the total expenditure incurred in
connection with the Police agitation in
Dethi, in April, 1967 by way of gathering
paratroops and other forces of B.S. F.,
C.R. P, M. P. P. and J & K paratroops ;
and

(b) the total number of such parat-
roops and other Forces thus gathered at
that time ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA : (a) No
paratroops were deployed in April, 1967 in
connection with the Police agitation in
Delhi. The cost of gathering the various
police forces is being ‘collected from the
authorifies concerned and will be laid on
the Table of the (Sabha) House.

(b) 4,558 police personnel belonging
to B.S. F, C. R. P. & Madhya Pradesh
police were gathered in Delhi in April,
1967.

qAAT wIE $TF X wfew

8707. oft fovagwa @t : wT Wh-
o A 7 I N FH FW 6F

(%) W ag ¥ ¢ & fafimr o
wai ¥ g5 Afeal ® daw deda w9
& fad fagea fear wrar & e afcam
RBEHFID@IH NI gAE;

(&) w1 e o ¢ f& fafwer
A § qadm agw (i



159

ufeedz) 1 wea afeeddl ¥ afws 9w
fear smarg ;

() afz g, @ @ w@T AW §
L1158

(%) v wwwr ag ghafera w90
s wenaal ¥ 5T SAARE R W A
&} X AT ATAAT qIE I W AT
g afz 7, @ @ Fa7 Frew E ?

agew wAAg A wew we (s
faeraca ) (€) St EQ, A

(@) 4 = sfaf &1 fa¥w s
500 TGY W AT AN AN FEAF WY
aar 3 Tay wfafw &1 fa?w war 9=
S fafes N quwfes sady s
& & forg fequ oar § 1 98 WO AW-
af Ad F 2% ¥ a1 vag wiwdgw
Y srafa § Y fywrar & 1 500 =Y gfa-
ATE AT IAY AT Aq AX a1« safenal
&Y gg fadw = Ay fawar €1

(w) fadw war, &1f & wfafaa b
¥ waETer FA F HA afgfa & =
¥ gy St &

(%) 7w gy @ frwwr ¢ e
et afcfeafdt, faad w14 gaaar & fed
¥ 5=y sqAEqT FAT I Y, B GAFT
Fqrg gErwt & 93t = fgfeaar ahaar
gTer quT a9g sufeat § § areR. &
ATG 9T ¥F FA T WA AT A
wfew T8 1 :

Ao fredm W& AT e

8708, oft fivaqur sresht : aar fvem
AT 7 qqTy A FO N

(%) #ar a8 9= & & oAw fuedw
T ¥ 2000 feofieer §fam gradeet
T, 1968 ¥ GTHIT H OF WOT 9
firat & qur o weEa A fRar

(@) afz g, At gg T HA R
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() s& TR ¥ gEER T 74T FEATE?
Y ?

o weft (e P dR) : (F)
il

(=) ¥qagzai AsF M famw o
Y@ AT F qifgAE 13 W% Freafafa
Amit F1 o A9 AW -

iy AgAw feediw FTH ¥T &
o @ 2T

ii) g qSET W g FET T
gifafas qiT 90T ; W}

iii) Jzrer fpetw A & T4 ag1-
fadw, ¥ 7000 wH=fadt w1 fagare
T TG Y, B gEwT gE agfd «Y
fagfea

(7) s aFea § 23 gead, 1968
&1 favar weq =l off strTad w AT
T W1 guT ¥ oF qa3s7 faar @1 A Aw-
a9 feeig o1 F fadadww ¥ gefug
a7 gER AR M alw TR G
e i /T Y @F T@ FE |
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wrE fgT S e wRw
'8709. &Y feragaa erea : 3av fven
=Y 1 714, 1968 & wav<ifea yeT gear
2397 ¥ IULHF TFGT § I AT FY
7w fF
(%) a1 AR A AR fgz B 7
& TS TRE a1 & fA% oagerm 2
* g R faa s faar & ; sk
(@) afg g, @ WA AT AATE ?
v swrerm & T wa (st A
fag) : (F) R (@). 98 wear@ mA
faararefimr & 1
feeeit afcagn W feom
8710. =) feraqwa el :. 3 qfk-
ag aqr Atagw WA qg AR N v
O fp:
(%) %1 ag &% & s et aferge
fr @ At o< fircr aqt fean 8,
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(@) afz g, @t god 7 arw §
W

() fFoat & #vard 5= gfe & et
o1 Y FENTEAT § qur g gl )
arfydY ®Y A JW & AT @I g
T FTIATE FY AL ?

qfcaga aqn Ataga warea § gaAR
(A ama): (F) & (7). wawy
faweft qfcag geara & famraedia iy o
qnf 9T fFar g &1 $1% TWE T8
&1 fee o L o 1968 ¥ dewia 3,15
AT 9T ¢FAST T JAT FIY FT Y gEFA
g s §9y dav ¥ 5 wftwa &
sfafafges $3 &1 37 wwawe  Jamiy
R @1 g w1 frar By fam 5
dar sfrarh afafem vk faar aar

2l

af foet § wgwmI A W aw &
sqerear

8711. oft forgrer Tag : 71 q'za qav
wafa® Sqeam w4 ag q@ A Far
w0 fe:

(F)Faragaw & fF af feeelt &
FIINAR & 37 w7 W F§ sxgeqr 75}
g ¥ waeasy wRAT Tur a3y
qieHl A TgT FEATE FT AT FAT
v g ;

(=) 7a1 73 st 99 & 5 99 aedt ¥
FHAR ST frareft qrY w7 oF w6
wqar 10 §¥ FY 3T ¥ wx 72HT 7T Oy
75 98 HYATCF T M T A ATY § ;

() =fz gt oY a1 99y 73 sAIEAT FY
qATE T W I3 9 AT I FT FAre-
T agaEdr w31 ¥ fod g9 wrdardy
FW FT GERF fAR Y ; 0%

(%) gizadl, a) ga% sar @ § ?
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W an  wifw IyEEw W
(10 =i frg) : (F) FgAAR ) g
AR F o Y sygear &1 z@F mATET
WA F gAT GAe faarr A A dy
=g ¥ fgara & @ (Refpade) ot &
T qaear #Y ) '

(/) qua ¥ sfm wew #
et § @ ggAfy @ o

() =¥ (9). w57 7 F=ar
Communal Riots in Rourkela

8712. SHRI LATAFAT ALI KHAN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of Afghan nationals
killed during the communal riots on the
21st March, 1964 at Rourkela (Orissa) ;

~ (b) the details of their property burnt
and looted ;
(c) the number of representations
received by Central Government for pay-
ment of compensation ;

(d) the amount of compensation paid
in this connection and the detials thereof ;
and

(e) in case no compensation has so far
been paid, the reasons therefor ?

THE DEPUTY MINISTR IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) to (e). Infor-
mation is being collected and will be laid
on the Table of the House.

Employment of Foreign Crooners and
Cabaret Artistes in Hotels

8713. SHRI S. K. TAPURIAH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have consi-
dered the complaints of foreign tourists
regarding the. lack of entertainment in
hotels and restaurants in the country ;

(b) whether Government are consi-
dering relaxation in issue of foreign
exchange for employing crooners and
cabaret artistes from foreign countries for
¢htertaining foreign tourists ; apg
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(c) whether Government hsave also
comsidered the question of setting up of
“casinos” to aftrict foreign tourists and
foréigh exchange ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir. The Hotal Hidustry has beén
urged to provide such entertainment with
indigenows taient, and a tentative alldcation
of Rs. 50.00 lakhs had béén made in the
draft Fourth Five Year Plan for the pro-
vision of enitertsinment {6r toutists.

(b) From a . general assessment made
of complaints from ‘téurists regatding the
lack of entertainment, it is noticed that
foteigh toutists express a preference for
entértainment which reflects the local
colour and talent of the counmtry. Also
western style entertainment can be provided
with indigenous artistes. In view of this
no rel ion is being cesidered for alloca-
ting strictly limited foreign exchange
resources for the employmeiit of cabaret
artistes from foreign countries.

(c) No, Sir.

Restrictions on Visiting Tourist Places
in West Bengal

SHRI S. K. TAPURIAH :
SHRIMATI JYOTSNA
CHANDA :

Will the Minister of HOME AFFAIRS
be pleased to state : ©

(a) whether restrictions continue for
(ourists in various areas in West Bengal ;

(b) the othér areas in the country
which are placed under similar restrictions;

(c) the reasons for such resttictions ;
and

(d) how do these restrictions affect the
promotioh of toutisin in West Bengal ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Undér -the Foreigners (Restficted Areas)
Ordef, 1963, fortigners desiring to visit
Darjeeling, Cooch Bihar, Jalpaiguri, Malda
and West Dinajpur Districts of West
Bengal ; Uttarkashi, Chamoli and Pithora-
garh districts of Uttar Pradesh, Kinnaur,
Lahaul and Spiti districts of Himachal
Pradgsh ; all districts of Assam : and the

8714,
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Usion Territories of Tripura and Andaman
and Nicobar Islands are required to obtais
special permits.

(c) For reasons of sécurity.

(d) Permits for visits to places of
tourist interest in West Bengal ate gtanted
liberally to tourists.

Seizure of éopies of *'Mother India”
8715. SHRI SUBRAVELU :

SHRI KAMALANATHAN :
SHRI MAYAVAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government had ordered
the seizure of copies of the Bombay
Monthly ‘Mother India’ April, 1968 issue ;

{b) the date of publication of the issue
and the date of issue of the order of
seizure ; and

(c) the number of copies seized ?,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The Lt. Governor of Delhi has by virtue
of Notification No. F.2 (42)/68-C/H(G)
dated the 8th April, 1968 under Section
99-A Criminal Procedure Code 1898 dec-
lared forfeited to Government every copy
of the April 1968 issue of ‘Mother India’
and all other documents containing copies,
re-prints and translation of extracts from
the said magazine.

(¢) Five copiés have been seized in
Delhi so far. Information regarding seizure
in other States and Union Territories is
being collected.

«“Care”

8716. SHRI JYOTIRMOY BASU :
SHRI BHAGBAN DAS :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that a foreign
organisation named “CARE” has been
allowed to work in villages in West Bengal
which is a border State under the pretext
of helping food production ;

(b) if so, whether this organisation has
any conpggtion with Asia foundation ;
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{c) other details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Facts
about the work being- done by CARE in
West Bengal are being ascertained from
the State Government.

(b) Government have no such informa-
tion.

{c) Does not arise.
LA.C. Viscomnts

SHRI GEORGE FERNANDES:
Witl the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the Indian Airlines Corpo-
ration have finally decided to use the two
Viscount Planes—‘Raj Hans’ and ‘Pushpa
Hans’ which have been in their care for
nearly a year now ;

(b) if not, the reasons therefor and
what is their disposal ; and

(c) the net loss incurred by rhe 1.A.C.
so far in maintaining these two Viscounts
and on account of their parking charges ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) Does not arise.

(c) The aircraft required modifications
to make them suitable for civil use, which
are being carried out. The question of
loss does pot arise.

The Corporation has also so far paid
Rs. 3,550/- as parking charges.

Forejgn Schelarship to Scheduled
Tribes for Study Abroad

87)8. SHRI KARTIK ORAON : Will
the Minister of EDUCATION be pleased
to state ;

(a) the total number of foreign scholar-
'ships granted to the members of Scheduled
Tribes for Study Abroad after the Inde-
pendence ;

(b) the total oumber of scholars out of
ihem who have been converted to Chris-
tanity at the time of availing of the op-
porsunity for grant of scholarship for study
abroad ; and

VAISAKHA 6,
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(c) the total amouat spent so far for
the purpose of grant of foreign scholar-
ships for studies abroad to these scholars ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Durdng the last five
years, ning scholars belonging to Scheduled
Tribes have been selected and sent abroad.
Besides, nme other candidates have been
awarded scholarships aad their admissions
to suitable institutions are bexng ﬁnahsed
It is mot possible to give infor for
earlier vears as most of the relevant mcouk
have already been destroyed.

(b) Information is not available.

(e) In addition to the Passage cost both
ways and equipment grant of Rs. 500, the
average annual expenditure incurred opn &
scholar which covers tuition fees, mainten-
ance allowance, books etc, is 3,000 dollars
approximately in USA and 650 pounds
approximately in U.K., the two countries
to which thgse scholars are mostly sent.

Commission for Scientific and
Technical Tenminology

8719. SHRI ONKAR SINGH: Will
the Minister of EDUCATION be pleased
to state :

(a) the names of private Presses through
which the Commission for Scientific and
Technieal Terminology is geuing the maau-
scripts printed :

(b) whether they bave becn categorised
Cless A,Band C;

(¢c) whether any sych presses have been

" paid at rates admissible to Class A presses;

and

(d) if so, the reasons therefor and the
action taken against the person responsible?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH); {a) The Commission
does not maintain a standiog list of print-
ing Presses, as the work of printing js
allotted to the low=st rates by calling tenders
from the opea market.

(b) 10 (d). Does not arise.
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g qeaTEal o fpﬂ wfesrt Government have not attached importance

to the work of propagation of Hindi ;
8720. &t FAFTY TE WY TV (b) whether on the same page, the
. . . Committee has also observed that the pay
g% Ll g T ) T w0 e scales of the Hindi Assistants doing trans-
(g) Fa71 7% 9= ¢ fF fe=Y gegeg  1ation work should be higher than that-of

gfafy ¥ 3@ a@ W IRAR AR feww
2 fr yaw vaew aat faam § D
afawrd frgea fed o R

(=) afx &, @ frad wPral, €99
ao wi siedt WX Y el
# frt wfgerd fagea ) R 5

() =7 sateal # fedy v A
g FA & fod vy sggenr A ok
¥, e

(7) g7 st § Y wfew
Tq aF fgea e s ?

T gHW A W Tew W (s
faen @ W) (F) o, 800

(=) s (m). TT 41 WA/
faamit # &, 21 § gy sfewdy g
A FE T I & AT 15w/
fra il % ¥ weiw # O-uF wfawrd s
arara T3 & i fgwdt w1 w3
R 35 werE) fomi §
& 17 s gaar ag) & e Ry wfu-
0 A gl 1 oy g@wg 9
weflaeq FATedi aqr @ga fAapa §
groraa: frd wfewd T I €

(%) s & wara/faamr & wEI<
R saafaw §TeT Y s # @A
& fed mfwwfeat #t frgfia &1 o
4

Hindi Advisory Committee

- 8721. SHRIJAGANNATH RAO JOSHI:
Will the Minister of HOME AFFAIRS be
pleascd to state :

. (a) whether it is a fact that the Hindi

Advisory Committee has at page 37 of its
seport dated 10th July, 1967 observed that

other Assistants ; and

(c) if so,
thereto ?

the rection of Government

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI .
VIDYA CHARAN SHUKLA): (a) and
(b). No report has been issued by the
Hindi Advisory Committee. The Honour-
able Member has perhaps in mind p. 37 of
the report prepared by Hindi Adviser
where reference has been made to sufficient
importance not being given to Hindi work
and to the need for improving the pay
scale of the Hindi Assistants ;

(c) Copies of the Report of the Hindi
Adviser have been sent to the concerned
Ministries for necessary action.

farfiresy oot ¥ fget W w0

8722. &t MTKAT A : FAT AR T
7R g a9 ] Faqr FI fF

(F) 71 R &1 Y qERER
T Ed fFY Y 2w w9 A AEETd
A g ¥ werwa § ek
fediqar feard qav fama waem &
e & sar w1 Al fear o < @,
fqar far st sfed ar;

(@) T ag i @x ¢ fr fafoe
wareat ¥ ferdr agrawt aar ferdy wgar-
HIFRI AT aga s ¢ qq1
HATAF HT AT & 3T AYqT AT F5-
aifeal ® AT g2

() afz g, Y T FWHIT T fa=c
ferY #1 F1H4 A AW wHCET
de # gfg <7 1 §; W

(@) ¥1 @ W & fou &
FAFAT TN FT G F 4= §, W
afs gf, @t Sus gy aig sar g 0
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qE-%0 weAe § Tow wen (st
e ww qEw) ¢ (F) B wwEER
F fawrg qur faaq dar ® fFdy &
FTH ®T &7 ATA F grEeT F qUA AT
fer & 1 3@, fedret & afear fg=h og-
e Wt gTw wHafEl @ ggrzar ¥
Ty g 3 Er =i &
ft faa 0 ¥ 94 ST w3AE wOI
Ft of@rdY w1 o) A, =1 A 20

(@) daraat ¥ fgy ag@s 9gaRs
i e dwmram adf wv ) 198
Tea: AgAR @ 3 &, wifs 5= o
o &9 wgArn § fE e A
sgarfeat &Y qgmar ¥ fear smr

(1) st (7). o e /farm
# fe=t #1 719 FQ ¥ fag My 2%
2 fag & feY faerm Avomr & sellw
gfafrg sdard mfgg &1 Fdr gk
grammwart & qf ¥ fAg @ aga
ST @Far & 1 eawnar afafae ¥ 99-
gy #1 Fratfaa @ & fag a@mweg
HPAT oy @ ar Ry Snar

fg-t wfgedezr Az frd |ANTH

8723. =t WA AT : FAT [E-H1T
A ag T & F O

(%) 7ar g av & e fafaer wo1-
4t § Al St F e afeedd B
3 a¥ T AIT HA U FI¥ ¥ 17 T4
& faar o

(@) #urag 0 aw & f& =@
T & fg<y RFAWIEC 12 a9 w1 JaT
T GO FW F q7 W weqrdy § o

() afz swda W (%) WK (|)
¥ IR AHTST g, ¥ §9F FqT A
g7

e AwET & e e (s
faer wrw qaw) (%) & (7). qard
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1966 ¥ sy f67 w4y AR ¥ wdrA
gt i 98t & gy ggms, W
1959 # o F a1 WEW F oQ@Qr
qrg 7 T A fpeg fRiT 1-9-1959
Iq 9T A $9 § w7 T g T JaT A
41, 39gF7 g AR I 9T SuAeH
AT T Tl A F qrAE I §

fed  s@amea  (Sar W) &,
=i QF Frr 1 FqT AT &, A Aw
1 AERT FY QAT 907 FIX FY AA-
FAT § FZ I qUT TATA FATH F WA W
fra femr s wr

foet v

8724, St WA AN : TT TEFW
/Y JE I9I BT FAT H 6

(%) 7T 2z a9 ¢ fw fafer werT-
9 ¥ w7 wO qIX AWY A ¥
fiet vt #1 Frgfer & ovw Jar
aTa & g AE Y 7€ 4 9

(&) afz &, at 57 R frga ey
T T 10 a¥ ¥ 3 wfaw Jar ay /G
N ¥ Ay I |rfsw § Y
|9 S1F JTT AT W qAAT QTG HAT
argfad FQA F 1 FTQ@ §?

TG-S weATEa ¥ oW wey (s
foren wxw o) ¢ (7) N, &, =
fet ®fed (Fa-l) F 92 gaw
9 F W qgF AR T FeArAq)/
faaril gror W W A

(@) 1955 & sy ooy 17 wvda) &
ot g R ) fgw et @
AR FY T QT T 0% a7 F oy
o9 9 9T 7AW W o hEmr @ w0
wITEF 9t | SrEw & W I o
AAT AR FY T Q1§ FAT NE A
wEr T 1 ol Y e
(sTaY-1l) & g JqT Fwr W @ §
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T 3T T we & for o g o
Hav o oY ode ¥ IR G ¥ ge
¥ #r e oAy ol 2

dwrhre war SR TeRTEat  STaw
¥ awy w@wTvat

$725. Wt ATOEW Ty gt ;A
foren 7e5Y oE TaW W g F0 fR

(%) %or 7z g & f5 dwfaw aqur

A gt A F g ¥ aww -

ggraw frar mfgwrfal Y agd mac
93 afess sgEee wfewrd & off 9%
=T #Y T §;

(=) afe g, @t 37 o<t ®1 99 %
AAMATNT F GIAT ¥ A WX I *
T & §; AR

(%) £ TE A g9 &F Ja W
¥ gTegq ¥ 4 WA A@M 7

vy werverw & cow st (SR Ay
fag) : (%) wmf ao I weT-
oo} g & 12 98 femg 11 wEmEw
figmt wfwsTQ w=T wEwA afesd &
%€ 97§89 WE 9T RI~a fer U
&

(@) Frgferar qora: agd STeR WX
sFfrdiaran & fog & o §
o gx f& atg §% AqT s/ faar-
Mg D=fe gfafa g Tifag safe
Iqereq AEY & AT | )

(1) 7oz wat & Fraed *r sifew
W F AT T AR Afim aF
¥ar s/ franiy od=fa ofufa &
ey Y W AT |

i T Fen

8726. it Freraw ey wal : w7
forerr weoft ag aai of I TR fr :
(%) #a1 7€ 7w ¢ fir SA% gewrera
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A ¥ ST wwreA S AT
€ oF dvor gt g 2

(=) afz &, 4 Iu gew aw w0
&

(1) 39 @war wx Feam wiew
o U W gAE ;) 6

() dverer Y fpmfrra wor & fo¥
w1 FTiTd WY TS & ? \

foray s ¥ oo welt (st 3
fog) : (%) o, af ) woft aw A

(&) ¥ (7). 5% 7 939 1

dwifre war awe qoTeh s O
aqwyfafedi @ garf ’

8727. off MW wawy b ;AT
fereat g ag T w g FIA

(%) ’m oz a=x ¢ fs dmfw aar
AW ey T & Qe @ga @t
avgfafaai o #, favd oo & fo7
a2 Y91 .

(@) afz gi. @ @ @ g Foan
mogfafeai gy o # o ot avg farc
& A ¥ for-fir ardel = s g€ o,

(1) warag W aw & 5 g arey-
fafrai &Y w7 aregfafeal & ac § o
g& o, md o ¥ ferd B @ o T

(w) afz gi, A s war wrea §

o nenwm § wow A (st O
fog) : (v) T NE aefafs i s
qg A off wAw wee ¥ qd

(=) s 7Y g=am

() off wg¥ 1 7 @9 7 § fr seAw
e ¥ 78 g9 anefefr, W geh
arogfafedi & ax & s g€ off, gwrg
¥ forg Ao & wf o '

() vt g 3z |
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Birbal Sahni Institute of Palgeobotany

8728. SHRI MANIBHAI J. PATEL :
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is fact that a Commitiee
has been appointed to enquire into the
working of the Birbal Sahni Institute of
Palaeobotany, Lucknow ;

(b) if so, the personnel of the Com-
mittee and their findings so far ; and

(c) whether Central Government are
taking over the Institute and if so, the ex-
penditure involved in doing so and the
labilities of the Institute at present ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. |Placrd in Library. See No,
LT.1064, 68].

(c) The report of the Committee is
under consideration.

Lachit Sena

§729. SHRI D N. PATODIA : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether the Central Qovernment
have been informed by the Government of
Assam, about the steps taken by them
either to ban the “Lachit Sena” or to curb
its activities ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The State Government have issued
detention orders under the Preventive De-
tention Act, 1950, against 29 persons sus-
pected to be involved in giving publicity
to leaflets of Lachit Sena. Out of this 26
have already been detained.

CORRECTION OF ANSWER TO UN-
STARRED QUESTION NO. 4915 DATED
19.4.1968 REGARDING INQUIRY
OFFICERS OF DELHI ADMINIST-
RATION

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Oa 19th
April, 1968, in reply to question No. (Une
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starred) 7915 by the Hon’ble Member Shri
K. P. Singh Deo I had mentioned that in
a certain disciplinary proceeding Shri K.C.
Consul, Assistant Director, Indostries, Delhi
Administration bad held only two bearings.
However on verification it was detected
that the number of hearings held by Shri
Consul were six and not two.

12.24 hrs.

QUESTION OF PRIVILEGE

W fewm (70): gaw W@y,
% 99 A qe7ars ¥av g fFoared R
g Hf AN wEedld w wEwe @
fare  eafad e 41 £ &7 7\ IoA
£ gaafa qTE #

ag oY A K sod AN <war g
qg T S g9 At § | e A9 ag
% fs gwMNdaax For §aY Sadw
AT F qoga a7 A Wi §
w% #r ot arfaer v w1 gaTw @ 99
#1389 MU a9 3 99 aregF & fn
AR ¥[W X Hadig qAraT wrar oF
qorg AR aw T wwikE fw A I
#3, THa qqrY W) ¥Fake fasifer
® ¥z 97 grwife g ?

wT ¥ qHY qg A O @
e g vEa ¥ A ¥ oy M § 0w
v 2 wtar wr WiT g 24 qfT W, @
f4F quET ¥ & qod A gz aifaa
st g e ag enfewre W & saw &
fore srgaRdRr E §

ssqet wgrey, oft fararafor orfodr

w1 2 srder w1 o Afew adewT Tw yw
wtar?
“Will the Minister of Industrial

Development and C
pleased to state :

(a) whether Professor M. S. Thacker,
the Chairman of the Committee ap-
pointed tq investivate into the question

y Affairs be
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of issue of industrial licences to private
monopoly houses in the country has
accepted the directorship of the Bank
of India and is attending its meecting ;
and

(b) if so, Government’s
thereto ?

reaction

= FERIAA q HEHT TEF AT
Fwgy &

“(a) and (b). The facts regarding
the question are that it is understood
that Professor M. S. Thacker, Chairman
of the Industrial Licensing Policy In-
quiry Committee, was invited informal-
ly to a meeting of the Board of
Directors of the Bank of India on the
28th March, 1968, to let them know
his decision on the offer made to him
of Directorship on the Board of the
Bank. After telling them that he
required three to four weeks to consi-
der his decision, Professor Thacker
came away from the meeting. Subse-
quently, the Government have been
informed that he has declined the offer.
In the circumstances, it is not proposed
by Government to take any further
action in the matter.”

weaE WY, TH O UF WAt §
@t i fowmmy T @ sitwy, 99 gaw &
A & HT FT SqATH HIHIGT FIAT ATGAT
£ 139 a ag & =Y AT WR SEET
T ¥ A AR gER I F garEt
T 9T ¥ g AN ot A wm W gEw
£ @ & feweng's @t wtwT | &f waw
e @ § s gt o & Fr 2w,
W wwae § gz Sy mE Ak s X
Y 9 F T F G F WA S 4y
TaEr -39 ¥ ST o A Tifge /Y
& &) oo § fe e Afew AwA =
o AR FfAm § g A
ar€ f5 #3 SEF T F T d AR
qag ¥ qTHY TG AT FT ) g I
iff W@ T@AI@A @
Wt Y 3 aE 99 AR wHOET F ¥
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R ¥l ¥ Al ¥ AR g &) faed
wEa ¥ gft 9u faedt B ¥ § agi A

F AR g | AR YW F ¥ T

T WIE ) SHTQRGIIT § 98 R

g:

“In a letter to the Minister of Indus-
trial Development, Prof. Thacker said
the Minister would recall that he did
not have any objection to his continu-
ing as a honorary Chairman of the
Committee and accepting directorship
of the Bank. He further said that the
whole complexion of the discussion on
April 2nd in Lok Sabha would, per-
haps, have changed if one important
fact that ‘I have taken prior permis-
sion of the Governfient to consider
the offer of directorship had been dis-
closed.”

SHRI R. D. BHANDARE (Bombay
Central) : On a point of order, Sir, I am
referring to Rule 225 about the mode of
raising a question of breach of privilege.
While raising a question of privilege...

SHRI S. M. BANERJEE (Kanpur) :
You have allowed it, Sir. There cannot
be any point of order.

SHRI R. D. BHANDARE : Iam on
a point of order under Rule 225, the mode
in which it could be raised. While raising
it, he'is dealing with the whole subject
matter. He should confine himself to—
one or two minutes... ... '

MR. SPEAKER : A short statement.

SHRI R. D. BHANDARE : He is deal-
ing with the merits of the case.

MR. SPEAKER : I would have my-

self rung the bell if you had waited for

a minute more.

ot <fs v : wrTiT gEew @ A
g arfgn t & qiw feae & @ fFy
g

-SHRI R.'D. BHANDARE : Therefore,
my submission is that some sanctity ghould
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be attached to ‘the Rules. , He is going
into the whole matter from A to Z.

MR. SPEAKER : The point is, accord-
ing to the Rules, a short statement can be
made. If 25 people get up, then a dis-
cussion will come at that stage and the
motion will be moved and, then, I will fix
time. What is a short statement, 1 minute
or 2 minutes or 4 minutes, you should
leave it to me. It may be 2 minutes or 4
minutes or so. It is not one hour. I am
sure about it.

SHRI R. D. BHANDARE : The whole
thing, from ‘A’ to ‘Z’, is being discussed.

That is the point that I am raising... ...
(Interruptions).
MR. SPEAKER : They will also have

a chance afterwards. Mr. Rabi Ray.

w5t <fa 79 : a7 wIEAT SEY 39 R,
aE qaery # & @i faqe ¥ sarw A
g L X o SHT FT AT 93 @ 9T
g Ha § 5

“He further said that the whole com-
plexion of the discussion on April 2nd
in Lok Sabha would perhaps have

‘changed if one important fact that, ‘[
had taken prior permission of the

.- Government to consider the offer of
directorship® had been disclosed. [n
his letter he further said, his going to
Bombay was also within the knowledge
of the Government. After obtaining
your clearance, I also discussed the
matter with my two colleagues and in
view of the pnsition taken by them, I
had offered to resign the Chairmanship
of the Committee...”

TEF A 9T 24 qrO@ A A HEER
[ W E a9 98 w9 IO F FHR
EF oA Fami TN FRI TN

aIgR Al a1 R A7 Y fafer § o1 )@,

gt QY fae 7% ag Fea & P vt
T ¥ qgy A0 I § e gE @
W IS AT F 9N gAHIT gE 4y a7
g atq T Qv wfow F w7

e g fr a3 a‘rfwrcwm qresr
wd’timtl
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& qrfwmnitdy dfem T 116 X
& AT 0T § ) T W T
ELE AL
“The House may treat the making
of a deliberately misleading statement
as a contempt. In 1963, the House
resolved that in making a personal
statement which contained words which
he later admitted not to be true, a
former member had been guilty of a
grave contempt.”’

Wi v warggmrag & st
WEHT ¥ AT FT qA F AT aqry
A N, qET R@ 7@ @ feoewd @
faew ww@r & wwwe Y, W A]
FAgufaal F1, 92 54 F qTAA W} FOIA
qT W9 §F qiqy #1 fafaeer wAA
gud w0 | 3g fag & wgafy s §
£ oy A ffedw oA ¥ goE fear
il

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : May
I just...(Interruptions).

ot vy o (%) : T ®’T W
€y Ad) T 1w wNEg W@
Fa9 7g fadaT w1 & fe sg w1 e
g ah

MR. SPEAKER : [ will give hima
chance to speak later. Now, is there any
objection to leave being granted ? That
is the poiat...(Interruptions). Itis not a
question of leave being granted to be sent
to the Privileges Committee ; it is for

moving it...(Interruptions).

“THE MINISTER OF LAW (SHRI
GOVINDA MENON) : We object.

‘ot vy fowd : wRfa AT ) § 1359
¥ U3 qEITE HTIAT |
MR. SPEAKER : Those in favour of

leaye being granted to move the motion
may please stand up...

SOME HON, MEMBERS ross-»
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MR. SPEAKER: I fiad that the
number is ore than 25. Now, Mr. Rabi
Ray will move the Motion. A number of
members have given notice, but only one of
them will move.

o <fw o wwe ARy, & s

g’y o N g § i
fewre qar wrt wAT PR ¥ 2
nyw, 1968 ¥ feg g SO A ¥ @
g ¥ fadwifesrd 1w g Rar
) m fagwfer afafs & oo
J AT I AEAWFAT WL ¥ §
sdAq et @, gufaq ag wwT 9y AT
femwrfase afafy o @it 37 w1 faga
war ¢ amafafs A @ & fF
W EY ¥ QY T g W IR aA
® yegT w30

MR. SPEAKER : Motion moved :

“Whereas in the opinion of this
House, it clearly appears necessary to
inquire whether a breach of privilege
of the House has been committed or
not by the Minister of Industrial Deve-
lopment and Company Affairs by the
reply given by him on the 2nd April,
1968, this House, therefore. resolves to
refer this matter to the Committee. of
Privileges with instructions to report
on the first day of the next sessios.”

The motion is now before the House
for discussion.

How much of time would the hon,
members like to bave for this ?

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : It is a very important matier.

MR. SPEAKER : It is because of
its importance that I allowsd it to be
moved. Shall we have two hours.

SEVERAL HON. MEMBERS : Yes.

MR. SPEAKER :
hours.

M" B‘b‘ W'

We shall have twe
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ofi «ft vm : oer AEE, & ww
#T SURT qUT AL AT | www A WY
T Wy & AT @ A g 9w
fewfad ¥ sgm wgar § e wolt wdiem,
W R WS g ¥ WO A
w4z ¥ g ard ol e o ifed
AN ) ag WEAT TEC T FIAAGT W
1T F gTATT A1 AN ¥ g & gy
ot T, g7 g Sy awaT & fe O NF
[IL-qIq T |

12.36 hrs.

[Mr. Deputy-Speaker in the Chair)
ft Jax efgaw ofedt wfaga
F IAT N TAd Wl IEF @ig-y
& Trdae off Y ) tE AR R
*F At & & wyar we for war § 6k
e qw O Hag omw & W g
FEAT W TG T |
SHRI RANGA (Srikakulam) :
Deputy Speaker, Sir.
dtay el . oF AT & @9
qga & fauifcs w3 frar ¥ ofs @
 \Yer faet o
MR. DEPUTY-SPEAKER : We have
got two hours. Just 5 to 7 minutes, not
more than that for each Group.
oft oy fwk : @@ a9 aifed
f& g # q1%7 faw |

MR. DEPUTY-SPEAKER :
to accommodate.

Mr.

I will try

SHRI RANGA : Mr. Deputy-Speaker,
Sir, we are concerned now with the manner
in which a Minister has to Behave towards
his subordinates and collsagues, towards
his subordinates and others who have to
eo-operate with him in his Ministry and
also towards this House and towards the
country. Iam not particularly anxious,
as { said yesterday, we are mot particularly

pOXigus to go for any onc of thesy Minige
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ters and this Minister in partéicular and try
to pillory them. We are concerned with
the propriety. All thes¢ four or five
years, we have been concémed with this
and three or four Ministérs have had to
80, not because thé Prime Midister was
not in love with them, but because it so
happened that the Prime Minister found it
impossible to allow those colleagues of
theirs to continue to be Members of the
Cabinet under those circumstances, under
those uafortunate circumistances in which
they placed themselves. Here is a Mintster,
Sir, who is not a novice to this job ; he
had been a Ministér for many years in
Assam, his own State, and he was one of
the important Ministers also, second only
in importance, 1 suppose, afier the Chicf
Minister. Afterwards he had been here
with us for some years. Therefore, there
can be no such excuse as to be trotted out
that he is not aware of what is happening
here, the conventions " that the House, the
standards that the House and the public
except of a Central Cabinet Minister and,
therefors, he made a mistake.

It is quite clear on the face of all thé
facts that I have before me—and much of
* these facts, I think, are already public pro-
peérty—~that the Minister has behaved badly
and has not placed all the truth befere this
Howsé and has, because of his' interest in
the Cabinet and in his own position, tried
consciously or unconsciously, to mistead
the Mouse, and therefore, utder such cir-
cutfstances, such a Minister should have
been asked by the Prime Minister, herseif;
on the examination of the facts, to part
.company with the Cabinét. Sinc¢ they
Wave ot petformed their duty, their obvi-
ous duty, it is the duty, of this House to
conider in what manner they can dea} with
this Minister and the Cabinet under this set
up..

What is the latest position? The
iatést posftion is that the Minmister is sup-
posed to have informed Prof. Thackeér—
this is my information :

“Sidco | had uiways trested you as
my toHeague, 1 cosld not put it more
strongly at that time but did expect
that you would appreciate tire position
of the Government and take a consi-
dered decisios. Your letter dated 21st
March, 1968, was, therefore, based on
a mis-comprehension...”

VAISAKHA 6, 1890 (54K4)
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Actually, Sir, Dr. Thacker behaved, acoord-
ing to me, properly.

He was not a Government officer. He
did not get any petsion when he was
retiring from that Planaing Gommission or
somo other offico and he camse in there
only fora particalar period. Thereafter
he did not apply for this chairmanship as
a kind of applicant, as sQ many of the
people are doing even for Ministerships.
He was invited to e the Chairman. After-
wards he told tliem about His own personal
difficulties because he had to gb out and there
was no other job for him, he had to main-
tain himself, and an offer of that bank was
made to him and therefore he sought the
advice of the Minfster as well as the ad-
visets. And who were his advisers ? The
Seécretary of the Ministry, Shri Wanchoo,
and the Secretary to the Committee, Shri
Rathice. Thése two officers were quite
clear in théir minds that (here would be
no impropriety if only Dr. Thacker was
asked to setvé in an Honorary capacity not
drawing any salary at all but at thé same
timé he tan bé allowed to continué to
function as Chairthan as also director of
that bank. WNhethér it was right or wrong,
is another matter.

SHRI R. D. BHANDARE : You are
badly: defending him.
SHRI RANGA : Badly defending

whom ? I am not imerested in defending
Dres Thacker. Rather 1 am interested in
accusing the Miaister hero, Here was this
poor Dr. Thacker. It was not his job to
make up his mind whether it was right or
wrong. His job was to plage ali the facts
squarsly before the Mimister, as well as his

dvisers, asd ho placed those facts. It is
not contended that he had hiddea any-
thing at all. Whea the Chairmaaship was
offiered to kism he was entitled to three
months leave and he could continue to
draw that salary. He was not to draw
aoything from the Licensing Committee.
Here. what was the advice that was given
to him ? The hon. Minister might say
that it is not aay of his job. But I say,
it is his duty to have advised Dr. Thacker
properly. And what was the proper
advice he could have given ? Now they
bave found that it would be necessary for

_ Dr. Thacker to resign or to work as ap



is3 Quextion of

(Shri Ranga)

honorary Chairman. They could have told
him that, and they have actually told him
that he could function as an honorary
Chairman ‘without drawing any salary at
all. And it was on that understanding
that Dr. Thacker had functioned ‘taking
successive steps which - he took there-
after.

Sir, why did this Government allow
him to go to Bombay when he continued
to be the Chairman? Afterwards he was
allowed to go to New York and he con-
tinued to be the Chairman. - He was also
allowed to copsult his colleagues about the
propriety of his position. If they had felt
that it was wrong, they need not have
allowed him to take all these steps. All
these things were placed before the Govern-
ment. It is not as if anything was kept
as a secret. Therefore it is not right for
the Government to say that Dr. Thacker
has misled them. They cannot say so.
The next thiog is, has Dr. Thacker hidden
apything? 1 am quoting from what I
consider to be the Mijnister’s letter to Dr.
Thacker dated the 2ist April. He said
“You have been my cqlleague and I could
not be harsher than this or softer than
this.” That is exactly where the Minister
comes in. He has got to be the hardest
man and the harsnest man even towards
his own son, towards his own wife, towards
himself if he were to function as an upright
Minister. If he finds that his wife or his
son is likely to mislead him into wrong
action or he'is himself likely to take wrong
action, he should be harsh. It is at that
stage that my hon. friend the: Minister has’
gone wrong, Sir. Instead of giving proper
advice he misled him." Instead of direct-
ing him not to accept the job, he rather
encouraged him to accept the other job.
It was his duty not merely to discourage
but to ask him not to actept it, not to
consider it at all. He did not do that.

SHRIF. A.
accepted it.

AHMED : He has not

SHRI RANGA : He has not accepted
later. And what is more? That is my
point. It was because of the misbehaviour,
the uncowardly behaviour, the uncharit-
able, unchivalrous behaviour of this Minis-
ter that he was obliged to resign from that
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job and at the same time he was forced to
accept here the position of not being an
honorary chairman and thereafter he was
embarrassed to such an extent and placed
in such an. embarrassing situation in the
eyes of this House by the wrong and false
statements made by the Minister, that this
distinguished scientist and engincer who
has had a meritorious career behind him
was obliged to lose both that Directorship
as well .as the honorary Chairmanship of
this Committee. The hon. Minister him-
self says that Prof. Thacker had not accept -~
ed it. So, Prof. Thacker has lost both
the positions.

Now, the hon. Minister stands here
condemned for having broken faith with
his own colleague. ...

SHRI P. VENKATASUBBAIAH (Nan-
dyal): On a point of order...

- SHRI RANGA : The next thing is
that he comes here and gives this wrong
information.

SHRI P. VENKATASUBBAIAH : On
a point of order. With ail due respect to
Shri Ranga, I would submit that this is a
privilege motion, and he has to draw the
attention of th: House to the question in
what manner the hon. Minister was able
to mislead the House or to whatever wrong
statement has been .made. Prof. Ranga
has now gone about championing the.case
of Prof. Thacker. . He is fres to do so,
and we have no objection. But I want
your ruling clearly oa this point that he
should confine himself to the propriety of
the privilege motion.

SHRI RANGA : Prof. Thacker has
already stated it. My hon. friend Shri
Rabi Ray has already read out a certain
portion from his last letter. Prof. Thacker
has said :

“I have never tried to do anything
unbecoming of the status and the
position I have had the pnvnlexe of
occupying in Government.”

SHRI GOVINDA MENON : Did the

-Minister say that he  had done any such

thing ?
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SHRI RANGA : Here is a Minister
who comes and says this that he has misled
the House ; he says that he had advised
him, he had asked him and he had even
warned him not to accept it.but he did not
do so. I consider that to be an untruth,
to put it at the lowest.

The third point is this. How has he
behaved towards the country as a whole ?
How does the country look upon these
Ministers and this Ministership ?  The
country cxpects a Minister to keep faith
with this House as- well as with his coliea-
gues in the Ministry. This Minister has
failed in keeping faith- with this House as
well as with his colleagues. And what is
more, he has failed to maintain the stand-
ards that this Housc as well as the country
had expected of him.

Therefore, I plead that this should be
sent to the Privileges Committee.

SHRI GOVINDA MENON : On a
point of order. As far as I have been able

to see, there are about eight privilege
motions. All these motions refer to a
statement made by the Minister on the
2nd April. The debate in this House would

become very easy if hon. Members would
point out which - particular statement or
statement of fact in the answer on the 2nd
April...

=t g fawd ﬁ"i F AT F 9T
g

SHRI GOVINDA MENON :...or which
particular statement made by him on the

2nd April is objectionable, is false and has

misled the House. 1 say this after hear-
ing for some time what Shri Ranga has
been saying. 1 have not been able to see
which particular statement in -the answer
which was given on the 2nd April was
objected to...

oty forad : 7 6 W ¥ R &

MR. DEPUTY-SPEAKER : |
followed his point of order .. -

have

SHR1 GOVINDA MENON : My point
of ordér is. this.. On.‘a privilege' motion
based on a statement referred to in the
motion, the objectionable portions in that
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statement should . be referred to so that
the hon. Mmlster may answer.

MR. DEPUTY-SPEAKER As he
bas rightly stated, the main question is
whether he has by his two statements misled
the House, but to prove that the statements
were .not truthful to his knowledge com-
pletely...

‘SHRI GOVINDA MENON :
statement ?

Which

MR. DEPUTY-SPEAKER : The state-
ments made by the . Minister. Members
will naturally refer to Prof. Thacker. I
cannot completely prevent reference to Prof.
Thacker. Reference to Prof. Thacker is
bound to come in. That cannot be com-
pletely banned. But I would suggest that
Members should not devote more time on
that.. They can- just - refer to it to prove
what they want tg prove and nothmg beyond
that.

SHR} GOVINDA MENON : [ would
respectfully ask with respect to what por-
tion in the statement thesc thmgs are
relevant.

MR. DEPUTY-SPEAKER : I entirely
agree that that must be pin-pointed. Shri
Nahata.

SHRI KANWAR:- LAL GUPTA : I
have td go at 2 p.m. If you could accom-
modate me and give me a chatice to spedk
just now, it would help me.

SHRI SHEO NARAIN (Basti) : Shri
Nahata i8 already on his legs. Whatis
this you are being asked to do ?

MR. DEPUTY-SPEAKER :
finish in 5 minutes.

He will

SHR1 KANWAR .LAL GUPTA : If
you do mnot accommodate us, we will not
in future permit ‘such accommodauon
sought by the othér side o

- MR.; DEPUTY SPEAKER I have
already called Shri Nahata. I wull call
youafter him:
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o g atger (aTde) o wererw
wgey, & GAq # friew sem s T
fasreifirere w1 e 3 fat ¥ 91, faw
fet oAt & gu & oo fF arat @R
Fow e fafaes qRe &t ol @,
fre ok wzr @ f5 o fafireex
RS §EA B qg q471 A fF awwE 9
¥ ogd TeT @gw ¥ fafre v ¥
& ¥ satwfag e £ f
wreg X 6, G 9NE A A ST
e € TR VT AEY Y | TR
e ded ¢ fr ag Pt wRw A
Tomaa ¥ qerd Y W IR a0
sipaefiy  cere 3 1 Pt aww
TR § fr oiet. g @ 99 WY
e I ag wam wwy e @ oag
¥ F e @ v g fafet
e ¥ 50 937 &) a7 6 IFIA 3
grgw wt yem fan 6 oww e S
Trrecehon wffee &F @ a &3, 1%
oqIT &7 A AT 2, AfeT Ao Wy ww
AT g 6w §F 8 sweweday
e #7 N B i
Way @, ¥ DA A ow e WY
o g |

S & 3o foff @ I AR
fufarcae wrew ¥ v W s wEd W
fr & sRion @ 5% dww ok
T Y T TN & AT F a7 | 9w
Tl TEW 19 W ¥ W fwar + ot
¥ qg WErtE TRy S ¥ 4k,
W FAAFWATNIE M @
w2 Y ur i e & & ¥ Mg o
@Y R g fafre< e & a8 ¥
o fr & ek o1 77 , O XA dqeEw
wg alty Mug P erave
AT A S frgar g3 W
grew ¥ fafieet aex ® gg @ ad w7
M dn ¥ ttrteed W oty ol
¥ fagon Ter g1 e fis § et v
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&, &z agh so $AA ¥ arafun 0w A
I gE w0 ¥ A Tg ¥ g

ot ¥ I & & STy Ao
iz &, amy W 9] fafae T
® aa e 17 98 ST @w
& § g fafree wma ¥ s
fe 9§ ag wemr T fewr &
wa S ik W Ig WgH gw %
frfrer g aray @ @ E ok R
i s &% & sglvecior ok @@ WA
& Werciafrg A g A qw gy
§ Ol sy fF B o A
FEM | TP feeelt ¥ % aEi #1
vk 3R frar e arnees o ifer
F forew ¥ ¥0 saferfa s N @
& N fyw &, swW faazw ¥ fre
At | e i Mafreex area ot v
fo wod) a8, § §% N TTIEEAT
dedar g

Trd frle & 9T o7, §WR A
At arfeedt 7 v v 3 g, 72
A qAE T AR R mamﬁr
AT a7 | 7@ FAA F w7 F fawfay
% gy g argear, off ST wRT
1 wrgw o 1 g Frewagds A §

" fe fa S0 % fadrs 93 SR FHT w7

o 6, mmaﬁm e wma
ﬁrarmmmmf e dare @ areh
t 4

MR. DEPUTY- SPEAKER : As has
been rightly pointed owt, the mais |ssue
should be pinpointed. Iocidentatty,
can refer to Prof. Thacker. That is all
right. He has raised a point which is very
relevant. Beyond that, he should not go.

SHRI AMRIT NAHATA :
ing to be very relevant.

% fevge ks e et ) &
ot wifode ara oy w1 & wiewrc

I am 1(ry-
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qiF Fgawar § 6 o agw 7 99
el ¥ JgodT O ¥ W gt sfew
&7 gEadrT w1, o it & ey ag wiv
A FT G A, I Fwwn e Grow
faars fedie a7 Wrdi 3w ol K
nfs #F IwT aRA W % 6
TIYLFTT JATAT |

At A ¥ a¥ Fuvaafy, fer fufode
o qz wugy & fir ag v At wiw
TEC q¥; ¥ v WA W ;ww W
et &1 & ag W wgr wrgar £ e aw
¥ @I 7 WK g gAeT 7 qg e
firar # s GAfm It fareew #Y &
far S, WAl Qetfens arffe ®Y

gy A qdd, favant & ¥

wrami @ wiw @ aist @ AR
areFfar ofrl o WA et
g W s fr A s
' Ara| 7y Y Ty, aw Y a§ W
weirmma k XA H AL

& witw fa¥ga wom wgw g fs
FEA w77 Sqar v & fe wE W
18T % $34T T6Y &, O e CPIRE
AN wrw fun fafoire &1 w0 ot 2,
s QX sufe w1 s ot 8, fred w
93 T gRIAW fiRar &, a1 Al aghew
sz wdt &, faediq gree amge @ @re
*x faav a7 fe ar & dw & evwtee @
R T FAAF AN Y, QA
ary wiY war awat § o

W gel ¥ ar § 7 WA e
I R sm i waw ¥ fedt @t
farafawre v veviwa wifY ey &, afew
ST ArEw A faw weg & wed we &
Tevirr frar e firr feforie & wee 9T
a wrg &) 39 far, 9 W N W
forsar ofr ot wifigq v <@ fedberfienTs
¥ semm w1 3w X Afgg )
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MR. DEPUTY-SPBAKER : | would
again warn heg. Members on both sides.
One point must be made very clear. at the
outsst, [ am trying te wske i ciear.
(laterryption) No, no. 1 have already
said. Now, in regard to how Mr. Thaeker
behaved, there are other extrapeous matters
not relevant to the issue. The first state.
ment and the second statement—you
have got to reoncile the twe. I am
asking you all not to ask abous the’
Thacker affair too much. You should not
refer to it.

ot A W @ IS ARR
& w19 ¥ 9E AT qGAS § | I A
e eafndleg Fumam @ 3@
Fr g F3d agargm i a1 5 o=
M o9t aaf qg, A agdE N
e géee v & fg 1% A o @@
e wiiA a8 v & fE I e
T F1 FA qg FaL| G T8 a fw
g % N swwsfaw A= Ee
Fiodid o & adt O ey et
7é foear 21

FTHT TR ¥T F2AT &, A qwwrdd #
g 2, fir oot waie & o ety far 2
d G—dfr #dRy § =5 § A, 7%
feqrédiz 7 & Nt gk g8t @ O@ W
e a7

oft wgw g cqE WA}

it wwe o AW AR wo
Hymhas & ox & *ff frer fr gz 727
¥ agad @O o, @ G odr ¥

wi At o, @ ¥ aw gea
HYT W 14T .

¥ wrra § e o aw gW ag weefeRy
W w0 e oofr 9RT A g W
o &, ow ow fefrdw Wt ol wdar
§ ug wifas w= 7 fr Wt 9w A fee
m%mmcng,mqﬁ
fvmimnm‘mfamﬂm
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[t #Fax 1w 7]
& &1 e # aga-ed 39 afaa W
T, @ A amA N ol f fE @@~
7 @t fge fr @@ amy o i
A 1 grew w1 NS A A fear oy,
a1fr &g ara & i ) 9% fF qor @
g1 & wgm-edt 3@ wfw W A
nFT FC R E

N W AFg ¥ RaRw
@ T AT AL 91 F ST avgw g
A qF N Dfer ¥ 7@ F fag g
A F AweA, N A, q 25 AN,
1968 % g7 %1 9 fagr & & IaHY w2
AT g § | & 1A g 6 a=h wgey
™ A FrgfeR w0

oft wgw g : qg OY K A
w7

.o ST AW TR g 9 wERg
& g
May I quete with your permission.
“Thé Chairman mentioned to Shri
Wanehoo that he was going to —

.SHRI F. A. AHMED: Letier to
whom 2. A :
MR. DEPUTY-SPEAKER : The ques-
tion whether it was addressed to Minister
or to someone else would be relevant.

SHRI KANWAR LAL GUPTA : Letter
addressed. to Shri. Wanchoo, Secretary of
the Department.

- MR, DEPUTY-SPEAKER : That is
all right.

SHRI KANWAR LAL GUPTA: It
says : -

““The Chairman mentioned to Shri
Wanchoo that he was going to Bombay
on 28th March, 1968. Shri Rathee was
also going with him as they were
‘meeting the representatives: of the
Maharashtra State Financial Corpora-
tion. The Chairmhn, in addition,

APRIL 26, 1968

Privilege.

was also attending to his personal
~ matter which he discussed with Shri
* Wanchoo.”

13.00 hrs.

seTw WA, @ W@ AR
fafieex e ¥ a8 F3r 2 fF <@
feraa fae adl & @, afew @t agw
§ oft foar & fF 9g st @
& w1 T rgw ¥ 19-3-68 #Y g AR

o fady faelt, s@ ¥ oA we
frar &-

" “I'spoke to you before. And this
has a further reference to my discussion
with ‘you this morning on the question
of Prof. M. S. Thacker, Chairman,
Industrial Licensing Policy [nquiry
Committee, taking up Directorship of
a Bank in the Private Sector.”

arr 33 faea §-

“And as I told you, he has to work
‘for his living. You were good enough
to appreciate this point and -it would
be better now than after the Com-
mittee’s work is over and kindly
. agreed ta recommend to the Minister
" that Prof. Thacker be allowed to
take up Directorship on the condi-
tion that he will cease to draw any
emoluments from the date he starts
getting remuneration fees from the
- other source.” -

wrir ag faey &-

“I also mentioned to you that Prof.
Thacker is to avail of refused leave
for four months. You felt that there
should be no objection to Prof. Thacker
taking up the work during the period

-, of the leave provided he starts drawing
. remuneration from the Baok only after
he has exhausted his leave and is no
longer in receipt of leave salary.”
wnt ag faey -

“Prof. Thacker had requested a meet-
ing with the Minister of Industrial
Development and Company Affairs and

.~ is meeting him at 5 p.m. tomorrow,
the 20th March 1968, and I shall be
gratefyl if yoy would kindly speak tq
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the Minister before (h.ey meet and
obtain the approval of the Minister to
these arrangements.”

ST 59F7 7999 & fr @i @@ d
ar witfadz < ¥ T faan, SR wgr
fs w9 @ A = 73 Qfad, afs
i wERg W W A #; oA A
...(=@ETw) ...

77 ffer F T Mo IFFTA.L.

SHRI M. N. REDDY (Nizamabad) :
On a point of order, Sir. He is quoting
from a number of letters extensively. - They
should be all placed on the Table. He is
reading one sentence from here and one
sentence from there.

SHRI KANWAR LAL GUPTA: 1
am prepared to lay it on the Table.
TT ¥ T[T Fo SHFT T A1 AR,
%1 o faedt 21w w1 fre-20 aro
A Afer Farz IRl T AT WY
frmrdgg A M agear g, ag QY @
5 & a_

“In continuation of my D.O. No....
so and so dated so and so, many thanks
indeed for giving me the time yester-
day to meet you. [ am grateful to
you that you have been kind enough to
appreciate my position and to" agree
to what Rathee. Secretary of our Com-
mittee, had sent to Shri Wanchoo in

his D.O. No. so and so dated so and
s0, concerning my personal matter.”

weqer waEd, 19 dro & S a1
Iy ox fomr a1, I A v faar
qr...(sqawa) ...

ot mf e awdd : (wronT)

qeqeT ARy, a8 St faedy & o
¥ 1wt &, TOET T gEd L. ()

oft wg famd : 33 W 71 AYdfede
sifga w0

~ MR. DEPUTY-SPEAKER : When thg
Minister replies, he can contradict it
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SHRI BAL RAJ MADHOK (South
Delhi) : The hon. member said :

i "wgm%mgn"

It is a most objectionable and he must
withdraw those words.

ot sif o TR @ AT WY
R & frag fedrad bR
FaTEY |

= waT & T 21 qro FY E
qTza Y FEATA F7 e forar-

“I was also present”.

ag NE I Y Ry N fas
Ll

“The Minister was kind enough to
appreciate the question and was pleased to
agree.”

T-FT qaww ag § 5w ama q
oY faedt faeht s & arw wfge @ fr
I G F Mg 31 7 qa a7
Ao a8t ¢, §4 qgi a3 ard Qe
aE FT AR )

57 & ag g1 g e fafe-
@z qrga ¥ 771 fF 3@ 4 fealy
faz agY & oY, A% 347 48 FIA A AT

Y2 wad 9@ IRt fafesar e,

Fa1 ATON Y Ferfesr  fFar B s
9 a1q w1 o ) fRar ar, afs gy
forar a1 aY #ar W9 99 oA W =T
F qTAT T | ¥aq A q@ FEA q
o ¥ §9 fada fae o &t oY, 93 @9
qrg A FEEA }, A FaT T AIET ¥ ¥
& fre fegr an | &9 WO T @R
N fed N A fFar ar o sad
T ot f& U3t argw A fowr ar fF o= T
3u Y fdae T fear 1 91q 1w waAr
g wdY gRd w1 faedt & Ay §
aY 71 U argd A faedt awa ady
&

e A9, W v 4% & R
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[ 2z &= g=]
i€ Y ww ff Faay forady g arfRe MR. DEPUTY-SPEAKER; 1 have

N fF o femiafeal @
ot afer & ooy g fear €0 &
argar § 5 Wt wEiew T A A A%
w3 | WeAe wEvey, gnae F Mg w1
Yo g o, el W a0
o, IR i 5w “feax”’ F a9 s W
g qifg & aar, @ fafex W
featrza waT 931 1§ STEATRY AW gt
a7 ¥ 7T fear &, 3 Y NwgEr agi W
VgL W N o ¥ A
=1fgd

wife &, AT wg 93 & fF @ aEA
N or A qATE AT A @A TwAT-
T8 FL | TR FHAATY 5T Y 2-LET
O, DAfgrrgfrag o Ofe-
Hwa fedtora S o & win wwar g
fr e X g N AT w, @
w227 ¥ ATI 9%}, Ay SO 99
AT FT SR FQ gC @ W Fravror
AN AT I

13 10 brs.

The Lok Sabha adjourned for lunch till ten
minutes past Fourteen of the Clock.

' The Lok Sabha re-assembled after lunch
at ten minutes past fourteen of the Clock.

[Mr. Deputy-Speaker in the Chair]
QUESTION OF PRIVILEGE—Consd,
uar M gr & fare §
g
" MR. DEPUTY-SPEAKER : Iam very

sorry ; you have concluded. Shri Chandra
Jeet Yadbav.

o o () o
ey T (0

already calied Shri Chandra Jeet Yadhav.

=t wrlla arer (Weeeg) © 9E-
N7 ITeqY AT, AEAIT FA A
INERSEE R i S SR LR
¥ 9T 93 5 wef adRa ¥ g
F1 fgmar o 5@ @ & w=ET IR
TAT-FYYT A | gAY gfer ¥ oA QX
TG AR F T ..

Q% Mg e : 9 0T

t e gex A 9 W
qET F 97 1

=it vy fand : o ag), OF o TR
[qTEY W1 9T |

= Tl T A qIEF A AV
97 HATAG F) A" JaN T T ST A
F1 4 a1 Aifs 2iv @7 for ar &y
IR IT o AT g9 g ) A WAk
sy F g "R W g B
oig w1 faar & wefad o so&
o § AR SRR w N wrday
w gE &7 ) AfeT w0 0 qx
A fF worraa A axw A & ar W 4
a<E F @, IENT S IS 9 @y 2
s 7 IER Y gfees A

o ¥ T AW T O9I9ER q1g
2

MR. DEPUTY-SPEAKER : Please do
not interrupt him. When the time comes
the Minister will-contradict it. He is
within his right to say that there is ne
letter or anything to show that the Minis-
ter has written it. :

st wereity ara® ¢ swE, AW S
& 3, faAd Fea & FX qAuw 4,
Ry § e ot argT 3w & o,
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qfraf ¥ e F e T H I R E
0 fad g% TR WX gNT  GAUW
i ar 91k Tl @Ry w1 g% 1 wR-
¥z gfeqma 91, gafad s@er T g
oY forwmr ¥ o %, @Y @Y sl ¥
T & I "IT qgi 9T ¥ @ § W S
T AE T @ §, gR wEEE & 5w
qEwT ) faRarfeER Qarwr & ?
fAmfawe o1 o ag Rargfe @
q%T & geEnra o, afoar Y wr # ao
& F AT 1€ qqq-AGET G G
Mgl 1 g 93T ¥ wRT NE XN AW
&Y Y fed fomy 9z A wfa=r )
HTHIT §, NS 9 | L q2€q AT A=A
& ufere & R 3 qoaa A E fe
5T F 9T W AN ad FI &, 9g q§
&1 oK TuF gl §1 gay g f43-
gifeFc g, fF3q arTa N ¥ F =W
$%7 7Y fear 1 @1 1 3R T
ez ' ¥ A 2 § fr & aga amw
TF ¥ 29 qraw N SF qIEY A w7
fear o 5 o &% A T Wk
o ¥4 7Y Jroiafo, o w© @
g g T @ awy §)

st gweET N EE T §
ToF qre ?

" oft et qTEw . KEET @@@ 437
sowy ag ¢ fe we 29 arde Y S¥%
aTgw *Y w7 faar AT fe w9 W EAAF
YT W @ wF § iR adafe s §
TratEafaT W efw F s §—waT
agt §—a1 S¥T q1eq O o1 FF IF 0
Taefae @ &iF T T W #ifE
Y ot § qorerg 3 Y @ afew gfs
o o ¥ 9g T A ®GY afew  IREA
ars g% &g faar fe wie Q9 99 9
aff @ gwva § xfed dwe ¥, 30 WS
w1 T qrgw qe feed §
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““The next day ie.” the 30th March,
1968 the Secretary of the Ministry of
Industriél Development was informed
by Shri K. L. Rathee, Secretary to the
Inquiry Committee, on behalf of Prof.
Thacker, both verbally and in writing
that Prof. Thacker had decided -not
to accept the Bank’s offer. The terms
in which Shri Rathee communicated
this were as follows : —*

1 quote the Motter : —

“Before leaving for New York this
morping, Professor Thacker asked me
to inform you that he has decided not
to accept the Directorship of the Bank
of India which was offered to him in a
meeting held at Bombay on the 28th
March, 1968%.

o 7t 7T ¥ oA T & o
ar fe ¥ o 747 foery 7 wiw vt oY
¥ I79 ATH-A1E Fg featr ar fF w9
%) q¢ g ALY @ wwa § gafad
Fa® gk fr @ < wEw & W), W@
/1T F a7 forem | WA IR AT W G
Tt & e wol wiwa ¥ 29 Wi @
Wifer ¥ Sv e ¥ wewTE vy v
qr & o9 QN =& T gTawg ag¥
g a9 § i g€y qar7 ag T H A
A E AR ez ol o few @ Y
fery A Nfow v § ? e TdH qgw
* w7 ¥ ag fromd Fmae i oY, O
A ey § fr o fewe it ageg ¥ ayfa
€ ot wofne sw B @ecrT R § T
wx W faedie s & O 07 oF T
frowd ferern 3 1 ag &Y s 1

wrgT 2 g 5 ol wike @ e
¥ Y OF w3 §, waemw g
T AT & § T oaEA ¥ qmwr )
o Wt N ot o7 arge feaar 2 ar
€ 3 a1 A foear & fored e gw
gz I 5 § e 98wl W osew
qfeqe T & WU gRT &, Y 48 § e g
fow wim o faerm s ? A0 Sgnw
S ®gX § I9 &7 Iz fawmm s
ar aR I wTEH §E FEAT 2 99 &
g feera w3 ? & woft weea ¥ & A
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[ Szsia 72 ]
F2a1 afeF 1@ @2 FTAE N g W@
T §IF F AR _FFAT R IG.F I
T WA w7 A W g *
TET ARAT FMATE IqF I AT
FA K guwar § fF @A ¥
oF, oF a6 51 9 - fadarfas & @
S oad qF A B AL Fgdl #
e & Fgar 2 AR gW 99 W AW
S FgEEy F & qrgT FE S
TR o=z Ry W™ 9w @A
ENFTF | 73 TOIT § 1R 77 fadwr-
fasr ot &1 gafey wd @ga ¥ 9
o § Fae-ag fased fasraar fF g @@
# faels femr mar g ag g7 @R
fawfas & fgars a@ ®& e €1
e w ag § fF WA wdem &
A 97 EHT AR WX S qgT 1 fyaH
gg Fgr a1 f& gfF o7 agra & W §
9T 3T FT JgT HAT Y FIE B feamT g}
g1 % zufee ag wv %199 ¥ 337 Q@O
YU H awy A o Az ¢ fE
T TN AT A 9% fowm, g N
IT A 21 AH AR ...... (caremr)
frgardas g ? dc 19 ¥ 23 =¥
TTEFTR AT =9, 19 qg A
19237 FT T TT &) WY Ig
Tl § 5 & 3R F AT I9 T &=,
frar o wifgd a1 23 I FrEA
fray & U3 grew SR ag ®a AT
g fawm & afas & a9, (swaew)
g7 Sifedr | o WY wIgT FT @q § ag
A o & afaas & qrg aar § o
¥ argd w1 9 § a8 fafeex F o
(suar)
oy owy fawd AT @mE W%
w1 I g fF #T ar &
@ g Y F arw af=r d ? @@ ¥ a@er
WEIIIATL 1@ @ & NE
TTHT AIET AT | 20 T FY GATHTT @)t
g1 20 @Qa w1 7g fazdt arEr § Sreas
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STHT ATZT Y Y Fered 1 Hel WA F
a9z, afaw F qvw ¥ A 6 9w faed
Hag foraa & : )
“In continuation of my D.O. No....
Many thanks indeed for giving me time
yesterday to meet you. 1 am grateful
to you that you have been kind enough
to appreciate my position and to agree
to what Mr. Rathee, Secretary of our
Committee, had said to Shri Wanchoo
concerning my personal matter.”
TZ AT SHT TRT T IOTEHH
T § 21 qrdE F @ (aee) ..

N A qEg : 21 AT F) W}
grga 97 faey € form ox & w0 @iy
N WFRY § 1 9gar ox N AIRA N
2 ot | 38 97 faasr 5 g faan
97 <zr & @ fawer & afaq & A oan)
HAY AT AT I TH FT qq74 2 A
39§ ¥« 39 7 &1 b femr
g7 f oY g7 § agaT 97 w9 & fawer &
gfag & fard 99 @17 § wi o
TR W AL g & WA wEew 9w o
T ANfFafa s o § dni § faa
AT § 99 T F} LA AT g gRr
HET | GEU TG AW A AT H E
TR & 7= AF gar | EFT Wi A
T § gH e GHI | 9wy #
I TZIAR AN N § @ am N
9T fear 5 a9 QA @& F I uw
g Al 7y @A | I AT qg Adren
a1 fF 20 ol 1 q1% gz aar far
A 30 wdE A IET o aTa w fAay
FT a1 fF a7 ag A F R @
a1 % & eEFT @A | WA A X T
wg fzar a1 f5 391 # 0F 97 AT )
NF I AT T GAAT FET 47 5T Fq.
R wm gl @ oWy & @
9 §% & erxiwe @A wex § 7
WO A AR A W am e
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fagg a@ & o #= wflm & e
a3 ggen faar f5 gw QAT o< qe At
TEAT AET I A A IIAT @AW O %
fad gu srgizefag Wde adf F3 a6 |
T &9 § 347 AT ) Y €7 0F gW
F TR g TEAT (% I AT WA GEA
Tl frarsw w1 uF imw fGar w@r
formr % afqa § A @ @ ag ©v agd
SR F9T FAIgET g1 | g F Ay
amar § o 9Ra & I Wi I
¥ far fF oF gR & AT A9 ¥ R
o &7 Su< Ag) fzar & wwean g F ag
T &Y Td qrEar g | g afkfeafrat
qoftq, & AT § w0gAT FAT %rrz?na
fiF fret oY SFIT & faRSIfaFIC $ W
7 1 731 wT 91 g Far |
garaw & § vy Aw A0 A
FIATAT AT 1 43 S g g A
‘oY $few o ST ais qifarie
qAF gEAF {98 UF WISy T 374N
qer 2 1 faAaIfrE F @ ¥ oF ad
FAITHAFN T

“If any statement is made on the
floor of the House by a member or a
Minister which another member believes
to be  untrue, incompleie or incorrect,
it does not constitute a breach of
privilege. If an incorrect statement is
made, there are other remedies by
which the issue can be decided. A
breach of privilege can arise only when
the member or the Minister makes a
false statement or an incorrect state-
ment  wilfully, deliberately and know-

ingly.” )
g ey a0 # Fret
glvﬁﬁwgﬁﬁ:%fmmeﬁ ELCES

N ww gl WA AQ@ A A

g2 ) e R ataa A ER T
& SR g o a1 war wewe faam
g ot ﬁufaqmﬁmlﬁwn §
w1 ®if 5w A 9sar §) A W
wae ¢ e gw wmd w Rl
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gfafs & 9@ 7 ¥7 FHifs g w
faRrerfa®T & W #7 9971 A a7 IR
wfer @ o€ av W =) A
Ll

=t ag fowd : Suremw wEiRw, §
TG FGTH Aq9Ar FIF F AR
grag § gfRary am A dar g
a@Y faadt a7 amfaai gd § A AL A
GRAIWE | AT ga=ag g fs 20
e 1 99 SIHE ST qigq wAY
TRIRT ¥ A q@ QF F N T aw
g ar T W wEiRw A gAs) qe
geafa & N % agds me dfear ¥
IIEHER FT 92 T 59 § 7 48 99 7@
# & A & G-z g9l § @ qm@n)
Iy T TN TG & FF @ 98 I
® X UFERATAFAE P AT T@F
faT 97 #T q AT § 7 A Iy
5 ueifas 3@ A I AwEw g
fF Tz AXe omgEy g0 (saawm)
a4 TN 9 @ & Afaw |r A? Fag
%z W g 5 ag ouw aff @ § T
1 QT dar FX #3r 9% ¥ I qq_
g ¥ F W A aFY AR o @
st fe g o foear 4 olgw & aad
g TaE A8 § 5 MNeEw s ik
T 9 qF Jeiefa & g §, ag
o fFar sar §, a7t ) fear T
A d qeT wgar § fe goifaal &
TR} #T AT FIA & fag oY FALT qwTE
T 4 IAFT UG T F /I TS I8 -
W WA AN &7 g F fog HwA
a’kaﬁw%ﬁﬂmg 7z gl & @w
T W wmw_g'tfag'ﬁm
g ol o W oF A e ag weA A
feag za= &) Tonel w1 ww fAgw
@ § W gNfaE & s a0 W=
fagry N Aifw w<@ &) vafeo g9
wTAT &1 § qg¥ @A W WEgar g
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IMeTE  wERY, A qg F R W

T T FETE AT gL E | OF SR

THT GIET F JAFT F AT 24 4

F A=Y AR S grw W gf M@

qE T, AT & A J I ARH FT

feray v o, AT qWTd AT §,

dar A Fg wWEER F AIE W@

faq <t amew arr AiY Aew & faan

TACTH I TAAT QN AL A F W A I

Wy afaw & fag dev gd Sw A

e Y AgE &) AN R ARy

FIE FETT R AW WE 3T g

TER I AAOET T YRR A

ol AERT X TGN 9% AR F IR

g ww A

a4 A qg W § fe ag ¥ gur
fe 20 %7 gefa A& T 27 W29
ard w1 oY dow g€ S F Wl wERa A
o & 1 fadw fear P g o we
ot ¥ dar wrgar 1 ww A F afal
¥ O a<em § I A9 AN §
ar &Y 1 s e  qR fergde Ry
oitc wafery & &w-ure Sfear o sToRY-
forw w7 qver § S8 IR
ofod ge ¥ g3 A AN | A

W gureiew A & k§ A9 F

fr geex ¥ oamwar g oW
* oifew ¥ €@ a@ W WX
TR Mo ST ¥ sy AT, WA
SRR GTET 7 QITW fwar 39 g
i e W I ¥ o ¥ A 9w
fe 20 ar0w = A 38 wgAfa I @ €,
wfeT W roiEE s s § e
o ¥ Dew FrAm gt aT W
v wrs R § WROIE W
W w1 R 38 W Wi & femmn
% grvy & gx o ¥ fag Wi o
foser @i w&Zaer | Wher wfand
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1 oF frare ¥ L @ qraT wE @Y
wew fafreee” W 5 sadfea el F
Qﬂ°ﬁ0ﬁcﬁ@ﬁfa§ﬁ§§%l§ﬂﬁ
wF ATy g fag AW ¥
A @A Sigarg ) faw g ommw A
IAH A AT F g Ay ¥ A
afrdt ®Y i sz Tver Al g,
Ffew ofar oo 7 #7712, T g AT
AT zad Fiferdy g, d A w7
A9 § a1 A ¢, € AT FA FY I g
o ¥ mg fafedsr =% & qu e
il
o7 W I & e

_“The twentieth century has seen an
immense extension of the administra-
tive powers of government. Both
developments have given power to
bodies which are irresponsible in the
sense that they are not subiect to
democratic direction. The former has
immensely increased the power of the
Civil Service......”

* ] L]

*“Oddly enough the strict application
of the doctrine of ministerial responsibi-
.lity which still exists in theory... ... »

Fae FI9T ArG I F A7 A4S, g
o fgdy T T

s has actually added to the
power and invulnsrability of the
Civil  Service. For the Minister

# “gea’’ wez X IR T SrEAT §

“For the Minister alone to be judged
to be accounatable to Parliament for
actions of which he may have no know-
ledge (and of which he might dis-
approve if he had) is another example
of the conflict between myth and reality
in our constitutional practice which
actuaHy . prevents Parliament from
carrying out ome of its traditional
functions of redressing grievance. For
.under our practice the civil servant
. who jo many cases is actually responsi-
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ble for decisions cannot be questioned .
on them.”"

T% 7 VAT frat & fe oy oy anR
T AW T F W A—gF A ey
st off #Y mar @, 3E & fodk 3w
A Al o gear—Afer Y ox w1y
A F WA Y, gH q@r vy fE
I F I Afer § “dm qe fewiox
oi%’ | T gAY qg Afer @ @ Ow
N arIm = ey o wfgwr @
AfF fafadrs =X a1t Fme wm
54y &, fafaars #A aig gy« g0
axdt &, fafadsr 74 sito THT A gow
axdt §, fafaqs ¥ FaRATAR Qe
T AT TFAT §, WL IT Y TAL qgA
T @ A A ww
TARATIN @ 7, N qEEg ¥ @
gz ggadt &Y, afeT ag ¥ e
forar 3 fod we4t wieT 27 w20 wrd
NI g1 FIAmaRgTEF AT @
et & A% @ @gq ¥ agw ¥
"I O F TAAY ? qg N gAIR g
g § a3 Wy KT AT A qE@ F@
g afeT ag FaeY et § 1

wt of gow AR ;e g
amar fafadrs A8 W Xwraar o
gfrar ag @waft fF ag aar s WX
qofyrfadl & aava & wdr FF aE

ot Ay formd W Wi F fgsm
R AT W WO AT F
78 o 16T, g Afadl, WS Wk ary
e ¥ Fifeqh @ T aw feogw
fream ite wTaw aw €.

oft wew fagr wwRAA (ORI ¢
WHEgr E

o} Ay foed : gf, gOF GG A
g &t frfadry 9 ®g avct § ) Afew
v & wgm wgw f feowopm
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were e wEas arew fafader afafa &
arnd % frd agaw W sRME ARy g At
gfrar &1 78 frapm £ fr o st §
e 3w g wifgd 1 g &Y sSrpgwy
ARSI B E 1 AT
7z fefeam aEfen g wRE
wiY fazars & 1 o 9 77 frafere wi-
sEeqr & 9w F WY AR ¥,
qORT ¥ agd amea Wk afe owed
Duafy Fzad TP M g @™
39 &1 gevam fear amar 8, o wfay
o A I FA F fa¥ EEd wah &
F 1 ¥ AT A9 TR FAS F weqw
T gfaa F 39T gz 37 N fgfr sa
¥ arz Ftaz Iy ? w1 I Fogw
gidFe d foar o, &% feaqrar 7 o=
TERNIATF TANE FRITF T
FTEF I NAT IGN A 1 Ag
wraar fafadsr s3 F amy 91, 74t
gfrar it oz TR AT Y, 37 AT
g &, 7 g fofedt A et g3 8

MR. DEPUTY-.SPEAKER :
Tarkeshwari Sinha.
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Shrimati

SHRI NATH PAI (Rajapur): Mr.
Deputy-Speaker. 1 beg your pardon. I
do not want to interrupt.

MR. DEPUTY-SPEAKER : Mr. Nath
Pai, I have looked to Acharyaji. Your
inter is not y. 1 will call
him just now.

SHRI NATH PAl : Very strange for
me to claim that. [ am going to make a
totally different submission. This is the
second time that I have heard an hon.
Member accusing another hon. Member of
being a ‘dalal’ of Mr. Thacker.
(Imerruptions) Discharging his duty we
can disagree with hon. Mr. Madhu Limaye.

SHRI MADHU LIMAYE :
appoint Mr. Thacker.

I did not

droam ok ac oA wgr owmy
¢
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MR. DEPUTY-SPEAKER : All these
expressions are not in good taste.

st arcweRQ fagy (T13): SuTSTE

wEYET, St T G FAT MG R W I
I F T AT FT HIE qGF A £

| WGT T qOgF A o ¥ &

AR # 73T { S T =i T A
et A8 FT | A EH I QR IrAT
%1 G AR 7 Wy 7 oY I faar
tamA @ ar Al i) AF o S
T wEare § ord §, 9 A A
71w Ea &t 9, fqg 1 gamen
TR w0 W A fear &, A <hEf @y
@Y ¥ g8 17 916 & ani § R o gy
gt w2leT § Fg1, SW @ ¥ weAw
T |

R HEANY §IE Y G qdeT ¥
FFqen 1 901 AR § g §
qq {7 9T g, A 9 wFy fF weAy
erAsE A frag & fF oo Swe A
= &t =) et g 9T @ A Y
P gEn A & s
& o gfear ary I I AT
AT &1 W F AN AN A @ T
<< fiear &, wmn &, 5 oA Tu 9 = d
NN GG IR TAT S5 & 5oz
I Y AW AR 9T FZ¥ W @ AT
A g Fe @@ AR X 2§, awag
GFAMETTNTR Y, T wF Q)
T R

A 7 HEIGT ¥ AU q9qeq ¥
39 et war fF o st Se A o @
¥ aw o & A | I F 9gd SR A7
sy FagdsNffor § or R
g was A Afer ¥ ag wfwmw
¥ #T 9N, fafeeT gga ¥ g9 &
FT A, dY avas § 07 FT 29 Q@ W
fafiec gea ¥ faey & 97 A wr
TETT & GFAT AY ? TF qT WA oA
forer o€ oY 3@ ¥ 913 20 AW AT 9
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F! gAE AT N GO G ) (-
(= g g F1 A7 Afed N 37
vz @ 2 9@ & g N Afew
N 1 gt @ E
XN a1 Ay fand @gd N
AR § 3 fe qe frit Ao F A
Famdrg at @ faq ar s W@

Uafa v A @i ae@ QA awdr g ?

7 @rifas N 7rET F7 8 aFar §
0T 37 T g8 w1 27 arde &Y AR
Fer gg W @r & fF 27 el w fafa-
wTaET 7 e agAfE ¥ Y o deF
¥ 7 FT 59 AT FT F3 27 7 5 @i W
T A1 Afay 1 S g 29
ard" #1 =y 29 gE Fr fEe
fafaeer agw § ¥ ok fafaeex ares
¥ fax $T 32T ara #Y 1 fafaee aEa
Fel s agg ¥ ot g g5 @ A
a7 oY fafaeer @mgd @ § ar I
AT arA § 1 W odEg A aga &Y
g @ &1 9T wifEc 4 wremar
tldgg & W fawwfusrr § o7 &
AFz JArg ? Asas ag ¢ fF wug #
A A QO GE R AT F AT Sy
a9 g7 T5f Fga § g0 freerd ¥ TRy
& A g favaerd oo sae A §
ATz are fRdY o sofaq Y 937 & qeem
¥ waTaT waew A9 fear war & gw oA
Afragarag @ &9y famd st
sy & fr foge il dag & ag weam
a& Y | FgX I Wi 7 gz @Iy
ot formd grar w2y v aver 7 Frer ) AT
gag 7 famy st N s # war, <@
safeq F% 17 F T qAT | owig FAS
st @AW A | I Ay ¥ §aAg
qIEA FT AT ¥ SART Age ALY fear
aar g1 adY g fadwrfae @
# A4 o Ay § A wzew N wiy
ﬁﬁﬁﬁ:ﬁﬂﬁiaﬂ 21dAE ¥
AT g g
fmfmilaﬁmagqas% fgmg
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IE FY QAT T IW I IF 9T A6
frage aon A€ afi Rl g
ol §, srgdize § dfew 9 ar FAw
ot ¥ afew o gEwr feama A w0
g ara F1 of Feeqr grew § & FO
o | ¥ oF IarER@ ¥ oAEd g
¥ wrawy ey faeft ar et adff @
foreht | wre g & ae 89 q@Q T@ N
faedr foalt siT 9@ & 99 faedt &
A ot ¥ fear ot gR wifew R
2 AR IEHT FIEFETE FIAT F AT
fafeedt 1 g7 ¥ iw fean &Y w1 TEE
TNEY qrar ot gwar & 5 #Y ogen
feedt foelt ot el disw W&
W | & aga § & wrfear
§z ¥ oey TR IW AE F A AT
I I F AR AR TN & oW
T F A 1 orferariiz § we A Al
a7 $1 g3 arg I ot wfl|m @
TEY 75 T F FEAT E @Y ISF AT
A QI FE TE I @ Y qraqqr & ARG
2 1 zafqm WMo gFC a1 fao T & ¥
T Tg IGF! AAT ARGIQT ¥ qEl F
FAT AT FT ARGAT Ag1 &7 97 qFAr &)
ag gura fyass &, o agkw w1 fya=-
A &, gIear w1 fyawT &

ag Y 77T AT Y 0T {1 ;A
# wgat ok gk fAQt @ ¥ agw
[ A 7T fiRet ard A7 3z @
FIT AET TF qTg I 7S @A ara wg
THAT Fgar @) A F @g & @@
& qgT AEEY § FAT WO 48 FEQ
TAFET S F7 @I & 98 3F 2 a1 faQqey
qX FT 9IET A FZ @I ¢ 98 3% § WK
TR AT 48 FgA fr A6 ST FF @
ATt M A @ & T©
I A A A et g 6 g sfaa
2T 1 9g guT A oA Agy W
daT #t g g @ & feoawe oy
F W R IGR A|WAT A |
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oF a7 AR § s A § g
a1gg w1 asx Y ¥ 7 1w agw
Ty 7Y 91w A W F 7 fafree
e F 919 IS qraag & 97 &A@
£ A Ao Fa< T AT ¥ W Fg W
sy fF fafeet arga w1 ag g =
2 § fr gua 9% s gfear 8 saReeT-
fre 33 & gw ¥ AT TORT q@W faar
g gasan am Ag ) &) fafex
R A g9 ¥ #AT Fv 7 AT Fav
ff dFc aga A w2z TH 29 qrdw
£ fax @ 78 7 qATAr f5 gw @
sfagwA @ g § o fafeey ARA
39T ¥ w1 BF o A s aw
zaFT HfaF AN T, A9 A 78 AT
Ta A g Q) & aw sfear A
T ¥ &, AfeT gH A €
a1 7Y 7 a1 e 1 A QAT AT
oF W ALY A9 AT |

I9TeTE WA, 4% F ATIAAT
1S o A &1 ey Fer A
TradEEfaT AT AL qrq AG T gER
qifariz ¥ geeq ot fradt ard swfat
Fowx @ #f oo A
Afpy ag gefgaw qifeft  sgafan
FFEEA T F WA T AR &
AERA F I I | 4T A@T FARKA
o ¥9 agi Fgr A & fE W feana
agf | 98 ¥ga wraw & wfwmie #§
fFdt & Fa dier IIMEL..

ot Ay fowd : wod W oI QR
g

sfeelt arckm faegy: W oIOR
e & fgwwa wa wag ¥

it g ol wrET F1 oW A
FEAAT § | IUTSHA AW, § WA AT
FTAM WEAT E 1 FHE F 9T
age IR {1
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st arcberd fogr: & w® #
AT TSI AT | G T § 6 TR
faw I @AW A A, a8 S
oo 7T A a@ oY A ag e
ot a7 g7 A ¥ AT 1 Ry ey &7
TR T @ gk A N ag I T
a1 fegqarfafeda @ ¢ | g A0
& & fr 71 G wew & o 7@ g
fag a1 fF g T1aEeT Mt T SR ==
AERTET T SN F G W
aX T3 SfF oF ag7 AgE A FRAE ?
Sl 9 7g T aEE A fow T A
2y & o 99F1 T FA7 e § gEEy
‘orR & fag A feamr @@ ) seE
& ¥ | fafreex wTeT ¥ R I FA
a5 7w 7 g7 frar SR w=m fean
fF o X TraEefaT ¥ Y @t ga A
wd grgg A faedt w0 w fafeex
Tigd ¥ a7 5 4% qrea 7 faam fe
£ o1 g st A 999 | g9 I
¥ gt § f fafaee aga & o #3r
qE T

™ # NI F1 g A OAWIE
F%T grea ¥ fAq &7 g § F41 FIAT
I a1 ? FARETAT AL § IAF AT
fo o, gEaT g g A ?|™ R
FfFT 7ot adRT 3 Fg1 { fF 3@ S9N
qTR F 9gX € Fei A s ¥
Sureasy ARy, § 99 et ¥ ad g
o # aga IWFQ 57 99 qma) A
TAREHFRIAG P W
# A fra=edy A 1 a7y goT wE
# FgAr Sedl §...99C 9gd fFw a)
¥ MY, FIT ITH A>T, FARFTAT FT AT
AT et T FIT A 9 AT w@raT, av fr
FTOR fFgaraw <grar, ar /w3
agh F19 a1 g& a1 F1 awa A gk, fFw
& gt AT AT QAT @AT, ZE 8q ;
TR W€ e AT § R A Fag A
a1f qaeg &, X N oF gAfaR A
) 75 7g @ fF fafvess ags &1 o9
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TN F 2N I Wt fagdt AR A
w3t T1fed ot | gEife oF 9@ & fag
4F3 qTEE A 2 & arelr rfed | IR
9 GAT AT 9 IAHY gy A i ke
#e ¥ gawr faQu gon § oI o9 IR
qar 9o fF @9 A Sk aR § W
e g@e #3 oY § A oA 3@ e
¥ FUA T gET A GIHT oqr g A
IR e 3T wr fawim w7 feam
IZ AR AT g, WY W A}
wq@d gt &, Al awr ¥, ag e av
3G Tl F TERT a9 g6 §, "KW
FWHEAL T W A §, g TR
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N F wegw A fgma ¥ wfwarie
T A € q@ F Iz Av &
TAF g1 F gd a fawg g wmAr
qffag o ArTA I R Yy T T
# gwaat § f5 dag F1 I gw -
71§ ¥ fau ards s Tfed SR
ey R fear Ak famr woge feg R
fear | gePR 7 S & @ew win A9,
ITH! AETA 27 F fg werge frar a=Y,
fafreet @iga 7 1€ ax 7 frar dax
HTed 1 ATHT g & GFT A A WRIW
fraT 5 o9 IR wR T A & ar
IR AR 2 7 A0fed AR amaw
I F ot g5 SER w faga
FY @T T & AT OF gy 98 qgA
TEAT AYAAT | TF g G9T qEd
g et agY Y arfgy 1 e qw
FRAE &1 g e FAT AfEY | gAq
TR 9T A AT AE wh w
greng & s ary [/q g Y ag Tga
Far fagra dar #Xa1 § ol W o
Y AW §, IAFT a8 AT HGT § |

ot Wy fermdy : A Y gEEd WG

Aot g g 9T ¥ g
S
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sfiweft arcdd faegr 0 R A9
oo & ot & gar & g

MR. DEPUTY-SPEAKER : No. Ifl
permit it, I will have to allow Shri K. L.
Gupta. That can be recited in the Central
Hall, not here.

3i3

SHRI S. M. BANERJEE (Kanpur) : I
should like to make it clear that [ and my
group do not hold any brief cither for
Prof. Thacker or for tbe Minister in charge
of the particular department. The ques-
tions is whether in reply to questions
the other day on this subject, the
Minister misled the House or concealed
some of the facts which he should not
have done.

Before coming to the real question,
may 1 say that Prof. Thacker's antecedents
should have been verified before making
him Chairman of this Committee ? I had
said in this House when the Short Notice
Question came up that before coming to
the Scientific Research Ministry, Prof.
Thacker was employed in, and was sub-
scribing to the ideology of, the private
sector. | had no illusion in my mind
even then. I know that during those days
1 wrote many letters to the Secretary of the
particu'ar Ministry, when he was controll-
ing the Scientific Research Ministry and
was Director of the Survey of India. I
pointed out how he” was helping certain
business houses.

I charge the Minister with appointing
the same Prof. M. S. Thacker, said to be
one of the biggest scientists—! doubt very
much his scientific genius—as Chairman of
such a big Committee and that too to inves-
tigate the affairs of a very big business
house. Whether there is a privilege motion,
or no privilege motion, who have gained
out of it ? The Birlas. (Interruptions)

MR. DEPUTY-SPEAKER : The time
is limited. I will not give you more than
five to seven minutes. If you go to other
matters 1 will have to stop it. (Inrerruptions)

SHRI S. M. BANERJEE : The investi- .

gation was going on against Birlas, not
against Mr. Modi. So, I ask, is it true ?
So many letters were read, Mr. Rathee's
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letter to Mr. Wanchoo and so on. After
reading those letters, after heariog them,
it is quite obvious that there was serious
bungling, Who has dooe this bungling,
whether it is Mr. Wanchoo or the Minister
Shri F. A. Ahmed, knowingly or unknow-
ingly, intentionally or unintentionally, is a
matter to be decided. Mr. Thacker had
no business to approach the department
for accepting the directorship of a particu-
lar bank which is controlled by the big
business-houses the conduct of whom was
under enquiry.

Then, is it a fact that when this ques-
tion was referred to Mr. L. K. Jha, the
Governor of the Reserve Bank, he also
heard it ? I am told that Mr. Jha rang up
the Deputy Prime Minister, Shri Morarji
Desai—the Finance Minister and said, “I
have no objection.” Shri Morarji Desai
also said—I am speaking subject to correc-
tion and if I am wrong I am prepared to
correct myself—that now that the Banking
Bill is coming after social control which
was sought to be imposed on banks, there
will be no difference between the State
bank and the Reserve Bank or other banks.
So, naturally there was no objection if he
accepts the directorship of a particular
bank.

I want a clear answer to this House.
Let the hon. Minister answer this point.
I plead—and I support the motion—that
this matter should be referred to the Pri-
vileges Committee because we want to know
what was happening to the underworld.
We want to know what was happening bet-
ween Mr. Thacker, Shri F. A. Ahmed and
Mr. Wanchoo. Is it like the old Muadhra
episode ? What was that ? We want to
unearth what was hapoening behind the
scene.

SHRI J. B. KRIPALANI (Guna) : You
will never discover.

SHRI S. M. BANERJEE : I know;
when Shri Kripalani . became the Chairman
of the Anti-Corruption Committee and then
resigned: I asked him why. He said “I
would have become corrupt if I remained.”
I know the reason. Now, I want the whole
thing to be unearthed. 1 therefore request
that this matter should be referred to the
Privileges Committee, and anybody who is
guilty, whether he is the Minister or any-
body else, he should gracefully and peace-
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[Shri S. M. Banerjee]

fully resign even at this stage. (Interruption)
Mr. Thacker should never have been
brought to work as Chairman of this Com-
mittee and should never be allowed to con-
tinue in this Committee. With these words
1 support this motion and say that it should
be referred to the Privileges Committee.

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : Mr. Deputy-Spea-
ker, Sir, the copy of the motion which has
just now been circulated, the motion by
Shri Rabi Ray, reads as follows :

“Whereas in the opinion of this
House it clearly appears necessary to
cnquire whether a breach of privilege
of the House has been committed or
not by the Minister of Industrial Deve-
lopment and Company Affairs by the
reply given by him on the 2nd April,
1968, this House, therefore, resolves to
refer this matter to the Committee of
Privileges with instructions to report
on the first day of the next session.”
The Members of this House will now

be called upon to vote on this motion, and
1 am amazed to find that nobody who sup-
ported the motion referred to any passage
in the statement made by the Minister on
the 2nd April, which was either falss—

@ﬂgfﬂ‘ﬁ:
%1 3 e ;

SHRI GOVINDA MENON: —or
which was calculated to mislead the House.

The hon. member wants me now to
look into the 24th April statement.

ot we fored ;Wi A 2 SRA A
TS AT, S AT R |

SHRI GOVINDA MENON : That can
not be. This is a privilege motion with
respect to certain statement made by the
minister on a certain' date.

218

24 WA F FFAT

MR. DEPUTY-SPEAKER :
tion is clear.

The mo-

SHRI GOVINDA MENON : 7 out of
the 8 motions are dated 23rd _April. These
cannot be with respect to the statement
made on the 24th April. The eighth mo-
tion by Mr. Limaye is dated 24th April,
but it says :
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“In response to the short notice
question No. 15 answered on the 2nd
April, MR. F. A. Abmed; Minister for
Industrial Development and Company
Affairs stated...” etc.

This motion was given at 10 A.M. on
that day. If rambling statements are made,
if statements which were not made on 2nd
April are referred to, if statements made
by others with respect to other matters are
referred to, if it is alleged that if some
members of this House vote against the
-motion ; they would be doing it out of
political motives, that is not correct. Some
of us on this side will vote against the
motion because in the statemcnt made by
the minister on 2nd April, I have not been
able to see from the official record...

SHRI J. B. KRIPALANI : How can
you see ?

SHRI GOVINDA MENON : It may
be my inability. If the hon. member is
able to see, 1 am very happy. He will be

able to see things which are not there.
The record is clear. The question raised
by Mr. Panigrahi was :

“Will the Minister of Industrial
Development and Company Affairs be
pleased to state :

(a) Whether Professor M. S. Thacker,
the Chairman, of the Committee ap-
poiated to investigate into the question
of issuc of industrial licences to private
monopoly houses in the country has
accepted the directorship of the Bank
of India and is attending its meetings ;
and

(b) if so,
thereto ?”°

Government’s reaction

The written answer réad out by the
minister was :

(a) and (b). The facts regarding the
question are that it is understood that Pro-
fessor M. S. Thacker, Chairman of the
Industrial Licensing Policy Inquiry Com-
mittee, was invited informally to a meeting
of the Board of Directors of the Bank of
India on the 28th March, 1968, to let them
know his decision on the offer made to
him of Directorship on the Board of the
Bank. After telling them that he required
three to four weeks to consider his decision,
Professor Thacker came away from the
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meeting. Subsequently, the Government
have been informed that he has declined
the offer. In the circumstances, it is not

proposed by Government to take any fur-
ther action in-the matter.

I fail to see anything which is false or
which was calculated to mislead the House
in this answer. If the wise Mr. Kripalani
could find anything in this which was cal-
culated to mislead the House, [ have no
objection. Experienced Members of Parlia-
ment like him should have some basis be-
fore making allegations here. I have not
been ablc to understand from any of the
spceches made herc which of the three
statements in this answer was deliberately
false and calculated to mislead the House.
Is it false to say that hc went to attend
informally a meeting of the Board of Direc-
tors of the bank ? It is admitted to be
correct. s it not correct that he said that
he would answer sometime later ? Is it
not correct that before he went to New
York, he informed, through Mr. Rathee,
the minister that he does not propose to
accept the directorship of the Bank of
India ?

15 00 hrs.

These are the three statements made.
We are told that these statements are false
and arc calculated to mislcad the House
and  therefore therc should be an
inquiry in the Committee of Privilcges. s
the Committee of Privileges a body to in-
quirc into matters which are not relevant
to the issues raised ? Is the privilege of
this House which is very important to the
Members of the House and to the House to
be so lightly treated that anything could be
sent to the Committee of Privileges ? If
some of us would vote against it is because
we want to see that the privilege of hav-
ing a privilege for the Members of the
House should be preserved as a sanctified
privilege and it should not be tossed about
or attempted to be tossed about like this.

The hon. Member, Shri Limaye, when
he found difficulty said that we should re-
fer to the statement of 24th April. Why
not the statement of 30th April which
would come later ? We.are now on the
question of the statement of 2nd April. 1
will come to the subsequent aunswers in
answer to supplementaries. The next ans-
wer made by the Minister is so far as the
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visits of Professor Thacker to any house of
the monopolists are concerned. He said
he had no information. That was in re-
ply to Shri Umanath. Another question
was by Shri Bancrjee, whether he does not
know that Shri Thacker’s antecedents were
of a certain character. To that also hé
said that he had no information.

What is it that should be sent to the
Privileges Committee ? We heard many
speeches here. With due respect to those
who made these speeches, those who sup-
ported the motion —some of our friends
opposed the motion—covered a very wide
ground most of which was  irrelevant
(Interruption). They are irrelevant because
the motion is with respect to the statement
made on 2nd April. Do not get offended
with me when [ throw the torch- light on
the true facts in the debate. It was said
that the Minister might have agreed at a
certain stage... ...

SHR1 MADHU LIMAYE :
“might have agreed”, he agreed.

Why

SHRI GOVINDA MENON : He might
have agreed at a stage that he might hold
both the things. I do not know. And,
it was suggested that it was at the instance
of Shri Kumaramangalam that later the
Professor thought. that he would resign. 1
do not think it is so. But assuming it is
50, is it a matter to be sent to the Com-
miltee of Privileges ?

ot wg fom® - s W R 7

SHRI GOVINDA MENON : Now, it
has been from statements made here and
from letters read out—I do not know from
where those letters came, and there was
objection to the use of the word ‘dalal’ and
all that—I do not use that word but
letters were read out...

SHRI MADHU LIMAYE : Do you
challenge those letters ?

SHRI GOVINDA MENON : I do not
say. 1 say they have come and they are
very suggestive... .

SHRIMATI TARKESHWARI SINHA :
Not ‘suggestive’ but ‘subjeetive’. -

of Ay fody  gEeifeT W &7
IITSAE WEYT, AT CATEE WIE WTET & |
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SHRI GOVINDA MENON :1 do not
say you are a ‘dalal’.

=t Ay fomd W F T AR
oTF W TG T | WU AT F g R,
# w7 w% | fyg wAAg e Y g O
@I, 39 ¥ I ERA FRE FA, AT
T Y fifgw w1 0f § 5 ag AAfes
oA 1T Y WA HAW W@
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MR. DEPUTY-SPEAKER : When ob-
jection was raised earlier 1 said then and
again say it is for the Minister cancerned
to contradict it.

SHRI MADHU LIMAYE : Let him say
that. Why should the Law Minister
insinuate.

MR. DEPUTY-SPEAKER : The only
person who can contradict it is the Minis-
ter. We cannot-say whether it is correct
or not.

SHRI MADHU LIMAYE :
deny it.

Let him

MR. DEPUTY-SPEAKER : In his reply
not now. There is no point of order.

SHRI MADHU LIMAYE : Why is the
Law Minister insinuating. It is for the
Minister of Industrial Development and
Company Affairs to say whether it is
correct or not.

MR. DEPUTY-SPEAKER Shri
Limaye may please refer to the resolution.
He is well within the ambit of the reso-
lution.

SHRI GOVINDA MENON : 1
extremely sorry that...

am

st 7y fowg ;w1 A7 W oA A
AT FT THY § o6 AT wgr ¥ wrar
g ad & A,

MR. DEPUTY-SPEAKER : 1 Should
say that he has said nothing about it.
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‘MR DEPUTY-SPEAKER :
referred to the contradictions.

it vy e : wiw deT & F9T S

fwfefasw war 2, a3 wfaa, afs afa-
qUE T Ffay

He only

SHRI GOVINDA MENON: I
extremely sorry, I have
stood.

am
been misunder-

oY ¥ AR 0@ ) qeX A agi
9 @ §, 99 9T WA q ag w2
& freft 9t gt F3a gL (sa9em).
FIIEANT A & fadr = & ?

SHRI GOVINDA MENON : I did not
say that.

ot ®aT W NA T AD T A
g 2

MR. DEPUTY-SPEAKER :
has said that. It is in bad taste.
not used that word.
now.

Nobody
He has
Let him conclude

SHRI GOVINDA MENON : | did not
use the word ‘dalal’ and 1 do not want to
use it. Shri Madhu Limaye took it as if
I made an insinuation against him. 1am
very sorry. I did not want to make any
such impression.

SHRI HEM BARUA (Mangolia) ;- He
says. I do nmot want to call him a dalal.
That is an indirect way of insulting the
House and the members also.

st oft gew A Sy
aReg, & qeEAw  wrEoATE  fay
AT ATRAT § | Ry smafae dEe
Y 7w T w2 & g B AW N
T T R § 1 1Y sw @) gee
s arfe &g ferfame s @@ g



221 Question of
MR. DEPUTY-SPEAKER : Even then
1 said it is not in good - taste. - 1 observed
it. When we are discussing a serious
matter we should not use such terms.

SHRI GOVINDA MENON : 1[I have
not used that word, I will not use that
word and I do not want to use that word.
I am very sorry that whatever I said has
been taken to be an insinuation of Shri
Madhu Limay. That was not my intention.
All that I say is that with respect to the
statement made by the Minister on the
2nd April these letters are irrelevant. Sub-
sequently, other things are built up and
questions are being raised whether, as a
matter of fact, the Minister did consent to
Shri Thacker occupying both the places.
All that I say is it is all irrelevant. [ do not
believe it is true. And if it were true,
there is no reason_why the Professor before
going to New York should inform the
Minister ‘“afier all I do not take up that
job.” Before going to New York, he gives
the information to the Minister saying that
he will not take up that job. It means
“after all, I am not going to take that job™;
that is what it means. Therefore, 1 would
submit with very great respect to the eight.
hon Members...

SHRIMATI TARKESWARI SINHA :
The hon. Minister should understand what
is being said in the House. All that has
been said by Shri Yadhav. Now heis
saying everything said here has been irre-
levant. He should understand what is
being said in the House.

SHRI GOVINDA MENON : Therefore,
what I mean is- that the hon. Members
who have moved this motion should con-
fine themselves to what has been said by
the Minister on the 2nd April. And if
there are members here who think that the
statement made here on the 2nd April is
not complete, that is a different matter. That
does not give an occasion for raising a privi
lege issue. Shri Yadhav read out from page
216 of that book, a passage. based upon the
ruling given by the Speaker of the Third Lok
Sabha. Under these circumstances, I think
this motion does not deserve to be sent to
the Committee of Privileges.

SHRI J. B. KRIPALANI (Guna) : Mr.
Peputy-Speaker, Sir, | think this is a very

VAISAKHA 6, 1890 (SAKA)

Privilege 222

simple question. There have been so many

.names mentioned, Shri Thacker, Shri Wan-

choo and Shri Rathee and I do not know
them from Adam. But I am surprised
that one Congressman says that this Thacker
is an honest man while another Congress-
man says : no, he is the dalal of big busi-

ness. And my poetic sister praised him in
one sentence and condemned him in
another.

SHRIMATI TARKESHWARI SINHA :
I praised his resignation.

SHRI J.B. KRIPALANI : She praised
him in one senténce and condemned him
in another. But I must say that is poetic
licence which is aliowed. But when this_
question is voted upon, if this is voted
upon at all, then they (Congressmen) will
all be together. They have been contra-
dicting each other here about the character
of a person. But when they vote, they
will vote solidly together. If they have
such divergent views about one person
whosé conduct is being discussed here and
if they vote in one way only, I ask: Are
they going to be honest to themselves ? If
they are not honest to themselves, how are
they going to be honest to the country ?

AN HON. MEMBER : They are honest
to the Party.

SHRI J. B. KRIPALANI : They are
honest to the Party not to the nation.

SHRIMATI TARKESHWARI SINHA :
My colleague, the lady Member, has asked
me to say to you that your speech is comp-
letely irrelevant.

SHRI J. B. KRIPALANI : It is for you,
Sir, to decide whether my speech is relevant
or not. It is not for my poetic sister and
she is not suppesed to be a messenger of
others here. She has her own independent
existence.

What I want to say is this. This is a very
simple question. The hon. Minister could
have said that he saw no harm in a parti-
cular person occupying these ‘two posts but
afterwards he realised that it should not
be so. There is nothing in that. There
would have then been no discussion at all.
It is quite possible. I say that such a thing
is permissible that afterwards when my
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[Shri J. B. Kripalani]

attention is drawn to it and I say it is not
permissible to hold two positions. The
matter would have ended there. This is a
sjimple matter. Prof. - Thacker was . a
member of the Planning Commission. The
Planning Commission. was appointed by
Pandit Jawaharlal Nehru. Was he a good
judge of men or a bad judge ot men or did
he perposely put perverse people in office ?
Why did not the Minister know something
about his (Thacker’s) credentials before he
appointed him ? On that day, if you reme-
mber, 1 had said that this report should
not be sent to prof. Thacker or to any-
body and that it should be sent to the
Planning Commission who had authorised
Prof. Hazare. But I say even the Planning
Commission did not authorise him. Nobody
authorised him. It was an irrelevant
report. I do not know why the House is
concerned with it. If it has concerned
itself with it and they have contradicted
each other and if the Congress Members
are going to show a united front when,
if at all this is to be put to the vote, I say,
they are not honest to themselves.

Another  thing is : Why should they
be afraid of putting this matter before the
Privileges Committee ? After all, in the
Privileges Committee  also, the Congress
Members are in a majoritv. They can
vote together there also if they are voting
here together.

MR. DEPUTY-SPEAKER : May I
correct him ? The Privileges. Committee
Reports are nat based on a majority or
mipority.

SHRI J. B. KRIPALANI : If the whip
can have currency here, if the . whip pre-
vails here, what is there to check them
from having the whip there also ? Here
also, they are contradicting each other.
Therefore, I would suggest that this is not a
question which should be left to the House
to decide. It is a question for the Presi-
ding Officer to decide whether it should go
or.not to the Privilege Committee.

That is your function. You' are
delegating that function to a party
which is not true to itself, which is not
true to each other and which votes only
in one way. It is perfectly wrong. You
will be quite justified in deciding on your
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own judgment whether this thing should
be referred to the Privileges Committee.
Our Law Minister has said that both the
parties have been talking non-sense. I
believe him in this. - He is perfectly right.
1 have no quarrel with him. I agree with
him. It is your bounden duty to decide
this question yourself and not shirk the
responsibility. If you shirk it, it will be
said that you are siding with one side or
the other.

MR. DEPUTY-SPEAKER :

But for

. the hon. Member's remark, I would not

have intervened. As the hon. members
know, the report of the Privileges Com-
mittee comes before this House and this
House is supreme. Therefore, whether 1
should exercise my discretion or judgment
at this stage, though .the Chair or the
Presiding authority could exercise that, for
failure to exercise that discretion, the hon.
Member should not say that the Presiding
authority is inclined towards this side or
that side. That is not correct.

Mr. Rabi Ray's motion was circu-
lated a little late. Mr. Kanwar Lal
Gupta is moving an amendment to that
which I am permitting him to do.

SHRI KANWAR LAL GUPTA : I beg
to move.

That in the motion moved by Shri Rabi
Ray, after *““2nd insert ““and 24th™.

MR. DEPUTY-SPEAKER
amendment is before the House.

The

Ms. Umanath. He should be brief.

SHRI UMANATH (Pudukkottai) : You
said in the beginning that time will be
given for each Group. I will take only
that time.

The central point, so far as this
particular privilege motion is concerned,
is the conduct of the Minister and not that
of Mr. Thacker. So far as Mr. Thacker
is concerned, he had been a Trojan hotse

in the committee and now he is a dead

]'*c')lrse. Tl}e{g is no use whipping the dead
hatsg, ' DR
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With regard to the Minister’s conduct,
the Law Minister was saying so much that
we must limit ourselves to the reply of
the Minister made oh the 2nd April. Of
course, now that amendment is therc. He
wanted to know which . portion constituted
a breach of privilege. 1'am now relying
only on the reply of 2nd April itself. On
2nd ‘April, the hon. Minister, towards the
end, in reply to “Prof. Ranga’s question—
as 1 said, towards the end only —made
this statement where he says :

“Just before his departure for New
York, he came and told me that this
is the position and asked for the
Government’s reaction. [ said, if he
becomes the Director of the Bank it
would be m possible for him to rémain
as the Chairnian of this Committee”.

It is only here, only once; he has made
this statement and that too, towards:the
end.

According to the statement, at the very
first instance, the Minister told him that
he should néver Be on the other committee
he must resign in that case. This is the
statement made ; I am touching that
portion.

The point for determination now s
whether at the very first instance the
Mlmster told him like this or at the first
mstance ke told him somﬂhml dlﬂerent
ﬂnd lhat was suppressed in the House on
2nd Apnl when hé replied. That is the
question for detérmination... (farerruptions)
Just a

AN HON. MEMBER :

repetition.

SHRI UMANATH: It may be a
repetition. It cannot he helped.

With regatd to that point, I am con-
vinced so , far as the records go that the
Minister had actually accepted that. there
is no harm in serving as Director while
remaining as the Chairman here. On the
basis of the records—1 go by the records—
the sequence has been explained. The first
sequence is prior to.20th.

One Secretary, that is the Secretary
of that' Committee, writes to the' Secretary
to the Ministry whereby hé requests
the Sectetary of the Mikistry to rfecom-
mend to the Minister - to- permit Mr.
Thavkvr to "serve 43 § Direcior while

VAISARHA §, %0 (54K4)

Brivitege 06

remaining here. This is the ﬁrst letter
Second is the - 20th rmeeting between Kir.

Thacker and the Minister. The third is
the confirmation letter. .
Now the point, is : Shn Chandra

Jeet Yadav said, ‘Are you to tely on these
letters® 7 No, I am not relymg on the
letters. 1 am relying on the conduct of
the hon. Minister v/sa vis the letters. [
am there. What was the conduct of the
Minister ? . The third letter clearly says,
‘Il am glad that in yesterday's meeting you
accepted such and such thing’. Now,
according to the Minister, at the very first
meeting, he said, ‘You cannot be there'.
Now, here is a letter which says that he
accepted just .the opposite. The first
thing that the Minister should have done

was to write ‘No, you are wrong.. [ am
contradicting this - position. You are
wrong’. He did not do that. Shri

Kanwarlal Guptaji rightly put it ‘Why it
was not contradicted’. It is so because
the contents were true. You know, Sir,
in official correspondence—I am seriously
on that point—when two people meet and
talk orally, cither there will be joint
minutes or :minutes will be circulated
between both the parties or there will be a
note on which both the parties will sign
or the last method is:that one party . will
write to the other -party, ‘This is what
we understood’ and that closes the whole
thing._ Sir, here the Minister 2id not
contradict because...

MR. DEPUTY-SPEAKER : The hon.
Member’s. time is up. o

SHRI UMANATH : Why, Sir ? - You

said in the beginning...

MR. DEPUTY-SPEAKER : Only 5 or
7 minutes. Now please try to conclude.

SHRI UMANATH : So, Sit, the point
is this : because the contents were true,
he did not contradict.

The second poml is what Shn leaye
said. That is also what'1 came to under-
stand that on the léttét there is a noting by
Mr. Wanchoo. Accordmg to my infor-
mation, that poting by Mr. Wunchoo is

“File’, “You kmow"ig Jﬂ'mal cotrespondeice

if on the fie'd" néting is made to- ‘file’,
that ﬂ‘xems that it is at.cepxed, the wholg



227 Question of

[Shri Umanath]

thing is finished and there is nothing more
to pursue; it is closed. (Interruptions)
This is the strongest point. I want the
hon. Minister in his reply to tell us how
he would explain these two positions. The
30th reply, I would say, is an afterthought.
That is the clear position. It was an
afterthought.

Now another thing | would like to
bring to the notice of the hon Law Minister
is with regard to the 2nd April statement
where the hon. Minister said about his
first meeting just before his departure for
New York that he came and told him, ‘This
is the position’ and asked for Government’s
reaction. The impression given by the
Minister is that the first meeting of Mr.
Thacker with his proposal and for his
reaction was just before his departure to
New York, that is 27th-29th and it means
that the first meeting was on the 28th.
So, my second point is that so far as the
reply of 2nd April by the Minister is
concerned— for the attention of the hon.
Law Minister who is now unlawfully going
through some other papers—the reply is
unfortunate for him and that the reply is
that the first meeting was on the 28th.
On the 2nd April when he was replying,
be was actually suppressing the fact of the
first meeting on the 28th.

SHRI NATH PAl:
suggestio falsi.

Suppressio veri

SHRI UMANATH : Finally, on the
question of susceptibility, the hon. Minister
misled the House and here also’'1 am
referring to his 2nd April statement. On
the 24th he said that was a revelation to
him. ‘It was a shocking revelation' he
said. At the first meeting, that was on
the 24th, he said that Mr. Thacker said,
‘I am in financial difficulties’. That was
on the 24th. 1 was surprised. In the
first meeting he said ‘I was in financial
difficulties. I had to make certain security
for the future. So I want to accept the
Directorship of the Bank’. Although the
statement of the Minister says that Mr.
Thacker is susceptible to weaknesses in
views of his financial difficulties, yet on 2nd
what did he say ? He misled the House by
saying on the 2nd, ‘I do not for a moment
bslisvethat 8 person of bis stature and statys
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would fall a prey to such temptations’. 1Is
it not nmisleading the House on the
susceptibility of Mr. Thacker ? All this
means that the Minister has misled the
House and I say this must gc to the
Privileges Committee because so many
letters have been quoted, minutes of the
Enquiry Committee are also in the picture,
also the meetings between the Minister
and Mr. Thacker are there, then written
editorials of newspapers are there calling
the Minister without using the word ‘liar’,
but there are editorials in leading news-
papers that he has misled the Parliament.

But this is the position. The question
is whether this House can merely by a
majority take a decision in such cases. So
many letters are being quoted. So many
minutes and records of committees are
mentioned here. Our people will have
this feeling that here is Parliamcat which,
without going through the minutes, is
deciding things by majority vote, and this
will be . spoiling the reputation of this
Parliament in the entire country and in the
entire world.

SHRI P. VENKATASUBBAIAH
(Nandyal) : Mr. Deputy-Speaker, Sir, I
am sorry to state that this whole discus-
sion has been more influenced by certain
ideological predilections and it is being
used so as to bring in some political
colour on this emtire matter. Sir, on one
thing I must say what I feel, and that is,
1 am not happy with regard to the
composition of this Committee itself. As
a matter of fact, my humble submission
is that the hon, Minister should have been
very careful in constituting this Committee.
This committee consisting of Dr. M, S.
Thacker and Shri Mohan Kumaramangalam
had more than what looked on the surface.
All this trouble started with this com-
position of this committee and the moment
it has begun to function. So, Sir, I do
not want to attribute any motives and say
this man is honest and that man is dis-
honest. What I want to say is, Professor
Thacker has committed an act of impro-
priety more than dishonesty. Here is a
matter between the hon. Minister and
Professor Thacker and this matter has
come up for discussion whether the Minister

¢a agree to his taking up the directorship
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of that Bank. And, during the course of
conversations it isevident and it is clear,
and it has been substantiated by later facts,
that the Minister has clearly stated to
Professor Thacker that it is not only
improper but it also goes against the
position he holds that he should not accept
this Directorship of the Bank. This has
been later substantiated by the Secretary
when he has written in writing and also
verbally that Professor Thacker has decided
not to accept this position. Sir, here all
the factors come into being. The correspon-
dence is all one-way traffic. Mr. Rathee
writes to Mr. Wanchoo ; and even Mr.
Wanchoo writes to Mr. Rathee. The
Minister is not at all in the picture. By
the correspondence that has been written
it is ‘now our hon. friends’ right to draw
certain implications and meanings that the
hon. Minister has been misleading this
House! Sir, it is all entirely false.

If the hon. Members demanded that
there should be an equiry constituted into
this whole episode I am one with them.
But if they want to take this up under the
garb of Privilege motion, 1 am entirely
against it. 1t does not at all constitute
any breach of privilege because the Minis-
ter, in the course of his statement, has
stated facts, and subsequently also he has
never made an attempt to mislead the
house nor has he committed any breach of

the privilege of the House. Thank you.
MR. DEPUTY-SPEAKER Now,
Shri Srinibas Misra.
SHRI NATH PAI : Before Shri

Srinibas Misra starts, may | make one sub-
mission ? Do we take Shri P. Venkta-
subbaiah seriously when h: makes this
sporting offer ? Here is a very senior
Member of the ruling party who has
thrown a challange at us ..

SHRI G. VISWANATHAN (Wandi-
wash) : He is the secretary of the Con-
gress Party.

SHRI NATH PAI: He is a senior
Member, none-the-less.

I think you, Sir, have heard- him very
clearly ; he threw a challenge at us that he
was prepared to accept an independent in-
quiry. Whose inquiry was it? Was it
his inquiry or else whose inquiry was it ?
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MR. DEPUTY-SPEAKER : He said
‘independent committes’. I had followed
him. He said that there could be an inde-
pendent committee to go into this whole
affair. That is what he bas said. It is
a personal view that he has expressed.

SHRI NATH PAIl: Since he is a
senior Member, I wanted to know whose
offer it was.

MR. DEPUTY-SPEAKER : 1 cannot
allow this cross-examination now.

SHRI NATH PAI: | am not asking
you, but I am asking the hon. Member.

MR. DEPUTY-SPEAKER : It is a
personal viewpoint that he has expressed.

SHRI NATH PAI: Then, let them
say that they resile from it.

SHRI P. VENKATASL&BAIAH : Let
me make it very clear to 'Shri Nath Pai.
What I said was this. If hon. Members
want I have said let there be an indepen-
dent inquiry constituted. I meant an in-
quiry by Government into all those
matters.

SHRI NATH PAI : We welcome this
clarification. . Inquiry by Government ?
That is the best joke of the year. I never
knew such a strange sense of humour
before.

SHRI SRINIBAS MISRA (Cuttack) :
1t appears that the Law Minister has
underscored the privileges of this House.
He wants to say that privilege is so valu-

‘able that it has to be préserved by all

means. s it contradictory with the privi-
lege that the matter in respect of which a
privilege of this House has been 'alleged
to have been broken by the Minister con-
cerned should be examined by the Privi-
leges Committee ? I agree with him that
the matter is so great and that the privi-
lege of this House is so valuable. So, I
submit that it should be examined by a
committee of this House. What objection
could the Law Minister have to this ?

The hon. Law Minister also wants that
in a debate in this House, there should be
charges framed against the Minister detail-
ing them opne by one and pointing out
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[Shri Srinibas Misral. ..
that he is guilty of such and such a thing,
but that bas not been done.

SHRI NATH PAI:
later.

I shall do it

SHRI SRINIBAS MISRA : Had he

read the privilege motions which had been"

submitted, he would have found that there
were some in which the charges had been
framed pointing out'that such and such
a sentence which was uttered by the Minis-
ter on the 2nd April was false, that such
and such a sentence misled the House and
so on.

MR. DEPUTY-SPEAKER 1 .would
requut the hon. Member to read the
motion. There is no such thing there. It
only wants that an investigation “should be
made. There is no ‘question of charges
being made that such and such a thing was
false and so on.

SHRI NATH PAI:
them now.

He is making

SHRI SRINIBAS MISRA : The Law
Minister had said that there were no
specific charges which had been made. I
would like to point out that Shri Umanath
had brought forward some definite charges,
and let the hon. Minister exercise his right
of. reply under natural justice. Then, there
are other charges also in regard to the

statements made in this House on 2nd-

April. 1'would like just to quote. The

hon. Minister said :

“Subsequently. thc Government have
‘been mformed that” he declined 'the
offer.”” ™

Here, lhe word ‘he] refe[s.‘(o. Prof, Thagk_cg,
“The second statement which he made
was : ,

“Since ‘he has not accepted the
directorship of the bank, the question
ofrcplacmg Pml‘ Thacker does not
anse

Thns is mtended to mislead the House,

Then, in answer to Shri Chandra Jeet
Yadav, he had stated :.

" “But before leaving, he told me that

he had declined the offer.”
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The fourth statement which he made
in reply to Shri Ranga was :

“He has not accepted th'e offer.”

1 would take these things one by one.
First, 1 shall take up the last ome. That
is glanpgly not true that he has nat agcept-
ed the offer. Subsequem events -have
shown that he was about to accegt the
offer. According to the ‘hon. Minister, the
standard of proof in these matters must be
records. Some records and. some docu-
ments were sought to be placed by an hon.
Member from our side of the Hoyse, and
np contradlcuon has yet come My. hon,
friends opposne do not say that the. letters
are false and they do not say that they are
fabricated. Once the records ‘are there
and there is no contradiction, the House
must lake those documents as true a.nd
correct copies of the letters that were
exchanged.

While answering the calling attention-
notice on the 24th inst., this was the state-
ment that the hon. Minister made.

“If it had been a fact that I had
agreed to Prof. Thacker coutinuing as
Chairman of the Committee even after
becoming a Director of the Bank,
surely there would have been some
communication by the Government to
him or to the Committee to that
effect”.

So the hon. Mmlsler accepts that for prov-
ing his acceptance of Prof. Thacker’s dual
role, there must be some document on
record. As there is no record, so that has
not happened This 'is his argument 1
would like to point out that this’ argument
can hold good for proving that the state-
ment made by the Minister on 2 April is
false. Had he declined’ the offer or the
terms and conditions of Prof. Thacker
accepting this dual role, there should have
been something on record. The bhon.
Minister doés not come forward with any
statemert, anything en record, to show
that he told Prof. Thacker : ‘You cannot
act in this dual role’. What does it mean ?
It only means that with his connivance,
Prof. Thacker had accepted, or was about
to accept, the directorship.

The correspondence between Shri
Rathee and Shri Wanchoo would show
that the terms and conditions of this dual
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role were also mapped out. The hon.
Minister had accepted that. On the 20th,

it is accepted that Prof. Thacker met the
hon. Minister. On the 2Ist, in confirma-
tion Prof. Thacker writes to - the Secretary
of the Ministry that this was the conver-
sation ; it has reference to a previous letter
wherein the terms and conditions were. set
out.

After 2Ist, what becomes the position ?
The Secretary to the Ministry knows that
Prof. Thacker is about to accept the. direc-
torship of the Bank of India. ‘But how is
it that the Minister does not know ? - How
is it that the Minister who gets the answers
and brief from the Secretary to answer in
this question does not know this ?- How
is it that he can say ‘I do not know any-
thing about it’? How <can the Minister
here make such a statement unless he warits
to mislead the House ? How could he
make a statement like that, that ‘L do not
koow whether he has accepted’ ? Rather
he has made a contradictory statement say-
ing that he has not accepted:

Therefore, my contention is that what-
ever the Minister has stated in these four
sentences is either designed to mislead the
House or is false. So I support the
Motion for reference to the Privileges
Committee.

SOME HON. MEMBERS ros¢—

MR. DEPUTY-SPEAKER : There arc
several requests for the floor. Shri Dande-
ker had written to me also. Shri Sheo
Narain will resume his seat. .

SHRI SHEO NARAIN : Have 1 no
right to speak in this House ?
MR. DEPUTY-SPEAKER : We have

already exceeded the time.

SHRI K. NARAYANA: RAO (Bobbili):
My name is there.

MR. - DEPUTY-SPEAKER :  Several
names are here. 1 will call the Minister.
We have to conclude (hi's by 4 PM.

SHRI N. DANDEKER (Jamnagar) :
May 1 have a few minutes ?

MR. DEPUTY-SPEAKER : No. I am
very sorry. There is no time. I was in-
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clined to give some time to Shri Dandeker
because he had written to me at the begin-
ning itself. But:if 1 do that, I will have
to allow others from either side. Members
will excuse me. -

SHRI NATH
excuse you. '

THE MINISTER OF. INDUSTRIAL
DEVELOPMENT AND COMPANY AFFA-
IRS (SHRI. F. A. AHMED) ;: The House
has had the benefit of hearing the views of
many members so far as. thjs Motion is
cancerned. .

. The relevant point under it is whether
1 made any. statement on 2nd April which
was either false or could be interpreted as.
one which had misled the. House to take
up a certain position.

PAI: We will aiwayé

SHRI J.. B, KRIPALANI Nobody
is misled—that is. wrong. .
‘SHRL F. A. AHMED Sir, 1

would- like to say that so far as the
question of amy statement on the basis
of which.- the -House was likely to take a
decision - is ‘concerned, that was not the
issue on:the 20d April. Certain- questions
were put to me and 1 replied to those
questions, and today I stand by what I
stated on that day. Therefore, the ques-
tion today is whether on the. 2nd April, I
had stated —(Interruption] —Mr. Gupta, you
will please give me. this indulgence. When
you were speakipg I did not utter. a single
word and | gave. you full oppertugity, |
am here, now in the place of an accused
and 1 hope you will not deny me the.
principle of natural justice for what I have
to.say. Now, the only question is whether
1 gave faise information, to the House.on
the 2nd April.

SHRI J, B. KRIPALANI : Knowingly.

SHRI F. A. AHMED : Knowingly or;
unknpwingly,—that question. does not arjse.
1 wapld only say. that the questjon. is.
whether.I gave any false informatien to the.
Housg.on that day. 1. would: et like to
repeat.or read what has been said, There-
was.the question whether Prof. Thacker
had accepted.the, directorship. of. the.Bapk
of, Ipdia and, if so, what action the Govern-
ment proposad to take. - My reply to the.
first quesiion. was that Prof, Thacker was
offered the directorship of the bank and he
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went to Bombay and informed in an in-
formal meeting of the Board of Directors
that he wanted three or four weeks' time
and later he has informed me that he has
not accepted that offer. And therefore
the question of taking any action against
him does not arise.

Now, in what particular manner, so
far as these three statements are concerned,
have 1 given information on facts which
today are being denied by me, or, am |
saying something different from those facts?
1 stand by every word of what I stated on.
that day. You will also remember that on
that day, a large number of hon. Members
took pirt and they actually criticised the
conduct of Prof. Thacker. 1 said that he
fs a man of integrity, a man of such status
and stature that I did not doubt about his
honesty, and when 1 said that I did not
propose to take any action against him,
there was the opinion practically from all
sections of the House thatsuch a person
should not be allowed to remain in office,
and even the Speaker was pleased to say
that Government should reconsider the
decision of keeping Prof. Thacker in this.
post. This is what happened on that day.

Now, I would like to say this : in reply
to the last question put by Mr. Rangd, I
would like tc repeat what I said in reply to
that question. “As I have already pointed
out he has not accepted the offer of becom-
ing the Director of the bank ..”’—is this
fact denied, and did 1 give wrong informa-
tion so far as this fact is concerned ?

SHRI UMANATH : It was wrong

information because on the 20th, you
uttered to the contrary.
SHRI F. A. AHMED : [ am making

a statement on the 2nd April, and on the
2nd April 1 am making this statement that
he has not accepted the offer of becoming
a Director of the bank. Supposing he
had accepted earlier, how could he give me
the information that he has not accepted
on the 30th ? [ have not been able to
understand the reasoning of the hon. mem-
ber. If he had accepted on the 22nd, how
could he send me a letter saying he is not
accepting the offer of the bank, on the
basis of which I made that statement ?

Just before his departure for New York,
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he came and told me, after he had been
to Bombay, he came and told me that he
had taken three or four weeks’ time from
the bank. 1 said, if he becomes a Director
of the Bank,—till then he had not be-
come —it would be impossible for him to
remain as the Chairman of this committee.
Where is the inconsistency or falsehood in
this ? On that day, non of the members
had asked me whether Prof. Thacker had
seen me on 20th and what I had told him
or whether he had seen me on the 27th and
what 1 had told him. I only referred to
thc meeting which 1 had on the 29th and
when he said that he has taken three or
four weeks' time, 1 said hc could not
remain as Chairman of this committee if he
become a Director of the Bank. The next
day, he said he has declined the offer.
Where have I misled the House or made a
wrong statément which can bc taken excep-
tion to by any member ?

MR. DEPUTY-SPEAKER : The hon.
member should not read newspapers in
the House like that.

SHRI F. A. AHMED : In this connec-
tion, I would refer to the observation made
by Kripalaniji where he said that there
was no harm in the minister having one
opinion at ove time, but if subsequently he
had changed his opinion and communicated
that opinion to Mr. Thacker and also the
House, there would have been no breach
of privilege. Assuming for the sake of
argument that what is being alleged on the
21Ist is correct, on the 29th this position
was there and the position of the Govern-
ment was made clear to him that it would
be impossible for him to remain as the
Chairman of this committee.

SHRI MADHU LIMAYE:
is out of the beg.

The cat

SHRI NATH PAl
conderoned now.

He stands self-

SHRI F. A. AHMED : 1| am referring
to Kripalaniji’s observation that if later
the minister had said this, there would
have been no breach of privilege. At least
he is convinced that there is no breach of
privilege which I have committed so far as
this matter is concerned.
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ot Ay fomd : wre gefae w@ §
=y ?

SHRI F. A. AHMED :

oft wq fomdr : 3t Y wTERAT o

q %¢r 2 f5 oo fw ardre w el
Td
SHRI F. A. AHMED : He had put

in a hypothetical question and 1 had replied
to that, (Interruptions)

Admit what ?

Therefore, 1 humbly submit that so far
as the facts are established, so far as the
facts stand on record of the 2nd April and of
what I have stated today, there isnota
single fact from which it can be said that
I said something which either misled the
House or which was not correct. There-

fore, I have not committed any breach of

privilege and I am really very much dis-
tressed that without any substance the
motion should have been placed before the
House, that without even a Prima facie ggse
being there this motion should have been
placed before the House.

Now I would like to refer to some of
the observations that have been made
during the course of this debate. I would
first of all like to refer to the observation
made by the hon. Member. He said that
1 am a person who has been in the legisla-
ture of Assam and in Parliament and he
expected a better conduct from me. I can
tell the hon. Member that 1 need not take
any advice from him. 1 have had more
than 33 years of parliamentary life both in
the State legislature, in the Rajya Sabha
and also in the Lok Sabha. 1 do not
remember a day when on any single occa-
sion | showed any disrespect to either the
State legislature or to the Parliament. [
had been all these 33 years time trying to
see how the dignity of the House should
be maintained. 1 think, Sir, that has been
the experience of hon. Members of this
House. [ have been trying to do my job
scrupulously. If I had committed any
wrong, if I had given a wrong statement I
‘would have been the first person to come
before the House and say that I had givén
a wrong statement and I would like to
correct it,

Secondly, some letters have been read
By my hon. friend, Shri Kanwar Lal Gupia,
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I do not know what is the source from
which he got those official letters.

SHRI MADHU LIMAYE : Source is
not important, its contents are important.

“SHRI F. A. AHMED : [ do not know
the source from which he got those official
lettérs. That itself inticates that those people
who have come forward with this motion
for reference to the Committee of Privileges
have not come with clean hands.

=t wy fomdr : SwteAw wEEw, AW
I FT1 ¥ & | (SwAwT)

® qfft gem TG : SqTsEE
AReT, T F) qgong faared 1 ag W
AW TR A e IR ES @
T

MR. DEPUTY-SPEAKER : Once a
point of order is raised on a specific issue
when certain €xpressions are being used
from this side, I cannot just shut them out,
I'must listen to him.

SHRI BUTA SINGH (Rupar) : That
is your weakness.

MR. DEPUTY-SPEAKER : It is not
a question of weakness, it is a question of
fairness.

SHRI NATH PAI: Sir, an insinua-
tion has been made about your weakness.
We strongly repudiate this insinuation.

oft vy fom? : Sarens AW, WX
R ogaerd T A @AH L, @
a9 I8 A wediga v Gfd 9@ 5y
adf wgar & 1 98 ¥W WA Y W Frew

A% FAE A T @ g oA
T g WY AETA ITA FW 7 Hifere

5@ &) fog fae ? -z fao fr o
Ft sfasser @ & ag weer Fw owA
ael & AR H Y st W s faegw
Ifea 4@ &1 (smwaw) wy @nr
qifeariizd ey a T g,
L

&
Teare & o1 & vy N oA
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oI g @ # @ g e oo TE MR. DEPUTY-SPEAKER : | want to

F2x wr Al wfrereadt & 0w 2
geer T WS W war ¥ Wi w9w
Fier & fma N ITF AR F FHaR

1 AigR T faege sitafaem §
¥fF ag a9 A q@w . § AT
mmgﬁﬁ S gy R E ¢ A
Foar e # fr weh wgea faenad
7 ekl FY A F -

st oft quw FEEr : SOTEAE
aErew, W X-SurareE, @ ¥ q@g fF
ITHY & g § e

sft Ay fan

st wf gew awld o gaTETE
adew, ¥ A N AT Y A ¥
T dRE A Al aw A §

MR. DEPUTY-SPEAKER :°If a céftain
expression is used and objection to that is

taker by senior Members from fhis side,
am I not to listen to tiem™?* (Interruptions)

st ofit gow Aedd o SureTw
AW, W AT T Y AR AT H FT
e 1 Y f T ¥ G Ay ?

st 5o Wo &t (sEr) ©

: AEY qardy

X qIT

T Qi ¥ HI A gY, W A I

# Pt Ira”’ £y 57 & ?

st fove Avevam : SUTAY AEET,
AT qEE WTE WET {0

MR. DEPUTY-SPEAKER : * The goes-
tiem is very simple. You must listea to

him. The Minister has staged “you have
‘not comeé here with clean hands”.

AN HON. MEMBER :
with it 7

st wfw e wedeh: agEoad
i

What is wrong

be fair. If you read the resolution, they
have not raiked anything of thik Sort. The
only thing is that the method used for pro-
curing ‘the documient may not be clean.
But that is within their rights. If one says
‘“because the motion is brought forward,
therefore, your hands are not clean”, that
is correct. That is the point. Now, let
the Minister conclude his speech .....
(fmrerruptions).

MR. DEPUTY-SPEAKER : May IA
appeal to the House to allow the Minister
to conclude his spgech ?

SHRI
withdraw
bands.

NATH PAI:
those

He must first
words about unclean

. SHRI RANGA : This should not be
difficult for the Minister. He can with-
draw those words. Because, only a few
minutes ago, by inadvertence he used the
word ‘dishonest’ instead of ‘honest’ and he
was able to correct himself. We accepted
it with good humour. So, he should be
prépared to be chivalrous this time also
and' withdraw those words which are un-
bécomiing of him and which are not proper
to'us...... (interruptions).

st g gew o c dA AR
e st 2, A faw o X F
¥ FHTTATE FT THAT ® § |

it for Ao ¢ Syenw wREw,
] arge ww  wre 3 fan g, e
AR R AG gATAT | AT A9 qG FY
M frar, @ fee o wd e A
faar ? oft < Y wiw A |@Y gAmE ?
ammmgmt‘aqmawﬁ
A rIEL

MR. - DEPUTY-SPEAKER : I will
give him an “opportunity and listen to him
later.

SHRI J. B. KRIPALANI : This is not
a question only for this:occasion. It raises
gasitiond of permianeait importance, whether
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the Members of Parliament, in discharging
their duty, are entitled to get informatoin
from any quarter in order properly to serve
the country and to serve the Parliament.
This is the question that has got to be de-
cided. As the editors of papers, so also
the Members of Parliament are not required
to disclose th2 source from which they got
their information. This is a permanent
issue which you have to decide.

16 00 hrs.

MR. DEPUTY-SPEAKER : 1 quote
the ruling given by my predecessor On
this poiat, there is a clear ruling.
(Ingerruptions: .

SHRI AMRIT NAHATA (Barmer) :
I want to make a submission...(Inrerrup-
tions' .

MR. DEPUTY-SPEAKER : It is a
question of the right of Members of this

House. Itis a fundamental issue. [ am
ROt ging to permit anyone.
SHRI AMRIT NAHATA : When I

asked Shri Kanwarlal Gupta, from where
he got the letter, he said that he got it
from the Ministes.

MR. DEPUTY-SPEAKER : I am read-
ing the ruling given by my predecessor
which was delivered from the Chair.

“Ie is a fact that a document which
is treated by the Government as secret
or confidential cam be obtained through
leakage or stealth or ia a irregular man-
ner. But the Chair would not compel
the Member to disclose the source
from which copies have been obtained
by bim.”

So, the ruling is quite clear.
the ruling.

This is

SHRI CHANDRA JEET YADAV :
But it has to be authenticated. (Imerrup-
tions).

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : Sir, it will not be
Possible for Members of the House to func-
tion if they are not able to -get information
from whenever they can get it,  So long as
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no corrupt methods are employed, that is,
bribery or otherwise—if there is bribery
employed, it can be said it is wrong—-if
anybody gives them, [ do not think any
source can be disclosed or we can ask
for it.

MR. DEPUTY-SPEAKER : So, this
chapter is closed now. Let the hon. Minis-
ter conclude now. (Interruptions) The De-
puty Prime Minister has made the position
clear. He has supported the ruling.

st wft qEw wodEt : ITeTy
7T, A AT § FFIT IX 0T WG TAT
g

SHRI KANWAR LAL GUPTA : The
Minister should be asked to withdraw those
words.

MR. DEPUTY-SPEAKER :
he has to say, let him say.
given the ruling. 1 have read out the ear-
lier ruling, The Deputy Prime Minister
also has upheld it. In such a situation,

Whatever
I have already

"1 would request the Minister to say what-

ever he has got to say.

SHRI MORARIJI DESAI : I have to
to accept the ruling. Where is the ques-
tion of my upholding it ?

SHRI F. A. AHMED : If the hon.
Members will have a little patience, I would
just say that I had aot asked a question or
asked anyome to disclose the source of in-
formation. As Prof. Ranga has appealed
to me, if it bas really hurt the feeling of
some of the hon. Members, I unconditio-
nally withdraw it but... (Interruprions) But
I hope and trust that they will also take
into consideration my own feeling when 1
have been subjected to a motion for which
there is no substance.

oft 7fa o7 : gTrerw wEew, F w@
g7 ¥ SATET a9 ALY qT, ¥ oF
@ A AN @A TZAT E | AT gEw
AT 91 O FA T 9T W3WT
3 faas & @@ I@Iw FOAR
TG qIF Y g fwmr § ol
ag Y W ¥ s § gifee @ 9
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[t <fa ]
&1 W AR aRT F ey AR g &

IAT  AZIEY, UF A9 WY 98T &
gmy A8 =g, § ok gwA @
STEAT & 1 27 WX 29 dTo W BFFL AT
& W9 TR qEwE gs, A 99
THAFT T ¥ qgN I8 YA gS, A
o= & s =nga g R 9a wifwlrae
TG F g F AN TRIA ST R
aRQFT Fa7 WA | oW ¥ g FgA § fe
are 29 &Y afad % fzar ar, ot fa 97
N FQATF TR W AT F@ Qg ?
w7 §qg § qg T qvo 2HY I3 T, Y
fiFC 37 B q@F § Qv gavar wr—
9z & A @ & wWOF A4 @A
AT E

IUTET AR, UF AfeA AT —

wfaar 38, afed et )

@ ¥ AaNd AT 1 JAAT WK
o #1 gfad F@r 1 20 ardE F AR
# gz vt wgey aré qwrs @ ¥ o
& i fr 99 & 9@ AL a9 G &1 Sar
7y fomy oY 7 FR—3W F FAOHTAR
ot T wegarg [T AR, F 5 ¥ aw
¥ IF N A1 20 TqE w TR
qFIAT SFHC ART W Fg fear av fw
g A Tg WA FL TR G @

st ofn qu@ awdEr ;. SweAy
wReE, A ATEE AH M § 1 IR
guTe wrew &1 faw e 8, SR
efaen a8 &— fafrex = ol 1 fedt
1 &% 0% AT F AR A T
A fga T §

=it <f 7w : e AREy, & e
wiiq oW ¥ g ST A f—Tw
goe & fay o5 g7 T3 fr o e
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W F §eew § AR gw AW Wy iw
fe g faQeft oot & wzew §—anwr wwdta
SAT FT EF AW H aeraret qA §—
qg TR FAR ATHA § | gIATE F I,
g F FAT qg HEAF g9raA  AAfa
T a1 %3, T9a qgr, fAgde F W
qT g3 F9w ! wfaw & sgA9 @
TNEAT WA ATE 3 g0 §, g 99
T A § X 9 9ug @3« & qav
F a3 43 gu §—3 9 W FG9 7 A}
F1¥ foga 7 § AR Figw g7 o fRaw
¥ g’ NPT ® AT T F oAy
FgTr qrgar ¢ 5 @ WY agwa &1 T
7@ ALY, FAT AT WIS
@ ¥ fair fegeara & adY, ardy gfaar
g & ¢ 5 uw wef woet e aar
F far AT wimar & a1 A AR s
= FY qIAA & a1 Y | 37 W) ¥ A
# a5 § g Far 2 5 oww N gw
MR AFA [,

SHRI NATH PAI : Before you proceed
to take the vote, I rise on a point of order
I draw your attention to rule 227 which
says :

“Notwithstanding anything contain-
ed these rules, the Speaker may refer
any question or privilege to the Com-
mittee of Privileges for examination,
investigation or report.”

MR. DEPUY-SPEAKER: Sir, before you
call upon the House to vote on this, under
this Rule 227 of the Amended Rules— page
103— I want you to read first Rule 226 and
then come to Rule 227 which reads :

“Notwithstanding anything contained
in these Rules, the Speaker (which in-

cludes Deputy-Speaker also) may
refer...”

AN HON. MEMBER :
used is ‘may’.

Ths word

SHRI NATH PAI:

My submission,
thersfore, 19 you is this ;
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There is a misapprehension on the part
of the hon. Minister as also on the part of
some others that we are tirying to bring an
indictment to-day. The motion is not
saying that he is guilty of telling an un-
truth. The motion is that there is a doubt
about this statement and, therefore, it may
be referred to the Privileges Committee for
ascertaining the truth. (Interruptions)

Let us understand it. The hon. Minis-
ter, Sir, in his reply said, ‘I stand as an
accused’. He completely misunderstood
our intentions. We say that we believe
that the statements which have been made
by him on two occasions contradict each
other. The matter has been brought so
much before the House that it needs, Sir,
the cool and calm reflection of the Privile-
ges Committee. Though they will use the
majority, I want to appeal to the Deputy
Prime Minister to refrain from the consulta-
tions that he is having with his colleagues...
(Interruptions)  He is agreeing, hc is likely
to agree, it seems. (Interruptions) That
is what he is saying. 1 want to make an
appeal to the Deputy Leader of the Govern-
ment— whatever be his status, he is the
Deputy Prime Minister here—that just as
he has upheld the ruling given by you with
good grace, let him not use the majority.
He knows this is not a party issue and for
ascertaining the truth the House is not the
forum.

MR. DEPUTY-SPEAKER : You have
gone beyond the scope of the point of
order.

SHRI NATH PAI: 1 am making an
appeal to you to use your discretion and
refer the issue to the Privileges Committee.
But 1 am asking him to agree with my sub-
mission : let us not try to pass a judgment,

let it not be said that when an issue of”

privilege comes, the Congress Party with
its majority invariably vote it down. I
want you, Sir, in case he disregdrds my
appeal, to use your inherent discretion and
refer this issue to the Privileges Committee
as this discretion is vested in you.

SHRI R. D. BHANDARE rose—

MR. DEPUTY-SPEAKER : You want
to argue.
SHRI R. D. BHANDARE : 1am not

arguing.
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MR. DEPUTY-SPEAKER : Please be
very brief.

SHRI R. D. BHANDARE : Neither

1 am accusing him, Sir. Since the hon.
Member could not speak on the main
motion, therefore, 1 think...(Interruptions)
Any way | am not accusing him.

Rule 226, once it is applied, Rule 227
is redundant and cannot be resorted to and
no request could be made. That request
would be a compulsion in the sense of
playing on the mind of the Chair and play-
ing on the minds of hon. Members. There-
fore, once Rule 226 is invoked, 227 cannot
be applied.

MR. DEPUTY-SPEAKER : I have
heard the hon. Member. (Interruptions)
A very partinent point has been - raised.
The rule says: ‘Notwithstanding anything...”
That means the recognition of an inherent
right in the Chair. (Interruptions) Regard-
ing the privilege issue, as I said during
the course of the debate, if I were to exer-
cise my judgment on this issue, it would
have been far better to exercise it at an
carlier stage. You will agree with it.

SHRI ATAL BIHARI
Better late than never.

VAJPAYEE :

MR. DEPUTY-SPEAKER : Even if
it is referred to"the Privileges Committee,
for which a demand from this side has
been made, ultimately, the Privileges Com-
mittee’s report will have to be approved by
this House.

SHRI J. B. KRIPALANI : Therefore,
1 suggested that at the earlier stage.

MR. DEPUTY-SPEAKER : So, so far
as the privilege issue is concerned, the final

* judgment is to be delivered by this House.

The House has a right to refer it back to

-the Committee or modify it, whatever they

like. As a rule we come before this House.
That you know. (Interruptions) Therefore,
Mr. Nath Pai, though your point is very
relevant and you have made an appeal, at
this stage it would not be proper on the
part of the Chair to exercise it own judg-
ment.

Now I will put it to the vote of the
House.
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st <fy v ; SUTeNE WEET, EERY
moy waAr & ozEw A Rrfeds
FUA F I AN 3 |

MR. DEPUTY-SPEAKER : Mr. Nath
Pai has appealed to the Deputy Prithe
Minister. - (Interruptions).

vﬂ@oqwoa’!sﬁ:mﬁ%m
ST U qen guwTk WAy =Ty & a S
g fax 7 wgr i wod Arf o v
qarer a8 &, et aF 37 I ¥ XA L
g9 99 UF §, 79 fow oy Sfww g e
mid ¥ fak fs qeg o 8, 5@ 9
1 fafaorer +9E & arw 99 far e

st e (@ SuTewer wERA, 9
F1 aFran & FF o1 g9 wew vy fafrds
FAFH AT MY (swwwrr)

MR. DEPUTY-SPEAKER : .1 entirely
agree. It is the privilege of the House ;
but now at this stage, I am not exercising
it. Now the question is...(Interruptions)

SHRI PILOO MODY (Godhra) : When
these rules were framed what the framers
of the rules had in mind was that when a
case was brought before the House for
enquiry, by merely possessing a brute majo-
rity it cannot be brushed aside. Itis for
that reason that this discretion was given
to the Chair. Now, after having heard the
arguments sou still insist in‘'not using the
discretion that has been given to you.
1 think it is a grave ‘miscdrriage of the
proccedings of the House.

MR. DEPUTY-SPEAKER : If he had
read the rules he would find that there is
‘no such thing. Now, [ have to put it to
the vote.

st tfe T . Srema wERy, @
&1 aFrer & e s gaer fefadw WA
*ma ﬁqa I"""(W!W)"""

zaw; fewmrga sma &1 20
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MR. DEPUTY-SPEAKER :
it to the vote.

1 will put

AN HON. MEMBER :
it to the vote, Sir.

You may put

=Y fre AW g wTdAr @
frwrg Nz FOEA

SHRI J. B. KRIPALANI : Here in
the discussion Members wanted you to ex-
ercise your discretion. Now I can only
plead with them that-t is not a matter in
which the party can issue a whip. At
least they should not dssue a whip and at
least they can allow Members to vote as
like.

MR. DEPUTY-SPEAKER : 1 will put
the amendment to the vote of the House.
The question is :

That in the Motion moved by Shri
Rabi Ray after “2nd” imserr ‘“and 24th™

The motion was negatived-

MR. DEPUTY-SPEAKER : [ will put
the main motion to the vote of the House.
The question fs :

“Whereas in the opinion of this
House, it olearly appears necessary to
inquire whether a breach of privilege of
the House has been committed or not
by the Minister of Industrial Develop-
ment and Company Affairs by the reply
given by him on the 2nd April, 1968,
this House, therefore, resolves to refer
this matter to the Committec of Privi-
leges with instructions to report on ‘the
first day of the next session.”

Let the lobby be cleared.
The Lok Sabha divided :

16.24 hrs.

DIVISION No, 15
AYES

Amat, Shri D.

Amin, Shri R. K.

Amin, Shri Ramchandra J.
Banerjee, Shri S. M.
Singh, Shri Bansh Narain
Basu, Shri Jyotirmoy
Berwa, Shri Onkar Lal



Bhagaban Das, Shri
Bharat Singh, Shri

Brij Bhushan Lal, Shri
Brij Raj Singh Keotah, Shri
Chakrapani, Shri C. K.
Chandra Shekhar Singh, Shri
Dandeker, Shri N.

Deo, Shri R. R. Singh
Desai, Shri C. C.

Desai, Shri Dinkar
Devgun, Shri Hardayal
Digvijai Nath, Shri Mahant
Fernandes, Shri George
Ghosh, Shri ‘Ganesh
Girraj Saran Singh, Shri
Goel, Shri Shri Chand
Gowd, Shri Gadilingana
Gowder, Shri Nanja
Guha, Shri Samar
Gupta, Shri Kanwar Lal
Haldar, Shri K.

Jha, Shri Shiva Chandra
Joshi, Shri S. M.

Kalita, Shri Dhireswar
Karni Singh, Dr.

Khan, Shri H. Ajmal
Khan, Shri Ghayoor Ali’
Kothari, Shri S. 8.
Koushik, Shri K. M.
Kunte, Shri Dattatraya
Kushwah, Shri Y. S.
Limaye, Shri Madhu
Madhok, Shri Bal Raj
Maiti, Shri S. N.

Majhi, Shri Mahendra
Mangalathumadom, Shri
Meghachandra, Shri M.
Misra, Shri Srinibas
Modak, Shri 8. K.
Mody, Shri Piloo
Mohamed, Imam Shri J.
Molahu Prasad, Shri
Naik, Shri G. C.

Naik, Shri R. V.

Nair, Shri Vasudevan
Parmar, Shri D. R.
Paswan, Shri Kedar
Patil, Shri N. R.

Ram Charan, Shri
Ramji Ram, Shri
Ranga, Shri

Rao, Shri V. Namasimba
Ray, Shri Rabi

Reddy, Shri M. N.
‘Samanta, Shri'S.C,
Santosham, Dr. M.
Satya Narain Singh, Shri
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Sequeira, Shri Erasmo de
Sharma, Shri B. S.
Sharma, Shri N. S.
Sharma, Shri Yogendra
Shastri, Shri Ramavatar
Shastri, Shri Raghuvir Singh
Solanki, Shri P. N.
Somani, Shri N. K.
Sundar Lal, Shri J.
Tapuriah, Shri S. K.
Thakur, Shri Gunanand
Umanath, Shri

Vajpayee, Shri Atal Bihari
Xavier, Shri S.

NOES

Achal Singh, Shri

Agadi, Shri S. A.
Ahmed, Shri F. A.
Arumugam, Shri R. §
Babunath Singh, Shri
Badrudduja, Shri

Bajaj, Shri Kamalsayan
Bajpai, Shri Shashibhushan
Barua, Shri Bedabrata
Barua, Shri R.

Barupal, Shri P. L..
Baswant, Shri

Besra, Shri S. C.

Bhagat, Shri B. R.
Bhagavati, Shri

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhola Nath, Shri

Birua, Shri Kelai

Buta Singh, Shri
Chanda, Shri.Anil K.
Chanda, Shrimati Jyotsna
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitirej 8ingh
Chavan, Shri D. R.
Chavan, Shri Y.:B.
Choudhury, Shri J. K.
Damani, Shri S..R.

Das, Shri N. T.

Dass, Shri C.

Desai, Shri Morarji
Deshmukh, Shri B. D.
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dixit, Shri G. C.

‘Dwivedi, Shri Nageshwar

Gajraj Singh Rao, Shri
Ganesh, Shri K. R.
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“ Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri P. K.

Ghosh, Shri Parimal
Gupta, Shri Lakhan Lal
Hanumanthaiya, Shri

Hari Krishna, Shri
Hazarika, Shri J. N.

Hem Raj, Shri

Jadhav, Shri Tulshidas
Jagjiwan Ram, Shri
Kamble, Shri

Kumari, Kamala Kumari
Kasture, Shri A. S.
Katham, Shri B. N.
Kavade, Shri B. R.
Kripalani, Shrimati Sucheta
Krishna, Shri M. R.
Krishnan, Shri G. Y.
Kuree!, Shri B. N.
Kushok Bakuia, Shri
Laskar, Shri N. R,
Mahadeva Prasad, Dr.
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Malhotra, Shri Inder J.
Malimariyappa, Shri
Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Mehta, Shri Asoka

Mehta, Shri P. M.
Melkote, Dr.

Menon, Shri Govinda
Minimata Agam Dass Guru, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri G. S.
Mohammed Ismail, Shri
Mohsin, Shri

Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Nahata, Shri Amrit

Naidu, Shri Chengalraya
Nayar, Dr. Sushila
Pahadia, Shri Jagannath
Panigrahi, Shri Chi ani
Parmar, Shri Bhaljibhai
Partap Singh, Shri

Patel, Shri Manibhai J.
Patel, Shri Manubhai
Patil, Shri Anantrao

Patil, Shri C. A.

Patil, Shri Deorao

Patil, Shri S. D.
Radhabai, Shrimati B.
Raghu Ramaiah, Shri

Raj Deo Singh, Shri
Rajasekharan, Shri

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rao, Shri Jaganath

Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Raut, Shri Bhola

Reddy, Shri P. Antony
Reddy, Shri R. D.
Rohtagi, Shrimati Sushila
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. S. K.

Saigal, Shri A. S.

Sait, Shri Ebrahim Sulaiman
Saleem, Shri M. Y.

Salve, Shri N. K. P.
Sangni, Shri N. K.

Sapre, Shrimati Tara
Sarma, Shri A. T.
Sayyad, Ali Shri

Sethi, Shri P. C.
Sethuramae, Shri N.
Shambhu Nath, Shri
Shankaranand, Shri

Sheo Narain, Shri

Sheth, Shri T. M.

Shukla, Shri Vidya Charan
Siddheshwar Prasad, Shri
Sinha, Shri R. K.

Sinha Shrimati Tarkeshwari
Sonavane, Shri
Sudarsanam, Shri M.
Supakar, Shri Sradhakar
Surendra Pal Singh, Shri
Sursingh, Shri
Suryanarayana Shri K.
Swaran Singh, Shri
Tarodekar, Shri Y. B.
Tripathi, Shri K. D.

Tula Ram, Shri

Uikey, Shri M. G.
Venkatasubbaiah, Shri P.
Verma, Shri Prem Chand
Yadav Shri Chandra Jeet

MR. DEPUTY-SPEAKER : The result*
of the Division is : Ayes: 78 ; Npes: 145-
The motion was negatived

*The following Members also wanted to record their votes :

AYES : Sarvashri J. B. Kripalani,

dharan and D. N. Deb.

Nath Pai, Mohammad Ismail, A. Sree-'

NOES | Sarvashri M, A, Khap, Ankinecdu, M. h!. Neghnoor and Parthasarathy.
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PAPERS LAID ON THE TABLE
Natification re : Market Loans floated

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : I beg to lay on the
Table a copy of Ministry of Finance Noti-
fication No. F. 4(4) —W. & M./68 publish-
ed in Gazettee of India dated the 25th
April, 1968, regarding Market Loans floated
by the Central Governmant in 1968-69
(Hindi and English versions). [Placed in
Library. See No. LT—1044/68].

Shipping Development Fund (Loans)
Amendment Rules

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBAGH SINGH) :
On behalf of Dr. V. K. R. V. Rao, | beg
to lay on the Table a copy of the Shipping
Development Fund (Loans) Amendment
Rules, 1968, published in Notification No.
G. S. R. 665 in Gazettee of India dated the
6th April, 1968, under sub-section (3) of
section 458 of the Merchant Shipping Act,
1958. [Placed in Library. See No.LT—
1046/68).

Notification unier All India Services Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : [ beg to
lay on the Table of a copy each of the
following Notifications under sub-section
(2) of sction 3 of the All India Services Act,
1951 : —

(1) The Indian Police Service (Emer-
gency Commissioned and Short Service
Commissioned Officers) (Appointment by
Competitive Examination) Amendment Re-
gulations, 1968, published in Notification
No. G. S. R. 690 in Gazetee of India dated
the 13th April, 1968.

(2) The Indian Administrative Service
(Emergency Commissioned and Short Ser-
vice Commissioned Officers) (Appointment
by Competitive Examination) Amendment
Regulations, 1968, published in Notifica-
tion No. G. S. R. 691 in Gazetee of India
dated the 13th April, 1968.

(3) The Indian Administrative Service

(Appeintment by Selection) Amendment

VAISAKHA 6, 1890 (SAKA)

P.U C Report 254

Regulations, 1968, published in Notifica-
tion No. G. S. R. 692 in Gazettee of India
dated the 13th April, 1968. [Placed in
Library. See No. LT—1045/68].

COMMITTEE ON GOVERNMENT

ASSURANCES

() Minutes
SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : 1 beg to lay on the Table

Minutes of the Thirteenth to Nineteenth
Sininﬁs of the Committee on Government
Assurances.

(i) Second Report

SHRI ATAL BIHARI VAJPAYEE :
I beg to present the Second Report of the
Committee on Government Assurances.

(iii) Evidence

SHRI ATAL BIHARI VAJPAYEE :
I beg to lay on the Table a copy of the
Evidence before the Committee on Govern-
ment Assurances.

16.25 hrs.
ESTIMATES COMMITTEE
Fiftyfifth Report

SHRI P. VENKATASUBBAIAH (Nan-
dyal) : 1 beg to present the Fifty-fifth
Report of the Estimates Committee on
action taken by Government on the recom-
mendations contained in the Seventy-third
Report of the Estimates Committee (Third
Lok Sabha) on the erstwhile Ministry of
Food Agriculture (Department of Agricul-
ture)—(Central Arid Zone Research Insti-
tute, Jodhpur.

COMMITTEE ON PUBLIC
UNDERTAKINGS

Ni th and Twentieth Reports

SHRI MANUBHAI PATEL (Dabhoi) :
1 beg to present the following Reports of .
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[Shri Manubhai Patel]
the Committee on Public Undertakings :—

(1) Nineteenth Report on action taken
by Government on the recommendations
contained in Eighth Report of the Com-
mittee on Public Undertakings (Third Lok
Sabha) en Tewnships and Factory Build-
ings of Public Undertakings.

(2) Twentieth Report on action taken
by Government on the recommendations
contained in the First Report of the Com-
mittee on Public Undertakings (Third Lok
Sabha) on National Buildings Construction
Corporation Limited.

16.26 hrs
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTA-
RY AFFAIRS AND COMMUNICATIONS
(DR. RAM SUBHAG SINGH) : Sir,
Government Business in this House during

the week commencing 29th  April, 1968,
will consist of :
(I) Consideration of any item of

Government Business carried over’

from today’s Order Paper.
(2

=

Discnssion and voting on

Demands for Grants (Uttar Pradesh)
for 1968-69.

Demarnds for Grants (West Bengal)
for 1968-69.

Consideration and passing of

The Civil Defence Bill, 1967 The

(3)

Pondicherry (Extension of Laws)
Bift, 1967.
The Central Laws (Extension to.

Jammu and Kashmir) Bill, 1967. .

(4) Comsideration of motioms for modi-
fication of the Unlawful Activities
(Prevention) Rules, 1968, given
notice of by Sarvashiri Srinibas
Misra and Madhu Limaye on Thurs-
day, the 2nd May, 1968, at 5-30
P.M.

SHRI S. M. BANERJEE: (Kanpur) Even
after the Finaace Bill will be over...

y"- OV“v

B.0.H. 2%

SHRI S. M. BANERJEE : He has
referred to pending business being taken
up next week first. Iam sorry that two
or three items which we wanted to be
discussed have not been included.

First, we have demanded a discussion
oa automation. There is a motion pen-
ding. It should be allowed.

Second, if there is no time to have a
proper discussion, almost aH members
belonging to this side practically, have
requested the Home Minister through the
Speaker to make a statement on the hunger
strike by policemen. They are going on
suffering.

Thirdly, there is President’s rule in
Haryama and more than 200 governmeont
employees have been victimised. The
Governor does not listen to them. He
says that popular gevernment is coming
1 would only reguest the Minister to com-
vey to the Home Minister our demand that
he should make a statement about these

Haryana Gevernmeat cmployees. Over
200 of them have beea victimised. 1 caa
produce documents. Naturally, when

clections are in the offing there, every
Minister goes there and makes tall promi-
ses. I am told even the Prim: Minister is
there. Instead of coming to the Lok Sabha
she is tourisg Jhajjar and Karnal consti-
tueacies. So let these be a statement by
the Home Minister about the Haryama
goverameat employees.

16.29 hrs
{Shri G. S. Dhillon in the Chair)

I was saying that there are three or
four important items which we wanted
included in next week’s business. The first
thing is that there should be a statement
on the hunger strike resorted to by police-
men.

In Delhi. This is a vesy important
matter. 42 MPs have seat in an appesl to
Home Minister. Calling attention notices
and Short Notice questions on this are not
allowed. After all, we should be cocerned
about the fate of these employees.

Either a discussion should be allowed or

a mtement should s madg by the Home.
anmg;.



27 B. 0. H.

The second thing is that we have tabled
a mation on automation. Automation
has been introduced not only in the LIC
but in all other public undertakings. It
has become a menace. Let there be a
discussion on automation. A motion is
there, and Dr Ram Subhag Singh promised
at the Business Advisory Committee that
he would have no objection if the motion
was discussed.

The third thing is the hunger-strike.
Today is the 27th day of the hunger-strike
of the Government employees in Haryana.
The Governor has refused to meet them.
When there is no Assembly there, I would
request the hon. Home Minister to make
a statement here regarding the hunger-
strike.

SHRI 'S. S. KOTHARI (Mandsaur) :
May I submit that about a month ago the
Minister had promised that after the finance
Bill is finished he would take up some of
the no-day-yet-named mations. Many of
them are pending. May [ submit that
during this session not a single no-day-
yet-named motion has been taken up. My
submission is that the Minister of Parlia-
mentary Affairs should enable the House
at least to take up one or two no-day-yet-
named motions. Otherwise it would appear
that there is no purpose served by these
motions even alter having accepted them
to come before the House. May I request
the Minister to kindly find some time to
bring some of these no-day-yet-named
motions before the House ?

SHRI BAL RAJ MADHOK (South
Delhi) : I support what Shri Kothari has
said. At the beginning of the session we
tabled a number of no-day-yet-named
motions a and meeting was held when some
of these motions were selected for discu-
ssion. Now we are reaching the fag-end
of this session and so far not a single one
of these motions has been taken up. I
would suggest that at least some of them
must be discussed in the House, before the
House adjourns.

Secondly, we find that in the capital
city where lakhs of Government servants
live, in the Ramakrishnapuram area and
other colonies of Government servants,
and when summer has started, there is no
water, The¢ women apd children arg
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crying there. Calling Attention Nptices
have been given; short notice question have
béen given, and they .are not accepted.
I would like the Minister of works, Hou-
sing and Supply to make a statement about
the water situation, particularly in Rama-
krishnapuram which is the biggest colony.
of Government servants.

Then the policé question is there.
Whatever the Home Minister may say,
the fact remains that thousands of people
are under trial; some of them are on
hunger-strike; the trials are being lengthened”
and other irregularities are being commi-
tted. Some statement about that also
shoud be made in the House.

About Haryana, Haryana is being ruled
by the President now, and there is a lot
of discontent amopg the Government.
servants there. Soms of them have gone
on hunger-strike. Hundreds of thousands
of them are victimised, Some statement
\about that situation should also be made
n the House and some discussion should
be theire. All these four items should
come up before the House in the next
week. ) )

st Ik wRedtw (avd afer) -
awrafr wza, gfaw aEl SR s
F a § Y g T 14T } I AR
FW L K UF G a1 AR FFAE
10-15 gt ¥ qF WA N &% wifeni
37 7 A5 I W § 1 7% wifeqi F¥7
Y 1% F A F7A ¥ A M feafs 3
37 A g fawradl ) sm A Ry 9w
¥ Frw Ag F AT SF T ¥ FHW AL
R I Aargar g e WY o oY
qaTfEl #1 9 ATHT & W ¢ I AR
# s sl ) gweasi F aR &
oF JAA T AR I WA agh
3 ag TRy R frgam o
grefas A H REFTF R T wmF-
ol g e & 1 & wrgar g f
10-15 f&ai & geTgETE # oK g@d g
qT Y 3 gT § 3% I o oF aqmw
Wi arfe €9 7% 9 qIA@H g9 F9
&7 Hw g A &% )
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st dftwy Wmw (wdvg) o aWi-
afe wieg, o ow gfamn qoee &
w1 y= &, o fowfoqr & @
arwra ag st ot ¥ Fdr e SR
g% @ ara &1 wieaws v ar fF QW
Fafret & Tow st wowarg o A §
WX 77 Ovaare & v 6T | xw &
& sHRfcdl ¥ 31 AIF ¥ YW gEA T
w2012 afe ) IT R Wy W
fir@ar a3 F wearen o= # K90 w@r o
T3l ¥ TEEA TF BT AAEHIR TarT fear
9 IEIN 4g T 1 qg AW 99 F W=
WA FE AR A A R E
T agi X fende ¥ WA W OE
aw e wrar | Iet feafr wa s &
a1gw & fr fora et #378 ¥ v A W
o adt few e A faar g fam fw
wRaAH A g7 s Fefam A § o
Y H o FT i A graaRy )
WIS 3 & T e W feafr 3

0 @ 4% g a8 N frewr fean
™R AT § RS 9T 48
gui R Rawwar § o &8 A &
JewefmgmimgaNAgd
FT G WA A WA 7 Sifaw §T |
e g & fs e @ w1 A fee
TAMEE A N ofwE W .
e § | 71 ) €9 4g W ggw. ok
T fawrd ar fet IqET § q@F W
FEE | ¥ g g ot § wgQE wEW
fF ag fafeqa w1 § 81 Rede agt W
- WX g § wife g SR aF
o §1 ST wT A W X A qTar
P WX Ty W WE
A R QE A qu @ AT *
s geNTfemd @
ww a9 fifew & § 9l AT 9
yifed |
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SHRI UMANATH (Pudukoattai) : I
support the demand that some time must
be found next week for a discussion on
automation and the police huyngerstrike.
reactions are there in the policemen who
are in service. There should be a discus-
sion on that so that there may be some inter-
vention by the Home Minister and a
settlement may be made.

ot TrwTaATT qvest (2T < & gfew
& foafas ¥ wgar wgarg fe 97 e
¥ feafer g7 @@ & 1 gw &Wi & T
wEIEA 1 oM WaHfea F gu fafesat
foeit &, 42 a1 43 ow dw ¥ fafezai
foet ¥, AfFT swElmwag 2 s SRR
vqe g% TR fear | (@ aw AR
frar 1@ qed qMEOd Fear @ S
& ofq ST F gwedl A L ar fp W@
mRmmMAam & gy e
q% &8 §ATH T FIE WIS X9 I/A A
e fir 37 A gferm & arad ¥ e e B
qifF 37 &l & gaw ® g fFar W
at | fafm ra AN A FzEm @
WA GGE @A D wWE
6oa o Far #T Ig W W W
=0 &Y 9T sqr At frar &1 F wgar
argar § 5 e 3@ way o 1@g W
B AT BT qTd a1T wea @ annn

SHRI SONAVANE (Pandharpur) : The
report of the Commissioner for Scheduled
Castes and Seheduled Tribes has been
placed before the House. 1 would like to
know whether the Minister of Parliamen-
tary Affairs would be able to find seme
time before the end of this session to dis-
cuss that report also.

SHRI SAMAR GUHA (Contai): I
would also like to say that the police
bunger-strike and communal situation
should be discussed in this House.

DR. RAM SUBHAG SINGH : Shri
Saopavane is a member of the Business Advi.
ory  Gommittoe. Mz, Banerjce said somp
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assurance was given. | can assure the
House that whatever assurance was given
in the Business Advisory Committee, that
will Be honoured. Whatever decision the
committee takes, for that we will find
time. Most of the opposition leaders are
there on the Business Advisory Com-
mittee,

st wo o et : ﬁﬁw WE?
e 1 RN adt wer 2 s wi
faa & a1z o ¥ A ¥ o whgee
foFar o

DR. RAM SUBHAG SINGH : This is
the business for the week commencing on
2%th. In that week, The Finance Bill will
have to be passed and also the UP and
West Bengal budgets will have to be
passed. 1 do not think there will be any
timeé left for anything else in that week.
} am sorry it is not possible to accept the
suggestions made.

SHRI BAL RA) MADHOK :
should be a disci on cc
THat is comniufalisth; who i8S encouraging
it, etc. are vital matters. There should be
a fullsscale discussion in this Mouse on
that so that lévelling charges that soahe-
body is doing it may stop.

Thers

16.40 hrs.

UNION TERRITORIES (SEPARATION
OF JUDICIAL AND EXBCUTIVE
.FUNCTIONS) BILL*

THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN) : 9, I deg to
move for leave to introduce a Bill to pro-
vide for the separation of judicial and
éxecutive funetionts in Union Territories.

THE CHAIRMAN :

“That leave be granted to introduce
a Bill to provide for the separation of
Judicial and ewecutive fumctions in
Union Territories.”

The question is :

The motion was adopted.
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SHRI Y. B. CHAVAN : Sir, 1 intro-

duce the Bill. '

MR. CHA(RMAN : We now proceed
to Private Members' Business. .

16.41 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

Twen(y-nl'nth Report

SHRI K. M. KOUSHIK (Chanda) :
Sir, I beg to move :

“That this House agrees with the
Twenty-ninth Report of the Committee
on Private Members Bills and Resolu-
tions presented to the House on the
24th April, 1968.”

MR. CHAIRMAN : The question is :

“That this House agrees with the
Twenty-siath Report of the Committee
on Private Members’ Bills and Resolu-
tions presented to the House on the
24th April, 1968.”

The metion was adepted.

16 413 brs.

CONSTITUTION (AMENDMENT)
MLL* -

(Amendment of artite 217)

SHRI M. N. REDDY (Nizamabad) :
Sir, I beg té ove for Nave to ifteoduce
a Bill further to amend the Coastitution of
India. -

MR. CHAHRMAN : The question is :

“That leave be geatted to introduce
a Bill further to amend the Constitu-
tion of India.”

The mn;n was adopiéd. ;...

SHRI M. N. REDDY : Sir, [ intro-
duce the Bili.

*Published jn Gazette of India Extraordinary, Part Il, Section 2, daied 26.4?.68.
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LABOUR (PARTICIPATION IN
MANAGEMENT) BILL*

SHRI SRINIBAS MISRA (Cuttack) :
Sir, 1 beg to move for leave to introduce a
Bill to provide for participation of em-
ployees in the management of industrial
or commercial undertakings in wtich they
work and for other matters incidential
thercto.

MR. CHAIRMAN : The question is :

“That leave be granted to  introduce
a Bill to provide for participation of
employees in the management of indus-
trial or commercial undertakings in
which they work and for other matters
incidental thereto.”

The motion was adopted.

SHRI SRINIBAS MISRA :
introduce the Bill.

Sir, 1

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 90, 92 etc.)

SHRI ‘SRINIBAS MISRA (Cuttack) :
Sir, 1 beg to move for leave to introduce
a Bill further to amend the Constitution
of India.

MR. CHAIRMAN :

“That leave be granted to introduce
a Bill further to amend the Constitu-
tion of India.”

The motion was adopted.

The question is :

SHR1 SRINIBAS MISRA :
introduce the Bill.
SALARIES AND ALLOWANCES
OF MEMBERS OF PARLIAMENT
"(AMENDMENT) BILL*

Sir, 1

(Amendment of section 6)

SHRI.MANIBHAI J. PATEL (Damoh):
Sir, 1 beg .to move for leave to introduce a
Bill further to amend the Salaries and
Allowances of Members of Parliament Act,
1954,
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MR. CHAIRMAN : Motion moved :

“That Jeave be granted to introduce
a Bill further to amend the Salaries
and Allowances of Members of Parlia-
ment Act, 1954.”

st oWy fewd  (39%) : @wfa
AN, AW &1 o frdy o el
gzen & fadas #1 47 @ 71 oF q@qS
orar & IuwT faQe G fear @
=ifgd o g 9 fagra § s@wr gham
W ST X AT & wg o fadaw § W@
gl ¥ G AR aTER F AR ¥ )
a0 v wAsfaw wiE dvEE W
qfaifiz Fa d s F1a@ @
grey a1 faa & | & fa=r & gy ag wiw
M LT Ry F fesd § g A
faeeh @ @Y R @feqis A9 § qEw
) g & Y | @ gEE w1 & ge
ol AT WA

oS ¥ a<g A gfaar fom s W
gfaw &, I A &, weEk @ A
WY G AT F FHAA &, IgW o &
N g s@ET AgAT 2 W oA W
gfaar et &1 Y 9 @ o arfegd
ST FYE T Ffewe K17 § AT FAIgar
& oY a1 ¥ FT o7 |t 2

=it g0 ®wro ITeTw  (FIR) ¢ 9¥
T § =€t |

@ wy fowd ;@R N e
TAR TN HY aF F Y & a1 AW N
. fF A9 oS0 9 TF g9 A% W
By 1 fawar @Y & s & W@ A, a6l
¥ uF @ 9 & ganfed 8 gowa &Y
T a9 & a7 g ML A FY 1 T
¥ % N eI Ag ) IFET o wk
gfaaTd WX 9g &7 Wi Ay § @ &
a1 R fade Far @mgar

*published in Gazette of India Extraordinary, Part 1I, Section 2, dated 26.4.68.
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Q&% AT aTew o 919 fRw g o
T w7 § )

st uy famd : NagimA & @y
T A A ot gfaar 3 @ § vey #
7% saar glaar & 7T T $ @ OE
ok 7 &% F37 77 ¢ 1 Afe A 78 Wi
2 & T@ qtg 1w Ffewe F19 ¥ @™
A § g9 fedl Ay S Ag &Y
Tifgd, 7 A% F) AT 7Y, T FiAa
) g fgd, 7 WY Gsw F fom
Sffgdl 1 wat wfews ffgaT & @
fex g &, S+ @AY 9rfed ) Q@r &
I WeT FW F fifow S 9T GO
R g8 T § &2 i e ad
Taa  (¥'Eeesia)

#Y A gd N a@ N A aww
i & fog ar A 2L

SHRI SONAVANE (Pandharpur) :

Sir, are we discussing the merits of the
Bill ?

ot wg fowd ;  dfgw § A
g Amw fdw 3w gA
fexa & 7Y o @y § 1 A0S ¥ § q@Ar
"R E?

Y !ogoﬂ]‘(ﬂﬁ):
o A N Faw F@ § |

ot wq fomd : A gEw A §
fir garé wEw A M IR TN, TER-
wfewe ¥ Y g sy ?

= 5o 7o WEW (F) :femaar ¥
w®E!

oy fowd : g foaw w0 @ g
AH WA T {1 K Al w o
g 1 wre e fewm ¥ w g W@ ¥
T A § a1 uae sfews W ¥
s wrey A Suer #rE frQw T
i af g & A T § fe

LILE IR
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A€ T 7N & a1 wwE Q) av g -
37 &1 wifeq § ar 72w &), a5 vaa
| wiie & w faw &1 AT w@r
g WAIeaifr w wma afw
aF

MR. CHAIRMAN : I will sow put it
to the vote of the House. The question
is :

“That leave be granted to introduce

4 Bill further to amend the Salaries and

Allowances of Members of Parliament

Act, 1954,

Those in favour may please say ‘Aye’.

SOME HON. MEMBERS : ‘Aye’.
MR. CHAIRMAN :

Those against it
may please say ‘No’. :

SOME HON. MEMBERS : ‘No'.

MR. CHAIRMAN :
have it.

I think ‘Ayes’

SOME HON. MEMBERS 1 No, Sir ;
‘Noes’ have it.

MR. CHAIRMAN : Let us
division. Let the lobbies be cleared.

Now, the lobbies have been cleared.
I put it to vote. The question is...

have

oft wzw fagrdt A (FwTA) ¢
afr w@Ea, ¥ frdga & fr wew &
| a1 97X W 2 FF fra fadaw qoast

Qe
T® W SR O Ww g g

ft wew fagdt amwdd - gofy
wERE, ok favaw w v N sl
w7 W & W ow faduw st are
T W G QAT T ¥ @ e
frar famr o A § AT e wfears
qeT ST AwaT § |

MR. CHAIRMAN : Let me remove

the confusion if there is any. There are
two Bills, This is by Shri Manibhai J.
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[Mr, Chairman]

Patel concerning the air-conditioned travel
facility. This is at the iatroduetion stage
There is another Bill by Shri Barupal
which is coming for consideratioii later on.
1t is, perhaps, confusing for thc Memibers
to know as to which Bill is under consi-
deration. Is the hon. Méember prepared
to withdraw the Bill ?

ot Ay fomd ;. WA Frt § R oag

99 F |

SHRI MANIBHAI J.
Sir.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce
a Bill further to amend the Salaries
and Allowances of Members of Parlia-
ment Act, 1954.”

The motion was negatived

PATEL : No,

16:83 hrs.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BI1LL*
(Insertion of new section 86A)

SHRI S. S. KOTHAR! (Mandsaur) :
Sir, | beg to move for leave to introduce
a Bill further to amend the Representa-
tation of the People Act, 1951.

MR. CHAIRMAN : The question is :

“That leave be grafited to imroduce
a Bill further to amend the Represen-
tion of the People Act, 1951.”

The motion was odvpted.
SHRI S. S. KOTHARI: [ introduce
the Bill.
16531 brs.

SALARIES AND ALLOWARCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL

(Amendment of sections 3, 6 etc )
By Shri P. L. Barupal
#t qo We ¥w™ (M)
ek wEe, & seant weat & A e
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qeeqt & 3a a1  whafiay, 1954
¥ w gMeT 31 ar e o1 A
f&ar s

Fuafa  wEiwy, AE g & T
ofidgw § dug agen N wrEEEe
FoyarT # X g aw W (Eww)
sifafras sy fovar o7 1 3w & @ H
T %7 ¥ AAAT agent € g weT
af ff | g0 ¥ ag wfaw € fF ogw
fafrey et o7 g o o 3 & 2fee-
Ay FY oy & o v W qw fAwr AT
W faw 1 et a0%F & arw &)
(wrawwr) Wity waEm #OR m A
argfae 23 &, A6 & 7 ¥ womer
araferet 3 | ¥ fadus ¥ gvaw ¥ A
A A oF qE ¥ W9 §EE eqfad
far ol gart wegfaee s, fomr & o)
satffedy g, ot ©9o  THo WS,

ot FroNe e () ¢ AT T
wy?

oY do WY aTEQTE : WP, { AW
T ¥ar § 1 g i & Avn ¥ gAfr-
#g<lY ag 77 e fe wrewaw qiedew
¥ wt g6 faw # drw wa¥ F A #
o 1 & g ALY Areer, Afww 4R s

,mﬁfmmﬁgﬂﬁaﬁaﬁwﬂ%u

SHRI UMANATH (Pudukkottai) : Who
is having double standards ?

W qe w0 wrewTw & gt ady
AT | AN qEET Y Hoaver

SHRI JYOTIRMOY BASU (Diamond
Harbour) : On a point of clarification.

Wt as wie weww: # wgar ¢
fr qu s g fae w0 o faw Ay
T #T |

“i!ublhl.:ed_in. d‘;iu of india Extraordimary, Part H, Section 2, duted 26.4.68,
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MR. CHAIRMAN : Motion moved :
““That the Bill further to amend the
Salaries and Allowances of Members
of Parliament Act, 1954, be taken into
comsideration.”
There are some amendments.
Banerjec has given an-amendment...

Mr.

SHRI S. M. BANERJSEE (Kanpur) :
Please read it out, Sir. Let them know
what it 'is. -

MR. CHAIRMAN : The hon. mem-
bers will understand it. The amendments
of Mr. S. M. Banerjee, Mr. Tridib Kumar
Chaudhari and Mr. Jharkhande Rai are for
circulation. ’

Is Mr.
ment ?

Banerjee moving his amend-

SHRI
move :
“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the first day of the next session.”

S. M. BANERJEE: Yes. I

MR. CHAIRMAN :
Rai is not here.

Mr. Jharkhaude

Mr. Tridib Kumar Chaudhary. Is he

moving his amendment.

MR. TRIDIB KUMAR CHAUDHURI
(Berhampore) :  Yes, 1 move :
“That the Bill be circulated ror the
purpose of eliciting opinion thereon by
the 2ad September, 1968."

MR. CHAIRMAN :
Gowd.

Mr. Gadilingana

SHRI GADILINGANA GOWD (Kur-
nool) : My Party has given freedom of
speech and vole on this Bill to all the
members of the Party.

About a fortnight ago, an' informal
C i all parties was
constituted nnd it had about four -sittimgs.
This Committee has uaanimously agresd to
recommend some facilities...

AN HON. MEMBER :
animously.

No; w»ot un-

SHRI GADILINGANA GOWD: it
Whs wneojmous, What can | do if they
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deny afterwards 7 1 would like to he very
frank. Let me be true to my conscience.
I would not go back on the unanimous
decision that has been taken by the com-
mittee. The amendments moved by Shri
Tenncti Viswapathan, ctc.. most of them,
have been unqnimously agreed.

If you want the Members of Parliament
to work honestly and efficiently, to serve
the peaple, all these facilities are necossary.
This committee has not recommended either
an increase in salary or an increase in the
daily allowance. [ may submit to you for
your information that this committee con-
Mr. Kanwar Lal
Gupta, myself on behalf of the Swatantra
Party, Mr. Kandappau on behalf of the
D M.K....This was a unanimous decision.
1 am now told that most of the recommen-

_dations made by this committee can be

implemented by the Government by amend-
ind the rules, by referring the matter to
the Joint Committee.

1, thorefore, appeal to the Gevernmsgnt
to refer this matter to the Joint Committee
on Rules so that proper facilities are
given to Members which, I am sure, will
cnable Members to serve the people more
omcuvoly

Mr. CHAIRMAN You waat the 8ill
to be referred to a Jeint Committee.

BHRI GADILINGANA GOWD : Joint
Committee of both Houses.

MR. CHAIRMAN : Of Rules? 1
wanted to be clear. The hon. Member.
if 1 have not misunderstood him, has made
a referepce that it should be referred to
a Joint Commitiee on Rules. That is what
the hon. Member said.

17.00 hrs

SHRI GADILINGANA GOWD : The
Joint Committee of the Houses meant for
giving facilities to Members of Parli

MR. . CHAIRMAN : Joint Select
Committee ?

SHRI GADILINGANA GOWD : Joint
Committee .

MR. - CHAIRMAN : Is thers -any
wmpadment.or je it just & suggestion 7
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SHRI GADILINGANA GOWD : It is
a suggestion.

N 7w fowd (TR) :  weAw
T, W & f 9 Ao gwE §, S
® IrET™ St WX g W qGE AW
9, @ @ R R fEr T@ g
MNMagwrfFmas §zg fam
TSI AT FHA F 9@ HeET
=fg? S 7 NF qa g9z F@@ F o
Joer Arfg? 1 @ fawr @1 arw faar
I W A ZA UF AT S
TEIT F HIATT AT 10-11 G247 HY T
A T | 39 FAA N o FAHE
faweg=y Y, S9 X g @Y oo
ST FR--AE AT gHE W@ faw W
A TGAT ¥ GIA AF FAT TG TG
A 1w o BT Qe & feowm
T FT AT A |

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : There has been some
controversy going round this Bill. Ori-
ginally it was thought that no controversial
Bill relating to the Members® emoluments
and salaries should be pushed through
the House. So this is a matter on ‘which
the Government itself should have taken
the initiative having regard to the consensus
of opinion as ascertained by it. But the
Government some how feels that it is all
the job of the Members.

So far as the Ministers’ emoluments
and salaries are concerned, the Members
should interest themselves and vote with
them, but when it comes to the perquisites
of the Members the Government have very
nicely said, ‘Itis all Members’ business
and if all the Members agree, we wili put
through any amendment which you desire’.

Very well. Now it has been suggested
that a Committee may be appointed. That
was what was exactly don2. though infor-
mally. In the initial stages I was not
there. Members representing  various
Groups were present ; there was some
difference of opinion on some points ; but
ultimately, excepting on one or two points,
] beligve, the amendments that stand in. my
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name and in the name of some others,
represent the consensus of opinion.
(Interruptions) and also they represent the
consensus of language. The language itself
was not mine, nor was it that of the hon
mover of the Bill. .
There were others who did it though
one or two of them arfe obliged to be
silent now. When all this was done
and 1 personally thought that there was
some unanimity about this, and if there
was any small difference that could be
rounded of by .the opposition leaders, by
the leaders of the various groups meeting
together. I am not sure whether that
has been dome. If that has been done
perhaps this controversy would not have
arisen. But even now 1 feel that there
are several points on which there is
agreement. It is true, Sir, that some of
the requests looked like exaggerated claims
of these hon. Members. Every day we
hear Mémbers say that we are sovereign,
we are a sovereign Parliament and all that
and Members naturally believe, some of
them wrongly believe, that they should
also have some decent perquistes. That
is the sum of their fault. But if there is
opposition, my humble suggestion is it is
open to the Government to move the
amendment to say that this Bill could be
referred to the Joint Rules Committee
where these things could be discussed.
Miny of the things which have been
suggested and which are hardly contro-
verted are things which could be done
very well by the change of rules. Amend-
ment of the Act is not necessary for all
these things. And if the Committee is
unanimous, perhaps to the extent of the
unanimity the Government can adopt them.
If it is a Joint Select Committee we wculd
have to wait for long time. The Rajya
Sabha must open and all these things will
have to be done. But what I submit is
this, that the Committee can go into the
matter. We need not start exchanging
words, because it is easy to criticise each -
other and the game has already started
in that cornér. [ don’t want to do that.
What [ submit is this. [If the Minister
of Parliamentary Affairs can move an
amendment referring it to that committee
we need not discuss the details here. The
Members are already there in the Com-
mittee and they can discuss these things -
and in whatgver they do, of course the
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whole House will agree to it. Only let
it not be said by the public or let it not
be told by some of our own Members that
we are making some exaggerated claims
about ourselves.

17.07 brs
[Mr. Speaker in the Chair]

Personally, Sir, I am one of those who
believe that we need not have started
the salary system at all. Even today I
will be quite ready if you say, “You will
have no salary at all. You come here at
Government expense, live in some hotel,

. they will give you D. A. and you go home.
There are no other perquisites”. It is
not necessary that they should have
perquisites nor is it necessary and proper
io that case to burden them with as much
work as is demanded of the Members of
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done, whether it is mere or-less or if the
Joint Committee says, no, there shall be
no further prequisites, we shall all be
happy. If this falls through we will not
be sorry. If it passes we need not worry
ourselves further on this matter.

MR. SPEAKER : Regarding this Bill,
I do not think that the matter can be
referred to the Rules Committee. If hon.
Members want, they can have it referred
to a separate committee consisting of the
same Members.

SHRI SRINIBAS MISRA (Cuttack) :
A joint meetting of the Rules Committees
of both Houses.

MR. SPEAKER : It is not ‘the Rules
Committee ; there is already a committee
on Salaries and Allowances of Members of

Parliament. It is easy for us to say that
in this poor country we should not claim
anything. * There are hundreds of argu-
ments and I can argue in that light. But
it is also necessary for us to see whether
by our own experience we are able to
.dischargs to the best satisfaction of our
conscience all the responsibilitics that are
devolved upon - us. . Personally. Sir, I can
cite my own case. I have been in public
life since 1921 or 1922. Even since then
1 have been spending what I had in my
house excepting for a brief period of three
or four years ; I think we have been most
of spendingon our own. There is nothing
wrong in so spending because we have come
on our own, nobody has invited us to come
to public life. However, some Mcmbers of
Parliaments of the world have believed that
Members of Parli should have some
perquisites in order to keep them comfor-
table, in order to make them a little more
responsive, and also to fix responsibility
upon thém, that they shall discharge the
duties which devolve upon them after
elections. Therefore it is only in that
light - that certain . perquisites are being
given in the Parliaments of the world.

It is true that we are a poor country.
It is equally true that many of us are poor
‘Therefore, instead of going into all
those details now, I would again
request the Minister for Parliamentary
Affairs to move an amendment to refer
it tp the ' joint “committes and whatever. iy

Parli t

SHRI TENNETI VISWANATHAM :
I beg to be excused for having given a
wrong name to the existing committee.

SHRI SEZHIYAN (Kumabkonam) :
Sir, without going into the merits of this
Bill, which is not desirable at this stage,
1 want to correct one wrong impression
that has been created as if the Members
or representatives of different " parties
worked in a committee and came to certain
conclusions and some Members or some
parties have now backed out.

As far as my party is concerned, I can
explain the position. Regarding the other
parties, let them explain their position
themselves. Shri S. Kandappan was
representing our party, and he came and
reported to us what -was happening. He
told us that such and such were the
suggestions put forward. For example

_regarding the pension scheme of Rs. 250,

he said that our party would not accept
it. 1 think he had converted some others
also to that view.

AN HON.-MEMBER :
the bill,

It is there in

SHRI SEZHIYAN : [ do not want to
quarrel over whether it is ia the Bill or
not. In the amendment given notice of
Shri Tenneti- Viswanatham and others this
pemsion of Rs, 250 is there. Regarding
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PTO, servant’s pass etc. also we had said
that we would not agree. 1 do not want
to go into these details at this stage.

1 only want to put it o record now
that there had been unanimity. Let us
not say that all these tbiegs had been
agree to unanimously.

Even now, ] would submit that there
is no clear conception in the mind of the
hon. Mover or the other Members in
regard to the provisions in the Bill. Some
say that it should be referred to a Joint
Committee, some others say that it shounld
be referred to the Joint Rules Committee
and so on. We do not have any prece-
dents for referring a Bill to committee
which is not constituted specifically for
the purpose of having that Bill referred
to it. Of course, if we want to refer it
to a Committee 1 think it could be done.

But I want to urge that there should
not be any undue haste in regard to the
passing of this Bill. People should not
think that we are in a hurry to vote some-
thing for ourselves. It is trae that we do
require certain facilities. What those
facilities should be, how they should be
given and so on are matters to be gone
jnto. 1 am not against facilities, but let
us not be in a hurry to pass this thereby
giving the impression to the outside world
that we are very much in a hurry and before
the 11th May, we want to vote for our-
selves something.

SHRI R.K. AMIN (Dhandhuka)
Who is in a hurry.

SHRI SEZHIYAN : Prof. R. K. Amin
is not a hurry. 1 would submit that maay
things need carcful consideration. In regard
to facilities such as telophones etc. also we
are agreeable, but how these facilities
should be given should be gone into in a
detailed way by the representatives of the
parties or by a committee consisting of
Members nominated by you or elected by
the House, so that afterwards Members
canpot come and say that this had been
agreed to unanimously, that had not been
agreed (o unanimously and so on. At
preseat, it is possible that somebody might
have agreed to something at first but after-
wards gone bagk on it,  But as far ps my
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party is concermed, I have explained the
position.

The Bill contains a provision for a
daily allowance of Rs. 50. I do not think
that anybody has yet agreed to this prowi-
sion. )

Further, most of the things have not
been very happily worded. There are some
portions in a clause to which we may agree
while there are other portions to which we
do not agree. So, voting here would be a
very difficult affair. Therefore, everything
needs verv careful consideration. 8o, 1
suggest that it should be gone into by a
committee appoizsted by you or elected by
the House, and if that is done, we would
be agreeable to that course.

oft vy fowd ;. s wEEw, @
favgs ¥ AR ¥ AR o goew A ARy
MMEITH TH o0+ YT = T
WA ARAE 1R 3w F 97
ara ¢ frarfanie & ggeal & S s
A & ST wwent A qft ¥ fag we
ITH T Al 3 I ¢ ar Iw
3z gfawrg 7 & 9rF, A@ AT FFAr Q¥
2\ fe s & AT gk ST TfaeE
W aE

q% wARg @3eq : ay fowy o
il C

it ag fowa : H s v ¥R
o faedt B ) wa W A A §
@ feT wa & arear AT g

aeE  qEIEd, TR I TF AW
afrg W Aok ag afiwag ¥ FF
N & wfafrfe & @ 2w W oo
s FT AR a9 BT FEGAT T FF
o T glaaml A gEor N Nfw 7
w{ s gar w14 ¥ F1E graew Ay
L 3]

q P T IRT R 4
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ot o faAd : g@d IRy AT E, &
A AT AT BT @ @IE (W) T
e ¥ Feewr 37 ¥ frg wmd &) @ gfrn
W™ W R gEEmT FQ A R
F1 9 F5rederd #7 1

a wsaw wElew, dv fagrat #
TR AW 7@ Mfge ) oF fagr a8
f& 7r @ gfemr 7 o gfawmsi &
aifeaTiz & g3eq, SAFT W FHA 2,
IEH FITRET J U F @A 7 GEA
fagr=r ag & f Far s qfar #1 gewE
fFar S13T ) aTear A g 2, A
arfeat & gl & 7, &Y 800 W T
A g § Arze mfzar @ad ) s
FHT ¥ w3 7 997g qrAT F 0 5 wwem
X, 800 F § oY S FT @Al FW AT
feafys H &1 & :1E wAq T30 FW0A7
SreaT AfEa Aiex ifeat & gEoAm
HTHHAT AT ATHA ATAT |

SHRI R. K. AMIN : The leaders

take big bunglows and the members are
given ordinary tlats. What about that ?

Wt gy famd ;AT A WA A,
# F98 @ wew fq@r g, }E I
aHT T4 foar 2

oeaE  ARRY, @7 fagra ag
wrfg fr =7 giawmst #Tgeaam T &
st fiF ez mifeat 1 givar #1 gegaw
forar mar 1 agi W AT Gy waE, W
Y Srar, % ggeq W@ & 97 ga-afar
W &\ a8 A6 & aifardie #Y ageaar
a3 I"'“'(W)““”

MR. SPEAKER : Let the hon. Member
say what he has to say. In this way we

cannot carry on the discussion. -By shout-
ing and counter-shouting, we cannot proceed.

SHR! SRINIBAS MISRA I take
strong exception to Shri Limaye saying that
everybody is sub-letting his flat.
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5§t wy fand ;& @ E—aw
g} Strar | A A4 Far—ag ¥ T8
FEE

MR. SPEAKER :
‘everybody’.

He did not say

SHRI M. N. REDDY (Nizamabad) :
On a point of order. Whether he has used
the word ‘everybody’' or the expression
some members or ‘most of the members’, I
would humbly submit to him that as a res-
ponsible member who is also the leader of
a Party, by making such statemeats he is
reflecting on the dignity of the House and
we are not giving a better impression of
ourselves and this august House. We talk
of this ‘sovereign House’, ‘august House’.

Such a remark is derogatory to the
dignity of the entire House. It is better
we avoid such phrases to make our points.
We can use better language to make our
points. I strongly object to this.

SHRI THIRUMALA RAO (Kakinada):
My submission is, Mr. Madhu Limaye has
already given his advance opinion in a long
column in the Hindustan Times today on
the merits of this Bill. [ would appeal to
him to confine himself to the merits of the
Bill without aspersions and help us to have
a smooth discussion about it. There is no
question of one being more patriotic than
another.

MR. SPEAKER : He did not say all
Members: ; he said some Members.
(Interruption) All Members, is it so ? (/nter-
ruptiony No. 1 do not think so. From
what I heard vou can verify it from the
records—he did not say all Members.
Some Members have done it. This was
raised earlier also; not now only. Shri
Hem Barua or somebody had raised it.
Anyway, as suggested by Shri Thirumala
Rao, let us not try to insinuate anybody.
All Members are hon. Members. There is
no dishonourable Member. Let us resume
the debate, and let Shri Madhu Limaye
confine himself to the point.

st Ay food o faage ot <@
2 AR Tl & §7 g v (sgAwm)
mfat ag v @9 3@ a@ ¥ AR
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[ 7y forrd)
A FEIA N A FA D E wh TOF ¥ @ w1 wen ¥ e gk
fe g du & (cnmaw) wemE TR ¥ WA W ¥ EONA @ 99

wERT, & gamEr o WA g ag
§ faaga afi s fr g@ gEw ¥ it
g3eT Qa1 w39 § AfeT @ T QF F WA
agt o fol v | 3 afag g

T WA W3 © a1 aifaq gy ?

ot wy fod AT aY e

Y G FT W AT g o<t
| WS ST qg - FT L 9T Q@

MR. SPEAKER : What is this “Madhu
Limaye, Madhu Limaye”. Is it a market
place ? You are addressing *Madhu
Limaye, Madhu Limaye” as if you are
addressing a public meeting or some

election meeting. You should address
the Chair. You should not shout
“Madhu Limaye, Madhu Limaye”. Even

shouting 1 do not mind, but you are call-
ing him and shouting as though this kind
of thing is absolutely parliamentary. For
Heaven’s sake do not shout like that. You
can have your say later on. But let us
continue the work in a calm atmosphere.
Please do not disturb him. 1f you do not
agree with him, you will have a right to say
later on. ([nterruptiony Whoever wants to
speak, he may ‘give me his name through
the Whip.

*ft g fomd : woow W, # o,
T W gt o g wrar g, faes 6
X ¥ Fer omar § Fo wdwwfa ygwm &
Y fs adl g &, & W wa Fgama
e mg‘tarzﬁn

# o F9@ QI & faAw s
g1 ag AN R W S aF
g FaT W s g faw R
FRT g for gy fawd fF gurd
wim g A ag o &y o, AT a3
o FATE QO faege agY 3 iy |

o &o HIFo aﬁta ﬂ'é}gﬁ'm@
T AT & faw aegr g

AT N EE I HR AN T I A
T gars wErw A ITH AW T AW
AT TR FATE GG ¥ G AfFT [T

F g AIFT TZY Y &9 & & frad
¥ qar gar$ wE F Oy {0

Faa &1 gwa § @ FT & 6
faQe F<T wEAT § | 7 FAg AL A

MR. SPEAKER : What is this pension ?
1 do not understand. Is it life pension ?

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : At the age of 60.

SHRI TENNETI VISWANATHAM :
In the original Bill itself, it is there.

it wg faad : 57 & wAgde &
frq X o & Al T ¥ SO #§
W weaw Ay, 129 F gEE )
T I X OF, TF a9 Fg a7 Al

W ads ¥ o gEaag o @ g
e oY FoA-moN fo TR & ST ATH
qIA AT T F IR A A qgfaw
FIF @t gF A A g IS ashg
TER F weqqre § I ey § iav
T | AT TRAA F g A} agi g
FEAT A @Y FX Af6A A TR A &
FifF froft e qar A9 dJar g w@n
o AAY § | I @9t qfaaric s
Y a=ieq FaT TMfEN )

wa 31, @i gfard T § fmw e
# qulik T ¥ AT FE@T g §
i 5 weedl F o9 A 99-¥ AR
faely | o aga A aged W & fow
N wifas feafs wsHad & agere
T @i A FIX A} 9y wagrami
IR ST w1 gEEE Qa1 gEfed daw
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g o falw NS F TR FAT
g § a1 & gmw A ad g wif
I ¥ T W AGami w1 Fy
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o st ara § faasr fr & @
wa § | g9 B W el 19 F
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faafod § AWfes qe@ar § g

s & o f orer S wene g B
gy forerey 31 & oY 7gi % FeA ¥ fow
dar g e 0 aTEw aanfes afwde
faeg guwd #< QN 9T afFT Tl ¥
100-125 TIA HTT AFI WX G EH
A fe @t w @ § Afew g f
qfqaried #er &), O &), T IAH
zemt gz @ fe gw waw fe S
&, greaT a1 A e 9w
g 2AR WA § W JHHT €@
oA ge@ W a9 N o
Farfomse @REE #1 g9 arfaarie
# @t s wiferadie & g § ¥ oA S
&1 q@ N gE &N G T A f
@Waﬁ"fzﬁﬁﬁﬁmm o
fr gfeen & geoa A A @
Tifgd

o gwE IR g fen  fe oA
o & ¥ ar Y ST el aaT & qw
w G sEew Ao @
X% A Wy Gy T F a1 e 9@
9T ST SAHT TR § S T T A
T & qa § TG I WL AW G
%< 3 oY 99 T N H Q@O AR
dfe ara @y foa gfaerd § SR
agq ot W faorly, e § g A ol
r ganfs @ faw a@ ¥ o fHeo Wi
& T D TEIWM agaw a0
qEAT @ ST | wear 1060 % fie
T 9 3T R ST qA7 gy § ¥
2§ dfer qu feaar 99 &1 dar aifed
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g 5@ fa® #1 =l gmveRt w7 §
fada w=T

SHR!I CHENGALRAYA NAIDU
(Chittoor) : To discharge their duties,
Members of Parliament should be given
some assistance, but the public should not
feel we are misusing our powers of legisla-
tion. 1f Members of Parliament are not
to be purchased by Americans, Russians
or Chinese or by moneybags, they
should be paid at least sufficient daily
allowance. Everybody cannot afford to
spend from his pocket. Some poor people
are also there as members. If they are
not paid properly, hereafter only rich
people will stand for elections and will
come here. Others will not be able to
come.

But we should also realise that there
are so many poor people and low paid
eroployees in the country and we are notable
to do much for them. So, there is no right
for us to ask for more salary.

This is my personal opinion. 1 am not
talking about the Congress Party. Regard-
ing daily allowance, they are now paying
Rs. 31. Itis not at all enough here in
Delhi. The cost of living has gone up.
We get so many guests during our stay
here. We have not only to attend to them
but even purchase railway tickets for their
return journey and send them back to their
places. What we request is, instead of
Rs. 31 you may give us Rs. 51 as daily
allowance when the Parliament is in session,
not at other times. I feel that we should
not ask for pension. It is not at all good.
We have no right to ask for it. By God’s
grace we have come here.

MR. SPEAKER : By
grace, =

the voters’

SHRI CHENGALRAYA NAIDU :
By the people’s grace we are here. When
we are here with their good wishes we
should not claim any special pension for
us. House rent comes to about Rs. 75 or
so. We should not grudge paying this
Rs. 75 for A class accommodation and we
should not ask for rent free accommoda-
tion. The charges for electricity and
water if we use only for our own purposes
would not be more tham Rs. 40 or Rs. 50
If itis used by some others also then it
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will go to Rs. 100 or Rs. 200. We cannot
help that.

Coming to postal facilities 1 feel that
service stamps worth about Rs. 50 may be
given to the Members so that they may
use them to conmtact their coastituencies
and also to represent to Government. We
are already having a free telephone. In
stead of asking for anything mose we should
be satisfied if wrong claims are not made
onus. [tis enough if the bon. Minister
gives an assurance that wrong bills will not
be prepared and the amounts claimed from
us.

1 do not agree with the suggestion re-
garding pravision of a sienographer. To-
morrow | may show my cook or driver as
my stenographer and claim the amount.
I know that everybody will not do that.
Every Member is an honourable Member
of this House and he will not do such
a thing. But it is not only enough if you
are honest you must appear to be honest
also. It will be enough if some more
stepographers are added to the pool of

hers in Parli 50 that we meay
make use of them whenever required.

A suggestion has been made that we
should -be provided with tractors when we
go to our constituencies. This is not a
good suggestion. Everybody is not a
farmer. Evem if we are farmers, why should
Parliament Members get this special faci-
Kity. ¥ can understand asking for a car to
tour eur constituencies, but is anybody
going to travel in his constituency in trac-
tors. This is also an unusual demand and
should not be agreed to.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : The suggestion is to give trans-
port facilities and not tractors.

SHRI CHENGALRAYA NAIDU : A
clase railway pass should be givem. But
ne extra third class tickets should-be allow-
ed. The proposal made is to give travel
facilities for a Member’s family and depen-
dents numbering six at a time to travel
throughout India. This is very bad.

I would like to bring to vour notice the
need to give air travel facilities. It is not
a luxury. If a Member wants to discharge
his duties properly and be present here to
attend the Parliamept Session and also
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attead to his constituency during week-ends,
the time factor is the most important
thisg. |

Saturdays and Sundays are holidays.
If we are allowed to go to our constituen-
cies, not every week but at least once in
two weeks, by plane, we can go on Friday
cvening and return or Moaday morning.
This should be allowed. Now, as it is, for
the duration of three mronths we are allow-
ed omly two trips to our constituency,
which is quite inadequate. So, we ure
now not able to discharge our duties to
our comstituency properlty. So, we should
be allowed m~re trips. If the Members
want to go to any other place in the
country, they must be allowed to pay the
difference between the railway ticket and
air fare. Between their constituencies and

Demi more trips should be allowed.

SHRI S. M. BANERIJEE (Kanpur) :
Sir, 1 wish to make it clear on behalf of

AN HON. MEMBER :
group ?

Which is that

SHRI'S M. BANERJEE : CIP in the
Lok Sabha. | want to make it clear that
there was no umanimity, no ¥Yagreement in
the committee and the CPl group met
yesterday, considered every aspect of the
Bill and we have come to the conclusion
that this Bill should be opposed, that it
canpot be adopted as it is. Some amend-
ments have been brought to this Bill which
are said to be unanimous. [ am' sueprised
to not that evan by those amendmeats more
things have been added which did not
appear in the Bill. Let us analyse the
various provisions of the Bill.

MR. SPEAKER :
a big speech.

Let him not make

SHRI S. M. BANERJEE : [t starts
with the allowance. What. is the allowance
demandsd ? Rs. 50 per day. After ask-
ing for cverything, pension, free electricity,
frec house, allowance of Rs. 50 per day, to
giwe it a Gandhian touch, it is said at the
end that each member should have a free
third. class pass for travel by a widow or
somebody else. It says.:
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“Every member shall be provided
with two free npn-transferable third
class sleeping berth railway passes,
one in the name of the member and
one in the name of his/her spouse, as
the case may be, and in the case of a
bachelor, © widow or widowed me-
mber...”

We cannot sapport the Bill as it is, I
realise the difficulties of the Members. 1
do not say that there are no difficulties.
We receive volumes of correspondence and
we have to answer them. We have to
type the replies. So, we have to engage
some stenographer part time, because we
cannot afford to pay them full-time. They
are necessary. But why should there be a
stenographer for each member at a cost of
Rs. 200 per month ? [ charge the Mials-
ter of Parliamentary Affairs for not provi-
ding stenographers to each group here.
This is highly objectionable. Each group,
each party should be provnded with steno-
graphers.’

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
The hon. Member is also a party to the
people who took the initiative in this
matter. After having encouraged them to
come to some conclusions, he now says he
opposes them.

SHRI S. M. BANERJEE: There was
no unanimity there. Even then, I agree,
on some points. Suppose some postal
facilities are given ; I can understand that.
But if there is going to be free trunk call,
what will happen ? They will go on mak-
ing trunk calls to Bombay and Madras and
that facility will be misused. I do not
want any concession which can be misused.
Then, they are asking for PTO for six me-
mbers of the family.

Now, this is the amendment by my lear-
ned friend, Shri Tenneti Viswaratham and
others. What does it say ? It says that every
Member shall be provided with six PTOs a
year for the members of his family and de-

, not ding six in number.
Snr, we are practising family planning.
And we ask PTO for six family members.
It isa paradox. I cannot .imagime this.
What will the people think ?. They will
52y, “Wk bqn. The MP has a famny

.
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consisting of six members aad they travel
wherever they like throughout the country
and they ask the people not to produce
more.”

Sir, Jot this Bill be withdrawn and let
us appoint a Committee. Let us know the
genuine difficulties of the Mombers of
Parliament. Take, for instance, the tele-
phone facilities. 3600 calls are free and
they also be free in the coastitueacies be-
cause M. P.’s telephone is a public tele-
phone for everyone.

" Sir, 1 oppose the Bill moved by Shri
Barupal. 1 request you and, through you,
the Mini of Parli ary Aflairs to
appoint a Committee. [nterruption) Shri
Barupal is very angry with me. May [
tell him I have not doae anything, 1 have
not sold any car with a profit of Rs. 2000
or Rs. 3000? I have not taken any car
nor [ have sold any car. What I sayis
Jet us not lose our temper. Let us not
wash dirty linen here. Let us do some-
thing which is proper so that the people
may be convinced in this country that if
we cannot give them a higher wage, we,
the M.Ps, do not get ‘much more for our-
selves. With ‘these words 1 oppose the
Bill and 1 suggest that there should be a
Committe¢ appointed to consider the whole
thing.

oft g ggewx west (har) ¢
T, @A DA aw R g
qox et & ag wd w7 qgw g5
= = e ¥ g1 faw o 9w
¥ oft fazrmigq ¥ Cfedew ¥ oay ¥
geafas a< areEw A AN T A,
AfFT ag 2R & fF agt v Awad A
&y, wisfaw s gwd dfafade
wTarey® §, I § THTH KT W €@
ATy x4 A, &
o frew ¥ aff arn argr £ K A A
qféas atewrd d AT AR T HIY
AN ITAL I TR
ot enfew off & fe O R e
g OF, ‘T, g ! faegw i g &
mEafmaizd, frw st 7 ik @
et A A aww d, 1 Ty
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T@H qIY UF ARHT F7 W wIH AN 9o
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s A wgn, Afer a® oF faegw
fewlzam 1

MR. SPEAKER : Is he proposing
some Committee ? What is his suggestion?

He may give his suggestion. He seems to
be going to some other subject.

o} g gEgeRe EeE : § g@ W
AT T O W | TAqHT g7 I
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MR. SPEAKER : 1Is he proposing
some Committee ? What is his suggestion

He may give his suggestion. He seems to
be going to some other subject.

‘—'(JWLJLFA:/CGKJ‘U‘ u‘if llld/'-ﬂ
ALY /mg(f/u‘r(w" 15y
wd')u' Kot Lo i Sont e
el By b S Wy L)
U,A"f?_:_iﬁ 0i1L1p9 ‘)[WLJUJJQ..(:TQ/;LSQ./};
LY LS Uyt L L US
JJ‘}‘ ) -(_//':»u/) (158 L..é/ :"_A’A(f/‘:}/!'
L Fulson 2 Lo et Sl
el

LIPS SN i p e

JIL%JJ) Ui SaifI St M-,.»)Z
Ly +{;J')/)Ja{l‘flr/uwmb}}| iie
P '(f/f,“J/%/l’,Wu-u" U t,-_—f:-ﬂ&d;l;



21 Salaries, etc. of
PNSIFE L £ e
Lre oy ebd G ikehs. -b);,w)qr(g
Ll
oy ¥ g A R 1 W
st g §, 39 &1 gudd FQ@ § 9 9@
T Ry §, g w1 e s E

214Gl T dTa 13- b 5 5
A ST G 4 g T3S
~orebatuty el

ot Ay fand : a7 fagra 1 gEw
21 ag 9 WA 0 HNEE WA FT YA
TR ‘

S e SN G

£ &U:oﬁ-’u“/z—bflfb/u;‘:ﬂ?u/fd‘t/

BRI S I E L p I

T LL Y NS EL L i Y 'A,ffu"

ST SOl é;'rf"fd,;ﬂ;ﬁ‘}:ul

& Fuhtiof by g s IV
LN e

=it gersit | weE (FTTHAY) : weqE
a7y, 99 33 faa e g g, A IEw
71T fafrer ®R wifeardizd o@as &
g7 qifeg) & quTaEi | gonar ) wwi 95
T g w0 & grg 99 gl AR O
Aoz g, e § groF @
uw U quraer foan

MR. SPEAKER : Was the Committee
appointed by the House or by the Govern-
ment ? ‘

DR. RAM SUBHAG SINGH :
not appointed by my Department.

It was

MR. SPEAKER : I am just seeking
a clarification. Was the Committee ap-
pointed by the Government or by the
House ? Who. appointed that Committee ?
What is the sanctity of this Committee ?
Let u3 hear the hon. Member,
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I faay AW g 3% & ag faae

MR. SPEAKER : All that the hon.
Member has mentioned is good.  But thay
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has no legal sanctity. It was not a com-
mittee of the House and it had no status.

_ ofy gl T wTHy ;AT AT ag
Y 3, v &% 7 &1 A ferde
¢ amd o qEaE wdad ¥ fafrex
¥ fr sy #R& i d9 Q9 e Aa-
IS HTE AWY WIE qreEE § ar
0 FAA { forad ot e & A &,
- ZHHY AT FET T

SHR! SAMAR GUHA (Contai) : 1 do
not want to make a claptrap speech nor do
I want to speak with a split mind. 1 have
no doubt that the Members of this House
draw benefits and emol far less than
many of the clerks in many of the Parlia-
ments of the world. But keeping in view
the millions of moving skeletons in our
country whom we represent and also keep-
ing in view the fact that we have the
sovereign right to increase benefits for our-
selves, my party is opposed to increasing
any benefit, any or salaries just
to give a better facility for living our life
in a luxurious atmosphere or to increase
the so-called standard of our life or to in-
crease our comforts.

But to serve the people, to serve, as I
have put it, the millions of the moviag
skeletons of our country, to serve them in
better way, [ do feel that our efficiency
should be increased.

1 want to relate my personal experience.
Fortunately, 1 have not been born with
a silver spoon in my mouth. I have taken
leave from the University without salary
and come here to serve the people, just
trying to serve them in an honest way.
After 1} years. I will frankly tell you [
feel fatigued, tired and sometimes irritated.
I work upto 12 midnight and rise in the
carly morning to start my work at 6. But
what do I find ? Everyday such bundles
of letters and papers are coming in as I
cannot tackle. What can 1 do? Ido
not know what is the experience of other
friends. I will again frankly make this
admission that it is not possible for me
even to go through a small fraction of the
parliamentary papers we receive ; for the
last six months, I have not been able to
read even a book or write an article.

“Therefore, trying to serve the people as -
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much as T could, I feel almost irritated now
because I find it has become impossible
even to acknowledge the letters we receive.
Therefore, we are proving discourteous not
only to our electorate but even to ourselves
as parliamentary functionaries.

Some of my friends like Shri S. M.
Banerjee have their own view on this. He
is fortunate in being a trade union leader.
I am a Bengali. I get dozens of Bengali
letters. If there is one secretary from the
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" pool available, how will he be able to go

through the Bengali Jetters and answer
them ? Therefore, 1 feel that every member
should be provided with a stenotypist
secretary.

Secondly, as has been suggested, free
telephone and postal facilities should be
allowed.

Thirdly, those who come from rural
constituencies—they know how difficult it
is to go there and to tour our constituen-
cies and maintain contacts with the elector-
rate—should be provided some sort of
transport facilities. This should be pro-
vided at least to those who represent rural
constituencies.

Lastly, 1 do not want to go into the
merits of this Bill. In my opinion, it has
to be changed ‘almost lock, stock and
barrel. But I want that a Committee
should be constituted taking advantage of
your initiative or there may be a Select
Committee so that it may go into the
merits and see how best we can increase
our efficiency to serve the people. This
is a matter that has to be coolly thought
over and considered as to what are the
lines on which we can increase our effici-
ency to serve our people. e

MR. SPEAKER : From what I could
gauge from the speeches of all the parties
as far...

SHRI UMANATH
Not all the parties.

(Padukkottai) :

MR. SPEAKER : I know he has not
spoken. All are opposed to the Bill as it
is. On that, there is no difference of opi-
nion. Shri Jadhav spoke about an infor-
mal committee having made some sugges-
tions. But that has no legal sanctity. It
was not a regularly constituted Committee
of the House or anything of that kind or
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even of Government. 'i'hey have made an I have not given them a chance. We have

effort and suggested certain things.

But from-the speeches made, it is clsar
that some facilities are necessary. -That is
the theme. We do not want pension ; we
do not want travelling allowance for
families and all that. But some facilities,
whether it be postal facilities and so on
are required. But these cannot be dis-
cussed and considered on the floor of the
House. Which facilities are necessary,
which are not—1 do not think it will be
possible to consider that here.

If all of you are agreed, some facilities
—not salaries or finances or-anything —and
what those facilities are can be considered
by a small committee as suggested. May
1 request Dr. Ram Subhag Singh to have
his say. Let us hear him. Let us clinch
the issue. .

18.00 brs.

SHRI R. D. BHANDARE (Bombay
Central) : 1 would like to speak—

MR. SPEAKER : Mr. Bhandare, be-
fore you came here, all the others have
been getting up. Mr. Umanath, represent-

ing his party, has not spoken yet. Even
his party has not yet spoken.
SHRI R. D. BHANDARE : It is not a

question of party. It isa question of a
rising mew class , and it should
be effoctively met. What are the principles
underlymgthe suggestion of giving faci-
lities shoold bedascu.mod Oaly two or
three minutes.

MR. SPEAKER : That'is what ] am
saying. They arc all unanimous oa this :
all of them are opposed to the Bill as it
is.

SHRI R. D. BHANDARE : 1 am not
opposed to the Bill at all. Therefore 1 am
speaking :

MR. SPEAKER : There is no question
of your speaking. 1 have ‘not permitted.
you. Will you kindly sit dowa ? There
are other Members who have been waiting.

alrecady spent nearly two hours on this.
One party has not at all spoken yet.
(lnt!rruprlo") Shri Umanath.

SHRI UMANATH : Sir, at the outset
1 would like to say that all these things
should not have been raised. Dur Member,
Shri Jyotirmoy-Basu, as soon. as he saw in
the press that our party’s name was men-
tioned and that all parties have accepted
certain proposals, clearly stated that this is
absolute distortion. That is the first point.

Secondly, he has told that committee~—
we have to make our position clear—and
the members of that so-called coum(tee
that wh Is were Ci
there would be submmed to our party and
after the approval by our party willi ba
accepted by us. That has been made
clear. When this is the position, this sort
of proceeding with the matter was very,
very wrong.

So far as the Bill is concernod we
tooth and nail oppose this Bill. 1am
giving just an example. They want two
third-class sleeper passes; already we are—
apart from free passes —given onc TA, one
first-class additional TA and one third-
class additional TA. 1f I want to bring
my wife, I can purchase a first-class ticket
and bring my wife hero. (Interruption).

MR. SPEAKER :
half of his party :

Heo is saying on bo-
not your party.

SHRI UMANATH : So, we cannot
accept basically all the provisions of the
Bifi, such as second-class pass, pension,
rem-free accommodation, ‘etc. ‘So, we
have 1o oppose it tooth and aail.

Then a proposal has been made that the
Bill can be referred to the Select Com-
mittee. We cannot accept that proposal
because reference to the Select Committee
means we have to refer rhis Bill to the
Select Committee which we cannot accept
atall. It will be wrong. We have no
objection to the proposal you made, name-
ly, to have a separate committee with the
full sanction of the party as such. Now
that this question has come before the

1 do ot think 1 have given- -them a <h
Even the ‘Congress party seat meo a list.

H wh that commitice unani-
mousl.v decides—that is more important—
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can be brought forward hers as a Bill.
(Interruption). 1 am making my position
clear so far as my party is concerned.
There dare certain things to be considered.
For example, there is the question of tele-
phone. Whatever fucility we are getting
here in Delhi, if that is extended to our
constituency, that would be a thing which
would enable us to surve the people better.
Similarly; there are the postal facilities.
But so for as the amount is concerned,
there should be certain provisions by which
‘misuse will not be made. Strong restric-
tions on that should be placed.

As regards the question of a steno-
grapher, our position is that no steno-
grapher should be provided to each
Member of Parliament as such. But we
will have no objection if a stenographer is
provided to the recognised groups in
Parliament as such, just as recogmised
groups have been provnded with office-
rooms here.

Copies of uncorrected debates are
given to recognised parties. Like that
stenographic assistance also can be given.
For that, as you said, there can be a com-
mittee and their recommend
tions can be accepted.

st fra soow () ¢
aRg, § AEAg a5ed ot aeare
ATEATT F1T TEIT §8T GFRA & I qar
wa afafram, 1954 § Wit devET w1
ary fadas &1 g faw sw@r g
ag wrE it @@ Ad) & % fow gw e
Qg g faadaw FyeR g
wgfaad dag mﬁﬁmmmﬁ
¥ wftg o ©F GAwEHT HEAT W o1
IqH |t N7 Ay o af h i aw
! Ty ¥ ag s fer w9 W
g g & fr &% ¥ 7% ¥ @ g
Y JFT it w1 @1 ¢ Afew T g g
. fr w A w1 gRE faaw war g Wik
¥ TREw s T wend &
grared F@rg fF oag wd faw W
afm A

MR. SPEAKER : 1am trying to put
togcther all the suggestions. There is

.
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already a committee for salaries aad allow:
ances of members. You need not refer it
to that committee. You may refer it to
some other committee. But not an impre-
ssion be created here that we are quarrelling
over salaries, etc. Let it be considered by
a committee having some constitutional
validity like a committee of the House
where all partiss are represented.

DR. RAM SUBHAG SINGH : This
Bilt has proved to be controversial from
the very beginning. It had to be introduc-
<d after a division. In the speaches made
so far today we do not find any unanimity.
Mr. Banerjee said about something which
goes against the very principle. He was
within his competence to say that this
Bill be opposed, though he did not alto-
gether rule out some concessions. Mr.
Jmanath also suggested that giving steno-
graphic assistance to recognised groups
will be a healthier practice. So, this
principle of concession has is virtnally
accepted by everybody. - Mr. Limaye also
said that some telephone facility at the
permanent residence and some stenographic
altowance. :.

SHRI MADHU LIMAYE : [ did not
say allowance ;: 1 said a post of stenogra-
phors be created.

DR. RAM SUBHAG SINGH : He
said some stenographic assistance aad
postal concession may he given. But they
would not be dropped from the sky. They
will have to be given in terms of money.

SHRI PILOO MODY (Godhra) : The
idea is people outside may not know it !

DR. RAM SUBHAG SINGH: I
accept it from our Chairman.

There was no committee constituted
either by you, Sir, or by Government.
Mr. Barupal, Mr, Jadhav and certain
other members belonging to various parties
did meet and discuss this problem, and
perhaps arrived at some decisions. 1 am
not sure, because I was not a party to that
discussion. That committee did met once
in my room in my presence, but I left it
there. The suggestion given by Bakshi
Ghulam ‘Mohammad is worthy of examina-
tion. Heisa practical member...
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SHRI UMANATH :
practical ?

Others are im-

SHRI RAM SUBHAG SINGH : That
is. why 1 mentioned you first. Butyou
m entioned concessions after opposing the
Bill.

I know, Sir, the difficulties of hon.
Members. 1 am not totally unfamiliar
with the conditions of Members of Parlia-
ment because 1 have been a Member of
Parliament here since 1950. We have also
to look after our family members
(Inierruption) 1n my humble opinion the
suggestion given by Bakshiji is worth being
examined. He suggested a study made of
the conditions of Members of ail group and
parties and see in what conditions they
are living.

DR. MAITREYEE BASU (Darjeeling):
What about independent Members ? We
also need stenographic assistance. But
there is always discrimination against
independent Members.

DR. RAM SUBHAG SINGH: We
may include independents also. I know
definitely that conditions of Members are
very deplorable. Therefore, 1 want to be
guided by the advice *given by hon.
Members here. 1 know their feelings
I know ‘the feelings of every Member,
even the feclings of those who have
not participated in the debate. There-
fore, this gusstion as to what concessions
and facilities may be given to hon. Mem-
bers may be gone into by a committec.
As you said, there does exist a committee
in regard to salaries and allowances of
Members. We can have virtually the same
personnel. We might with your permis-
sion add the name of Shri Barupal and,
if you like, I can also now become a mem-
ber of that Committee. That Committee
consists of Members of both the Houses.
Six of the members are from Rajya Sabha.
They are named by the Chairman of that
House. The names of the Members as the
C ittee is at p constituted are :
Shri P. C. Adichan, Shri Kamalnayan
Bajaj, Shri A. E. T. Barrow, Shri Himat-
singka, Shri N.P.C. Naidu, Shrimati
Padmavati Devi, Shri M. B. Rana, Shri
Bishwanath Roy, Shri B. S. Sharma, Shri
A. Sreedharan. With your permission we
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may add the name Shri Barupal and also
my name.

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani) : And also the name of Shri
Bakshi Gulam Mohammad.

MR. SPEAKER :
Independent also.

You may put an

DR. RAM SUBHAG SINGH : Al
right, we may have the name of Shri
Bakshi Gulam Mobammad. Half of the
concessions like medical facilities, housing
facilities, telephone facilities, postal faci-
lities and others will have to be gone into
by that Committee. Therefore, I want to
be guided by your advice. 1 do not want
to impose my will on anybody. 1 am only
saying that it will be convenient if we have
the guidance of that committee. But this
will be a separate commitiee altogether.

Not that committee.

SHRI C. C. DESAl (Sabarkantha) ;
Shri Gowd from the Swatantra Party should
be in that committee, because now he is
not in that committee.

SHRI SEZHIYAN : There is no
mgmber from the D.M.K. there..
( Interruptions)

SHRI RAM SUBHAG SINGH : The
Committee would be constituted by the
Speaker and we will request the Chairman
of Rajya Sabha to nominate half the mem-
bers from that House. The membership
of ‘every party would be reflected in this
Committee.

SHRI RAB! RAY (Puri): In that
committee the decision should te un-
animous.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : What is the suggestion ?

DR. RAM SUBHAG SINGH : This
will be referred to a Committee to be con-
stituted by the Speaker. In view of this,

‘T would appeal to Shri Barupal to with-

draw his Bill.

SHRI UMANATH :
mittee I want to know...

About the com-
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MR. SPEAKER : The Committee will
come intc being only after the Bill is with-

drawn. The Minister has requested the hon.

Member to withdraw his Bill in view of
his explanation.

oY Qo |10 ATEATH : WAy WEIEA,
# dgT gEdl quT g2 A WA ¥
s g | § amarg fe e AW
frigs N AT Hr T far @ §w
gEeat & @y | 5@ Ay & wo frdgw
w1 arw AT

MR. SPEAKER : Has the hon. Mem-
ber the leave of the House to withdraw
his Bill ?

SOME HON. MEMBER : Yes.

The Bill was, by leave, withdrawn.

18.17 hrs,

MOTION RE : SALARIES AND
ALLOWANCES AND OTHER
AMENITIES TO MEMBERS

OF PARLIAMENT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
I beg to move :

“That the question of providing fur-
ther amenities and facilities ih the
matter of salary, allowances and other
amenities to Members of Parliament in
the context of the debate in Lok Sabha
on the 26th April, 1968 on the Silaries
and Allowances of Members of Parlia-
ment (Amendment) Bill, 1967 by Shri
Panna Lal Barupal be referred to a
Joint Committee of thé Houses to be
pominated by the Speaker of Lok
Sabha and the Chairman of Rajya
Sabha, for examination and report ;

that the Committee shall consist. of
21 members, -14 from ‘this House and
7 from Rajya Sabha ;
that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the ‘total number
- F members of the Joiat Committes ;
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that in other respects the Rules of
Procedure of .this, Housc relating to
Parliamentary Committees shall apply
with such variations and modifications
as the Speaker may make ; and

that the House recommends to Rajya
Sabha that Rajya Sabha do join the
said Joint Committee and communicate
to this House the names of 7 members
nominated to the Joint Committee by
the Chairman of Rajya Sabha.”

MR. SPEAKER : I will now put the
motion to the vote of the House.

SHRI UMANATH (Pudukkottai) : Sir,
1 have an objectipn to the wording of that
motion. [ am sorry I have to object to
that. The motion is for the reference of
this matter to the Committee on Salaries
and Allowances.

MR. SPEAKER : No, no ; it will be
referred to a new committee to be eonsti
tuted. '

SHRI UMANATH : Then, my second
objection is this. The motion refers to
‘salaries and allowaonces, amenities and
facilities’. It should r:fer only to ‘ameni-
ties and  facilities’. The words ‘salaries
and allowances’ should not be there They
must be removed. I am very clear on that
... (interruptions).

MR. SPEAKER : Only the name of
the Committee is ‘Committee on Salaries
and Allowances’. That doés not mean
that every time the Committee meets the
salary or allowance is increased. That
Committee is existing all these years. It
will go into the ities for bers
Now., I will put the motion of Dr. Ram
Subhag Singh to the vote of the House.
After it is adopted, it has to bes sent to
Rajya Sabha for their concurrence.

The question is :

“That the question of providiag fur-
ther amenities and facilities in the
matter of salary, allowances and other

ities to Members of Parli
in the context of the debate in Lok
Sabha on the 26th April, 1968 on the
Salaries and Allowances of Members of
Parliament (Amendment) Bill, 1967 by
Shri Panna Lal Barupal be referred to
# Joint Comaittec of the Houses to be
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nominated by the Speaker of Lok 182t hrs.
Sabha and the Chairman of. Rajya .
Sabha, for examination and report ; fMr. Deputy-Speakes in the Chair)

that the Committee shall consist of
21 members, 14 from this House and 7
from Rajya Sabha ; )

that in order to constitute a sitting
of the Joint Committec the quorum
shall be one-third of the total number
of members of the Joint Committee ;

that in other respects the Rules of
Procedure of this House relating. to
Parliamentary Committees shall apply
with such variations and modifications
as the Speaker may make ; and

that the House recommends to Rajya
‘Sabha that Rajya Sabha do join the
said Joint Committee and Communi-
cate to this House the names of 7
members nominated to the Joint Com-
mittee by the Chairman of Rajya
Sabha.”

The motion was adopted.

MR. SPEAKER : Shri Yashpal Singh
~—mgot here.. Shri A. T. Sarma.

ALL INDIA AYURVEDIC MEDI-
CAL COUNCIL BILL

SHRI A.T. SARMA
1 beg to move

“That the Bill to provide for the
constitution of an All India Ayurvedic
Medical Council for India, maintenance
of an Ayurvedic Medical Register for.
the whole of India and for matters
connected therewith, be circulated for
the purpose of eliciting opinion there-
on by the first day of the next session.”

Sir, in this connection, I would tike: to
say that a similar Bill was brought forward
by me before and withdrawn by me on
getting an assurance from the then Minis-
ter of Health that the Government would
bring forward a Bill on the same lines.
That is why I was obliged to withdraw the
Bill. But meanwhile, the Government. has
not done anything. I know the Govern-
ment had appointed a Committee to draw
the rules and regulations. for that.  But
that Committce did not geet at gll, .

(Bhanjanagar) :

Now, the Government is going to have
another Committes. But nothing has been
done yet. The rules and regulations have
not been framed. That is why I am again
coming forward with this Bill for sending
it to elicit public opinion thereon.

. Here, I want to state that while that
Bill was di d, all the Members were
in favour of it. There was none to oppose
the Bill. About this Bill also, 1 know, it
will have a favourable look of all the
Members in the House because it is
overdue. The Government has appointed
many Comnmittees for improving the
indigénous system of medicine in our
country. First, the Chopra Committee
was appointed ; then, the Dave Committee,
the Pandit Committee, and the Udappa
Committee were appointed. All the Com-
mittees have recommended that there should
be a Medical Council to control the
indigenous system of medicine. But the
Government - has remained sileat. No
action has been taken on the recommen-
dations of all these Committees. That is
why I am obliged to bring forward this
Bill again.

Now-a-days, there is no organisation
of indigenous system of medicine and
education thereof. The education varies
from one State to another. Even the
duration of the course varies from one state
to another. There are no universities which

. follow up the Ayurvedic education and

maintain the standardisation of Ayurvedic
medicine and treatment. Some universities
have introduced Ayurveda system in their
curriculum. But they never follow any
uniformity among themselves. There are
10 universities which have introduced
Ayurveda system in their curriculum. In
some universities, the entrance qualification
is Matriculation while in others it is
Intermediate  with Physics, Chemistry and
Biology. But the course varies even among
those universities. Some universities pro-
vide a course for four yvears and some
universities provide a course for five years
or six years also. So, there. is no
standardisation of education. . Even there,
they have. introduced Allopathic element,
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They never care for Ayurveda system. If
such system is allowed to continue, then
Ayurveda system books will not be under-
stood at all after 10 years.

VAISAKHA 6,

The courses adopted by all these
universities never prescribe any text-books;
they have prescribed only some syllabi
and the Professors prepare notes and teach
the students. The products are neither
well up in Ayurveda nor in allopathy. In
Shri Morarji Desai’s language, they are
neither fish nor fowl. Shri Sampurna-
nand has also bitterly criticised this sort
of courses and has clearly stated that they
are white elephants. Even now what are
they doing? They are registering their
names as Ayurvedic practitioners, but they
never touch even a single medicine of
Ayurveda; they always deal with allopathic

medicines. It was felt by the Health
Ministry that they should eradicate
Ayurveda from this country through

Ayurvedists and that is why such a course
was prescribed and it is still going on.
Those who deal with Ayurveda do not
know the ‘ABC’ of Ayurveda. There must
be one controlling office, so that Ayurvedic
education and treatment are standardised.
That is why I have brought forward this
Bill.

In this Bill I have tried my best to
have representatives from all sorts of
organisations. Even these products of
integrated course have been absorbed in
this Bill. According to the Bill, there
will be a Council consisting of all sorts of
representatives from the various States,
and that Council will be established on the
model of the Indian Medical Council, and
that Council will control the education
and treatment in toto. Therefore, I will
request the hon. House to accept my
proposal and send this Bill for eliciting
public opinion.

In this connection, I want to state
one more thing. The thing is this. In 1835,
Lord Macaulay abolished the Ayurvedic
system in this country. Since then, not
even a single pie was given to the
Ayurvedic system of medicine, and all the
allotments were confined only to the
allopathic treatment. Even today the
position is that only 20 percent of the
population is being benefited by the
allopathic treatment. For the benefit of only
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20 per cent of the population, Government
is spending crores of rupees without caring
for the 80 per cent of the population which
entirely depend on the indigenous system
of medicine. At present the Government
is allowing only 4 or 5 per cent of the
allotment under Health for the improve-
ment of the indigenous system of medicine
and for this purpose they have included,
in the name of indigenous system of
medicine, homoeopathy, unani, Ayurveda,

hydropathy, naturopathy and all other
siddhas ... (Interruptions) -

MR. DEPUTY-SPEAKER : The hon.
Member may please ..

SHRI A.T. SARMA : I will finish
in three minutes:

MR. DEPUTY-SPEAKER : If he
wants, he can have more time. We have

to take up the half-an-hour discussion now.
The hon. Member may continue his speech
on the next occasion.

18.30 hrs.

SUéPENSlON OF PRODUCTION
OF FILMS IN BOMBAY*

MR. DEPUTY-SPEAKER : Now, we
shall take up the half-an-hour discussion.
Shri George Fernandes.

ot W weAeRE (Frad afa) ¢
Iqreqer  wARw, fgamr wr wew
feger Faga f WIRMMFI @&
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FIFTT FY L I 70, 80 FAT T74T I
g2 ¥ fywar &, 40 FAT TAT TR
3%z fag ¥ ®I A AR 30,40 FOF
TIGT QFATES, TAHA £39 AT gAY FU
a1 €@ wed ¥ geafag gER IO F

T *Half-An-Hour Discussion, —

Ifad
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8 & 1| AR faaww F@ T fefgsges
&\ < fadre femmd ar, fadan fadee
e T refefee § 1w oy 3
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TR aid agmen sy g,
dAfeT frad st ¥ § samar w@ar
aif@d ¥ § oiw A ¥ wfas FHd,
@l @Y ¥ g UF @I, wfe,
TR AR fedar gefew & s &@
g '
UF qI¢ O §@ 9T X @y &
Taf gf ot @ &% o A A A
o€ ot | B FEr @ fr fomr A=l
¥ 37 99 98F 0F foew a1, ‘gw
I9 IR & Tg -fad Sril B Hesrw
TR gT AR QR gr AN ux ¥
wift o feafy ¥ 1S afada adigam 1

foge 1 7T F g A F OF q@l W

FT IFEAT § | W I AR F q@rar
RN T N FY N T FEr 9l 59
T gHAA Ig) F g & ar & 1

99 ¥ ggd MNEFEA A WA gE
i, fra® FR@ g AAAT AR GTHA
AT | NPYES A T 5 el @ g
F@& IR O fedm q71d, ¥ 99 A
qnd, fowd £ Neged #1 famr e
mar; ¥ A A gl ¥ weg T R
far =r§ fefegsgex @31 adl gom; ¥
fefigeqer ok wwafefae gw 9t g
FQE 1Y NFES F AT A

ITH Y FATHR FZAR 17 FTH
A W ow o, s gad w5
T E N FER W § AR qar qA
F A% NILE TAARX E 1 g7 AT
faos uwafgfaed w oe @y
& atg a1 fefegened & Magee
s gFafefaed oAk wd aww
wrefefaed 7 Megad i fefgard
aT qaar g fear | & g @ A
mla‘rﬁ%_.gangeagq} ey 93 %%
G SRR
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fefgeqed A aw% ¥ g 9sf
famar mar, o ¥ wiw @ § wer
T g
" “EXHIBITION : RATIONALISE
OR NATIONALISE”
IEF RIS § g A faar
T
“RAMPANT BLACK MARKETE
IN THE FILM INDUSTRY"

Tq o ¥ AT g2 FE & ¢

“The Producers of today are mere
agents of these stars to collect huge
amounts for these stars and Music
Directors and for themselves.

“The Producers are fully secured in
their nefarious games by realising mini-
mum guarantees from their Distribu-
tors.

“This corruption reached its peak
in the year 1967. The volcano has
now erupted. Distributors have revo-
Ited to be made victims any more...

“We demand nationalisation which
will be highly advantageous to the
Government from Revenue side.

“Two lists are enclosed which will
give you a true picture of the high
amonnts charged by stars etc. on the
production side on high theatre rentals
charged by Exhibitors”

fefegeged faaa! A M2 AT AR
WA W § OF a7 A fegEs 9,
WY TO6 FATETA T AT Ad a1
femr w@Td AT WY 9% ) S A @i
¢ fr femwr faded &1 qorre aedtaER
T T Arfge

urafgfaed 7 oF =i fawrme &,
Y fF @t Agea W ogEmr waT
W F FAAAR, N TIE @,
a9 § f&gw e, uaafefaed, ar
faege 1% §; gww weaT agw fae §,
T g W famred I gw AT gl
¥ afew fefgeged i sheged §1

FHga §:

“The cost of production and the
price charged from the Distributors are
being increased by the Producers
from year to year without any rational
or economic criteria and the Distri-
butors have also been acting as their
accomplices in this respect. The only
reason for this is that, as a general
rule, neither the producer nor the
Distributors have any stake or invest-
ment of their own”.

T FEE

“It is a fact that during the last 7 to
10 years four male artists, four female
artists and four music directors, along
with their producer friends, have not only
made fabulous profits totalling many
crores of rupees (a major portion of
that out of books) but also controlled
the producers bodies like the IMPPA
and the Film Guild"... ~

O IA F Y FEd § ¢

“The facts enumerated above prove
beyond any doubt that the exhibitors
are made a scapegoat by the unholy
trinity of the Producers, the stars and
the Distributors for their own sins and
wrongs in order to confuse both the
authorities and the public™.

wafgfaed ¥ o ANTH X 3y

wiwe NG E Y v

“It is a well known fact that during
the last 7 to 10 years the prices charged
by the Producers have gone up by
500 to 600 per cent. The following
table succinctly depicts this
phenomenon :

“Pictures starring Raj Kapoor,

“Devanand or Rajinder Kumar :

1960 ¥ ¥ fafm M Y S &

<Y 9rE wIX 1967 ¥ @ ¥ g o )

“Pictures showing Dilip Kumar :

1960 ¥ YAxw fafrm A T ¥

3¢ e WX 1967 ¥ 97g ot a1 99
ST |

W YO HRAT AAT IT qH4T

fr oae ¥ @ 979 & AR TN Y RN
Ay g7 €Y 1z e ¥ grafug
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T TF SafFa o qor &0 A qar I
AR FA G¥ FEUH WA, FIW A
waTgmE i@ A gA AR fF oF
Al T T FT qgeT E HT AR gE
5 F T FW qrr el FAATAT F
fgm &1 @ @ ¥, fya N fa=wi 37
a2 A1 F AT FAS F FTQQ A
WL FER T T F aRd A
TE Y TIT FL A §G O | A #L |

N ogngfraw fmwy feew
feig Folam ¥ g, = fgwa fag
NI Y q@ER N &F A€ i fear
ar ar | & A1 ) ToeE ¥ 39 At §
WIAGTA T T@AT AT | T AEEE
g 5 o9 o9 ¥ graeT T@Y 9 AR S
AR ¥ FON qoat @A | ¥ ag
oY A 97 FT ST §, IF ICHA AG-
@Y W W wEw A SemT g |
=it fgma fag ¥ 7w 999 A gugAl AR
WHEN AR F O F AR F
A F AL, AP FEAG@ A WA
fear @ f fadamg, faamr fades, &t
a1 T amr Ffgy, @ AR ¥ g@R
#1 g 3 fran am =fge |

aga ¥ faven fre ¥ € faw
faxet fredd Sy § AR aga ¥ O@ §
Sy fas; fary el S & 1 7 @ a=-
T aifey | @9 AT A= gRoawg W
foFed ST FT FW F—aAg 99 T @A
g g1
18.40 hrs.

" (Shri G.S. Dhillon in the Chair)

- gy g ogie ag Rarg fo

fecfimgua FTeeaT & & F@R A
m%muﬁ%mmfa&uawmua AT
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g fF o T@R T Y F UG
g ¥ ¥, @ g@ T 11 AW O AT
g EE 1 w9 Aga ¥ sregEe feew
HERET ¥ 7ee F F foedt qq@ &,
TR awR @ feedl w1 e,
faaza &1 F w97 gra § @ A Fe
FROWT & Ifcd w, @ o fadtaw
A FY S A R, forad s fw wre
FAGY N gewa N L, 9w W
S | s aEifaEE & a9 S
vaTeT G4 @ &1 few wors o @ AR
JEY FEAT GFET qAYAT &, 4G G &Y
g I T g F AR ww w &
aR § A9 T T gIq & A 9 |

g9 aga w9 ¥ Fa7 "y § fF gaa-
fama &0 4, fgqar fadeg T F &7
T AT &7 | gH W AT AT AW
FQ Q@ & 5 79 s 1 gt F
FAHID, TSA @A F A {2 Q
7R 3 U syaear 99 fe o9y oos-
faga & w19 A fIEATQ AT F@I
AN I AT I YA FE A FT G
N gemd I ¥ AN Y, wifF @ F
for qar av afsas ¥ & aga w7 g,
eI T AR AN gy HF A F av
31 [ &1 X @ § F19Y Fwmra
fowr a1 & @ ag pm s TR
T M A 2 T dw AR

HE CF MEA AT Fg T F e
F aren § | fadw s A oaw
# mrowt et fa¥e w9 § @iwar SEar
§—38 9 TgN qeas F g wwwIrEl
Y qUETHT ¥ ar?ﬁ@ o Yo WY
FHE AT o, g8 FALY &7 AT fadww
FHAfl & a9, 97 FEW A o
9 & A # gz fawmfar smE o,

*The Speaker subsequently not having

accorded the necessary permission, the

document was not treated as laid on the Table.
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afe gk g@ Fara wg aww R
Hrel g I fawrfen) o waa a8 fean
AT | Fo weAg F¥ wEHr ¥, fwr
fadar & 972 § 9g7 § 9EA § T,
“dTem” Fare 27 FHF H OF IW
foram & fowd oY @ o9 ¥ F10 FA
I FHAIET FY Frad X QAT ST
) azfrad § fr ofewde d9U dA1,
fag # oF qgAT T § AT @A W
TP AYSET AT FAT &, IEHT
HTST 100 ®o § Y 9 gagarg fAedy &
St AIgE FT TANH FIA A FAT G
g, foa Brwfar #< ¥, dige a  §
W AUt &Y Ao @ ary a@v S
faaaT & F10 FIA A GIGIT ATHT
@ gagW TE @M, W g
M, 5§ gt A1 gaEarg AEN A 50 €0
R Ug gAd 3@ Y F FIAFE A
FHAIfE &Y § 1 39 909 o1 Seorw F
aff # @I g, Mg Awge g A
mzé}% afes q@ o A F9 F
FIET GF FRYET AL &S HZAG
TR qgd FL @ & A g §
qrdar FIAT g § fF T 5 FHArian
FY gIEq F GALH T FH | TF
aXF T FAR 18 d1@ ¥ 4T R,
FERT WA 8 M@ YT AT § qaw 8
qrE @y ¥f & VIR TAR IS AE
T AT &, TAFYR 16 T T4 [ g,
@A aE T FAATd AT A W
qEI #Y JAT q% ggAT A §,
#7, wfewée $7 {7, TN 50 %o M
100 %93 qearg ¥ agi WA W&, T
AR #Y e AEY Wy § S gF F FAT-
FTT Fg F TQa1 F faeed @ gfar &
TR W FE P EW FQ §, I W
Siaw T agenan | w1 gfar oo
qeqr &, AfFT qEQ TH & AN A
AR gq grag ¥ T 9T I @R
et € g2 7Y & 1 gTER A W weAt
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frterd 1 ot a3g ¥ Srefan §, 7wt
& amé g F9 A fawfel 1 g
¥ A #1 &9 9 aF g fear g &
wvgar § 5 @ ) arerifas faga fear
Sl
wF wEd | - awefa agRa—
femr & o9 §  graeT @A A9 AT 39
o8 § FIH T a1 §F A0 A e w7
“fg g faFmr wEdR MY ©F Aar
s gs fFm g Fagar g & oaen
gz WA Y fad gy wEw
@ H, e R FAY 7@ FT, R
R FTFWT FF, TG FH FAT
Mg § 1 A A Y o fedar qade
# g gE fear & w9 zaey
g wfgd a1 faH T aaTa &7 I
Ffed - w7A AIEH TR Arfed 7, 5
¥ T Aes F3, wifaw qge w7, aify
ag w1 A frer g &, A @ A gar-
W FT FTH F T |
SHRI BABURAO PATEL (Shajapur) :
Sir, we had a lot of sound any fury from
the hon. Member, Mr. Fernandes. He
did not tell anything new to the Minister,
who is conversant with almost ail the
aspects and difficulties of the film industry.
In fact, had he not been seduced to
become a Minister, it was quite possible

Mr. Shah would have become a bankrupt
producer. He is so fond of art.

MR. CHAIRMAN :
a question.

He can only put

SHRI BABURAO PATEL: 1 am
associated with the film industry for more
than 44 years. If I do not speak, nobody

speaks for the industry.

MR. CHAIRMAN : That is a different
matter. I too have been in this presiding
business for quite a long period,

SHRI BABURAO PATEL : Mr.
Fernandes mentioned three different pro-
fessions— producer, distributor and exhi-
bitor. 82 per cent of the producers have
become bankrupt. Nearly 50 per cent
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of the distributors have become bankrupt.
Bu: so far not a single exhibitor has
become bankrupt. The exhibition end is
the money-receiving end and that has to
be controlled one way or other.

It is not possible under the present
Constitution to control production. That
will interfere with the freedom of expres-
sion of a citizen. But the Minister can
certainly look after the exhibition side,
because there are a lot of malpractices of
which the Minister is aware. These can
be controlled on the ground of monopoly
which is being enjoyed by the exhibitors.
They virtually blackmail the producers.

MR. CHAIRMAN : 1Ido not want
to interrupt an interesting speech. But
under the rules, the names are balloted
only for putting a question

SHRI BABURAO PATEL : Then, I
will put a question, Sir. Will the minister
think of the possibility of including the
exhibition trade under the Monopolies
Act?

SHRI ANANTRAO PATIL (Ahmed-
nagar) : What is the long-term solution
for the crisis in the film industry ? How
to do away with the black money ? Can
the Finance Ministry find some way to col-
lect this black money and make arrange-
ments for repayment of this amount to the
artistes in their old age ? Producers, dis-
tributors and exhibitors have become a
vicious circle, each one trying to extract
mooey from the other. How can it be
broken ? The State Government are get-
ting crores of rupees by way of entertain-
ment tax. Why should they not build
more cinema houses and get more entertain-
ment tax ? '

ot wze fagrdt areddt (FITTAYR)
gwrafy o, TN N gHe frew wavT F
&ur gom ag aar gon frané A & AfwA
FTEFT R A Q@A
AT wTEET § F1 vt wgied @ fawn
#famra @ § e ool & Fwar,
¥ w1 amy qw, faww w0 AW
AT SET aF SN afe AT, ¥F 8w
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Tl ¥ o g ¥ awg ¥ -
¥ faard a1 o foow o T F &7 A
fasfaa & a3 oix 3w § sfa qar &<
N FTH TGP ! FAT gAY ARRT
gwra ¥ gzua § f& o v faqar o
1 UEIFW FET gENF Agr g oar
W ¥ FH FE T ey F v fr
foad faam o0 & wifes game-aem
fETrar A% @ IO FY famre A @E ?
F1 qXFR A 7@ ¥ fa=re fpar & 7

SHRI SRADHAKAR SUPAKAR (Sam-
balpur) :  Sir, immediately after the Minis-
ter’s statement that he had settled the dis-
pute between the distributors on the one
hand and the producers on the other there
was a strike which coatinued for some days.
May I know why this strike at all was
allowed to take place and did the Minister
take any steps to prevent it ? May I also
know what is the long-term solution to the
disputes that are constantly going on bet-
ween three or four parties in the whole
drame ?

SOME HON. MEMBERS rose —

MR. CHAIRMAN :
ter-

Nt 9w wr awi (gdRg) ¢ gR
it w¥er Hfad

MR. CHAIRMAN : The hon. Member
did mot send his name even.

The hon. Minis-

ot g wex qAT @ e sar. gn
fas e & gaF 42 <F ? feeay §
FgEW fw grow Fwrew aff &1 waz
afta g fr v g8 qww =g WK
o1T FATIq Ag) & A fee § agm fe
a1 7 1 9g facga qaq a@ @ fw
geeq qgi 43 @, S feosed @
Afira g AT T fear o

MR. CHAIRMAN : I would request
the hon. Member not to behave towards
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the Chair in the same manner and in the
same trend as he does towards the hon.
Ministzrs here. 1 am sitting here as the
Presiding Officer. I am not concerned
whether there is any quorum or not. The
hon. Member has'no right to speak now.
He did not send his name. I hope he will
kindly spare me from that agony of taking
any stern action, He should respect the
Chair at least. 1 have called the hon.
Minister.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : Mr. Chairman, Sir, I must ad-
mit that even though there is a temporary
solution the long-term solution must be
found out as otherwise this would not last
for more than six months and we will face
the same difficulty again. On this point
I have no doubt whatsoever. I also agree
with the question of employees in this trade.

Very few people have spoken about them*

but it is also very important. A pumber
of hon. Members who have spoken have
said something about some employees, but
there is a class known as ‘extra’ and the
amount of difficulties that they are under-
going also has to be taken into considera-
tion. It is true that I have not come for-
ward before the House with a long-term
solution, but there are certain difficulties.
My first difficulty is that these theatres ar2
in different States and I depend upon the
States so far as exhibition is concerned.
I must be able to persuade all the seventeen
States. The problem in one State is not
the same as th: prohlem in another State.
The problem which Bombay' faces is quite
different from the problem which Delhi
faces or which the theatre owners in the
mofussils face. Even the probl of
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pared to make a definite statement, but it
must end at the centre where the money
is received. That means, at the exhibition
centre some arrangement is made or at the
producer’s level he is debiting wrong ex-
penses. How is he able to do it ? How
is he able to pay blackmoney to the artistes?
That must be found out. Unless you do
this, the remedy will not be correct.

Now I will take up the points raised
by various hon. Members. My hon. friend
Shri Fernandes said that there is a lot of
gandaki. It is there. But by saying gardaki
the problem is not solved. It can be solv-
ed only by joint action by the Central
Government and the State Governments.

=t A FTAET : TR W7 @ gE
Ffed, BT AT AT o ST

SHRI K. K. SHAH :
that word. But how do I start with the
theatres ? Entertainment tax is in the
province of the State Government. In the
matter of production, the studies are locat-
ed in the States.

You can use

So far as the employees of the studios
are concerned, [ may point out to my hon.
friend what- the Central Government have
done. The mattar is before a tripartite
committee consisting of one representative
each from the central organisations of em-
ployers and workers, the Ministry of In-
formation and Broadcasting, the Ministry of
Labour, Employmznt and Rehabilitation
and the State Governmsnts of Maharashtra,
West Bengal, Madras and Andhra Pradesh.
I have got a report fcom them indicating a
number of difficulties. Who is to be in-
cluded in the producer and who is to be

theatre owners in the suburbs of Bombay
are different from the problems of theatre-
owners in Bombay - itself (Inrerruptions).
I understand my hon. friend’s impati-
ence. But I hope he will not want me to
be impatient because if I do something in
impatience that would be a wrong thing.
Therefore, a thorough sweeping is absolu-
tely necessary. On this point there is no
doubt.

I am also trying to find out how the
black money reaches the artistes, because it
fust origipate somewhere. I am not pre-

included in the exhibitor and distributor ?
Even in this definition they have taken
such a long time. Who is an employee and
who is the employer ? Because, a cinema
star is working simultaneously at a number
of places. An extra is working simultan-
eously at a number of places. Who will
be the employer of that cinema star or that
extra is also a moot point and has got to
be decided. In the same way, who is the
exhibitor ? A number of theatres have
been leased out on a long-term basis. Now,
those who have taken on a long-term basis,
again, they have given it on weekly basis.
Some give it on fixed rental basis and somg
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give it on sharing basis. In the mofussil
it is given on sharing basis and in the
cities it is given on fixed rental basis. So
far as the Central Government is concern-
ed, a committee has already been appoint-
ed for the purpose of deciding the norms
for films.

SHRI ATAL BIHARI VAJPAYEE :
That Committee cannot go into these
questions.

SHRI K. K. SHAH : Therefore, I
have to enlarge the terms of reference of
that committee.

1 o SR T RS A
afg @ F Y oF T IS T |

SHRI K. K. SHAH: Now, all the
maladies are known. It is not only a
question of the remedy and the Patel

Committee has gone into the details.

oft oot SR 97 agd qUAT A
el

st ®o ®o g : g G wE, AF
qaIF LN

1 must admit it has gone into it.

AN HON. MEMBER :
blackmoney at that time.

There was no

SHRI K. K. SHAH : [ entirely accept
the suggestion . that—I would not say
immediately—as soon as possible there
should be a thorough examination.

= R G : AT FA FAA
T wrEaET AT o R T g
[Ty AT TG T & ¢

SHRI K. K. SHAH :
committees shall we have ?
on multiplying them ? I will consider this.
I am not making any commitment. The
committees also take a long time for taking
evidence and so on.

How many
Should we go

SHRI ATAL BIHARI VAJPAYEE :
What is needed is action. Let the Central
QGovernment initiate some action,
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19.00 hrs.

SHRI K. K. SHAH : We have initiat-
ed action so far as putting up theatres is
concerned. These theatres can only be put
up by the State Governments.

SHRI ATAL BIHARI VAJPAYEE :
What about Delhi ? You can put up a
theatre here. Let a beginning be made in
New Delhi.

SHRI K. K. SHAH :
again to go to Finance.

For-that, I have
Theatres give a

good return. It is correct they give a good
return.
Let me tell my hon. friend that he

should be happy to know that artistes have
realised "and a scheme is being formulated
by them which will take concrete form in
a week or two and they are going to submit
that scheme which will, if that scheme
goes through, eliminate black marketing
so far as artistes are concerned.

I will tell you one of the suggestions. I
do not say whether Finance will accept it
or not. [ do not want to make a commit-
ment. There is a suggestion that if a
percentage of the fees charged by artistes
is ploughed back into a trust which will
make it possible for them to get it back in
15 instalments after they have retired and
then pay income-tax on what they ‘get from
that fund, they will have to disclose the
maximum because, if they want to contri-
bute to this fund a certain percentage of
what they are receiving, unless they disclose
the maximum, they will not be able to get
back their share.

SHRI BABURAO PATEL: Most of
them die before retirement. '

SHRI K. K. SHAH : Then, it is also
not correct to say that distributors and
producers have no stake. On account of
the minimum gaurantee, their stake is less.
But the stake is there. The real malady is
this. A film which used to cost Rs. 40 to
50 lakhs used to get back Rs. 60 lakhs.
Since the cost has gone up and the satura-
tion point has been reached, so far as the
receipts are concerned, on account of the
number of features being limited, they
become flops. Really speaking, they arg
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not flops. If the cost would not have gone
up, if the cost would have remained at
Rs. 40 to 50 lakhs and if they would have
recovered Rs. 60 lakhs asthey used to
recover in the past, they would not have
become flops.

Here also, 1 cannot take any side. The
complaint of the producers is that the
exhibitors have raised the rental. That is
also a complaint which does require investi-
gation. It cannot be thrown out.

“The ‘suggestion made by Shri Himats-
ingka will, of course be taken into consi-
deration. You don’t expect me to act on
that suggestion all of a sudden. But to say
that the distribution should be taken over
by the Central Government—I can only say
that it can only be taken over by the State
Government.

SHRI ATAL BIHARI VAJPAYEE :
Even the State Government should not take
over.

SHRI K. K. SHAH So far as
employees are concerned, that question is
under consideration. My hon. friend can
rest assured about that. I hope the
Comnmittee will complete its deliberations
as soon as possible. But there also, there
are a number of Acts that are in vogue
today. I am not going to pass on the
responsibility to somebody else. There is
the Factories Act ; there is the Payment of
Wages Act ; there is the Employees Provi-
dent Fund Act, the Shop Establishment
Act, etc. All these Acts are there. There
is the National Commission on Labour.
(Interruption) This is a State subject.

SHRI D. C. SHARMA (Gurdaspur) :
Put a ceiling on the income of an actor
when he is acting in one film.

SHRI K. K. SHAH : Even if you don’t
put a ceiling and if you only persuade or
find out a way so that he discloses the
entire income that he receives, that is more
fmportant.

Then, I come to the statement made by
Mr. Baburao Patel. It is true producers
have gone bankrupt. Distributors also
have gone bankrupt. It is true that a few
exhibitors have gone bankrupt.

$HRT BABURAQ PATEL : Not ons,
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SHRI K. K. SHAH : That is possible.
I am not prepared to contradict his state-
ment. But that is because an exhibitor
may not get a return. But an exhibitor
cannot lose because he gets the rental.
Thereforé, the risk is on the distributor who
gives the minimum guarantee. :

SHRI
Speculator.

GEORGE FERNANDES §

SHRI BABURAO PATEL: Are you
going to include it in'the Monopolies Act ?

SHRI K. K. SHAH : My hon. friend
asks whether I am going to include it
in the Moaopolies Act. [ want more
theatres to come up. Any restriction is
likely to curtail the number of theatres
coming up. Today the cry is ‘more thea-
tres’, ‘more theatres’...

AN HON. MEMBER : You don’t have
cement for the theatres.

SHRI K.K. SHAH : That can be man-
aged, if you can persuade people to put up
theatres.

I accept Mr Vajpayee’s suggestion that
there should be a long-term solution.

Mr. Supakar was asking ‘Why was this
strike allowed to take place after settle-
meat ?'. Either I should have patience with
them or if I have no patience, I must come
forward with some aotion on the part of
the Government. So far as action on the
part of the Government is concerned, the
studios are located in the States, the thea-
tres are located in the States, the labour
regulations are in the hands of the State:
I am only passing the film....(Interruptions)
and financing. To what extent ? I am not
financing very much. But I will take this
factor into conmsideration. Mr Supakar
himself, however, agreed that they have
come round and the production has started,
the screening has started. In Madras also,
screening of Hindi films has started. The
question that is left is only in the North.
It is oot in the East or in the South or
in the West. The only question is in the
North. I hope, they will come round and
in a day or two, short-term solution will
be found. I am obliged to my hon.
friends in this House. I would request
fhom to make an all-sided, effort, ven with
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[Shri K. K. Shah]
the States, so that a long-term solution can
be found ... ’

SHRI AMRIT NAHATA
What about entertainment tax ?

(Barwer) :

SHRI K. K. SHAH : The entettain-
ment tax also comes under the State. |
wlil try my best. But do you want me to
go rouad to all the 17 States amrd say,
‘charge iess’ ? The best way would be, as
was pointed out by my hon, friends, for

APRIL 26, |98Fd m Production ({{ A H. Dis.)
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the States to have more thveatres, so that
the enterteinent tax can ¢ome® dowa and
still the recovery will be large ®aough.

MR. CH{\'IRMAN : The House stands
adjouried till Monday.

19.08 hrs.

The Lok Sabha then adjourned rill Eleven
of the Clock on Menday, ApHI 29, 19¢8/
Vaisakia 9 1590 (Saka)
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